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LOK SABHA DEBATES

LOK SABHA

Monday, August 28, 1972/Bhadra 6,
1894 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]
OBITUARY REFERENCE

MR, SPEAKER : Hon, Members, 1 have
to inform the House of the sad demise of
Shri M. Shankaraiya who passed away at
Mysore on the 22nd August, 1972, at the age
of 67,

Shri Shankaraiya was a Member of the
Provisional Parliament during the years 1950-
52 and of Second and Third Lok Sabha
from Mysore during the years 1957-67. He
had also been a Member of the Mysore
Legislative Council during the years 1952-56.
An eminent lawyer, he used to take actlive
interest in educational activities, community
development work and cooperative socielies.

We deeply mourn the loss of this friend
and 1 am sure the House will join me in
conveying our condolences to the bercaved
family.

The Prime Minister.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMATION
AND BROADCASTING AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI) :  Mr, Speaker, once again, Sir,
in this session we are mourning the sad
demise of one of our former colleagues, I
associate myself and this House with the
scntiments you have expressed on the passing
away of Shri Shankaraiya. You have already
mentioned his membership of the Provisional
Parliament, of the Mysore Legislative Council
and of this House and his experience as a
lawyer and in the field of education. Shri
Shankaraiya began his public life in the civic
affairs of Mysore city and he was also actively
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associated with the cooperative movement in
Mysore. He also took special interest in
the welfare of handloom weavers. He was
a dedicated worker. I think the country lnses a
servant of the people.

I request you, Sir, to convey our deep
condolences to the bereaved family.

SHRI SAMAR MUKHERIJEE (Howrah) :
Sir, I associate mysell on behalf of my party
with the sentiments expressed by you and the
Prime Minister at the sad demise of Shri
M. Shankaraiva. From the record of his
public life, it is evident that from his very
early life, he was a public figurc and his
service was dedicated to constructive work,
Naturally his loss will be a loss to the people
who are interested in social life. I request
you, Sir, to convey our condo}w\ces. to the

bereaved family. !

SHRI G. VIS(WANATHAN (Wandi-
wash) : Once again, Sir, we have lost one of
our old colleagues of this House,  Shri
Shankaraiya was a champion of the down-
trodden, especially of the weaving community,
On behalf of my party and on my own behalf,
1 associate mysell with the feelings expressed
by wyou and I request you kindly to convey
our condolences to the bereaved family,

ot wmeTe T Wi (@)
FEqeT AFET, ATYH, TOF gAT FY A Aqr
At wg wEed) & ot awim & fraa
qT ) Wiy g%z fEw & 336 A9 K aq9d
At AT 73 T @EAg wAr g am
qrarear @ graar s § froazg faam
wrear ®1 wifeT wz1a ®T & a7 § ArgAT
gz g fv aw orw gaa afrmr
FAT7 AR HATAG qEATE o

SHRI P. M. MEHTA (Bhavnagar) : Sir,
on behalf of my party, 1 associmte myselfl with
the sentiments expressed by your good se!f
and the hon, Primc Minister on the passing
away of Shri M, Shankeraiya and requesit you
1o convey our condolences to the be eaved

family .
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PROF. MADHU DANDAVATE (Raja-
pur) :  On behall of the Socialist Party, 1
associale myself with the tributes paid to Shri
Shankaraiva 1 have known him for the
last few ycars. We have many politicians
in this country but there are very [ew people
who are keenly intercsted in educational
activities and he was onc among them, |
again associatc myself with the tribute that
has been paid to lum, 1 request you to convey
the condolences of the members 1o  the
bereaved family.

=t mwET (2iF) ;22 wmed 1972
F1 oft gFar &Y gET g F WAL A
FFT qeasd WEEY, AT, oI wdr o A
far gat mAdg gzEd) A A fraz gwe
fry 3T R AT A A9 AT T AN
meag FIar g A ey mdar a7 g f
7 gAIY Ay WF g3 af@t aF
qgaAr§ |

MR. SPEAKER : The House may stand

in silence for a short while to express its
sorrow,

The Mcmbers then stood in silencz fur
a short while

OQRAL ANSWERS TO QUESTIONS
Schemes for Exploitation of Forests

*363. SHRI SHRIKISHAN MODI :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether  Union Government  are
considering certain scheme in regard (o the
forest exploitation to the minimum to ensure
and widen the scope of forest development ;
and

(b) il so, the main features of the
scheme 7
THE MINISTER OF STATE INTHE

MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) Furest exploitation is
based on Working Plans, which are invariably
prepared for each Forest Division for a period
of 10-15 ycars. These plans urc preparcd on
the principles of sustained and progressive
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yield and the exploitation of forests is
maintained at an optimum level.

A number of developmental schemes have
been undertaken to widen the scope of
development of forest, consonant with the
above principle,

Exploitation of forest is undertaken not
only to pet maximum benefit out of the pro-
duce but to restock the area with more
important species for industrial and commer-
cial uses,

(b) A number of developmental schemes
have been drawn up under the Five Year
Plans as below :

(1) Consolidution of forests including
survey and demarcation o afford
legal protection to the forest area,

(2) Plantation of quick growing species.

(3) Economic plantations
and commercial uses.

for industrial

(4) Rehabilitation of degraded forests,

15) Development of Minor Forest Pro-

ducts.

st sifer \ydY & s wrgar
2fs qwd a7 g @ anw foad @
YT feaat 1At =rfge T smdl q=adi
a1 # Ia# faad wfawa agad £@ w1
g g7

sto @x fag : 3@ anw 75 fafsaq
pzst weta sinell ¥ Ay 3o 23 wfawma
fzar 2t faws 11 d¥ @ ag A
sfawa & 7o sfas g1 al ec81 3 1 43 F9
gagdwam

o s w@@ o AFEr 3
ey um fraan agr 5 ?

wto Wt fag : ofom ¥ a@Wd &
aY gfwe snar 1 ofar @9 FeEREA
#3 SUR! WERZ § axdlm wwAr awr
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#feq &1 ag a1 mag TE ag awan
Afra dara s &% F@r ¥ W sgrEr
Iz AMFT IgT FHT AT ag Tg Y
qEAL |

off sitfens @t ;. Twena &I
ferd 71 w7 & faw sty a1 A aq
At Ars &7 F19 & Tz A0y Fmgh afw
qaemw ¥ @ e Qsd # afar
gr?

o Wit fag : o 7t q9g § A FA
g 2, I g A Iw Ay &, FEar
153 & fon faz 45 =07 &1 N g,
qu &l @ & A IAF0 KA q@ GIE )

SHRI G. VISHWANATHAN : | want to
know from the hon. Minister whether he is
aware of the fact that cxploitation of forests
has gone to the extent of destruction of
forests throughout the country snd, if so,
what action is the Government going to take
to prevent the destruction of forests.

PROF. SHER SINGH : As | said earlier,
we have working plans for each division and
exploitation is donc only according to those
working plans. We takc care to see that
when we cul some trees, we ulso plant new
ones and restock them by other new species,
So, we take care that our forests wealth is not
destroyed and, in fact, it is re-generated and
re-stocked.

sit ey AToaw i€ A wEtEm
Fwy & fe ortegm W W WA A
aqrs A1 AFAr & 1 o S A weeEa §
ane ¥ SIEEE &1 96l 97 FATARST
ik d Feor w1 fomr ¥ 39 wrag &
ger & gl Al & @remA 5t
# qar faawa & 7

gte we fag @ Sar 5 & qam &
Jara § @ AFE, FA USTT AHIT
e g8 aen faom @ § fe defr adiai
# wwe frm oo, 39 9¢ S weAr
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0 =l &1 6 AT M Grw dow
1 qT@T WY |

ﬂ‘ﬁ"lﬁ!!flw . ‘i!-'t.'?i!{o o &
Frrar-nan ary feew & mema agar s
T g Y /A AT 4, 41 3an
54 & foo oF oA Tar af o &
ug w13 AEAr g i owm Ay g«
¢ o sa1 I9H Tvar @ gY@ d av A
Ul ¥ 17w ¥, areey §, g9 2w &
qddia el § TRIE &fea £ g 4 a)e
A FIwA Fz faw e 7 ) § 2z ar
arzar g fr agh 9 N afa g @,
A qfT A aTE TR T A §

site ¥t fag | Aqu-seTu # e
T3 @ &, T AT g & agi A avg o
gru gt @ g sfEa gw usm awd
9 93 W WA § fF 92w & & afys
T ®F TG, q&f gEL qu1 AWy W
AV FITFE AT F1 FH 7 {17 faar an,
afes gaa) Tgmar sy

=} gew @ woutm  9idta eE) §
Aroga fuzdr @33 gr g ¥ qm &
IO ¥ AT @ ¥, WE 37T 97 fAzr
Ft 1A F fo AT &Y aga W Bocq
wIOT aga 1§ amdt § 1 owwr IT A H
wfas a@r & Te ama £ 1 grr g
o & faradl @ ? gt wedew & g4
HAY AZNET A OF AV & IWTH ag IAT
fam a1 fs wvaw w1t & Aw AT amF w
fon 64 @1 w97 &Y nx Rgaramiaf ¥
£ qg WAT gAT g fE g\ arar o s
w3 H foaar avg =07 qwor @

Yo wie fog : arfor & 351 & Mg o)
fazdY ag ondft 2, faa®w dr ot 3me oy
& oY agt afwm o 77 flar 20 cawy
AFA & fog ger g23m o7 o Aol waw &
Q7 FAAATA F gATL wGEH w47 1@
&1 T3m ¥ ot gw smA v e1daw @ A
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ag FAKH TTAT W | IAR AW
FIA T AT TGN & 1 gF IFF AT S ¥
TG |

s} gwReTR woAIg : FEAwW WENEA,
&3 qor f& aar gwT 9@ wawA 90N
w7 ATET & | ag groew A gur g1 IH
|37 # ag 334 faar mm a1 5 €4 =iF
BT &S FIH 7 A1AAT AT FY QAT |
wdl wghag & wg wwa-gurAl £ § f& agh
W AT | GF H9A qF A AAEIA
ag FAFT AW AEN GAT & | EXWIT FH
¥ 7 FOFH AP FHA @A g 7

WeqW  WENET : qATE AT F
warm w2 fzar & s amw A
wfafes Avaa g Iy &, @ saw
Atfzg g

=t TaweT ; ogar ag A4 ¢ R ooe-
wq § w5 Aarat gru gl snfzarfa)
F1 FasrA 1 FINT X FT aqrATET IFT
zar war g 7 & |y qoeh AAnsfeat amE
YT FIHIT § T7-399817 §7 W &
ag FAr Jgar g & s gt
aifgdi ® witez frmdiz & AnaE ¥
T ¥ B GEC F1FE GITHE |

Mo wix g : & quwar § f¥ ta 9w
& grasg UG FIHTL F § 1 XL qrg Oy
otf gaar Af @ frge AW &Y g
mar @ ar wearew femr nar @ og &
qIBH KT AAT |

SHRI JAGANNATH RAQ : Casuvarina
and cashew grow in sand and are fast-growing
trees.  They are planted on the east cost of
lodia. May | know whether, in the Rajas-
than desert, to prevent forest spreading, they
have been tried there 7

PROF. SHER SINGH : 1 do not have
definite information about this particular tree,
whether this is being planted there or not. 1
will find out whether it could be grown in
thosc sandy areas. ‘Kejidi’ is grown there.
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But about this particular tree, I will find out.
If it could be grown there and if it is a fast-
growing tree, we shall advise the State Govern-
ment to do this.

Y v wa faww @ 5 adeg A
w1 ¢ f& aaf & grafraa ads fagg a19-
A =17 & F1 W@ E 1 & ag weAr Figar
g fa fea-fem gea # frad-faah <=3
# #9-F17 aY faFrg ydwT 20 3= Az
Wt w21 R fe 3o wed SN @9 oM
amy a1 @ E 0 & ag wvAAr AT g fa
TAE F QY &, o @ I A &

ste mixfag : ga¥ fou aifew aifgo
fs fra-fea s2w & fEaar-feam war
Tamadz & ftmA F AT qr @ o =D
A AR A NS T FEF | IT FgEAr
BR B AR E

Cancer Hospitals In  Metropolitun Citles

+
*364. SHRI PAMPAN GOWDA :
SHRI DHARAMRAO AFZAL-
PURKAR :
Will the Minister of HEALTH AND

FAMILY PLANNING be pleased to state :

(a) the number of Cancer Hospilals in the
couniry, State-wisc ;

(b) whether Government would like to
extend the facilities of Cancer Hospitals in each
of the Metropolitan cities of the country ;
and

(c) if so, the main features thereofl 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A, K. KISKU) : (a) A
statement giving the number and names of
cancer hospitals institutions and other hospitals
where facilities for treatment of cancer are
available (State-wise) is laid on the Table of
the Sabba, [Placed in Library. Sece No.
LT—13513/72]

(b) and {c). In all the Meiropolitan cities
of the country facilities for the treatment of
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cancer already exist either in scparate Cancer
Hospitals or in General Hospitais.  However,
Government have set up a Cancer Assessment
Committee 1o make an assessment  of
the mneeds and additional requirements
of some of the exisling  instilutions
and hospitals so that they may be up-
graded to Regional Cancer Rescarch Centres.
The report of the Committec is awaited.

SHRI PAMPAN GOWDA : 1 find from
the answer of the Minister that in some

BHADRA 6, 1894 (SAKA)
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PROF. D. P CHATTOPADHYAYA : It
depends upon  the Deshbandhu  Memorial
Trust, They are in occupation and in posses-
sion of the land. If they help us in the
matter, we can expedite it,

SHRI R, S. PANDEY : May | know
whether it is true that some citizens of Delhi
have approached the Health Minister in order
to establish a cancer hospital and they have
collected & good lot of amount 7 May |
know whether it is truc that very soon a

General Hospitals cancer patients are admilled
and taken. May 1 know from the Minister
whether proper equipment and specialists are
provided for in those hospitals to treat the
cancer patients 7

SHRI A, K. KISKU : Yes, Sir,

SHRI PAMPAN GOWDA : When is the
Cancer Assessment Committee likely to sub-
mit its report 7

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : The Commitiee, | understand,
has completes! its work virtually and its report
is expected very shortly.

MR. SPEAKER :
absent.

Shri  Afzalpurkar—

SHRI JYOTIRMOY BOSU :  May 1 ask
the hon. Minister whether the Chittaranjan
Cancer Hospital attached to the Government-
controlled Cancer  Research Institute  in
Calcutta offered itself to be nationalised for
the purpose of giving full clinical facilities for
research 7 Il so, what steps the Government
have taken 7 Il nol, the reasons thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING  (PROF. D. P,
CHATTOPADHYAYA) : Yes, Sir, this offer
has come from that Institute and the process
of finalisation is not for us but the only thing
is regarding the acquisition of the land and
the concerned authority has been contacted
in the matter and they have evinced keen and
helpful attitude.

SHRI1 JYOTIRMOY BOSU : He did not
tell me how soon he is going to finalise it.

cancer hospital is going to be set up in
Delhi 7

PROF. D. P. CHATTOPADHYAYA :
Not an independent cancer hospital, but faci-
lities which are already available in the exist-
ing hospitals are being periodically reviewed
and, if necessary, they will be augmenied.

SHRI R. S, PANDLY : My question was
whether some of the important citizens have
approached the Minister in order to cstablish
a cancer hospital and for that they have collec-
ted money also

SHRI UMA SHANKAR DIKSHIT : The
propnsals regarding the private cancer hospital
have hot been yet received in the Ministry.

SHRI KRISHNA CHANDRA HAL.-
DER : [ want to know from the Minister
the present condition of the Chittaranjan
Cancer Hospital Calcotta and whether the
Government is going to sanclion adequate
funds for smooth running of the hospital.

PROF. D. P. CHATTOPADHYAYA : |
think we have alrcady answered it.

MR. SPEAKER : This was the question
put by Mr. Jyotirmoy Bosu. Mr Lakkappa--
1 am very happy that you have come back.

SHRI K. LAKKAPPA : The facilities
extended in the existing hospitals given in the
statement are pot adequate so far as com-
bating the disease of widespread cancer is
concerned. Somctimes, it is very difficult to
get proper treatment because of lack of faci-
lities and other things. In wview of this, |
want 1o know whether the Government of
India which has appointed an expert com-
mittee to go into all aspects of this, have
asked for any help from the World Health
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Organisation.  If so, what arc the broad
features of the help thal hus been extended for
the establishment of a cancer institute in the
country 7

PROF. D. P. CHATTOPADAYAYA :
There is no such proposal at the moment,
But, about the inadequacy, as we have already
pointed out, a commillee is seized of the
matler and, as svon as the report of the
committee is submitted, we will process it and
will act accordingly.

SHRI D. BASUMATARI :  Some of the
benevolent people of Gaubati and  Assam
started a cancer hospital with great project 1o
commemorate eminent doctors and honour the
great freedom fighter, namely, late Dr. Barua.
In this conneciion, may | know whether the
Government has been approached for financial
aid 7 If so, what is the attitude of the Govern-
ment in this regard 7

PROF, D, P, CHATTOPADHYAYA :
We are not aware of any such proposal being
referred to the Governmuent ; il it is s0, we
will look into it.

DR. KAILAS : He said that adequate
facilitics are available in the different metro-
politan  towns. In the cancer hospital.
Bombay, the ber of patients is very large ;
they cannol cope up with the treatment there.
Is there a proposal at an advanced stage in
MNagpur where a cancer hospital has  alrcady
been  esiablished  in the Nagpur Medical
College Campus, for which an import licence
for cobalt machine has been applied for and
if 50, why it has not been sanctioned 7 This
is to lessen the load in the different hospitals,
not only in Bombay, but all over the country.
Is the Gowernment aware of the number of
cancer patients and the type of facilities
present an different  hospitals, especially in
Bombay 7

PROF. D. P. CHATTOPADHYAYA :
It is a broad and general question.  We have
not said that this is adequate, With increase
in the number of patients, adequacy also
changes. We have provided certain facilities
and other facilities are under consideration,
We have already said that when this Com-
mitiee submits its report we will sec what
added fucilities are needed.

AUGUST 28, 1972

Oral Answers 12

TAvaE # et aferdl & gae
foq #edia agraen

*265. st mwwra wvm ;@@ fawiw
AYT AT waT gz T B FIr F0 x5

(%) 311 wsn @ o afmdi &
qur & fan waeqrs awwr 3 ww
&t 7 fastg agrgar aidy 2,

(=) a9 1969-70, 1970-71 &aT
1971-72 & @t 7Y afeaat § qmz & fog
TAEqrT AEFIX F1 FEadA-fra) agaa
ff; w

(m) =1 s @FTe A A
afeagi & qui & fag & af gaufa «
quiaar Iga &3 fwar ¢ 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI D.P.
CHATTOPADHAYA): (a) 10 (c). A state-
ment is laid on the Table of House.

Statement

(a) to(c). The Slum Clearance/lmprove-
ment Scheme, which was started in 1956 as
a Centrally sponsored scheme, was transferred
tn the State Sector from the Ist April, 1969,
Since that date, Central assistance is provided
to the State Governments in the shape of
“block loans™ and “block grants” for all the
Siate Sector Schemes taken together. The
amount of funds utilised by the Goveroment
of Rajasthan during 1969-70, 1970 71 and
1971-72 for  Slum Clearance/Improviement
Scheme, out of the block assistance provided
to them by the Government of India, is not
known.

A new Central scheme for environmental
improvement of slum areas has been staried
in April 1972, This provides cent per cent
grant assistance for improvements in slum
arcas in 11 cities in the country, each having
a population of not less than 8 lakhs. A
I for providing such i for

prop
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improvement works in three bustees in Jaipur
has been received from the Government of
Rajasthan on the 19 August, 1972, At pre-
scnt, Jaipur is not covered by the scheme,
The question of providing scparate financial
assistance for these works in Jaipur does not,
therefore, arise.

! gerEry WM AT ATE A
FAT-0r MAAE 7T F oqry wA F
feadt gaufa 77 awwe 1 a6 T 3T
1 fast & 7

PROF D. P. CHATTOPADHYAYA : The
schemes are covered by State Government’s
plans. Slum clearance and improvement
schemes were under the State plans uplo
1960, During that period the gquestion of
giving Central assistance did not arise. Afier
that time, we are providing now block grants
and Block loans. Only a few days back, only on
19th August, 1972 we have received some defi-
nite projects from the Rajasthan Government,
This was only a few days back. They arc
being looked into. It has come only a week
before.

SHRI M. C. DAGA : How much assis-
tance the Central Government has piven for
Rajasthan Slum Clearence Scheme, may be
in some other form ?  You have said, you
are giving.

MR. SPEAKER : He is clear about .
1lis position is that ull 1769 they had no such
plan and that was under the State Govern-
ments. Aflter that, the Centre has recently
done this.

SHRI K.S5. CHAVDA : From 195 to
1969 it was a Central Government Scheme ..

THE MINISTER OF WORKS AND HOU-
SING AND HEALTH AND FAMILY PLA-
NNING (SHRI UMA SHANKAR DIKSHIT) :
1 don’t think we are asked to given the entire
history of the assistance ; the question is
about what assistance has been given recently.

MR. SPEAKER :
years.

For  the last three

SHRT UMA SHANKAR DIKSHIT : Up
till now, the decision of the Government
applies only to Il metropolitan centres. Jaipur

BHADRA 6, 1894 (SAKA)
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is not included in it. In the last Housing
Ministers’ Conference the consensus was that
there should be al least one such city in each
State. If that is acespted, Jaipur would then
qualify for it.  This question has been refer
red to the Planning Commission. It is now
under consideration.

ot mwwer won  fregeara ® faed
wET 8§ I ¥ SOrIr gAGEr F ¥ aAr
I F1 a gaz &N a7 A vz 7 8 A
q 0 ATGEAT  FTAFT 0 AET &N 7

st gun vier Stfwa o fmR, A% IER
gfegr g1 #RifoeT dzd & foqow
w1@ # afrvar § 9 o0 8 I &1 wEw
21 3fg7 graar faqiudta g ag ag d
fa. |1g wgT 2@ wTE A wA ® W # ET
W g1 827 § 0% wg ar fer o @igr
g9 W FEyanz &Y QA T |

SHRI K.S. CHAVDA : The question
is entirely defferent. It is not as il it relates
to a period of three years only, If you see
part (z) of the guestion, it reads thus :

“‘whether the Rajasthan Government have
asked the Central Government for finan-
cial assistance for the improvement of slums

"

in the State ;™.
S0, no period has been mentioned in this...

MR, SPEAKER :
tion now.

Let him ask his ques-

SHRI K. 8. CHAVDA :
says :

The statement

“The amoun® of funds utilised by the
Government of Rajasthan during 1969-70,
1970 71 and 1971-72 for Slum clearance/
Improvement Schemne, out of the block
assistance provided to them by the Go-
vernment of India, is not known”. Know-
ing full well that the States are mot in-
terested or are reluctant to implement the
slum clearance scheme, may 1 know why
the Centrally sponsored scheme has been
transfered to Lhe State sector ?
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SHRI UMA SHANKAR DIKSHIT :
The hon. Minister should be aware that it is
the Mational Development Council which
decides these matters in consultation with the
Chief Ministers of the States, and it is on
that basis that block grants and block loans
system was approved. The idea was that
even in health matters, where we were giving
subsidy or loan, whether to divert them to
other schemes of not, was a matter within
the discretion of the State Government. 1 do
not know how that question arises, but in any
case, at that time, the Central Government
had not undertaken any scheme of slum im-
provement. The Slum improvement is an
cntirely recent scheme,

SHRI K. S. CHAVDA : No, Sir, The
hon. Minister is misguiding the House, The
Centre had started first...

MR. SPEAKER : [ am sorry. There
can be no argument and no debate on it
now,

SHRI D. P. JADEJA : According to the
statement of the hon. Minister, the Central
scheme for improvement of slum arcas has
been made applicable only to 11 cities in the
country. May [ know which are those 11
cities ? Do Government have any proposal
to extend the scheme to other cities also ?

PROF. D P.
There arc cleven cities, and [ shall
names on the Table of the House.

CHATTOPADHYAYA :
lay the

DR. H, P. SHARMA : In view of the
avowed policy of Government to reduce the
disparily between regions and regions, may |
know why once again Government are taking
technical shelter bzhind the population...

MR. SPEAKER : Let him ask his
question straight,

DR. H. P. SHARMA : Once again,
they are taking shelter behind the technical

difficulty of population, and once again the
under-developed region is being pushed towards
further ackwardness, in avowal of their
policy, would Government reconsider and see
that at least one city in each State should be
given its due share.

MR. SPEAKER : It is already covered.
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s faw s gt yed gro ard

fed m2 I aRw-gEl w) oErafas

et grar feg i ats weed smm-
qat & T WqewAT AAT

+
*166. W THTAT AT
ot s wif

Fyr Tareen At oftn fraa 5&
ag T A1 F0 FL FF

(%) @1 ar 2w & gewrdt  wategl
Atz sitaq fiar fara & srafed) § argdfas
garft staar gretdfas B v ard
fer @3 13 Traed gugEl & @E)-
qfq® Ti#edl § qAO-9@Y F FUITT AT
& qrefy &

(=) afz adf, @1 =% ¥ Faw §;
E i

(7) ga @13 & &XFTT Fq7 FTgavE
Frwg?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) : (a) to
(c). A statement is laid on the table of the
Sabha,

Statement

Central Government employees have to
produce medical certificates from the Compe-
tent Medical Authority at the time of recruit-
ment as well as for leave on medical certifi-
cates. Under 1he existing rules meuical
certificates issued by registered Ayurvedic,
Unani or H pethi dical practiti 5
i.e. by registered Vaids, Hakims and
Homoeopathic are accepted for purposes of
grant of leave on medical grounds and grant
of fitness certificate to return to duty etc.
provided such certificates are accepted for the
relevant pu.pose in respect of its own emplo-
yees, by the Government of the State in which
the Central Government servant falls ill or 1o
which he proceeds for treatment. Regarding
gazetied and non-gazetied Central Government




17 Oral Answers

employees posted in places covered by C. G.
H.S., certificates from the Authorised Medi-
cal Auendant in a C.GH.S. Dispensary
irrespective of the system of medicine to which
he may belong, are acceptable.

2.  As regards medical certificate of fit-
ness for purposes of recruitment into Govern-
ment service, a certificate from a Medical
Board in the case of Gazetted officers, Civil
Surgeon or a District Medical Officer in the
case of non-gazetted Government servants
(other than Class IV), in the case of class 1V
Government servants, from the Authorised
Medical Attendant possessing a medical
qualification included is one of the Schedules
to the Indian Medical Council Act 1956 (102
of 1956) and, where there is no such Autho-
rised Medical Attendant, from a Government
Medical Officer of the nearest dispensary or
hospital possessing the said qualification, is
required 1o be produced by the candid

3. Life Insurance Corporation of India
accepts certificates issued by registered medi-
cal practitioners, allopathic, ayurvedic, unani
and Homoeopathic doctors for granting leave
on medical grounds to its employees. How-
ever for purposes of recruitment, selected
candidates are referred to allopathic doctors
who are on the panel maintained for examin-
ing the proponents of Life Insurance, the
reason being that sufficient number of allo-
pathic doctors are available at the Divisional
headquarters where recruitment is normally
done.

st T WA WAl o 33w wag
GITr WY EFzHT 1T OTAT § AT TR
Fah (=) & () w1 A FmTAdd
ar9d (%) 7 S 397 fam & gwd wmn
tfF 3= gwoqaEl & a1t ¥ oenifes
' argEfee agar i e g
fm aq gagxt # FwEr GEmAn A§
dwdAt §, gl TN A 1 5e
A& & wrer & &4 qur ar fs afy adt A
IaFT AT § 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. 1. ),
CHATTOPADHYAYA) : There is no  ques-
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tion of discrimination, because certificates are
allowed and accepted for different purposes,
such as grant of leave and grant of fitness
and for recruitment. So far as grant of leave
and grant of fitness are concerned, many
State  Governments and Departments treat
the certificates from practitioners  of indi-
genous systems at par with those given by
allopaths, but in matters of recruitment by
the LIC. for administrative reasons, because
of their own difliculties and other problems,
they insist on certificates from allopathic
doctors. but not in all cases, So, the question
of discrimination does not arise.

st THTEA waf ;¥ gRI g ag 3,
97F S5 F IFT H9A w7 N A frar
fs aimfas won war @, g qTEw
AT 1A Frer a qdY A fee & (w)
Hag qorar ff swart § &wEr s
wIEAE FT @ 3, Agd faw AT oeifaw
T UK ATZ § WA A1G K AL H aqr
FIAAH ATITT T W R T EAWT FET
77 WY A}

PROF. D, P. CHATTOPADHYAYA : In
answer to the first part of the question, it
has been unequovically stated that for pur-
poses of grant of leave or filness certificates,
there is no discrimination between homoco-
pathy and other indigenous systems practi-
tioners and allopaths. But only in some par-
ticular aspect by particular departments, LIC,
for instance, there is some difference - 1 do
not say discrimination — for  the administra-
tive rcason of availability of adequate numbers
of allopathic doctors in those arcas. So the
question of discrimination does nol arise.

SHRI 8. M., BANERJEE : In reply to a
question, the Minisicr replied that ihere is no
discrimination so far as leave or fitness certi-
ficate is concerned, whether it is issued by a
homoepath or allopath, Is he aware that
therc is discrimination in fome States in
regard to the acceptance of certificates issued
by homocopaths 7 In Madhya Pradesh, it is
accepted ; in UP it is not. Will uniform
orders be issucd to all State Governments in
this regard ?

CHATTOPADHYAY A
informed of detailed:

PROF. D. I
‘We cannot readily be
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instructions by different State Governments
all over the country,

Proposal feom Andhra Pradesh to amend Land
Acquisition Act

*367. SHRI P. NARASIMHA REDDY :
Will the Minister of AGRICULTURE be
pleased 1o state :

(u) whether State Government of Andhra
Pradesh have requested the Central Govern-
ment to undertake suitable amendment of
the Land Acguisition Act to cnable specdy and
easier acquisition of land for house sites to
agricultural labour ; and

(b) if so, the reaction of the Government
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) ; (a) No. Sir.

{b) Does not arise.

1 may add on the basis of information
just reccived that the Andhra Pradesh Go-
vernment says that the Act which is in force
there provides for tuking posscssion of any
land under sec. 17- special powers in case of

emergency and urgency fnfer alia for any
dwelling house for the poor.
SHRI P. NARASIMHA REDDY Has

the attention of Government been  drawn 1o
the recent debate in the Andhra Pradesh
Assembly where the specilic question of lund
acquisition procedure being a hurdle in the
way of mcquisition has becn raised and the
Minister gave an assurance that the Central
Government would be approached for neces-
sary amendment in this regard ?

SHRI ANNASAHEBR P, SHINDE : The
hon. Member should know that land acquisi-
tion is a concurrent subject falling under the
Seventh List. The State Goeernment is ¢m-
powered to enact legislation and we will extend
all pecessary support. There should be no
difficulty. But according to the information
1 have, there is already sec. 17 of the Andhra
Land Acquisition Act which empowers the
State Goverment to acquire land wunder an
emergency clause for pooprer  sections  of
sociely.
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SHRI P. NARASIMHA REDDY : In
view of the clarification and the assurance
by the Minister that he would help in regard
to amendment, if necessary, may 1 know
whether Government are satisfied with the
pace of progress in this important direction
and il this procedural hurdle is there, will he
take steps to shorten the procedure and take
such other steps also as necessary for expe-
diting acquisition of sites for agricultural
labour ?

SHRI ANNASAHEB P. SHINDE : If any
Stute Government wants to go ahead with
land acquisition legislation to simplify proce-
dure, we will support it. As far as the
Centre is concerned, recently a Commillee
headed by Shri Mulla known as the Land
Acquisition Review Committee, went into the
entire problem and made very voluminous re-
We are Iting State Go-
vernments and on the basis of that, we would
take some action.

I
CC n!

=l gEw yTm ST il e
FRWMA T EF AT A F asq 2 ar
iy 929 naddz § 4T & fon §1E w9-
TR DA AN N ? Ay Fg g fx
WA 17 & afta S g 2 At
dama 17 &1 FFF Iwmw fwar an ad
fopar 7

SHRI ANNASAHEB P. SHINDE : |
referred to section 17 of the Andhra Pradesh
Land Acquisition Act. 1 have no information
With proper notice, it should be possible to
get the information from the Andhra Pradesh
Government.

Corrclating Education to Job Opportunities
+

*358 SHRI ARVIND NETAM :
SHRI GIRIDHAR GOMANGO :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state ;

(a) whether the Joint workshop on Emp-
loyment Generation organised by the Expert
Committee on Unemployment, in collaboration
with the Internativnal Labour Organisation,
has asked the Government and the Planning
Commission to devise ways and means to
correlate education to job opportunities; and
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(b) if so, the reaction of Government
thereto ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE

{PROF. 5. NURUL HASAN): (a) and (b).
The Report of the Joint Worlr.lhnp:on Employ-
ment Generation has been  submitted to the
Expert Committee on Unemployment and is
under its consideration. Government will, in
due course, examine the proposals when  recei-
ved from the Committee.

it srefar Ams : sege Y, I
gt guent famr 7 faar e g r <@ &0
& madg w4 ®ERg ¥ AT Wgav §,
dar ggiv w51 & wmer o $3E §
et aar &, a¥ ag ¥4 & a4 & w4
aF o7 e feqid a3 & gewmen @
AT Fa4r FIETT TH FAA AT WA G
oAt fediE qm 57 & foqg g= & &)

PROF. S. NURUL HASAN : This
committee has not been set up by the Ministry
of Education, but I have no doubt that my

colleague will be taking all suitable steps to
see that the report is reccived as carly as
possible.

SHRI GIRIDHAR GOMANGO : May |
know whether thie Government is considering
to nverhaul the cducational system in India

so that the new system of education would be
such that the problem of the educated unem-
ployed—the problem of unemployment among
the educated classes—is removed and, if so,
whather any legislation is being proposed in
this regard 7

MR. SPEAKER : You asked a specific
question, but now you are going off the scope
of your question, This is a very specific ques-
tion. Anyway_ il you can just tell him—

PROF. 5. NURUL HASAN : It it is
desired that 1 may discuss the whole question
of educational reform—-

MR. SPEAKER : That may be done some
other time.

PROF. 5. NURUL HASAN I would
be glad to doit il | am asked o doit,
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SHRI D, D. DESAI : What are the terms
of reference to the committee, and may I know
whether the committee would be going into the
aspect of training people on the basis of job-
oriented  requircments, particularly 1aking
into account the shortages that exist in several
fields of jobs 7

PROF. 5 NURUL HASAN : I am
afraid 1 cannot deal with the wider issue of
unemployment in the country, But so far as
the joint workshop is concerned, it was held
from the 2nd to the 7th August, 1972,

MR. SPEAKER : His question is, what
are the terms of refi to the i

PROF, S, NURUL HASAN : As | sub-
mitted, it is oot my Ministry.

SHRI. B. V. NAIK :In regard to this
Expert Committee on Unemployment  which
has been working during the period of our
employment or ufemployment crisis for the
last 12 months, and has been trying to find
out —

MR. SPEAKER : Ask your question.

SHRIB. V., NAIK: I am only asking
whether the Ministry of Education, in view of
the recommendations made by this joint
workshop on employment generation, is at
least dealing with those recommendations
which pertain to the Ministry of Education,
and will the Expert Committee on Unemploy-

ment —

MR. SPEAKER : When will you come 1o
the question 7

SHRI B. V. NAIK : Does it mean that
the Ministry of Education and Labour wiil
not take a decision for solving the problem of
unemployment till they recieve the propsals, or,
will they apply their mind 1o this particular
aspect in between, for twelve months 7

PROF. 5. NURUL HASAN : There was
a very specific question on the joint workshop,
The joint workshop was nol convened under
the auspices of the Ministry of Education,
It was convened &t the instance of the Ex-
pert Committee on Unemployment, in collabo-
ration with the ILQ. There were four prob-
lems which they discussed. The matter is be.
fore the Commiiiee, the Experi Commillee on
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Unemployment., and when their recommenda-
tions are received, we will certainly consider
it, but on our own, the Ministry of Education
is very much concerned with this question. At
the meeting of the Central Advisory Board
of Education which is to be held in September
we hope that the Education Ministers of vari-
ous States will be able to take some decision.

Opening of Teibal Blocks in Adivasl Regions

*372. SHRI RANABAHADUR SINGH :
Will the Minsiter of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) the criteria followed in opening Tribal
Blocks in Adivasi regions ;

(b) once sanctioned the obstacles in
opening of Tribal Blocks ; and

(c) why are some Tribal Blocks in Sidhi
District of Madhya Pradesh yet to open
when they have been sanctioned 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P
YADAY) : (a) The criteria for opening new
Tribal Development Blocks are :—

() Arca of 150-200 Sq. miles ;
(ii) total population of 25,000 ;
(iii) tribal concentration of 6657, ;

viability to function as a normal ad-
ministrative umnit,

(iv)

(b) All sanctioned Trihal Development
Blocks except one Swalmenda (District Betul)
in Madhya Pradesh have been started State
Government of Madhya Pradesh could not
open the block as they have not been able to
demarcate the boundaries of the block.

(c) The only Tribal Development Block
sanctioned for Sidhi Listrict  was  started  in
1966-67 and is functioning since then.

SHRI RANABAHADUR SINGH The
criteria for setting up a  tribal  development
block apply to this also. T should like to ask
the Minister when the blocks that are  func-
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tioning as normal blocks but fulfil all this
criteria will be converted into tribal blocks
catering to the specialised nceds of the
tribals ?

SHRID.P. YADAV : S0 far as tribal
blocks are concerned definitely they get pre-
ference over general blocks and recently we
have given approximately Rs. 7 laksh extra
over the general blocks. Therefore the ques-
tion of neglecting them does not arise

SHRI RANABAHADUR SINGH : My
question was not about neglect. I asked whe-
ther the normal blocks that fulfil the criteria
for becoming tribal would be converted into
tribal blocks ?

SHRI D. P. YADAV The Planning
Commission has set up a panel for socio eco-
nomic problems of Scheduled Tribes. This
panel has recommended that insiead of ex-
panding the number of tribal blocks we
should further strengthen the existing ones,

SHRI N. K. P, SALVE : What is the
precise reason for holding up the opening up
of Swalmenda block in Betul District when it
conforms to the criteria mentioned by the
hon. Minister ? Is he in a position to assure
the Housc that when this block is opened it
will be without disturbing the other existing
tribal blocks 7

SHRI D. P, YADAY : It is in M. P. that
the maximum number of tribal development
blocks exist ; about 127 were sanctioned out
of which 126 are working. Unfortunately
only onc block could not be taken up. The
Government of India was sympathetic to it
but the Planning Commission has come
forward with a formula to strengthen the exis-
ting blocks.

SHRI N, K, P, SALVE : Is this the ans-
wer to my question ? | seck your protection.
He is enumerating that so many blocks had
already been opened. My question is : when
it conforms to the criteria laid down, why is
it that you aie not opening it up ? 1 want
the reason.

PROF, 5, NURUL HASAN: The reply
has been given by my colleague already that
they have not bheen able to demarcate the
boundaries of the block.
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SHRI N. K. P. SALYE : Is that the cri-
teria why a block is not to be opened ?

MR. SPEAKER
excited,

Please do not get

st Wity Wz o mradty geE ot A
y93 IAT H agamar s snfmmanfa fase
gogi ¥ marg fasra @vEl &1 wden
gfug g3-71fm &t sy &1 & qeAT AT
g s snfamanfa fasia qodi & Sty wiga
&) &1z § ar gr-ufw safza &) andr &
138 FFaAr nsy g amafas
fasi| |oet # Y wfnat @ w7 & 99

w1l 38 M afeaaifa fasramesi 91
faar amr & 7

SHRI D, P. YADAV : This is a specific
question for which | shall need notice.

o Wity vaw ; Ru aw oAz 2 fF
afF afenanfa fazmasi a1 fasg -
wfir & Ay & @ Far wsw gIEIE A 99
fagraasi & am ferg ) wa &g @Al
lavraxr oz a2 5 &y @wEn
qar & 2

MR. SPEAKER : The question is, whilc
administering these blocks which have come
into existence, do you share the cxpenditure
with State Government ?

st Ao Gto mram : faaar dar gWA
usa Frw a1 faar § ag @« 7 & fo
FIF & | T T FHIL § A0 wHA
grifal 97 A ¥ ¥ feo @t 96§
fon F=va T gaw dmT 3 1

wY Wiy WA
¥ qaaT g7

fasragez s

st Mo Glo graw : gw @l A1 qar
FTg E, ag W9 Y A IAF A1 A T
UG FUFIT WG a1 79 A9 )

SHRI B. 5. MURTHY : May 1 know
whether all the areas which have fulfilled the
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criteria  enumerated by the minister have
been covered by tribal blocks and if not,
why not ?

SHR]1 D. P. YADAV : 1|
answered it earlier.

think 1 have

SHRI D BASUMATARI
whether the Ministers” attention has been
drawn 1o the report submitted by the
Commissioner for Scheduled Castes and Sche-
duled Tribes in regard 1o tribal blocks, wherc
it is specifically stated that the objective of
opening tribal blocks —their number is about
489- has been frustrated and in the name of
tribals, other people are getting the benefit ?
In such a case, what is the protection Govern-
ment are giving to the tribals to develop from
such exploitation ?

¢ May | know

PROF. 5 NURUL HASAN : This is a
general question about the development of
scheduled tribes. 1 would be quite prepared
to answer any specific gquestion he may put.
This is with regard to the tribal developments
blocks in M. P.

st geweer wea & w19F Aean
@Aar srgan § s mafia g4 wdza & 9
HqA IAT A w@ % 127 A § @) og @
fa-fra a2ail # o fraa-frad & 7 v ag
aid ag & fe it dar g7 fasraeee) &
fasig & foo fegr st @ o7 8TEIE
EqiATiN & w1 37 @ AE e g 7
feafa # w1 &g aTw1T vsg AUE &
famis 1% fafig xzq 3214 @ ar 3%
fa=re w1 st F@r & 7

MR. SPEAKER : In case it is not imple-
mented, do you have some powers lo ensure
that they do not waste it and they spend it
rightly 7

=t Ao o qraw : ZW AT TH AT
w1, ¥z naddz § Fodler w0

it pewwey wwary @ § amaEr HIAW
wrgaT § | AT welY wgiza A I fem
e 127 mex g & A wgan g fw
ag 127 awx fea-fea agwi & § 1 0 a5
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T 97T 97 22 91 famar a7 ad fan
a7 | ZAFT 39T fZeaar a

SHRI R. 5. PANDEY : Please allow me
to put a question,

MR SPEAKER :
yet.

1 have not allowed you

SHRI.R. 8. PANDEY : There arc many
members here who are requesiing you to
permit me to put n guestion :

wsa agiam . fzafan) & fon @
AT &R Er A 7

SHRI R. S. PANDEY : 1 come from a
constituency, hall the population of which is
Adibasi....

MR. SPEAKER : Do you think it adds
to the decorum of the House if you do like
this 7 %3 3Y 9% 9 &4 adr ag g 0%
al T gadt § 1 g AT oA A9 A

g7

sl TAREA iy
F@IE

svaw wgwg ;. # gaw fao w7 @
g

st ¥o dlo a@w : gt A T 504
F1ea® sAaw § (975 & wey 93w H 126
g @ oft FEmT gg gAAMT A fe
feg-fem fad & frad-fees ga & oy
qAA IAFT F v, Ag WA

§ar var @)

o TREE@ S §E7 W2W &) -
weqr ®) gftz § @i go g @y afw
aifgardt & | 7@t wq ez & smraw R
nq arfF & ¥ o By agl 9gH g 3@
97 &9 1 &1 A%t sfgF Fuar gmifas
Aaa sz 32 1 & srAAr wigmn § fE S
qagdin M1 a7 @ & wr ¥ W AR
g miRarEs fae e nar @ fe ot
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AgTAAT AT B <3 ¥ A7 AT F9 | 9%-
adfa 771 & g1 wa a fzmr @@ faw
# T A §@ aF, AT I AW IARN
|argE?

MR. SPEAKER : 1 am sorry, he is going
quite beyond the scope of the question.

Release of *Kapurthala Plot®, New Delhi
to Kerala Government

*373. SHRI N SREEKANTAN NAIR :
SHRiI VAYALAR RAVI :
Will the Minister of WORKS AND

HOUSING be pleased 1o state :

(a) whether 'Kapurthala Plot' belonging
to the Government of Kerala has been released
as requested by that Government ; and

(b} if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF, D. P
CHATTOPADHYAYA) : (a) and (b). Land
measuring 2 164 acres out of the Kapurthala
Plot has been released to the Government of
Kerala for the establishment of a Higher
Secondary School by the Kerala Education
Society. The remaining portion of the Jand
will be released on its vacation by the Security
Police Lines of the Delhi Administration, with
whom the matter is being pursued.

SHRI N. SREEKANTAMN NAIR : In view
of the fact that the high school has been
established and it is running very well, will
the Government see to it that the plot is made
available as early as possible ?

PROF. D. P. CHATTOPADHYAYA : As
I said, the matter is being pursued and we
shall try to settle it as early as possible.

v fram griam et € wat
W wifeumay wge
*374, «it gew w woATE o T fgen
HT MW & qA g aq F FT
w fw :

(%) 7t godq feqa goiga el
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F1 ol @ Fifemeg wgw T AEIT
AqAl T FWR g Rfem ewE
wifea fag o &; st

(@) w¥ ewroad &) grem o7
2atw F for 15T Ara 3 s wigand)
#fNg?

fren st sww e Harew ww
gepfa fawm & agwsr (s dre o
area) : (%) Souq feqq gafaw wahe
71 ga) mex g¥w AT g qdua &
FIfearg 9gF VT yGA FFAT AEHT
Al A & felt & g wefem adi )

(@) et & avarg H g# qfwa frar
aat § & ga% sfeq dwaw 3 w@n
& fon usy mE 7w E @ aanas
g %7 fou § 1| #ifwareg 7ge afer
F agrad fygefa g e foel @ f
THET F=OT ATAM G W |

) gEAET $TAW : WeqT AT

FeqW WEWAY 9T FT A1F IA R,
gad afwdy @ wwar 37 2 as0
ara A% @ % g7 a13 97 997 qur T

o} gE7 T FTAT © G FAT AA-
Hagdraimg q fim g agasa R, W
forq & 5w quAT TrEar g | 98 e (e
A H & g f ged § A AT AWAE
gt MF g7 & ¥ AE AT A g
maw ¢ 5 galam e wweEE ¥ s
f wgE gu foaw @t § wgr o ww R
fr :

vraAY A AY tar o e guian
aig qEg Ofeal faaaw e

7g fgA WWAT & WY v A N g
pimeh A feart o @ Al dA v
pimag A A A AT E FmA A
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FT19r Fzdl & | WY wgET A ¥ fv vaw
AT J q1avGT JOIg w7 fag g wU
wqna } fF agi g2 W & aff fear oo
g1 MR T=F IAFET & af &
AT AEAT § a5 oy T wA AT AT
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uF gfa agi q2d oMt g€ @ | @ FEAY
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oft gwv Wiy woaw™m : F@T CARD
Uty Arew vifeg §T A & g
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st fto dlo TAY : HEW HIW HIFIT
ad gaa @ g sad = femr g e
3+ 43,572 =9 &= fon & fowr 74y 92
Iy qTg FT AT @ FFT arfe fA9 &0
AT & AE

sl gwa W WBATT . FeAe AEIET,
# araar aigar g fr #al agien 7 @ 397
g agr g Z fad B f& gaar a@ser
geeAw g g1 - @ FAw fawme g
T a1 WE & IAT A dAm
A war &+ frar AfeT & aqee @
fFge &< AgY frarnar d, @ mwq am-
T &1 af @ 47 39 AT &) AT GAAA
war ?

oY ¥to Mo aTAT : THAIT Figa A AT
“_T a.,.

Jaw wWEEw . ¥R W AEAT AEA
FTAIAN, AWl o dga Afan
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Inquiry into Assets possessed by Former
Chairman of Delhi Milk Scheme

*SHRI KRISHNA CHANDRA PAN-
DEY : Will the Minister of AGRICULTURE
be pleascd to refer to the reply given to Un-
starred Question No. 1745 on the  3rd April,
1972 regarding enquiry into property of ex-
Chairman of Delhi Milk Scheme and state ;

(a) the present position regarding the
inquiry made into the disproportionate asscls
posscssed by the former Chairman, Delhi
Milk Scheme ; and

(b} the action taken or proposed to be
taken against this Officer 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF,
SHER SINGH) : (a) The prelimimary enquiry
by Central Bureau of Investigation has been
completed and their report is under examina-
tion of the Central Vigilance Commission.

(b} The stage for action by Government
has not yet been reached.

st g W qf¥ : wAAT aere
wErzy, ok naa & § g4 o F wAAr
argar § & & o€ A aiw ez fafade
wfawa 1 &7 w7 7

sto W fag : 14 Ao w1

ot wou wox of¥ & oe¥ AW ¥
gt At & wAar agar g s fafasa
T #1 At fenid & ag #= aF amgn
YT 3g1 §W1 Y IAY HATQ FO WYa7 ?

o wiv fag : gt fafesa sdtma
avmd fr 3 f@E aedl w9 | FER
qaar & & @ex § weg qAd £ Fifow
FLU HIT IAE 1T FW A F

RE. SHORT NOTICE QUESTION NO. 4

MR. SPEAKER : Short Notice Question
MNo. 4—Dr. Ranen Sen, He is not here,
Then we go to the C:lling Attention Notice.
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SHRI S. M. BANERJEE : Sir if the train
is late, what will happen ? Will it not be
postponed and taken up tomorrow 7 He was
to come today by train. Kindly postpone it
to some other day.

MR. SPFAKER :
important subject.

It is all right; it is an

Calling Attention Noticc—Shri Shamnan-
dan Mishra.

WRITTEN ANSWERS TO QUESTIONS

Sinking of a Freighter “Damodar Mandoyi™
in Arbian Sca

*361. SHRI VEKARIA :
SHR1 MUHAMMED SHERIFF ;

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether a freighter, *'Damodar
Mandovi” sank in the Arabian Sea recently ;
if 50, the number of persons drowned ;

(b) whether any enquiry has been made;
and

(¢} il so, the results thereof 7

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) Yes,
Sir,  The freighter sank on 29th July 1972,
31 members of the crew are still missing.

(b) and (c). An enguiry under Section 359
of the Merchant Shipping Act, 1958, is in
progress. It is expected to be concluded
shortly.

Loss sustained by F.C.I.

*162, SHRIV. MAYAVAN :  Will the
Minister of AGRICULTURE be pleased to
slate :

(a) the percentage of operational loss
permissible in the Food Corporation  of
India ;

loss during the previous
leading to abnormal

(b) the actual
wear and the factors
losses, if any ; and
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(c) the remedial measures taken to pre-
vent such losses ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) A state-
ment indicating the powers of officers of the
Food Corporation of India to accord “write
off* sanction with the concurrence of their
Finance Division is laid on the Table of the
Sabha (Statement 1) [Placed in Library. See
No. LT—13514/72]

(b) During the year 1970-7]1 agains a total
purchase and sales turmover of Rs, 1413
crores, the transit, storage and voyage losses
were about Rs. 15 crores. Abnormal losses
occurred in certain specific cases for the
reason(s) given in the Statement laid on Table
of the Sabha (Statement II). [Placed in
Library. SeeNo LT-3514/72]

(c) The steps which have been and/or are
being taken by the Corporation to ensure
that the losses are brought (10 the minimum
are indicated in the Statement laid on the
Table of the Sabha (Statememt 111). {Placed
in Library. See No.LT—3514/72)

Scarcity ef water in D.1.Z. area in

New Delhi
*369. SHRI B. K. DASCHOW.
DHURY :
SHRI M, S. SIVASWAMI :
Will the Minister of WORKS AND

HOUSING be pleased 1o state :

(a) whether any sanction was asked from
the NM.D.M.C. and accorded for supply of
water to 192 quarters of Type 1l and 168
quarters of Type IIl in DIZ area, New Delhi ;

(b) if so, the main features thereof ; and

(c) if not, the steps taken by Government
in getting the sanction from the N.D.M.C.
at the earliest and remove the scarcity of waler
in the area ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHR1I UMA SHANKAR
DIKSHIT) : (a) Yes, Sir.

(b) The New Delhi Municipal Committec
sanctioned oo 17th Juoe, 1971 a 3 inch 'T'
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conneclion from there 12" main along Udyan
Marg, which serves the following quarters :—

No. of quarters

Type
Type I 64
Type 11 192 =
Type 111 168
Total 424

(¢) Does not arise.,

sfr gmman wy & foq wifvow
gae HwEAT € eaen

*370. st frewwrt e ;s gfa
Hel ag TOTA FT FIFOY

(%) ¥ "err a7 fa=rr wilg
&' dar #rf cifen® gaw qmeA AR
%1 ¢ aifs gfy eamEw agror ;1 A% ok
7t e g ady # avaw st A Afeay
A1 A6 3z, Afn &Y mard F, agd
FT gy T3, K41 51T @A F i
731 aar faga arfea aret Y wzma
anfz 1l & sgea i a2 A% &Y

() afz gf, @ Feasaaft gen @
Fa1 § 3T afz 7Y, A za% #90 w1ow § 7

yfa darem § v @ (st svern-
afgn dlo fask) : (%) ot 7

(=) wva 7@ &am

Land held by Members of Board of
Directors of Tarai Development
Corporation and Operation
of Ceiling Law

*371. SHRI JITENDRA TPRASAD :
Will the Minister of AGRICULTURE be
pleased to refer 1o the reply given to Unstarred
Question No. 4240 on the Bth July, 1971
regarding  Tarai Development  Corporation
and state how Land owned by members of the
Board of Directors of the Tarai Development
Corporation escaped the existing limit of land
ceiling in th U.P, Statc ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEBR P. SHINDE) : The imple-
mentation of the **Uttar Pradesh Imposition
of ,Ceiling on Land Holdings Act, 1960" is
entirely the responsibility of the State Govern-
ment. A statement prepared on the basis of
information furnished by the State Govern-
ment is laid on the Table of the Savha,

Statement

In answer to Part (a) of Unstarred Lok
Subha Question No. 4240 answered on the
8th July, 1971 it was stated that there were six
farmers on the Board of Directors of the
Tarai Development Corporation, Threc of
these farmers have since retired and thiee
continue on the Board of Directors. The
Members of the Tarai Development Corpora-
tion were not required to disclose to the
Corporation the total area of land held by
them. Each Member was required to indi-
cate only the area of land held by himself
and his associates ond the area that they
would utilise for growing seeds, The informa-
tion furnished to the Tarai Seeds Corporation

by the three farmers who arc still on the
Board of Directors is given below :
S. MName of Director Aren held
No. by  him
and  his
associates
in  acres
1. Shri Gurbaj Singh and Asso-
ciates, Village Sarowarnagar,
P.0. Maikhera,  District
Rampur. 200
2, Shri P.N. Mchta and Asso-
ciates, Sitarampur Farm,
Kashipur, District Nainital. 3
3. Shri K.N. Aggarwal and
Associates Prag Agricultural
Farm, P, 0., Gokulnagar,
Tehsil  Kichha, Distriet
Nainital. 3,800

AUGUST 28, 1972

Information about land owned by these
persons and the application of the ceiling law
‘0 them has been obtained from the Govern-
ment of Uttar Pradesh, and is given below :
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Shri Gurbaj Singh

Though he had indicated in his applica-
tion to the Tarai Development Corporation
that he and his associates held 200 acres of
land, the State Government has reported that
Shri Gurbaj Singh himselfl holds only 47
bighas and 17 Biswas of land az member of
a Cooperative Society, As there is some doubt
about the total area of land heid by him, the
Collector of the District has started an inquiry
into the matter,

Shri P. N. Mehta

In his application made to the Corpora-
tion Shri Mchta had indicated that he and
his associatss held 31 acres of land.  Accord-
ing to the information furnished by the State
Government Shri Mchia holds in all 53.34
acres of land. It has been reported that
Shri Mchta does not hold land in excess of
the ceiling applicable to him under the existing
law,

Shri K. N. Aggarwal

Shri K. N. Aggarwal has 1/6th share in
a farm known as Prag Agricullural Farm
which holds 3,879.84 acres of land. The
share of Shri K. N. Aggarwal has been com-
puted at 646,64 acres,  Of the total arca of
land held by Shri Aggarwal and others of the
Prag Agricultural Farm, 1520.24 acres hus
becn declared as surplus.  They have, how-
ever, oblained astay order and the matter is
still pending in the High Court.

Persons died of starvation
during 1970 to 1972

*375  SHRI RAM PRAKASH : Wil
the Minister of AGRICULTURE be pleased
to state the number of persons who died of
starvation, State-wise, during 1970, 1971 and
January to July, 19727

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): Al cases of
death which are alleged 10 have taken place
due to starvation are invariably referred 1o
the respective  State Governments for enquiry
and report.  According to the reports received
from the State Governments, there has been
no death due to starvation during 1970, 1971
and 1972,
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Self-sufficiency in Insccticides

*377. SHRI G. Y. KRISHNAN : Will
the Minister of AGRICULTURE be pleased to
state the number and names of the States and
Union Territories which are self-sufficient in
insecticides used for agricultural and horti-
cultural purpose and in a position to supply
it to other Siates in the couniry 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): It is not clear
from the Question whether the member is
referring to self-sufficiency in production or
availability. The position in respect of pro-
duction and availability in pesticides is as
follows. The manufacturing and formulating
units are located in a number of States,
Medium and large manufacturing units of
technical grade material of pesticides, are
located in a few States, who arc required to
distribute at least 50%, of their total produc-
tion to non-associates and small industrial
units.

The Government of India takes steps to

ensure that the pesticides are available in
sufficient guantities and in time in the
country. The State Goverfiments estimate

their requirements in advance aod arrange
supplies through various agencies including
private trade. Currently 39 different kinds of
pesticides are manufacturcd in the country and
the industry has been considered a core
industry, and all Government support and
encouragement is given to increase the pro-
duction, so that adequate supply of pesticides
is maintained in the country, Pesticides
which are not yet manufactured in the country
and which are required for plant protection
are being imported in sufficient quantities. By
and large the position of supply of pesticides
for the year 1972-73 in the States and Union
Territories is satisfaclory.

wueTh  gEeTeEt W oEar agr
% feg o

*378. =t frv et qr fawiw
it sTaTw g qg A9 1 FI0 F49

(%) 7ar Feerdt qruremi & azErd
qru-FTd A FEAfAEAT T F1O A6 G20
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w14 AT Fr-AeET) grorendi & @ w0
T3 §; Wi

(=) afz i, @ aewrd gren=a) £
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fantw st sTwe am wwEw @R
afeart fratos wat (wt IwmrieT difwe)
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3% qifegt sow Y ar @ 8 o A4y
ad1q FwT wAifay qmar w1 fF agrar
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Drinking Water in Gujarat State

®379. SHRI P. M. MEHTA :  Will the
Minister of HEALTH AND FAMILY PLAN-
NING be pleased to state :

(a) whther the Gujarat State is the only
State where large number of villages have not
been provided drinking water, so fur ;

(b) if so, the total number of villages
which have not been provided drinking
water ;

(c) how many villages amoug them will be
covered during the Fourth Plan and how
many villages will be provided drinking water
facilities during the Fifth Five Year Plan ;
and

(d) whether funds will be made available
to the State for providing drinking water faci-
lities to thesc villages duriog the Fifth Five
Year Plan 7

THE MINISTER OF WORKS AMND

HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) :  (a) and (b). At the beginning of

the Fourth Plan there were about 3,000
villages in Gujarat without a source of drink-
ing water ecither within a distance of ooec
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mile or within a depth of 50'. The situation
in many other States in this respect is either
similar or worse.

(c) During the Fourth Plan it is expected
that about 1,200 of these villages will be
provided with walter supply. Since the State's
five year plan has not yet been formulated, it
is not possible at this stuge to state how many
more villages will be covered during the Fifth
Plan, but according to a perspective Man for
1974— B4 preparcd by the State Government
1,500 villages arc proposed to be covered in
the Fifth Plan,

(d) The normal Central assistance to
States is expected to continue during the Fifth
Five Year Plan.

fafieenr atat & foq facelar arza-
T AT ST

*380, WMo EYHIATOAW Q¥ AT
wareeg AT qfvar fadtwa w3 a8 aend
Tt Fqr <0 fF

(%) fafiws ol &, fagesr grdo
&al ¥, el Y #W £ W@F gooam
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/ Opening of Central School at 1.N.A. Colony,
New Delhi

3580, SHRI JHARKHANDE RAI :
Will the Minister of EDUCATION AND
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SOCIAL WELFARE be pleased to state :

(a) whether the Central School Organisa-
tion is opening a new Central School at
LN.A. Colony, New Delhi, if so, whether the
School will have all the eleven classes ;

(b) number of sections each class will
have ; and

(¢) the number of students that have
appeared in the Admission Test conducted
during the last week of July, 1972 for each
class and the number of students that have
qualified in each class and the number actually
admitted to each class ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION  AND
SOCIAL WELFARE AND IN THE

DEPARTMENT OF CULTURE (SHRI D. P.
YADAV): (a) Yes, Sir. To start with,
the school will bave only Classes I to VII.

(b) Each class will have the following
number of sections :

Class 1 2 Sections
Class 11 2 Sections
Class 111 1 Section
Class 1V 1 Section
Class V 1 Section
Class VI 2 Sections
Class VI

1 Section

)

Class  No. of students No, of

No, of

appeared students  students

qualified admitted
1 - —* 67
11 199 80 m
1 139 92 34
v 143 97 2
v 131 64 k)
VI 91 61 6l
Vil 62 42 36

*Admissions to Class I have been made on
the basis of a combined test that was held
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for all local Kendriya Yidyalayas on 7th May,
1972.  Since there were several children who
qualified in the test, but could not get admus-
sion on account of limited number of seats
available in the existing local Kendria
Vidyalayas, it was decided not to hold any
fresh admission test for Class [ in the 1.N.A,
Kendriya Vidyalaya, but to take children
from out of those quialified in the test held on
Tth May, 1972, The total number of students
admitied to Class 1 in | N.A. Kendriya Vidya-
laya is 67,

Opening of more sections of varioos classes
in Central School, I.N A, Colony,
New Delhi

3581, SHRI S. ). SOMASUNDARAM :
Will the Minister of CDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether the Central School Organisa-
tion have decided to have only one Section
in each of the seven classes in the new
Central School 1o be opencd at 1.N A, Colony,
New Delhi ;

(b) whether the Central School Organisa-
tion and the Ministry have reccived represen-
tations from the parents of the students who
appearcd in the Addmission Test conducted
during the last week of July, 1972 requesting
for adding more sections in cach of the seven
classes in that school to accommodate all
those students who qualify in the admission
test ; and

(c) if so, the decision of Government
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE

DEPARTMENT OF CULTURE (SHRI D. P.
YADAY) : (a) The new Kendriva Vidyalaya
(Central School) in the I.N.A, Colony, New
Delhi will have the following sections :

Class No. of Sections
1 Two
1 Two
m One
v One
v One
Vi Two
Vil One
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(b} and (c). Representations were received
by the Kendriya Vidyalaya Sangathan (Central
School Organisation) from the parents of
the students for opening more sections to
accommodare students who have qualified in
the admission test. But duc to limited phys-
cal facilitics, it is not possible for the
Kendriya Vidyalaya Sangathan 1o open more
sections,

Policy of Reall t of Agri

Finance to New Celling Laws

3582, SHRI RANABAHADUR SINGH :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government propose
to realign the policies governing agri-
cultural financing to the pew ceiling laws so
that a 35,000/- worth tractor can be purchas-
ed by & furmer ;

(b} if so, the salient features of such
policies ; and

(c) if not, how will the tractors being
produced in the country be sold ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHER P. SHINDE) : (a) to (c).
The lending policy of financing institutions
take into account mainly the repaying capa-
city based on incremental income of a farmer
or a group of farmers for the grant of a loan.
The repayiog capacity is related to the acreage
cultivated. crops grown, technology applied
elc The leading institutions are providing
loans to individual farmers or groups of far-
mers or co-operatives or other institutions
like agro-industries corporations for  purchas-
ing tractors indigenous or  otherwise. The
programme ol issue of long-term loans by the
Land Development Banks, Agricultural Refi-
nance Corporation and Commercial Banks,
is belng stepped up cvery year (o meet
the growing credit needs of agriculture,

Second Shift in Medical Colleges in
Deihi

3583. SHRI M. S. SIVASWAMY : Will the
Minister of HEALTH AND FAMILY PLAN-
NING be pleased 1o state :

(a) whether Government have taken any
sieps 1o have second shift in Medical Colleges,
in Delhi as urged by the 100-member deputa-
tion of Delhi  Parents Assusiation on 30th
July, 1972 ; and
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(b) if so, the broad outlines thereof and
the steps taken by Government in  this
regard ¥

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF, D, P,
CHATTOPADHYAYA) : (a) No, Sir. It is
not proposed to have a sccond shift in medi-
cal colleges in Delhi,

(b) Does not arise.

Help to Furmers consequent on
of Land Ceiling

luwering

3584, SHRIRANABAHADUR SINGH :
SHRIG. Y KRISHNAN :

Will the Minister of AGRICULTURE be
pleased to state the sieps Government propose
to take in the nature of recommendation to
States to help the farmers who shall lose their
livelihood due to lowering of land ceilings 10
rehabilitate themselves ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI1
ANNASAHEB P. SHINDE) : Land owners
will retain ownership of land up 10 the ceiling
limit. They will also  reccive compensation
for the lands vested in the State.  There is
no question of the farmers loosing their
livelihood.

Considerations for fixing Criling on Land
by Centrul Land Reforms Committee

3585. SHRI RANABAHADUR SINGH :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the Central Land Reform
Committee considered the (i) cost of essential
commodities needed by an average farmer,
(ii) education expenditure on farmer’s children
especially College and University education
and (iii) medical expenses needed by an ave-
rage family while fixing the ceiling on land ;
and

(b) if s0, the details of such consideration
wiz., what quantum was accepted on each
item as being a normal expenditure 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
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ANNASAHEB P. SHINDE) : (a) and (b).
Varivus  considerations  wcighed with the
Central Land Reforms Committee while fixing
ceiling on land holdings €eg. the cxient to
which an average family can personally culti-
vate, the arca that can be cultivated by a pair
of bullocks ete, It was nol considered practi-
cable to have the level of ceiling on 4 certain
minimum level of farm  income.  This  point
was examined at the time of formulation of
the Sccond Five Year Plun and was given up
as impracticable on the following grounds :—

“The income from a given area of land
depedns upon the crops grown, the level
of agricultural efliciency and the amount
of investment which is made. A given
arca of land may yield dilfcrent
incomes 1o differznt  indaviduals, depend-
ing on his  skill, capuacity and
resources. As improved  agricultural
practices are adopted and agriculture be-
comes more  efficient and  diversified,
income per unit of land should increase
steadily, Thus it is difficult 10 corrclate
a family holding to a given level of money
income, adjusted 10 a supposed level of
prices.””

Basis of Fixing Cuiling on Land as deci-
ded by Central Land Reforms
Committee

3586. SHRI RANABAHADUR SINGH :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the Central Land Reforms
Committee based its recommendations regard-
ing land ceiling on any economic data regard-
ing farm relurns ;

(b) if 50, the details, State-wise, of such
data ; and

(¢) considerations responsible for the
fixation of land ceiling 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) No, Sir.

(b) Does not arise,
(c) Availability of water, soil fertility,

elc., were taken into account in suggestiog
ranges with which ceilings should be fixed,
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Allotment of Land to New Friends' Co-
operative House !glilldiina Soclety, New
i

3587, SHRI K. SURYANARAYANA :
Will the Minister of WORKS AND HOUS-
ING be pleased 1o refer to the reply given
to Unstarred Question No. 872 on the 3lst
May, 1971 regarding the allotment of land to
the New Friends Cooperative House Building
Society, New Delhi and state :

(a) whether land has not so far been
allotted to the New Friends' Cooperative
House Building Socicty, New Delhi : if so, the
reasons therefor ;

(b) whether the delay in the allotment
of land 1o the Sociely and in its tun  allot-
ment to the Members is causing lot of concern
to them in view of the rising costs of cons-
truction ; and

(c) ifso, the step which Governmcnt
propose to take to finalise the allotment and
the time by which it is expected 10 be done?

THE MINISTER OF STATE IN THE MI-
NISTRY OF HEALTH & FAMILY PLAN-
NING AND IN THL MINISTRY OF WOR-
KS AND HOUSING (PROF. D. P, CHATT'O-
PADHYAYA): (a)and(b). No, Sir. Land
has alrcady been allotied 1o the New Friends'
Cooperative House Building Society and the
Society has also allocated plots to its members
but th: exccution of sub-leases of plotz in the
names of the members have been held up
because of Stay Orders of the Courts.

Aclion to execule sub-leases with the
as the Stay

(©)
members will be taken as soon
Orders of the Court are vacated.

(Md Age Pension

3588. SHRI ONKAR LAL BERWA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to refer 1o
the reply given to Unstarred Question No
7684 on the 29th May, 1972 regarding Old
Age Pension and swate :

(a) whether any person has since been
sanctioned pension benefit till now out of 1828
applicants ;

(b} il s0, the names thereofl ; and
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{c) if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND S50-
CIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D.P.
YADAV) : (a) 1828 was not the number
of applicants but of benficiaries who were
sanctioned Old Age Pension,

(b) and (¢). Do not arise.

Benclits to Scheduled Caste Persons

3589. SHRI AMAR NATH CHAWLA :
Will  the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
refer 10 Unstarred Question No. B067 replied
on the 31st May, 1972 regarding benefils to
Scheduled Casle persone and siate :

(a) whether the matter has since becn
looked into and a final decision taken in this
regard ; and

(b) il so, the main features thereof 7

THE DEPUTY MINISTER IN THE

MINISTRY 0 EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMAS-
WAMY): (a) and (b). Yes, Sir. The
Government are advised that in cases of this
nature no general law can be laid down and
cach case will have to be considered on its
own merits. Generally, howsver, on recon-
version a person will be entitled 10 claim the
privileges to which members &f a Scheduled
Casie arc entitled il he/she is accepted by the
members of that particular caste as one
among them.

Inclusion of Communi ity Dsilognint Blick
of Pavri Garbwal in Border Districts

SHRI RAM SURAT PRASAD =
AGRICULTURE be

3590.
Will the Minister of
pleased to state :

(a) whether Government of India have
received any proposal from Government of
Uttar Pradesh recommending the inclusion of
certain  Community Development Blocks of
Pauri Garhwal in the border districts ;

(b) whether the Incal population of
‘patties’ Dhanpur and Bachhansyun of Khirsu
Community Development Rlock falling under
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the administrative  jurisdiction of District
Pauri and forming part of the Karanprayag
Assembly Constituency of the Border District
of Chamoli, were given an assurance by the
concerned  authorities that those pattics’
would also be included in the Border Arcas
50 that they may be able to get duc share in
the developmenial programmes in future ; and

(¢) il so, the reaction of Government
of India thereon and the time by which a
decision is likely to be taken in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) No, Sir.

(b) Government of India are not awarc
of any such assurance having been given 1o
the local people.

(c) Does not arise.

Imports of Fertilisers

3591. SHR1 CHINTAMANI PANI-
GRAHI Will the Minister of AGRI-
CULTURE be pleased to  state the .
quantity of fertilisers imported during

the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): The quanti-
ties of fertilisers in terms of nuirients, impor-
ted during the st three years. is given below
on the basis of actual arrivals :—

1969-70 1970-71 1971-72

N 6,67,188 4,77,457 4,80,445

D 93,510 32,103 2,471,511
1,20,000

K 1,20,232 2,67,570

Amount Spent on Crash Scheme for Rural
Employment

3592. SHRI RAJDEO SINGH : Wil
the Minister of AGRICULTURE be pleased
to state :

(a) whether an amount of Rs, 2964.18 lakhs
was speat in 1971-72 on the crash scheme for
rural employment ;
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(b) if so, how many man-days of emp-
loyment were generated by this scheme ; and

(¢} whether the scheme has come up to
the marks anticipated by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) to (e). The Govern-
ment do consider that the Crash Scheme for
Rural Employment has, by and large, come
up to the expected mark.

The Scheme envisaged an expenditure of
Rs. 50 crores and the generation of 875 lakh
mandays of employment in a full working
scason of 10 months, During the year 1971.72,
however, work could start only in  October,
for the earlier part of the year was taken up
in formulaling projects for exccution and mak-
ing the rcquisite administrative and other
arrangements. Then came the monsoons,
Thus a six-month working period was actua-
lly available. During this period the expendi-
ture reported so far is Rs. 32.37 crores and
this has resulted in the generation of 808.22
lakh mandays of employment. It may be
added that information in regard to employ-
ment is collected in terms of mandays and
not in terms of number of persons employed
as the period of employment varies from
person 1o person and from project to project.
It is roughly estimated that more than 3.2
lakhs of persons have been employed during
the year for varying periods. This works
out to an average of 957 persons per district
for the 348 districts for which proposals were
approved.  In actual fact, however, the posi-
tion varies from State to Statc and from
district to district. It is expected that with
the completion of administrative arrangements
the sum of Rs. 50 crores provided for during
1972-73 will be fully wtiliscd.

Permission to Prof. Blue to carry out
Rescarch work In Rajasthan

3(93. SHRI PURSHOTTAM KAKOD-
KAR :
SHRI SHRIKISHAN MODI :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether the Union Government
have nut given permission to Professor N,
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Blue, an American Rescarch Scholar, 1o carry
our research work on Irrigation Projects in
Rajasthan ; and

(b) .il so, the reasons therefor 7

THE MINISTER OF EDUCATION,
SOCIAL  WFLFARE AND CULTURE
{PROF. 5. NURUL HASAN): (a)and (b).
Prof. N. Blue and Prof. Frohrib, who had put
up a joint proposal, were not permitted o
undertake research work on Irrigation Projects
in the Rajasthan conal area, parily because
of strategic situation of the area and partly
because the two Indian Scholars (Prof. Igbal
Narain and Dr, K. N. Sharma), who were 1o
collaborate in the Project, withdrew from  the

proposal.
Betterment of Hillmen (Adivasls ) In Kerala
SHRI A.K, GOPALAN :

SHRIMATI BHARGAVI THAN-
KAPPAN :

3594,

Will the Minister of AGRICULTURE
be pleased to state :

(a) whethcr Kerala Government have
approached the Ministry for Legislation for
the betterment of hillmen (Adivasis) in Kerala
conscquent on the cancellation of the Kcrala
Hillmen Rule 1964 by the High Court ; and

(b) if so, the action taken in the matter ?

THE MINISTER OF STATE IN THLC
MINISTRY OF AGRICULIURE (PROF.
SHER SINGH) : (a) Yes, Sir.

(b) Besides Kerala, there are a large
number of forest villages in the Statcs of
Bihar, Gujsrat, Madhya Pradesh, Tamil Nadu,
Maharashtra, Mysorc and West  Bengal and
these States may also be intcrested in such a
| egislation, Before Government decide to
promotc legislation by Parliament, the com-
ments of the above mentioned States will be
obtained in this regard,

Scicntific Pr ion and Propagati of
Ayurvedic Medicines
3595. SHRI DHARAMRAO AFZAL-

PURKAR : Wil the Minister of HEALTH
AND FAMILY PLANNING be pleased 1o
state what encouragements have been given by
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Government to achicve success in the matter
of scientific promotion and propagation of
Ayurvedic medicines in the country 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D, P
CHATTOPADHYAYA): An  autonomous
Central Council for Research in Indian  Medi-
cine and Homoeopathy has been established
by the Government of India to initiate, aid,
develop and co-ordinate scientific research on
different aspect:, fundamental and applied, of
the Indian Systems of Medicine and Homoeo-
pathy and Yoga., The Council Las established
various types of Units, like the Central and
Regional Research Institutes and Clinical Units,
Fact finding Mobile Clinical Research Units for
Drug Research and Units of Survey of Medi-
cinal Plants. These Units have undertaken to
conduct research with a view 10 evolve better,
cheaper and more effective medicines to  cure
various ailments. In addition, the Central
Council of Indian Medicine which has been
constituted under the Indian Medicine Cent-
ral Council Act, 1970 would cvolve uniform
standards of education and maintain an All
India Register of qualified practitioners of
Indian Systems of Medicine. Sieps have also
been taken to upgrade departments for Post-
graduate Training and Research in Indigenous
Systems of Medicine and to provide facilities
like construction of building for oo lcges,
hostel, laburatory, pharmacy, herbs Barden
and essential equipment in the under-graduate
colleges in Indigenous Systems of Medicines
run by Voluntary Organisations with a view
to bring up such colleges to a requisite standard.

am® & gyl W pfy oo e
& feg wea wdW W fao @ agam

1596. wie wWwEl wWIY : aqr  pfw
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fag) (=) a7 (&) =@ q¥w a7w
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Quantity of Medichnes in Ointment Tubes

3598, SHRI R.P. YADAY : Wil the
Minister of HEALTH AND FAMILY PLAN-
MNING be pleased to stute :

() whether Government are aware that
the quantity of medicines ‘Kanalog® and
‘Mycostatin® of Saraubhai Chemicals put in
ointment tubes is less than that indicated on
the tubes : and

{b) if so, whether Gowvernment proposc
1o sample check the above mentioned 1tems

AUGUST 28, 1972

Written Answers 52

after getting them from the market and take
suitable action against manufacturers in the
matter ?

THE MINISTER OF STATE KN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P,
CHATTOPADHYAY A) (a). Random
tests were conducted on both "Kanalog-§' and
‘Mycostatin’ ointment tubes manufactured by
Sarabhai Chemicals, Baroda, It was found
thatin the case of "Kanalog-S', out of 11
tubes tested, 9 had more ointment than
indicated on the tubes and in 2 tubes the
ointment was slightly less f.e., 9483 and
99.79%,. This is within the percentage
allowed in the U. S, Pharmacopoeia. In the
case of *‘Mycostatin® all the 8 tubes tested were
found tc have more ointment than iodicated
on the tubes,

(b) Does not arisc.

Iost of Dircetor, Recruit and I Inati
I C. -
3599. SHRI BHARAT SINGH
CHOWHAN :  Will the Minister of AGRI-

CULTURE be pleased 10 state :

{a) whether the post
Recruitment and Examinations in the 1. C.
A. R. has been circulated amongst the
C. 5. § Officers by the Personnel Department
for inviting applications and whether the
presen! incumbent of the post has come in the
panel of Deputy Secretary to the Government
of India ;

of Dircctor,

(b) whether efforts are being made to
put this post in abeyance and create a post of
1deputy Secretary in liew thercofl on Govern-
ment side in the autonomous Council ;

(¢c) whether the post against which he
has been approved for appointment is held by
an Officer not included in the panel of Deputy
Secretarics ; and

(d) whether the post of Director Recruit-
ment in the Counal is a Rescarch side post
and held throughout by an officer of Goverp-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE):  (a) Yes,
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(b) A post of Additional Secretary in
the Indian Council of Agriculture Research
(equutcd to the post of Deputy Secretary o
the Government of India) was sanctioned on
the Government side for a period of six
months to handle the matiers connected with
the Gajendragadkar Committee of Inguiry on
the 1. C. A. R, As an cvonomy measure, the
post of Director of Recruitment and Controller
of Examinations has been hept in abeyance
for this period.

(¢)  He had joined the post of Direclor
of Administtation in the Directorate of Exten-
sion, for which his appointment was approved,
Prior to his taking over, an Under Secretary
was appointed to  discharge the functions of
this post in addition to his own dutics, purely
as & short-term arrangement. The latter was
not included in the panel of Deputy
Sccretaries,

(d)  Yes,

Disciplinary Procecdings against Students of
Delhi University

3600. SHRI JAGANNATH MISHRA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether Government's attention has
been drawn to  the news item  in the
Hindustan Times dated the 15th July, 1972
captioned ‘Political pressure on  University
alleged’ ;

(b) if so, the reaction thereon ; and

(c) whether under political pressure and
Minister's intervention, the Delhi University
authorities were compelled to cancel the
disciplinary procecding ogainst some  indis-
ciplined students ; and if so, the reasons
thereof 7

THE MINISTER OF EDUCATION
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : (a) Yes,
Sir.

(b) and (c). In the interest of maintain-
ing discipline amongst students, the Vice-
Chancellor of Delhi  University has powers
to take such action as he may deem appro-
priatc in the circumstances of the case, In
this particular incident, the Vice-Chancellor,
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keeping in view the larger interest of the
University and afier considering the replies
of the students concerned 1o the ‘show cause
notices’, decided that three students may be
bound down for good conduct and
warning may be issucd fo six other students.
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fram fawre gt av s

3601. st wmreew  Afem . s
¥fa 5at a3 aad f Fw oFT 5 e
frata fasra o) aur fara e 6w
Fd1gT wagd) & foq GAM AT &R
# mearg  afuear ;i fram-feaa
fagaa frarnm d 7

wfy wamy & wow At (o A
fax) : o fagom gwrtes o fan
Tar ¢ 1 | evarem ® e man ) dfed qear
LT—3515;72]

Youth suffering from Heart Allment

3602. SHRI JYOTIRMOY BOSU :
Will the Minister of HEALTH AND FAMILY
PLANNING be pleased to refer 1o the reply
given to Unstarred Question No. 2851 on the
29th May, 1972 regarding heart ailment of
youih and stafe :

(a) whether the further report of the
discussions called for has sincz been  received
and exumined ; and
reaction

ih) Government's

thercto 7

il so,

THE MINISTER OF STATE IN THE
MINISTRY OF HLALTH AND FAMILY
PLANNING AND IMN THE MINISTRY OF
WORKS AND HOUSING (PROF, D, P,
LCHATTOPADHYAYA): (a) Yes.

(b) The Press Report was as a result of
“Heart Quiz" programme organised under the
ioint sponsorship of :

(i) Cardiological Society of India,
Bombay.
(ii) Indian Heart Journal,
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(ili) Coronary Club of Rotary West.

The increasing incidence of heart discase
may be due to changing socio-cconomic
conditions in the country, The incidence,
however, in India is much below the rate of
heart disease in Western Countries. Steps
are afoot to educate the public on preventive
aspects of heart disease through audiovisual
media i.e., T. V. Programme, Lectures, Press,
Exhibitions etc. Cardiac Clinics are being
established in bigger hospitals in the country.

Licensed Rengali Porters in Culcutta Port

3603, SHRI R. N BARMAN : Wil
the Minister of SHIPFPING AND TRANS-
PORT be pleased to state ©

(a) the number of licensed Bangali
porters working at present in Calcutta Port ;

(b) whether Government propose o
recruit porters in Calcutta Port  through local
employment exchange in pluce ol recruiting
them through contractors ; and

(¢} if not, the reasons therefor 7

THE MINISTER OF PARLIAMLEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
(a) Such information is not available.

(b} and (¢). No recruitment is now being
made, as the Calcutta Port has surplus labour
looking to the requirements of traflic. 17 and
when labour is recruited, this will be done
through the Employment Lachange.
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Rescrve of Water Resources underneath
the Desert

3605. SHRIN, K. P. SALVE : Wil
the Minister of AGRICULTURE be pleased
o state @

(u) whether according to the hydrogeolo-
gical studies, there are vast reservs of water
underneath the desert and it is possible o
draw about 32 million lirres of water a day
from these reservoirs ;

(b) if so, Governmenl's
thereto ; and

reaction

(¢) the steps Government are taking to
tap this source of water ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a). According 1o Hydro-
geological  studies  conducted with  the
L. N, D, P. (5F) assistance there are no  vast
reserves of water underneath the desert of
Rajasthan. It is, however, possiblc to draw
about 32 million litres of water a day from
Lathibasin area (Jaisalmer-Barmer area) in
Western Rajasthan,

(b) and (c). The reports prepared under
ths UNDP (SF) assisted project have been
sent to the State Government and the State
Government is preparing schemes 1o utilise
the available ground water in this area.

Agrecment with L. 5. 5. R. for Development
of Fishing Industry
3606, SHRI C. JANARDHANAN :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government of India and
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U. 5. 5. R, have entered into an agreement to
develop fishing Industry in India ; and

(b} if s0, the broad features thereof 7

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) : (a) and (b).
Negotiations are  in progress with the

U S S. R. Authoritizs for conclusion of an
Agreement on Cooperation in Marine and
Inland fisheries.
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Five-Year Scheme on the basis of
Ground Water Sarvey

3608. SHRI P. GANGADEB :  Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether a five-year scheme has been
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drawn up on the basis of ground waler survey
jointly done by the Geological Survey of
India, the Central Tubewell Ouganisation and
the State Government's Lift Irrigation Depart-
ment ;

{b) il su. the main features of the scheme ;
and

(c) the cost involved ?
THE MINISTER OF STATLE IN THE

MINISTRY OF AGRICULTURE (PROF.,
SHER SINGH) : (a) No, Sir.

(a) and (c). Does not arise.
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(17-8-72 a=)
Setting up of B D
Corporaticn
3610, SHRI PAMPAN GOWDA : Will

the Minister of AGRICULTURE be pleassd
to state :

(a) whether exportable varieties of banznas

are grown under a Centrally Sponsored
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Scheme sanctioned for the Fourth Five Year
Plan in the State of Mysore ;

(b) if s0, whether there is any proposal
under the consideration of Central Govein-
ment to set up Banana Development Corpora-
tion to link up the production programme
with marketing for buth internal and  external
trade ; and

(c) If so, the main features thereofl ?
THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) :  (a) Yes, Sir.

(b) Yes, Sir. It is proposed to set up
Lanana Development Corporation  for  this
purpose.

() The Corparation will lake up internal
markecting and export of banana from the
areas in which package programme for cultiva-
tion of bananas has been tuken up as a
Centrally Sponsored Scheme.,  The main
functions of the proposed Corporation will
be :

(i) To organise marketing of bananas
{including exports) from the package
AFeas,

(i) Establishing report with growers or
Growers Cooperative Societies  for
securing supplies of bananas on a
long term basis.

Providing technieal  guidance to
producers in the matter of scientific
cultivation, transporting and handl-
ing of fruits.

(iii)

Setting uwp of packing houses and
creation of necessary infra-struciure
(feeder road, transporation, ropeways
elch.

(iv)

Provision of nccessary inputs, finan-
cial assistance and credit o the
grovers/grower’s Organisations,

(v

—

Ensuring manufacture and use of
the right type of cartons for packag-
ing.

(i)

Chartering of banana boats of a
long-term basis in order 10 keep up

(wii)
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delivery schedules and also to achieve
an overall economy in the occan
freight rates,

Entering into tic-up sales agreements
with sclected foreign buysers ; and

(i)

(ix) Taking steps for effective promotion
and publicity.

The share capital of the proposed corporation
will be Rs. 50 lakhs—Rs. 40 lzkhs to be
contributed by the Central Government and
Rs. 10 lakhs by the participating States. The
new corporation is expected to start function-
ing shotly.

Tractors imported during last Two Years

3611, SHRI SAT PAL KAPUR : Wil
the Minister of AGRICULTURE be pleased to
state :©

(a) the number of tractors imporied
through State Trading Corporation during the
last two years, year-wise upto 30th June, 1972 ;
and

(b) the number of tractors received during
this period under the tractor gift scheme (rom
foreign countries by the public ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The
number of tractors shipped/imported through
the Projects and Eguipment Corporation
(State Trading Corporation) during the last
two years, year-wise and during the current
year (up to 30th Junc, 1972} is as under :

Year Number of trac-
tors shipped/
imported

1970 12954
191 16,891
1972 (Upto June) 4,548

(b) Information about the number of
tractors received under the Gilt Scheme from
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foreign countrics by the public is not available.
However, the Chiel Controller of Imports
and Exports has issued Custom Clearance
Permits for 2,031 tractors from the inseption
of the scheme.

Operation of Cooperative Lift Irrigation
Scheme

3612. SHRI B. V. NAIK : Will the
Minisicr ol AGRICULTURE be pleased to
state ;

(a) whether the vperation ol co-oprative
lift irrigution schemes in the country has been
satisfactory ; and if so, the total arca irrigated
by these schemes so far ;

(b) whether the loans advanced to these lift
irrigation societies are adequate ;

(c) whether their wtilization and repay-
ment care satisfactory ; and

(d) if so,
default ?

what is the percentage of

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
AMNASAHEB P. SHINDE) : (a) to (d). The
information is being collected and, on receipt
of the same, it will be laid on the Table of
the House.

Inclusion of Backward Classes in the List of
S.C 3. T

s.T.

3613, SHRE B. V. NAIK : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased 1o state  whether
Government propose to include the Backward
Classes among the Scheduled Castes and
Scheduled Tribes by appropriate Cunstitutional
amendments ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D, P. YADAYV) :
The inclusion of backward communitics
in the list of Scheduled Castes and  Scheduled
Tribes depends on their fulfilling certain  crite-
ria as follows :

Scheduled Castes : Extreme social,
economic and educational backwardncss
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arising out of the traditional practive of
untouchability.

Scheduled Tribey : Indication of primi-
tive traits, distinctive culiure, geographical
isolation, shyness of contact with  the
community at large, and backwardness,

The question of revision ol list of Sche-
duled Castes and Scheduled Tribes is under
consideration.

With regard to “Other Backward Classes™
it is better to apply the cconomic test. The
discretion, liowever, is with the  State Govern-
ments to draw up suitable criteria for speci-
tying such classes.

Provision of Tractor for Farmers of Ladakh

3614, SHRI KUSHOK BAKULA : Wwill
the Minister of AGRICULTURE be pleased to
state :

(a) whether Gowvernmwent arc aware that
Ladakh is far being in agricultural production ;
and

(k) whether Government to provide trac-
tors to the farmers in Ladakh on rent on
reasonable rates !

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a). The re-
quisite information is being collected and will

be laid on the Tabie of the Sabha,

(b) There is no proposal at present for
tractorisation in Ladakh or giving tractors on
hire basis in that area.

Construction of Walter Rescrvoirs in the Villages
of Ludakh

3615. SHRI KUSHOK BAKULA : Wwill
the Minister of AGRICULTURE be pleascd
1o siate whether Government propose (o
assist the construction of water reservoirs
near villages in Ladakh and pecessary sur-
vevs would be undertaken for this purpose 7

THE MINISTER OF STATE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : The information is being
collected and  will be laid on the Table of
the House vhen received.

IN THE
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Supply of Drinking Water to Villages in L adakh

3616. SHRI KUSHOK BAKULA : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a} whether Government propose to make
arrangements for the supply of drinking
water to villages in Ladakh being a basic
human need ; and

(b) if so, salient features thereof 7

MINISTER OF STATE IN THE MINIS-
TRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAYA) : (a) and (b). Water
Supply programmes are included in the State
Sector. It is for the Siate Government to
formulate water supply schemes for the
areas where shortage of drinking water is
experienced, give them the needed priority
and implement the same from the resources
available to them in their State’s Plan.
However, the factual information with regard
to the question is being collected from the
Government of Jammu & Kashmir and will be
laid on the Table of the Sabha.

Death of Hcadmlsln.-;)s Illl:l. Secondary School of
e

3617. SHR1 LAMBODAR BALIYAR :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether untimely death of a Head
Mistress of Secondary School in Delhi occur-
red due 1o carelessness and excesses of the
Directorate of Education, Delhi ;

(b) if so, details of this incident ; and

to be taken by

(c) the action proposed
Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAY) : (a) No, Sir.

(b) Smt, Gunwati died during summer
vacations when the schools were closed. The
circumstances of her death are not known to
the Directorate of Education, Delhi.
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Visit of Study Team to Andamans Regarding
Timber Supply to Industry

3618. SHRI C. K. CHANDRAPPANM :
Will the Minister of AGRICULTURE be
pleased 1o state :

{a) whether a Study Tcam headed by Shri
Hejmadi, Deputy Inspector General of Forest,
visited Andaman Islands to study in detail the

working of the Forest Department and the
basis of pricing timber supplied to the
industry ;

(b) whether the study team has suomitted
its report ; and

(c) if so, its main features and the action
taken thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) and (b). Yes, Sir.

(c) The Study Team has studied mainly
the accounting procedure followed by the
Andaman Forest Department and  suggested
ways and means about the correct approach
to be made in this direction. The Team
has recommended inrer alia that the Anda-
man Forest Department should be treated
as a “Service Department”. The rccommen-
dations of the Team arc under active exa-
mination in consultation with the Ministries
concerncd.

Uhilisation of M crial Bungalows afier impo-
sitlon of Ceiling on Urban Property

3619. SHRI B. V. NAIK : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether the Living space allotted to
the Ministers at the Centre and the Stales
conform to the physical ceiling on urban
property proposed (o be legislated ;

(b) if not, the way in which it is proposcd
to utilize the present bunglows ; and

(¢) whether Government have considered
to allot these buildings for cultural, educa-
tional and similar other defined public pur-
poses 7



65 Written Answers

THE MINISTER OF STATE IN THE
MINISTRY OF .HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF.D, P,
CHATTOPADHYAYA) : (a) to (c). The ques-
tion docs not arise since ceillings on owner-
ship of wrban property are not  proposed to
be imposed with reference to  physical size
of the arca used for living and office purposes
by an occupant, Howcver, the Central Go-
vernment's present programme of construction
in the general pool does not include cons-

truction of the highest types of residences

Transfcr of Propertics In anticipation of Celling
on Urban Property

3620. SHRI PRABODH CHANDRA :
Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether in anticipation of ceilings on
urban property, wealtiher scction s trans-
ferring their properties into Trust or Private
Limited Companies ; and

(b) if sn, the steps Government  contemp-
late to see that the purpose for which the
ceiling is brought about is not defeated ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D, P.
CHATTOPADHYAYA) : (a) No information
is available in this Ministry.

(b) The States of Andhra Pradesh, Bihar,
Gujarat, Kerala and Utar Pradesh have
cither introduced or passed legislation prohi-
biting alicnation of urban propertics/vacant
lands in Urban areas etc. The Centre has
not yet finalised their thinking. However,
suitable provisions are proposed to be made
in the Central legislation restraining transfer
of urban propertics with a view to defeat the
purpose of the ceiling law.

fafsa Tt ® favifia feg ag
Wit & 7Fr

3621, Wt o ®lo wE : FI1 wiw
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Thefts in Maulana Azad Medical College Flostel

3622, SHRI S. M. BANERIJEE :
SHRI ISHAQUE SAMBHALI :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

{a) whether thefis are on the increase in
Maulana Azad Mcdical College Hostel  during
the last six months ; and

(b) if so, the steps taken by Government
in this repards 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF, D. P.
CHATTOPADHYAYA) : (a) No. It is not
correct to say that thefis are on the increase
during the last six months.

(b) A few thefts did, however, take place
in the Girls and Boys Hostel and on the
advice of the local police extra Chowkidars
have been provided on night duty and
places of accessibility are being blocked.
There is no increase in thefts since then,

W 5w & nief § Qo % sy

1623, oY sihgen HuEs
it sy fag— dm

aq1 wfw e gz a1 FOW oHOn
f&: :

(%) #a7m a9 1972-73 & &oA =
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Lxpenditure on Beautification of Dclhi

3624. SHRI VIJAY PAL SINGH :
SHRI1 LALJI BHAI :

Will the Minister of WORKS AND
HOUSING be pleased to refer to the reply
given to Unstarred Question No, 2918 on the
17th April, 1972 regarding expenditure on
beautification of Delhi and state :

(a) the amount collected in the name of
Beautification Levy and Village Development
charges from the Co-operative House- Building
societies in (i) Pritampura, (i) Rohtak Road
and (iii) Shahdara area and the amount spent
on these areas for their beautification, sepa-
rately ;

(b) whether a copy of the orders of Lt.
Governor, Delhi  imposing  Beautification
Levies under the scheme of large scale Acgui-
sition, Redevelopment and Disposal of Land
in Dethi, will be laid on the Table of the
House ;

(c) the names of such Housc-Building
Co-uperative Societics in Delhi/New  Delhi
whom the Delhi  Development Authority had
allutted the land but in whose case the beauti-
fication Levy has not been imposed ; and

(d} if so, the reasons fur this discrimina-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAYA) : (a) The amount
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collected was as under :—
Beautifica-  Village Re-
tion charges develop-
ment char-
EcS
(Rupces in lakhs)
(i) In Pritam Pura
area. 534 67
(ii) In Rohtak Road
area. 1470 7°35
(iii) In Shahdara area.  41'62 2081
6166

Total :

BHADRA 6, 1894 (S4KA)

A sum of rupees 1,44,302/- has been in-
curred upto May, 1972 in  beautification

Schemnes.

(b) The orders were issued in April 1969,
They are at statement ‘A" laid on the Table
of the Home [Placed in Lihrary. See. No
LT-3517/72).

(c) The Delhi Development Authority has
not allotted land to any Co-operative House
Building Society. The land has been allotted by
the Delhi Administration. The beautification
levy could not be imposed on those Socicties
with whom agreements were executed prior to
April, 1969 when decision to charge beautifica-
tion levy was taken. A list of five Societies who
were allotted additional land by the D. D, A,
after April, 1969 and on whom beautification
levy was imposed is at Annexure ‘B,

(d) In view of (c) above, there has been
no discrimination in the matter.
wa ¥ amgEfee eEwl & fog
i w3
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- 2 3
4. WG 1.50
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Computer System Scheme introduced by
Indian Institute of Manugement,
Abmedabad

3626. SHRI PRABHUDAS PATEL :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether the Indian Institute of
Management, Ahmedabad has made a signi-
ficant breakthrough in applying computors to
problems of economic development ;

(b) if so, the main features of the scheme ;
and

(c) how far the application of Computers
has solved the cconomic problems ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI D. P.
YADAY) : (a)to (c). A project report has
been prepared at the Indian  Institute of
Management, Ahmedabad suggesting how an
nn-line computer system could help the
Planning Commission and State Government
to evaluate the effectiveness of planners at the
State and disirict levels and determine priori-
ties for future develpment.

A data bank would be used containing
about three hundred data elements for each
of 330 districts. The proposal is to build a
library of indices and dictionarics to provide
quick definitions of the subset of districts
relevant for any study, The information
would include data on a variety of character-
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istics of the district and the varicty and
efliciency of activitics within each district.
The data could compute ratios which would
give a set of scales on which 1o locate each
district relevant 1o the others,  The cost-
effectiveness of development can be measured
by entering costs of proposed sectoral 1argets
and using the library of arithmerical and sta-
tistcal functions included in the system. The
system when completely developed  will be
intended 10 micasures and  evaluate the  pro-
gress of each district on the characteristic that
might reasonably by expected to change in the
short run.  The relevant position of districts
on each of the scales could be used as one
basis lor evaluating district plan,

The preliminary report suggests that such
a system be developed. It will, however, need
considerable amount of further study 1o work
out the details.

While large real time compuler systems
for mixed information-retrieval and analysis
for development planning could have a subs-
tantial potentisl for usc in India, the applica-
tion of such @ system can only be evaluated
after they have been developed and tested.

Misuse of Fdible ONl

3627 SHRI B. K. DASCHOWDHURY :
Will the Minister of AGRICULTURE be
pleased 1o stale :

(a) whether edible oil is being misused in
the country ; and

(b) if so, the sceps taken by Government
1o prevent the misuse of edible oils 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEH P. SHINDE) : (a) No specific
1eport regarding misuse of edible oil has been
received by the Government.

{b) Docs not arise.
Distribution Policy fur Fertilizers in Delbi

3628. SHRI DALIP SINGH :  Will the
Minister of AGRICULTURE be pleased 1o
state :

(a) the distribution policy for fertilizers in
Delhi ; and

1894 (SAKA) Written Answers 14

(b) number of authorised agencies 1o

whom the work of distribution of lertilizers
has been aliotted alongwith their addresses 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASHEB I’. SHINDE) : (a) The internal
distribution of fertilisers within a State or a

local area is the responsibility of the Siale
Government  or  the local administration
concerned.  However, it has been intimated

by the Delhi administration that all fertilisers
received from the Central Fertiliser Pool ure
handled by the Delhi State Cooperative
Marketing and Supply Federation Limited,
Nagloi, who distribute the fertilisers through
the village level Cooperative Societies.  As
far as domestic fertilisers is concerned, the
distribution is done by the manufacturers
through their agents who have to be registered
dealers under the Fertiliser Control Order
1957,

{b) There is onc authorised agency of the
Delhi Administration viz. the Delhi  State
Cooperative Marketing and Supply Federalion
Limited, Nagloi, who distribute the fertilisers
through the 33 village Cooperative Socicties
whose names and address are contained in
statement *A’ laid on the Table of the House.
[Placed in Library. See No. LT-3518/721]
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gaw & gfva@al & gsam gq wrwa aywt
O DNAAT F T 257.14 FT@ TG £
gavifm snafza sy af 4v ) 33 9 3qf
# AUA WET FIM HIET U 243.07
@ wqq A gaafr as § af 4

(@) @oTg q41 F 929 9T @ A7
frawm & feeid af @ [vaen & Tan
o | ¥ferdr gear LT—3519/72]

Propnsal for providing flood lights to
Konarak Temple in Orissa

3630, SHRI ARJUN SETHI: Wil the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to stale :

(a) whether any steps have been taken
by Government to work out the proposal for
providing Konaruk Temple (Orissa) with
flood lights ; and

(b) if so, the progress in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE

DEPARTMENT OF CULTURE (SHRI1 D. P,
YADAV) : (a) Yes, Sir.

(b) Steps have been taken by the
C.P.W.D. to award the work to a contiactor
by inviting tenders.

Diversion of Fertilizers Production of
Gujarat

SHRI VEKARIA :
SHRI D, P, JADEJA :

3631,

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have decided to
divert fertilizer production of Gujarat State
Fertilizer Companics to other states ;

(b) the total production of Fertilizer in
Gujarat State ; and

(c) the percentage thereof 1o be diverted
to other States ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SIINDE) (a) The
G.8 IF.C, like other manufacturers, arc expec-
ted to distribute fertiliser produced by them
in a number of States, within their cconomic
marketing zone and have in the past supplied
fertilisers to a number of such States, besides
Gujarat, The Government of India had. on
the basis of requircments of various States,
requested the GSF.C. to supply during
Kharif, 1972, 34000 tonnes of N and 12300
tonnes of P to Gujarat, 7900 tonnes of N to
Haryana, 2000 tonnes of N to Uttar Pradesh,
6000 1onnes of N to Madhya Pradesh. 2600
tonnes of N 1o Rajasthan, 51C0 tonnes of N
to Punjab and 33000 tonnes of N and 7700
tonnes of P to Maharashtra.

(b} and (c). The total production of the
G.S.F.C.,, Adarsh Chemicals and Fertilzers,
Ltd., Alembic Chemicals Works Co. Ltd. and
Anil Starch Products Ltd, located in Gujarat
is capecied to be about Y1000 tonnes of N
and 35000 tonnes of P during Kharif, 72, Of
these, about 56000 tonnes of N and 14000
tonnes of P will be supplied to other States
and the balance to Gujarat. In terms of
percentage about 407, of the total N and
607, of the total P produced in Gujarat will be
consumed by Gujarat State and the balance
by other States.

Development of Port Salaya in Jamnagar,
Gujarat

SHRI VEKARIA :
SHRI D. P. JADEJA :

3632,

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government are considering
the development of Port Salaya in Jamnagar
in Gujarat ; and

(b) if so, the broad outlines thereof ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR): (a) and
(b). The executive responsibility for develop-
ment of ports other than major ports vests in
the State Governments concerned, The
Government of India, however, gives loans to
the State Governments under the Centrally
Sponsored Schemes for the development of
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one selected port in cach maritime State. For
this purpose, Porbander in Gujarat has been
sclected.  As regards the development of
Salaya, no proposal is under considcration of
the Government of India.

Request from Gujarat State to Curb Rise
in Price of Groundnaut O

SHRI VEKARIA :
SHR1 . D. JADEJA :

3633,

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the Gujarat Governmeaot hawve
sent any proposal to curb rise in the price of
groundaut oil ;
the

(b) if so, the salient features of

proposals ; and

(c) the action taken by Government of
India thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) :  (a) Yes, Sir,
Some proposals have been received from the
Government of Gujarat,

(h) The proposals cnvisage tightening of
credit conirol, increasing the supplies by
imporis of edible oil and tallow, canalisation
of exports of H.PS. groundnut, promulga-
tion of a Sales and Distribution Control
Order under the Eswntial Commodities Act,
and sctting up ol an LEdible Oil Corporation at
All Indiz level,

(c) Restrictions on credit against stocks
of groundnut and vanaspati in Gujarat have
been tightened by the Reserve Bank  Besides
tallow, arrangements, to import

importing
90,000 to one lakh tonnes of reapeseed arc
being made. Other proposals are under
consideration-

Tocome and Expenditure of Delhi Transport

36M, SHRI VEKARIA Will  the
Minister of SHIPPING AND TRANSPORT
be pleased to state  the ratio of income and
expenditure prior 1o the taking over and after
the taking over of Delhi Transport 7
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : The monthly ratio of expenditure
(excluding  depreciation and  debt  charges)
to income, after the establishment of the
Delhi Transport Corporatron with  efTect from
3-11-1971, has been about 117" as compared
to about 130%, previously. This ratio has fur-
ther decreased to about 113, in the current
financial year.

Review of Schemes Undertuken by F.C.I.

3635. SHRI V. MAYAVAN : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether the various schemes under-
taken by the Food Corporation of India are
reviewed periodically with a view to assess
their financial results ; and

(b} if so, the results of such reviews ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) : (a) Yes, Sir.

(b) In respect of the Modern Rice Mills,
which have been working for some time now,
the reviews have revealed that the mills
have not so far been able to work to their full
capacity because of various operational cons-
traints. A realistic cvaluation of the economics
of the operation of these mills will be possible
only after fulier utilization of the capacity has
been achieved. In respect of other projects,
the plants have either been set up very recently
or are yet to be set up  Their working will
be reviewed periodically in due course,

Mechanlcal Paddy Drying Centres by F.C.L I
Tamil Nadu

3636, SHRI V. MAYAVAN : Will the
Minister of AGRICULTURE be pleased to
slate :

(a) the number of Mechanical Paddy Dry-

ing Centres established by F.C.I. in the
Thanjaran District, Tamil MNadu and how
many of them are idic and the reasons

thercfor ; and

(b) the quality of paddy being dried every
year through the Drycrs ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) ; (a) and (b).
Thirty Mechanical Paddy Drying Centres
have been set up by the Food Corporation
of India in Thanjavur District of Tamil Nadu
for drying of field paddy as the paddy in
that area is normally harvested during the
rainy season with high moisture content.
The actual use of the dryers depends upon
the occurrence of rains during the harvest
time, 22,616 MT and 24,2000 MT of paddy
was dried during 1969-70 and 1970-71, res-
pectively. During 1971-72 no paddy was dricd,

Fertiliser Held in stock in Godowns of Food Cor-
poration of India and its Irregular Distribution

3637, SHRI1 V. MAYAVAN : Will the
Minister of AGRICULTURE be pleased 1o
state :

(a) whether large quantities of fertilizers
are held in stock in the various godowns of
Food Corporation of India without issue for
years together ;

(b) whether the principle of *First-in-First
issued” is not followed resulting in large
scale deterioration in their value; and

(c) if so, the steps taken in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) No. It may
be relevent 1o mention in this context that
massive quantities of fertilisers are handled
by the Food Corporation of India every year
and distiibuted in the country and sizcable
stocks in transit, pipeline, ectc, are umavoid-
able,

(b) The Ministry has issued standing
instructions to all supplying units, including
the Food Corporation of India, that in supply-
ing fertillsers, as lur as possible, the principle
of “First-in-First issue™ should be followed,
This is implemented as far as possible sub-
ject to the need to avoid double handling in
certain cases and other operational cons-
traints.

(c) Dwoes not arise.

Complaints Regarding Cocu-Cola Export Corpo-
rution

3638. SHRI PAMPAN GOWDA

the Minister of HEALTH

Wwill
AND FAMILY

AUGUST 28, 1972

Written Answers 80
PLANNING be pleased to state :

(a) whether Government have  reccived
complaints regarding the Coca-Cola  Export
Corporation, using the Jabel of Fanta Orange
on the containers of its heverage  product
and

(b} if so, the reaction
thereon ?

of Government

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLAMNNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAYA) : (a) and (b), Go-
vernment had received complaints in  this
regard sometime ago. The Coca-Cola Export
Corporation  which  supplics the *“Fanta
Contentrate™ to all bottlers in  India were-
advised 1o inform their bottlers to change the
label according to the approved design, They
confirmed that the suggestion had been passed
to the bottlers who were doing the needful,
The State/Union Territory Governments were
also requested to take legal action against
the offenders.

Demund for Tractors

3639, SHRI PAMPAN GOWDA : wWijl|
the Minister of AGRICULTURE be pleased
1o slate

(a) whether Government have made any
assessment regarding the approximate demand
of tractors in the country for the pext five
years ; and

(b) the steps Government are faking to
meet the demands and also for the satisfac-
tory supply of spare parts of traciors in the
country 7

THE MINISTER OF STATLE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The Go-
vernment of India has already entrusied 1o
the Mational Council of Applied Economic
Research the detailed study on scientific
basis about the assessment of demand for
tractors during the remaining period of the
Fourth Five Year Plan and the Fifih Five
Year Plan period. Their report is awaited.

(b) The Government has decided to im-
port 20000 tractors. Besides, import of
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tractors as gift by Indians from their relations
living abroad has been allowed. Steps are
also being taken to increase indigenous pro-
duction of tractors. With a view to ensuring
smooth running of tractors, import of spare
parts to the extent of 10-15%, is allowed
along with the tractors. Import of spare
parts is allowed liberally for old model tractors
which were imported in the past. Import of
spare parts upto a limited extent is also
allowed to the Actual Users.

Storage Capacity of Warchousing Corporation,
Mysore

3640, SHRI PAMPAN GOWDA : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether the storage capacity of Ware-
housing Corporation in the State of Mysore
is not satisfactory and is not being fully
utilized ; and

(b) if so, the steps taken by Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDL) : (a) and (b).
The utilization of storage capacity available
with the Mysore State Warchousing Corpora-
tion which stood at 7316 per cent of the
total capacity at the end of June, 1972, is
considered to be satisfactory. Efforts to imp-
rove the utilisation further, however, conti-
nue to be made by the Corporation and
include steps like wider publicity for custom,
rebates to co-operatives and agriculturists and
requests to  public sector underiakings for
using its storage accommdation.

RUCEUIE R R UL
& qu ¥ mfea

3641, &t weww M ;o pfe
w&1 ag aar & F9r F9 fF

(%) ¥ =¥dwr, grive, ofte,
W FR 0 A qEw F wwa # ofx
FUrE 0§ sy pu-mifa aga v @,
i

(=) afz gi, &t fFad sfana ?
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iy dxmy & wow @l (Mo WY
feg) : (%) g

(@) =g &% #fg dme= gmma a9
qEaF 1970 (@vz 24) ¥ wgATe, Wig ¥
Tt 1969 ¥, afr ma zg w1 arfaw ez
Fa=® 450 frerarm a1, Fafs 9 3air &
TB Fale 3wl ¥ FeET frm ga
q7 :—

4154 fFo qro

agw T wifa

L UET 3950 fFo wio
=g 3952 fre gre
TqAe 3902 fEo are
et 4170 fro gro
Etics 4330 fro 10
qAse 2794 fro ure

5042 fre qgro

LR AU

™ ¥, Iy fefea 2o & o
FIU A FE KT FeUTEA gAT &, wiea ¥
gfy o gEwr =Uew 108 16 sfave
aifa® g gearea ar &

ST I AR WO O A9
aTC e ' f sy den

3642. st mEwT wm o oA pfa
wdt 7z FA ) g A f

(%) =T TN FgRaA deqr, &
CECERICETECEH

(7) =@ av =fqw fraar sq@ grar
2, &

(7) za% g o® &t af e
avaarE) &t gw A g1 E; a9 aw fead
QT O & af £ & 38w w1 o
awgan g ?

rfa wawma § Tww Wat (WMo Wy
(%) =z &= 1923 &

fe)
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Fmer i efeg (o agr o s 9w
Tqq % Am griifas o hzge A
o gnd ) ooz e gr o ad 1955 §
§Od AT qEAISE FITATE H edrraiid
forar ma & stz g wea @ wgEAE
geqr aar fear aar g

(@) ad 1955-56 & 1971-72 a5

wafg & foq o7 degra & aifas =59 w)
gafag #37 Mo oF fawm q99 ¢

() g I agEETd dEwA A
swl gneral o sgEatd frn @ faae
By H 30 faww § fawe &1 vy 0
qg "eqra TN I AT 3T qEERIH] A
ot gmaE wTar & A g & 9t &0 S
¥ qu %1 #afaq gu, O I q9r AT F
JeqreA ¥ fow guge Tarn, faad 3 qm
®om ¥ gy § oA 0y gowdf & avET A
agEeaTa afiemret Y o ger fadaa
§ ) §FT WHAT 9 AEHT ST O¥
@ am qt faw & dma & 6w
uF Af feem & 3R o w1 faww g @
faud seargd &1 wmTsfa faa@ 3000
foszt & afus 31

qu IWEA F IAA A IW @A T
gfezgtw & dea 7 Fgwn, audw afz
Ky fafue ardf o sgeeae frar @ foma
wfu® geqga gtar & &g A afauw
wey AT ag aemenza #1 A fawa frar
% fams grorafa ove gfn ov afar gen &
9 WA AT AFA & | 417 F A7 @@ 0
w70 AT AT U FI ST F A
Fifsm qar 917 & fun sfaa sigeges’ a0
fawia arax @ /%1 & | TWE gro a@fus
den # Flaw ™A %R aFAa g
¥ wAA f gy d9r 39 IE) & fav
wmafag agr aae awedl aEw oF
fawrm o2 aar gu, o &1 e 30 FaE)
¥ famiaz ¥ gvgew ggwiA fafim} @@
Ay foar & wAwa ¥ 0 & o
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& foo agd® fawrg @or ¥ gOm &
fon fazwt & 58 w91z &1 sara &= dAr
T EY AR 1 97 qar S e &
Frza % fon farfaq oF awdtar gra
TAF RN weqraA § wgmar faSAr . @@
Al dR@m #% AW gu guw F gud aw
afas & famre # gu & fou Slarg &
7t fafadi a1 fasfoa w4 o ==as,
aftT gifs &% gu SO F wewrEA
A & fon fa@e s#7 & @ewn @
U N fearmar § 1 wefAed da §
@ @t & enar sarEa F feo
TRTET TEY # gatr & few 39 A dfaw
XA ars g, @) & fen Sarams da
a1fz &1 fawra fa om @ 1 afafes o
&t gavr & & & fon & swd@z, @19
FrqFlz, gz q13ET, 2@ NI, ATIA-
W qrIEy, €19 T, WA ghg 4T
# Aifzan #fadz % 90 30 gaEi w1
14 fasra far mar @1 59% g9 e oY
fafauar aur sfadw oz fAsa ot &)
anE JqEET gy qE A ogna § @i
# agram fast &

ag 1972 & A, T I AgEaTA
weqi a9 IAF eAlT FEIH 1955 %
221 Aad T A af § A 143 sgEaE
araAg Ay g

= graa q¢ o m agEmAl & dw
#1 farafotaa ger 219 gu § :

1. wfa fagta sfwaa 3000 fezt &
wfux 3 27 71 Afas mams
&Y qus} F fawra o

2, 3 ImET A IMA T FA FA
& fou d&q fafoar fam awm

3. 99 % gu § M3 gufag 7u, arfogq
g9, 9417, g gim ®fgw, 9
Wz, wave  q3e, swafw
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qIFET qur Teeaigwe AR qrIsy
¥ Femma ¥ feu awdfedl &
fasra 1

. g7 mgeaye & yrEwEaTEl T
faxig Sta wAEA AT I, GEGE
frdz qar gemaia (MO ¥ g A
A7 F g9 7Y f=raz w1 qAr WA
& fan )

LR ECECHER G
&% feo wanfas a1 A
grasdl "AS & f7FE |

. qeaty, figsr 8 g9 a9 a1
1< T w3 7t fawm qar F=ot
ffiq A% AT 1 IFeqUEA |

. 9 ¥Az a1 A gt W F
gemaT § fag aedar &1 fage )

. ¥0 wifasl &1 w@fos gwm #
gfesror | g7 as TN @ &
fafusa el & (36 Srifas,
I qagreE, T otamg faw,
O Tamga famA, ¥0 fawam,
T aggrem A FO gofad)
517 w=awl 31 wfofas frgr oo

2

et 30 wyEeT Feam sm faww
1955-56 & 1971-72

Ll | =g (eqy ST §)
1 s
1955-56 8 840
1956-57 14.328
1957-58 19.525
1958-59 20.039
1959-60 33.439
1960-61 32.030
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1 2
1261-62 40.498
1962-63 47.900
1963-64 49.714
1964-65 62,606
1965-66 68.860
1966-67 65.1068
1967-68 77.148
1968-69 86.309
1969-70 98.850
1970-T1 112.507
1971-72 149,573

oy 987.334

_,-/im;mmgm'iism gat wt Wit

3643. «t gRwAw ¥ g pfe
wat ag aaTA 1 Fr w10 fa

(%) wa1 am % g7 §ug fafes
amifad a2 § ®iog @ N seafuw
ATARTFAT §;

(@) afz gt, & few swr & smmfaa
i3z ¥ foq wrog g &1 snaegaar §;
R

(7) ®ar &TwT A 0 AEAVEEFAT A
1 & & foo 81 Daar dar AL
s\ gfz gf, @ 909 ger ard w1 § 7

vfe swien & woa st (s ey
an dte fort) - (%) @ (7). amafas
§Fad & &%-5% dwwA & fou afafis
qwt 4 sraggwT @A &) TA IEw A
mifer & feq St & ama 10-15 sfawma
% afafew gdl & quma ¥ amfa A
a1dl & 1 gaw afafew a9 £ sravgwar
Frdr & & s Y At wAwfa & aw
? 1 8% gy fredt gafani § amama
feg ng gua wres & Jw & fom afafues
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geil & amang &Y sARfG FerRa & &
§ | eafas gamFatat @ difag Har
as afafaa @l & smag & @ agafy
& ot &

T4 1969-70 ¥ H1a17 FIAFA H anma
i 0% qar anaa 7w 72 AT faad: fao
wfafesa qaf &Y smawgsar g, 8§93
frea g :

dTT—2011  (®ruTeor  dqr WAES
fasiar), see—5511,

q—650/651, &g uw #—533(555,
fr—25,

argerw, § A—14 @, IFE—328)
335, ®IE — 3000,

gEANS H—276, Ft AT — 135,
Zfqz r3q —990,

T —4006 3 FFHoz—154 |

miEi & oft & qEl & \erg
¥ fag corram W g
O & o faar wn

3644, Y wEER IEN

o gioram maf -

Fm wameen At afearr fadom Ao
g qATA FY FIOFT F

(%) @ am@) #1 arft &1 & &
fan F¥019 gERTT FTU UTENT F1 FH AT
1% vufa &Y o oY #\< afz g1, a1 fear
Y dyaArst & e var 8 o gadE gree
% foo frad waufa 9 0f;

(=) Tsegmm gTare @10 O qar
g (9= & foq a= oot & ameg ¥
wegd ¥ v AwAre & amw oqar § e
% feu w=m-ama feadt aaofo gid
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nf #T /IF gra gAH & foA dyaana
1 70 & af T a7 A § W IR
feq fwadr gaufa & of; sz

() uwema & frad miaf & 03 &
qidt #71 3f sggzar ) g ?

Aarm I ofar faea saeg
@t fawin &itT anare warsg # v wa
(o Fto dlo wzehumam) : (F) #iT
(=). cafea arsite = qft € 3= frem
& g 17 aq & fou usewm wsw wY
175 =@ wqq 3 gAnfw fraa &Y 8
Uy /IFIT A 53] Wra w9y £ I 7
NG A o fAAH ¥ 441 Frg w0 A
sma FY AFAal Y AN 2 A ok g
ag T1F AT FIFIT 9T gz A fy
& Hae Nt 0f gTaFAE § ¥ 175 9w
%97 FY or0q A AAANEF IT FT IT 9T
AT ¥ &I ®g FL | ST AL
@iz wAr af gigarat, faad oE &
vzaqe At 41 gigag Y afes § &
R AT A & At o fFu @ w §
YT ag gua1 gz 92 @ & ager

(v) @y &t aftar e
gAreg grugw g ° feg o geaiEe
# qar w=ar & fe qe § yweqa § 40277
iy ¥ g Fgt oF AT g0 F A"
arqar 50 Hie ®t mguf ax N w1 9T
I9@a g ar |

Procurement and Selling Prices of Wheat in
States

3645. SHRI R. R. SHARMA :
DR. LAXMINARAIN
PANDEYA :

Will the Minister of AGRICULTURE be
pleased to state :

(a) the rates at which wheat has been
procured from farmers in the various States
during the last three years, State-wise ;
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(b) the rates at which the Food Corpora-
tion of India has sold it to consumers and
the flour mills etc. ;

(c) the total amount of expenditure
incurred by the said Corporation on pro-
curement etc, per quintal during the last
year and current year separately ; and

{b) the sieps being iaken {0 reduce this
cxpenditure ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
AMNASAHEB P. SHINDE) : (a) A statement
containing the required information is given
in Statement I laid on the Table of the House.
[ Placed in Library. Sce No, LT. 352072},

(b) The Food Corporation of India does
not sell wheat directly 1o the consumers.
The Corporation issues wheat to the State
Governments and Roller Flour  Mills at
Rs. 78/- per quintal ex Food Corporation of
India godowns/F.O R. destination Railway
Station, and the State Governments, afler
adding the distribution cost, fix the sale price
at which wheat is supplied to the consumers
by the fair price shops.

(c) and (d). statement 11 giving the
required information is laid on the Table of
the House, [ Placed in Library. See No.
LT 3520/72]

Assessment for Food Requirements of Drought
Affected Stales

3646, SHRI P. NARASIMHA REDDY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government in consulataion
with the different State Governments have
assessed the requiremenis of foodgrains to
tide over the drought— condition prevailing ;

(b) if so the quaniities  State-wise
required, available and to be supplied by
Central pool and the arrangements have been
made 1o move the stocks required ; and

(c) the extent of estimated loss due to
drought in the country, State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) Yes, Sir.
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(b) The Government of India is cons-
tantly in touch with the concerned State
Governments in regard to the quantities of
foodgrains required by them from time to time
and has met all their reasonable demands.

(c) No firm estimate of the loss in produc-
tion due to drought is yet available, as the
position is changing and will contifiue to
change with the further behaviour of the mon-
soon in the coming months, An Emergency
Production Programme, on & country-wide
scale, has been tuken up to ensure that loss
due to drought is made up by additional
production of summer and rabi crops.

we w weErd & at # wsa Akw
% wiat ¥ wweror

3647 st gwwwrr wewd ; w
e Fte ofcam ol wat o @A
%Y Fur 0

(%) 7wt gea77 A wew g¥wm & A
aigl & 1t d AE \Few Fuar g, W@
Bt 1 a1 /Y dva @s & 0 afew gh @
qIdl FAT 9Tar & a1 9@t S0 Ty of
afaw ngzid & qrdt gomaw §; o afy
g, aY oF wiEl A g&ar feadr §; &

(a) wgram A9 & for e
F% 9T FOA ¥ fow &= gver gro
Fa1 FTAAET £ v E E?

aeen it oftare fadwa samem aa
faater st amamw saren § g saY (S
WMo Gl wedlmAM™) : (%) FAT T
afrart fadiem gareg grar fag qo o al-
Fdt gEaEA ¥ aqmir @ deadin
NFAT § 6F § 7eq 939 § 6400 M 0R
gfqad 7 aroF dw A g0 F aw-
=27 AT T g 50 9z 7t ngvif v qudr
IR qT |

(a) o= qfa siww 7w &3 &
AT oTar @ &Y 9rey qadia dwar 7
aeT 93w § 9% a= 97 ¥ fog & s gwn
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&1 aftsgn fRaa fear aor & 1 atrem @ o
Yt MATT F Aq AT 57 F TA TEAFA
F A aaaT 5400wy agfraiwas
& AT FF T g A oad
WINPT AZMEAT F S@1ar w7 aq #oweq
siw # ayfamans a1 aiE § OF @
qifY giar v & am A o Aa wI ¥
fon ox %71z 50 =13 =02 Ay ganfn a7
fraaa faar nar &1 amam 2 f6 w7 wA
wifw & 600 &Y A&l &1 Ty fasa &t

wsw & A T qfa aEww A e
= oAt & fa=e ¥ R AW A
wiTfeas qduw qqdt T4 FA F few
2t faim w=3qw guil awr faqga oF
AT dwAg MY FF F fau @ fawe
faaYera @17 STEAT SFTZAT &) oY aedEfa
24 ¢ faas fon ma wfama agmar @
FATAY | ZA VST T AEA IZ2A WA A
gaegr & fagad & feo w1z @@ and
w1 me ;A (o grm) v & nf
§ arr Sy dvsar A a9 safe 5 arg
siYT w23 ar fasr 2

Cost of Setting up a Soviet AID 100 bed Pacdi-
atric Warden in Alleppy  Medical Collcge,
Kerala

3648, SHRI ARVIND NETAM : Will the
Minister of HEALTH AND  FAMILY
PLANNING be plessed to itate the approxi-
mate cost of setting up of the Russian
cquipped 100 bed paediatric ward in  the
Alleppy Medical College, Kerala 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF, D. P.
CHATTOPADHYAYA) : The question of
cost does not arise becuuse no such Russian
equipped 100 bed pavdiatric ward has  been
sanciioned by 1lus Government for being  set
up at Alleppy Medical College, Kerala. How.
ever, receipt of various items of cquipments
as gilis from Russia have been approved for
use in the Paediatric Department.  Since
these equipments will be gifis, the question
of cost does not arise.
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aw W ¥ Y arg an el & fag
ST ATETT TUT FAFTAEA FTAFH
¥ fou =T wgmaar

3649. =t fow  wwrT swesl o oFar
areen At gqfeery fRdem gt a2 3913
1 Far w10 fy

(%) &7 oo A +67 @14 1 oq1g
& g1t a=41 ¥ fon qinF qare agr eeey-
FET Fia%q Aw17 % fou fafwa usmi
fad faea qzmgar 4r &

(@) =@ agg az s1a%w fea-fea
gt H o IWIgT @1 TEr & qar 398 fead
a=9l F I @R AR

(m) #Far w¥ad)l afg=ei aar sa
Faa1 safgagt £1 d Tq NiFAr F g
mifgs fear s ?

e At gqfare fadtam  danew
aar frale @il smAwm daww § W
wal (sYe ¥lo dlo wezdlgnaim) : (¥)
afrare famisa fawir qar ams ssamer
faurm grir 5@ F1g & oo & 0f sqaeqr
I AFITE :

1. qfimz A= faam

frafefas  gaat alx faq ey
gt % foe 1972-73 & 2ua qfwa
asz #§ 81.28 sE 697 ¥Y sgIEQT AV

g g

(1) frgsli qur g5 A ¥ qd it
aTq & a=a) a1 feedifoar, &t
aidt qar feram & goqm #iw
miad) Afgeeil & fedam &
HTE |

(2) wfgarsii st @vwi § dufos
d-eforar F1 LT |

(3) @m & fazifay 0’ & w0 @B
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wai & fazfar o Y $O &
Frm T4 § 1A AT FET 7Y
UFYMA |

2. AT wegrr faw

amY #Y w7 afeaqy, anfem afa aa)
@Y7 gar g aa) & a==l, awadr qar
exeazt afgenal # fasie Al FgEs
fan qma Femo fawr & a@z # 197273
& & 20,00 w9z w90 #) sgEeqr &1
i g

(@) aftarr  fagwma  fawn aeEh
avsar dgar (1) &R (2) et usal aur
gy wifgd &ai & 99 @Y & AR @iw
geut (3) femgie sy w2w, &4, 497,
afgemig, fagiz, sda, afraw Fma,
wgrare, qada, ghramr & wsEi oar
serdlT & fudtsm 9l aqg ¥ frofag
T @1 @t ¢, @zt fr Rafas o & aga
qid w0 aAE A g1 3w ag & IRE
foad assi/afgarsl aw ag @ ag=id
FATwAL ITHY AT T 5qAIT @ fagTm
| & fRar 7w &1 A ewrTEs 9T oTED
Tar & [wearem ¥ var mar o dfed s
LT—3521/72].

2 anra g fawrn & gisan
AT UGG A9l FEATAW AW AT
datan @9 mfaa o #1 Az w7 et
wsHl R qu mfaa Gai & w3 @
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(2) @ wearm fearm € s §
0-6 aq &Y a1 ¥ T=41 ¥ Af7-
frag madY YT egenan afpmay
F A T 317 garA A AT
g1

Mudical Termivation of Pregnancy Act

650, SHRI HUKUM CHAND
KACHWAL :
SHRI JAGANNATH MISHRA :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to refer to
the reply given 1o un-starred  Question No.
1768 on the 3rd April, 1972 regarding enforce-
ment of Abortion Law and state :

(&) whether Government have information
from the wvarious States and Union Terri-
tories regarding number of cases of abortion
performed  since Medical  Termination  of
Pregnancy Act came into force ; and

{b) If so, the figures thercof, upto July,
1972, State-wisc and Territory-Wise 7

THE MINISTER OF STATLE IN THE
MINISTRY OF HEALTII AND FAMILY
PLANNING AND IN TIHE MINISTRY OF
WORKS AND HOUSING (PROF. D, P,
CHATTOPADHYAYA) : (a) Yes,

(b) Figures as obtained from State Go-
vernments/Union Territorics are given in the
statement laid on the Table of the House,
[Placed in Library, See No, LT. 3522/72).

New Examination Sysiem at Degree Level in
Delhi University

1651. SHRI RAM PRAKASH : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleascd 1o stalc :

(a) whether Delhi University was com-
pelled to reverse its earlier decision of new
examination system ai Degree level ; and

(b) if so, the reasons therefor ?

THE MINISTER OF LDUCATION,
50CIAL  WELFAREL AND CULTURE
(PROF. 5. NURUL HASAN) : (n) amdl (b).
No final decision in this regard has been taken
by the University.
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World Bank Loan for Implementation
of Agricultural Development in orissa
and other States

3652. SHRI RAM PRAKASH : Will
the Minister of AGRICLUTURE be pleased
to state

(a) whether Orissa State's Agricultural
development programme is being implemented
with the active support of the Centre and loan
assistance of World Bank ; and

(b) il so, whether World Bank loan will
be made available to other States alse for
similar programme 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b).
There is no agricultural project in Orissa at

under i tion with financial

assistance from the World Bank.

A statement is laid on the table of the
House is [Placcd  in Library. See Mo, LT,
3523/72]. The Statement is Showing —

(i) projects approved for financial assis-
tance from the World Bank ;

(ii) projects posed to the World Bank

for assistance and presently under

their consideration ; and

(iii) projects presently under preparation
for posing to the World Bank for
financial assistance.

All the State Governments have been
requested to formulate more projects in the
agricultural sector to be presented to the
World Bank for financial assistance. Guide-
lines for formulation of projects have also
been sent to the State Governments by the
Ministry of Agriculture.

Edncational Teams scnt Abroad

3653, SHRI SAROJ MUKHERIJEE :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

{a) the number of educational teams
sent abroad from India in 1971 and 1972
{up t June) and the composition of cach of
such teams ;
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(b) the countrics visited by each of such
teams and the number of days tour was
arranged for each of them ;

() the principle of selecting the mem-
bers of such teams in each case ; and

{d) names of persons belonging 10 educa-
tional organisations selected for the purpose
and sent abroad in each case 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAV): (a)
to (d). The information is being collected
and will be laid on the Table of the House
when received.

Report of the High Level Committee on
National Health ::chl.-me for Rural
reas

SHRI P. M. MEHTA :
SHRI NARENDRA SINGH :

3654.

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased 1o state :

{a) the names of members of the High
Level Committee set up togn ino the ques-
tion of National Health Scheme for rural
areas ; and

(b} When the Committee is likely to
submit its report 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH FAMILY PLA-
NNING AND IN THE MINISTRY
OF WORKS & HOUSING (PROF. D. P.
CHATTOPADHYAYA) : (a) The Comimittee
consists of the following :—

1. Prof. D. P. Chattopadhyaya,
Union Minister of State for Health
& Family Planning—Chairman

13

Shri L. Chowdhury,
Minister of Health, Bihar,

3. Smt. Sharda Rani,
Deputy Minister, Health, Haryana.

4. Shri L. C. Prarthi,
Minister of Health,
Himachal Pradesh,
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5. Dr. Rafig Zakaria,
Health Minister,
Maharashtra.

6. Shri H. Siddaveerappa,
Minister of Health,
Mysore,

7. Shri Harideo Jushi,
Minister of Health,
Rajasthan.

8. Shri Ihezhe Sema,
Medical Minister,
Nagaland,

9. Shri K. Andazhagan,
Minister of Health,
‘Tamil Nadu.

10. Shri Dharam Dutt Vaid,
Minister of Health,
Uttar Pradesh.

11. Shri A. K. Panja,
Health Minister,
‘West Bengal.

(b) The State Governments have been
requested to consider the suggestions made
8t the Health Ministers’ Conference and revise
the scheme to suit conditions prevailing in the
respective States and to forward the revised
schemes by the 15th of Scptember, 1972 1o
the Government of India. The Committee
will be able to submit itz report only after
the revised schemes are received and  scruti-
nised.

Traffic at Quiab Road Crossing, Delbi

355, SHRI NIHAR LASKAR : Wil
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether there is always a traflic jam
at the Qutab Road Crossing, Sadar Barar,
Delhi ;

(b) whether at this crossing roads remain
blocked on both sides by parking of wehicles
and tongas which kecp plying round the cros-
sing for passengers ;

(¢) whether position has further been
worsencd by Transport Houses which have
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opened their Offices on  this road and keep
road blocked ; and

{d) il so, the steps being taken in the
mntter to protect this important business
Centre from daily traflic  harards and acci-
dents ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS AND
HOUSING (SHRI UMA SHANKAR
DIKSHIT) : (a) Mo, Sir. Congestion is,
however, sometimes created due to inadequacy
of the present road net work to handle heavy
traffic,

(b) Mo, Sir. However, the existence of a
large number of slow moving traffic decreases
the road capacity available for clearance
of traffic.

(c)  Yes, Sir. Some Transport Compa-
nics have opened their offices in this area and
sometime they stack their goods on the
pavement in which case prosecution as well as
removal & action is taken.

(d) According to the provisions of the
Master Plan, Quiab Road is to be widened
to 100, The inier-section design of the
Qutab roid and Sadar Bazar road has also
been prepared. Meanwhile, plying of heavy
transport vehicles during pezk hours has been
prohibited Prosecutions for improper parking
and unauthorised encroachment on roads arc
made regularly, Traffic is regulated and
controlled by the Traflic Police at this impor-
tant road junction manually.

e St

1656, WMo FEATOOW qEQ : wAT
wea wte ofcare frdem st az 710
T I ¥ fF
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Judgement of High Court Calcutta Regarding
Payment of dues to Scumen

3659. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of SHIPPING
AND TRANSPORT be plcased to state :

(a) whether he is awarc of the judgement
in a Civil Rule No. 6464(W) of 1968 of
Girijanath Bhattacharji versus the Union of
India delivered by the High Court at Calcutta
on 12th April, 1972 regarding the reinstatement
of the petitioner concerned;

(b) if so, whether that judgement has so
far been given effect to by his Department :

(c) if not, the reasons therefor ; and

(d) whether all outstanding dues of the
Seaman concerned have since been cleared off
by the Shipping Master Calcutta ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) : (a)
Yes, Sir.

(b} Yes, Sir.
(c) Does not arise.

(d) The Seaman concerned accepted all
dues except an amount of Rs. 74.85 at the
time of closing of the Article of Agreement.
This amount, which is lying in deposit with
Shipping Master, Calcutta has not yet been
collected by the seaman.

“t‘

o 1 of Regi ;

3660. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of SHIPPING
AND TRANSPORT be pleased to state :

(2) the opumber of cancellation of
Registrations of Scamen for the last three years,
Port-wise ; and

(b) how many of such Seamen moved the
High Court under Article 226 of the Consti-
tution of India for redress 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
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TRANSPORT (SHRI1 RAJ BAHADUR) : (a)
The information is given below -~

Year No. of registrations cancelled
Bombay Calcutta
1969 K75 285
1970 1393 300
197 1045 441

the Port of

(b) Only four Seamen at
Calcutta moved the Higher Court under
Article 226 of the Constitution of India for
redress,

Number of Fair Price Shops in Delhl

3661. SHRI SHASHI BHUSHAN : Wil
the Minister of AGRICULTURE be pleased
to state :

(a) the total number of Fair Price Shops
at present (unctioning in Delhi ;

(b) whether the existing number of Fair
Price Shops in Delhi is adequate ;

(c) whether there is any proposal to in-
crease the number of Fair Price Shops in Delhi
keeping in view the rising prices of essential
comimodities in the open market ; and

(d) whether it is also proposed to ensure
that the fair price shops sell only those items
of goods ; which the Government ask them 1o
sell at a fair price ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and (b).
The total number of fair price shops function-
ing at present in Delhi s 1736 which is
adequate for mecting the requirements of the
public.

(c) New fair price shops are sanclioned
from time to time in the arcas where
necessary.

(d) No, Sir,
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Import of Sugar

3662, SHRI SHASHI BHUSHAN :

SHRI JYOTIRMOY BOSU :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether Government have scen press
reports which appeared in the newspapers on
the 5th August, 1972 to the effect that India
shall have to impuort sugar : and

(b) the factual position in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) (a) Yes, Sir.

(b) There is
sugar.

no proposal 1o import

Extension of service of DT C Buses upfo
Swami Mandir, R. K. Puram

3663, SHRI SHASHI BHUSHAN:: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether Government are aware that
the buses which go to R, K, Puram, New
Delhi generally stop at sector I ;

(b) whether residents of sectors 7, 8,9
and 120of R, K Puram have to facc a lot
of inconvenience on this account ; and

(¢) whether Government would see thut
the buses which terminate at Szetor | go at
least upto Swami Malai Mandir so that the
residents of Sectors 7, 8, 9 and 12 could also
be benefited, as the ecxisting arrangement is
very inadequate 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
OM MEHTA) : (a) to (¢} The services which
terminate at Sector 1 are actually extensions
of the services which are mainly operated
during peak hours for the convenicnce of the
people working in the various offices located

near Sector 1| The extension of these services
to Swami Malai Mandir is not considered
feasible.

As regards Sectors 7,8 2znd 12, the
services provided are, by and large, adequate,
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Thesc Sectors are at present covered by twelve
routes. The position is, however, being cons-
tantly under walch and the services will be
strengthened as and when necessitated.  With
the additions in the fleet of the DTC also the
services will be augmented.

Non-availability of Sugar at Fair Price Shops
in Delh

3664. SHRI SHASHI RHUSHAN ; Wil
the Minister of AGRICULTURE be pleared to
state :

(a) whether for some wecks no sugar is
being sold 1o consumers from fair price
shops in Delhi ;

(b) if so, the reasons therefor ; and

{c) the arrangements made by Government
to ensure continuous supply of sugar from
fair price shops (o ration card holders since
the price of sugar in the open market is al-
most double the controlled price and the
consumers have to face great difficulty due to
its non- availability from fair price shops 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURL (PROF.
SHER SINGH) : (a) Yes, Sir, but this was
the position only in respect of some of the fair
price shops,

(b) A few sugar factories from which
sugar had been allotted to Delhi obtained
interim orders from courts restraining the
Government from enforcing the Sugar (Price
Determination) Oeder. 1972, subject to the
factories providing bank puarantees for the
dilference between the prices fixed by the
Government and the price at which sugar was
actually sold.  This resulted in disturbing the
smooth working of the levy system of distri-
bution of sugar.

(c) Additional quota of sugar has been
allotted to the Delhi Administration, subject to
adjustment later,

Amount for Development of Education in
Fifth Plan

SHRI K. LAKKAPPA :
SHRI PURUSHOTTAM
KAKODKAR :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

3665.

(a) the amount Education Ministry has
demanded from the Planning Comomission for
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the development of education in the Fifth
Five Year Plan ; and

(b) the action of the Planning Com-
mission

THE DEFPUTY MINISTER IN THE
MINISTRY OF  EDUCATION  AND
SOCIAL  WELFARL: AND IN THE

DEPARTMENT OF CULTURE (SHRI D>, P.
YADAY): (a) and (b). Proposals for the
Filth Plan are still under examination in the
Ministry of Fducation and Social Welfare,
No demand has becn made to the Planning
Commission.

Delivery of Ships by Rumania

3666. SHRI K. LAKKAPPA :
SHRI P. GANGADEB :

Will the Miniter of SHIPPING AND
TRANSPORT be pleased to stalc :

(a) whether Rumania has agreed 1o give
India three ships ;

(b) if so, when they arc likely to be
delivered to India ; and

(c) the cost involve 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS. AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) : (a)
10 (¢). Orders for ten ships have been placed
in October 1967 on Rumanian Shipyards.
These ships were scheduled for delivery bet-
ween  1.12.1972 and  31.12.1975. The
Rumanian Shipbuilders expressed their in-
ability to deliver these ships at contracted
price. An amicable settlement has, however,
been reached, These ten ships will now be
delivered between 1.4.1973 and 15,1.1976.

Report of Committee for Promotion of Urdu

3667. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
slate ;

(a) whether the Committee for Promotion
of Urdu has since submiited its report ;
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(b) i so, thc recommendations made

therein ; and

(c) the decisions taken thereon 7

THE DEPUTY MINISTER IN THE
MINISTRY 0OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D). P, YADAV) : (a)
No Sir.

(b) and (c). Do not arise.

Mock Parliament Competition

3e68. SHRI BIRENDER SINGH RAO :
SHRI K. MALLANNA :

Will the Minister of PARLIAMENTARY
AFFAIRS be pleased 1o state :

(a) the number of mock Parliament
competitions held during 1971-72 ;

(b) the number of competitions held within
Delhi and rest of the country scparately ;

(c) the amount spent on organising these
competitions and the nature of assistance ex-
tended in this regard 7

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) : (a)
and (h). During the year 1971-72 only one
(i.e. 6th) Annual Mock Parliament Competition
was held. No information is available with
this Department in regard 1o similar compe-
titions held in other parts of the<ountry.

(e} No financial assistance is given to the
Institutions for organising such competitions.
They arc only assisted in training the teacher-
in-charge and participating students in learn-
ing parliamentary procedures and in adjudg-
ing the performances. The Department incurs
expenditure only on organising Annual Prize
Distribution Function where prizes distributed
to individual students, trophies to schools and
Shield to the best school on the basis of
performance during the year. The total ex-
penditure incurred during the year 1971-72
amounts to Rs. 4500’ approximately.
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Return of defective Tractors imported from
G.D.R, und Relicf provided in Licu thercof

3669. SHRI BIRENDER SINGH RAO :
Will the Minister of AGRICULTURE be
pleased 1o state

(a) the number of defective traclors re-
turned so far to G.D.R. and the amount
refunded to the purchasers for each tractor

(b) whether Ciovernment propose to pro-
vide immediate relicl to the farmers in getting
the money spent by the farmers on the pur-
chase of such tractors refunded 1o State
Trading Corporation ; and

1o be re-
the reasons

(c) if so, by when it is likely
funded and if not, what are
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The required
information is being collected from the con-
cerned State  Agro  Industries Corporation
and will be laid on the Table of the Sabha
after it is received.

(b) to (¢). Amounts [or & number of
RS —09 tractors covered under the fist Pro-
tocol have already been paid by some of
the State Agro-Industries Corporations to the
RS—09 tractor-owners in lieu of the tractors
returned by them. Megotiations for  the
second Protocol to cover the return of the
remaining RS .-09 tractors are now going on
with the GDR representatives,

on Agricul

Report by Nutional € iissh

3670. SHR1 GIRIDHAR GOMANGO :
SHRI PRABHUDAS PATEL :

Will the Minister of AGRICULTURE be
pleased to swte ;

(a) whether the National Commission on
Agriculture has submitted its report to Govern-
ment ;

(b) whether Government has asked them
to submit the interim report ; and

() if so, whether they have agreed to
submit the repert before the Fifth Five Year
Plan is formulated 7
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
The Mational Commission on Agriculture has
not submitted its Final Report as yet. How-
ever, the Commission has submitied fen
Intevim Reports on the following subjects so
far : —

(i)  Muliiplication and distribution of
quality secds pertaining to high-yiel-
ding varicties and hybrids of cercals.
Fertiliser distribution,

(ii)
(iii) Some aspects of Agricultural Re-
search, Extension and Training.

(iv) Credit Services for Small and Margi-
nal Farmers and Agricultural La-
bourers,

{v) Milk Production through Small and
Marginal Farmers and Agricultural

Labourers.

(vi) Establishment of Agro-meteorologi-
cal Division in Agricultural Universi-
Lies,

{vii) Production Forestry - Man - Male

Forests.
(viii) House-Sites for Landless Agricul-
tural Labourers.

(ix) Soil Survey and Soil Map of India,
(x) Potato Seeds.

(¢) The Final Report of the Commission
is expected to be submitted by December,
1973 and Interim Reports on a few other
subjects are likely to be submitted to the
Government before that late.

Services of Village based Practitioners of Indi-
genous System of Medicioe

3671, SHR1 GIRIDHAR GOMANGO :
Will the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether there is a scheme to utilise the
services of village-based practitioners of  Indi-
genous System of medicine |
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{b) when this scheme is likely 1o be in-
troduced ; and

(c) the main features of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P
CHATTOPADHYAYA) : (a) Yes.

(b} and (c). A statement is laid on the
Table of the Sabha. | Pluced in library. See
No. LT. 3524/72]

Grants to States for Drinking Water Supply
Programme

3672. SHRI NAENDRA SINGH : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased 1o state :

(a) whether Central Gowvernment has
promiscd a grant of rupees one crore o the
Government of Punjab for drinking water
supply programme of that State ;

(b) if so, whether any such grant has
bezn promised to other States and the criteria
for such grants to be given to the States |

(¢) the names of such States who have
requested for the grants and amount promiscd
1o the State concerned ; and

{d) whether Madhya Pradesh is one of
such State who have requested for such grant
and the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D, P,
CHATTOPADHYAYA) : (a) to (d). Under
the Central Schemc of Accelerated Rural
Water Supply started from the current year,
schemes costing Rs. 20 crores have been
sanctioned during this year to various States
and Union Territories for accelerating the
provision of drinking water in the disadvan-
taged areas, The amount has been allocated
to various States taking into account the cost
involved in covering the parmeanently disad-
vantaged villages in each Stalc and factors
like organisational capacity, preparcdness, efc,.
of each State, A copy of this Ministry's leiter
No.Q. 11011.3/72 - PHE addressed (o all States
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the details of
allocations
| Placed-

and Union Territories giving
the scheme as also the State-wise

is laid on the Table of the House
in Library. See No. LT, 3525/72].

L1, K. Scholarships for Indian Students for
Higher Fducativn and Rescarch Work

3673, SHRI SOMNATH CHATTER-
JEE: Will the Minister of EDUCATION
AND SOCIAL WELFARLE be pleased to
state :

(a) the types of scholarships available for
Indian students for receiving higher education
and doing research work in the United King-
dom for which funds are provided by the
Government of UK, ;

(b) the method of selection of students
for such scholarships ; and

{c) whether there have been any instan-
ces when students selected or  recommended
by the Government of India for such scholar-
ships have not been finally approved by the
U K. Government ; if so, Government of
India’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURCL (SHRI D. P. YADAY) : (a}
The Government of the U K. offers awards
under the following schemes :

(i) Commonwealth  Scholarship/Fellow-

ship Plan : Government of U, K.
Scholarships ;
(ii) Comn Ith  Ed ion  Study

Fellowships ; and
(i) Commonwcalth Mcdical Fellowhips.

(b) loregard to schemes mentioned at
(i) and (ii) above : Applications are invited
by advertisement in the leading newspapers of
the country and also by circulation 1o State
Governments, Universities, etc.  Duly consti-
tuted Selection Cominitiees consisting of ex-
perts in the subjeci-fields on which the Minist-
ry and the donor Government are also repre-
sented, shorthist candidates to be called for
interview after screening the applications.
Candidates are interviewed and nominsted
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on the basis of academic qualifications, re-
search work and publications ; professional;
practical experience ; knowledge of India/
donor country and general personaity, gencial
awarcness and mental acumen. Nominations
are then forwarded to the agencies concerned
in the U K. which make the final selection
from the nominations received.

In regard to (i) abowve : Awards
are made by the Commonwealth Com-
mission on the nomination of  British

Universities and Medlcal Schools (made thro-
ugh the Post-graduate Deans or directly by
the Universities and Medical 3chools) to the
Commission, and also by the Medical Colleges
and Faculties of Medicine in Indian Univer-
sities with the concurrence of the appropriate
governmental authorities in India,

(c) There have been instances under the
Commonwealth Scholarships and  Fellowship
Plan when some of the candidates nominated
by the Government of India have not been
finally selected. This, however, is unavoid-
able under the procedure accepted by member
countries for the Commonwealth Scholarship
and Fellowship Plun.  According to this pro-
cedure a country which has instituted scholar-
ships invites nominations from other countries.
A preliminary competition is then held in
the nominaling country to shortlist nominces
for final consideration by the awarding
country. Any Commonwealth country which
has a guota of awards o divide between other
member countries invites them to send about
twice as many nominations as the number of
awards available 10 that country. A measure
of flexibility is thus possible when final selec-
tions for the scholurships are made by the
donor country.

In sccordance with this the U, K. Com-

Ith Commissi lly invites 67

nominations from India with the intention of

offering awards to at lcast roughly hall this

number. It is clear, therefore, that only half

the number of our nominces can expect final
selection.

Cost of constraction of Sccond Bridge
over River Hooghly

3674. SHRI SOMNATH CHATTER-
JEE :  Will the Minister «f SHIPPING AND
TRANSPORT be pleased to state the estimat-
ed total cost of the  construction of Sccond
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Bridge over River Hooghly at Calcutta and
the extent to which the Central Gowvernment
is going 10 bear such costs ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) :  According to the initial  assess-
ment of the Government of West Bengal who
are primarily concerned with  all matters
relating to the exccution of this  work, the
cost of this project (bridge and its immediate
approaches) was estimated at Rs. 16,52 crores.
The Government of India sgreed in January
1969 10 provide to the State Government with
4 non-plan loan which is inténded to  meet
the entire expenditure during the 4th Plan
period on the bridge and its  immediate ap-
proaches, According to the latest information
given by the State Government, this work is
now estimated to cost Rs. 42.27 crorcs. They
have added that the cost is likely to go up
further due to price cscalation, Ipsurance and
additional work considered neccssary.

Re-Constitation of National Co-operative Deve-
lopment Corporation us Apex Body for
Agricultural Development

3075, SHRI PRABHUDAS PATEL : will
the Minister of AGRICULTURE be pleased to
stale

(a) whether Expert Committee on  the
National Co-operative Development Corpora-
tion has recommended that the Corporation
should be re-constituted as an apex body con-
centrating on Agricultural Development ; and

{b) il so, the reaction of the Union Go-
vernment ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) As provided
in the MNautonal Co-operative Development
Corporation Act, 1962, the present funciions
of the Corporation relate to the planning,
promotion and financing of the programmes
for the production, processing, marketing,
storage, export and import of agriculiural
produce  and  other notified commodities
through co-operative societies. The Expert
Committee has recommended the extension of
the activities of the Corporation to cover
co-operative  programmes for the development
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of dairy, poultry, fishery, forest produce,
tobacco and salt as well, and the constitution
of a broad-based General Council represent-
ing various co-operative interests,

(b) The recommendations of the Expert
Committee are under consideration of the
Government.

Production and Buffer Stock of Groundnut Oil in
Gujarat

3676. SHR1 PRABHUDAS PATEL : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether Union Government have asked
the Gujarat Government to create bufler stocks
for groundnut in forthcoming groundnut oil

policy ;

(b) if so, whether Centre has also asked
the Gujarat Government to raise the ground-
nut oil production ;

(c) whether Union Government have
also directed the State Government to increase
the production of substitute oils, like soya-
hean ;

(d) whether Union  Government have
agreed to help the State Goveinment in
achievigg this aim ; and

(e) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) : (a) No, Sir.

(b) Increased production of groundnut is
one of the priority items in our plan

(c)to(e). Yes, Sir. A centrally Sponsored
Scheme for the de\tlnpmcnl of soyabean
producti has been i d in Gujarat since
1971-72, Provision has been made under the
scheme for the following financial assistance
to the State Goverament.

(i} 25% subsidy om plant protection

chemicals and equipment.

(i) 25%
to a maximum of Rs. 60)-
quintal,

subsidy on improved seed subject
per
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(iii) Grant of Rs. 200/- for each demons-
tration of 0.4 hectare (one acre)
cach.

(iv) Entire cost of stafl and contingencies.

An arca of 580 hectares was covered under
this scheme during 1971-72 in Gujarat. The
area coverage target envisaged for 1972.73
is 2,000 hectares,

Central Ald for Dairy Projects in Gujarat

3677. SHRI PRABHUDAS PATEL :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Union Government have
agreed to give Central aid for dairy projects
in Gujarat State ;

(b)
and

il so, the total loan 10 be given ;

(¢) and how many dairy projects are fo
be set up in the Stare ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) Yes, Sir.

(b) Since 1969-70, Central Assistance is
channalised to all the State Goveroments for
the Fourth Plan Schemes in block loans and
grants and is not rclated to any individual
progamme or scclor

Under the O Flood Prog
(WFP Project-618), Indian Dairy Corporation,
Baroda, will give a loan of Rs. 6.25 crores
for the Dairy Projects.

(c) Three new Dairy Projects are being
set up,

Dominant position of 4 Private Company in
Fishing Industry

3678. SHRI D. K, PANDA : Wil the
Minister of AGRICULTURE be pleased to
refer to the reply given to Unstarred Question
No. 1040 on Tth August, 1972 regarding
dominant position of a private company in
fishing industry and state :
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(a) whether the U. S. Government has
advanced massive loans to this Company out
of PL-480 Funds ; and

(b) whether this company has heen
exporting shrimps to its Associate in  America
at prices much cheaper than offered by
Japanese buyers ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : ({(a) The
US.ALD. had given a Jloan to Union
Carbide India Ltd, from PL-480 funds in
1963. This loan was for the expansion of
the company's polythene and chemical
facilities at Trombay and was not in
connection with any fishing operation,

(b) The firm has been exporting shrimp
to an American firm, Union Carbide (India)
Ltd. are operating from the Visakhapatnam
Port where cargo vessels bound for Japanese
ports do mnot call because of the limited
quantity of frozen cargo available for export
at this port,

Request from States to reduce Free Market

Quota of Sugar

3679. SHRI D K. PANDA @ Will the
Minister of AGRICULTURE be pleased 10
state :

(a) whether any State Government has
requested the Central Government to  reduce
the *free market'’ quota of sugar ;

(b) if so, the broad outlines of their
demands ; and

{c) Government’s rcaction thercto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) No such request has
so fur been received from the State Govern-
ments.

(b} and (c). Do not arise.
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Specific Schemes submitted by Andhru Pradesh
Government wnder Crush  Programme for
Rural Employment

1685. SHRI K. KODANDA RAMI
REDDY : Will the Minister of AGRICUL-
TURE be pleased to refer to the reply given
to Unstarred Question No. 6024 on the 15th
May, 1972 regarding the schemes under crash
programme for rural cmployment submitted
by Andhra Pradesh Government duiing 1972-
73 and state :

(a) whether specific schemes under
“Crash scheme for rural employment” have
since been submitted by Andhra Pradesh
Government ; and

(b} if so, the estimated amount of the
scheme District-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF,
SHER SINGH): (a)and (b). The Govern-
ment of Andhra Pradesh have not up till now
supplied the particulars of projects that may
have been sanctioned by them during 1972-73
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Therefore. the information about estimated
amount of the schemes approved district-wise
is not available, However, the State Govern-
ment  has heen asked to furnish the
particulars.

Shortage of D, T, . Buses in Rural Arcas

will
TRANS-

DALIP SINGH
AND

k86, SHRI
the Minister of SHIPPING
PPORT be pleased to state :

(u) whether there is very acute shortage
of DTC buses in the rural arcas of Delhi and
the local leadership have been pressing the
Corporation for deputing more buses on the
routes of rural areas ; and

if so, how many routes have been
taking over of the Delhi
the  Central

(b)
provided afier
Transport  Undertaking by
Government ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMINTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : (a) and (b), Prior t0 the 3rd
MNovember 1971, thirty-six main and subsidiary
toutes were being operated, with & fleet of
81 buses, to serve the rural arcas. After the
establishment of the Delhi Transport Corpo-
ration, three new roules have been  introduced
and the number of buses increased to kS,
On a few routes, the number of trips has also
been increased and, in some cases, the routes
extended to cover more areas.

Representations have been received for a
few additional trips on five routes and also
for running bus scrvices on new routes,
The request for additional trips is being
examined by the Delhi Transport Corporation
Authorities. The guestion of providing
services on  new roules can, however, be
considered only after some of the additional
vehicles, for which orders have been placed,
arc received,

Prohativn of Offenders Act

3687. SHRI NARSINGH NARAIN
PANDEY : Will the Minister of EDUCA-
TION AND SOCIAL WELFARE be pleased
o state @

(a) whether the State Government of
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Uttar Pradesh has adopied a phased pro-
graminic (o abolish the Probation Department
without repealing the ULP. First Offenders
Provision Act and doing away with its
obligatory duties in spite of the policy of the
Government of India 10 the contrary ; and

(b)  whether the U.P. Government so
far has not enforced the Probation of
Offenders Act passed by Parliament ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELIARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAV) :
(a) and (b). The Uuttar Pradesh Firs:
Offenders (Probation) Act 1938 is enforced in
Uttar Pradesh. They have not enforced the
Probation of Offenders Act, 1958, which was
enacted as a Central Act and would come
into force in a State on such date as the State
Government may notify. The State Govern-
ment has not yet notified the date.

In 1965, on grounds of ecomomy, the
Uttar Pradesh Government re-organiscd the
probation work declaring a number of District
Probation Officers as surplus. They are
reported to be reconsidering the matter now,

Ships for Coastal Traftic

3688, DR. RANEN SEN : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) how many Indian ships are engaged
in Coastal traffic ; and

{b) whether the total tanker tonnage would
be barcly 20,000 at the end of the Fourth
Plan against the target of 80,000 ?

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHR1 RAJ BAHADUR): (a) and

(b). 59 ships of 2,001,217 grt are engaged in
coastal shipping. These include four tankers
of 38,552 grt.  Three of these tankers, of

20,359 grt, will be more than 20 years old
before the end of the Fourth Plan on 31-3-1974
and will be (normally) duc for scrapping.
Out of the orders for five costal tankers of
63000 grt onc tanker of 11,000 grt is
scheduled for delivery by the end of 1973, If
three nveraged tankers are scrapped during
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the Fourth Plan, the coastal tonnage will be
about 20,000 gri. By December 1975 how-
ever, the remaining four tankers on order  will
also be delivered and the wnnaee will be
about 72,000 grt.

Plight of Harijuns in Flooded Villages in
Delhi

I6RY, DR. RANEN SEN:  Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether Government’s attention  has
been invited to the news item appearing in the
“Tinwes of India" dated 10th July, 1972 under
the *'Plight of Harijans in flooded villages™ in
Delhi ; and

(b} if so, what special steps Government
have taken to meet the reguicments of the
Harijans 1

THE DEPUTY MINISTER IN THF
MINISTRY OF EDUCATION AND S50CIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D, P. YADAY) : (a)
Yes.

(b) On occurrence of the calamity, the
officers of Delhi Administration visited the
aflfected villages.  Free ration, fudder and
fuel werc distributed for a weck 1o the
affected families. Sirkis and bamboos were
also distributed for proposition against the
rains.

Soyabean Celtivation

3690. DR. RANEN SEN:
DR. LAXMINARAIN
PANDEYA :

Will the Minister of AGRICULTURE be
plcased to state ©

(a) whether during 1971-72 soyabean culti-
vation has suffered & seiback ; and

(b) if so, the rcasons thereof and what
is the present targel for sovabean cultivation ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHED P. SHINDE):  (a) Yes, Sir.
Sovabean Development Programme was taken
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up for the first time under a Centrally
Sponsored  Scheme  during 197172 in four
States nu—cly, Madhya Piadesh, Mahara:hira,
Gugarat and Uttar Pradesh, As agaiost the
coverage target of 45000 hectares fixed for
1971-72 in these States, an area of 32,317.97
heclares (16,120—~97 under pure crop and
16, 197 under mixed crop) was covered.

(b) The reasons for shortfall i1 achieving
the target during 1971-72 are as follows. :

(1) Non-availability of adequate quantity
of good quality certified seed,

(i) High cost of certified szed.

(iii) Lack of suitable variety for inter-

cropping in cotton, which is the

major plank of the programme in

Maharashtra and  Gujarat  and

ahsence of mosaic resistant varieties
for Northern Srates,

(iv) Problem of low germination of seed
under field conditions.

(v) Slow pace of development of protein
food indusiries utilising the protein
rich mecal which would help in
establishing & remuncrative price of
soyabean.

The targets for 1972-73 for soyabean culti-
vation in the above four States has been fixed
at 59,000 heciares as detailed below, keeping
in view the availiabiliy ol seed :

1. Uttar Pradesh
2. Madhya Pradesh
3. Maharashtra

25,000 hectares (pure)

20,000 hectares (pure)

12,000 hectares (mixed)
2,000 hectarcs (mixed)

59,000 hectares

4. Gujarat

Delhi Administration decision to stop
grants to Harljans® Welfarc
Organisations

3691. SHRI JAGANNATH MISHRA :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state ©

(a) whether Delhi Administration has
decided to stop grants to the Harijans' Wel-
fare Organisations ; and
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(b) if so, the rearons thereof ?

THE DFPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURFE (SHRI D, P. YADAY) :  (a)
No, Sir  In 197172 the grants to Harijan
Welfare Organisations amounting to Rs, 0.53
lakhs were disbursed.  During 1972-73 the
budget provision of Delhi Administration for
this purpose is Rs. 0.50 lukhs.

{b) Does not arisc.
Import of Foudgrains during Last Three Years

SHRI JAGANNATH MISHRA :
of AGRICULTURE be

3692,
Will the Minister
pleased to state :

(a) whether there has been little increase
in 1971 in comparison 1o previous year in the
food impuorts of the country ;

(b) if so, the causes thereof ; and

(c) the total food import  ycar-wisc

during the last three years ?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI
ANNASAHEE P. SHINDE) : (a) No,
Sir.

(b} Docs not arise,

{¢) The following quantities of foodgrains
were imported during the last three years :

(figures in million tonnes)

1969 3.87
1970 363

1971

205

Report of Study Group on Road Safety

3693. SHRI JAGANNATH MISHRA :
will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

{a) whether the Study Group on Road
Safety has submitled report to the Government ;
and
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(b) if so, the main recommendations in

the report 7

THE MINISTER OF STATE IN THE
DEPARTMI'NT  OF  PARLIAMETARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : (a) Yes, Sir.

(b} The main recommendations made by
the Stwdy Group are given in the statement
laid on the Table of the House.  |Placed in
Library, Xee Mo LT 3526/72).

‘Emergy PPacket’ for Poor People

3694, SHRI JAGANNATH MISHRA :
Will the Minister of AGRICULTURLE be
pleased to state :

(a) whether there is a proposal to have
‘encrgy packet” for poor people in  the
country to break through in nutrition fields ;
and

(b) if so, the main features of the
propasal, including total expenditure  in-
volved ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAMEB P, SHINDE): (a) and (b).
The Central Food Technological Rescarch
Institute, Mysore, have reported that they
have evolved a well balanced, ready-to-cat,
food containing about 16 grams protein and
providing 400 calorics per 100 grams of food.
This food is formulated from locally available
materials. The cost per unit packet of
50 grams of this food is expected to be about
15 paise.  The details regarding the scale of
production and expenditure involved are still
being worked out by the Institute.
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Change in colour of D, T, (', Buses

3696. SHRI LALJI BHAIL : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) why buses belonging to D.T.C. were
repainted from red colour to light blue
colour ; and

(b) how much money was invested in
it?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : (a}) The Delhi Transport Corpo-
ration decided to change over to the present
colour scheme because they consider it an
improvement on the old.

(b} Under the Delhi Motor Vehicles
Rules, buses which are more than five years
old are required to be painted every six
months and others once a year As and
when buses are due for repainting, the new
colour will be used and as such no extra
capenditure is involved ; this work is being
done departmentally.

Maintenunce of Lawns in Government
Colonies, New Delhi

3697. SHRI C. T. DHANDAPANI :

SHRI YIJAY PAL SINGH :

Will the Minister of WORKS AND
HOUSING be pleased 1o state :

(a) whether lawns in Nauroji Nagar and
other Government colonies arc not  being
properly looked into and they are in a bad
shape ;

(b) if so, whether complaint was lodged
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to the Mauraji Nagar Enquiry Office about
the levelling and dressing of the lawns in the
month of May but still it has not been looked
into, if so, the reasons therefor ; and

(c) the steps being taken to improve the
conditions of the lawns in Nauroji Nagar 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P
CHATTOPADHYAYA) : (a) Mo, Sir.

(b) The residents of Nauroji Nagar
asked for levelling and dressing of lawns
This work could be taken up during the
rainy season only on account of non-availability
of wunfiltered water supply during summer
months. The work has since been com-
pleted,

{¢) Like other colonies, the lawns in
Nauroji Nagar are improved during rainy
SCASON.

Disposal of Land and Flats vn *No Probit
and No Loss’ Basis by D. D. A,

3698, SHRI M., RAM GOPAL REDDY :
Will the Minister of WORKS AND HOUSING
be pleased to state :

(a'  whether Government had given an
assurance in the Housc in 1966 to the cffect
that  Delhi  Development Authority would
dispose of land and flats on *No profit No
loss basis' ;

{b) whether the Delhi Development
Authority is at present making a good amount
of profit out of the sale procceds of plots
and flats ; and

(¢) if so, the reasons for devialing from
carlier announced policy ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) and (b). According to the
Government policy the plots are generally to
be disposed of by auction, The Bo profit no
loss basis it at an overall level and not at the
level of individual plots or Aats. In the case
of certain cligible categories the allotment of
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plots or flats is made on no-profit basis and
there may even be an element of subsidy.
Pricing for flats is done on the basis of
overall cost plus departmental charges and no
profit as such is included.

(c) Does not arise.

Meodernisation and Expaasion of Hindustan
Shipyard, Visakhapatoam

36%9. SHRI M. KATHAMUTHU :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Hindustan Shipyard at
Visakhapatnam has flnalised a plan for
modernisation and expansion of the yard in
order 1o remove the imbalance in equipment
and physical facilitics and also to replace the
outmoded machinery ;

(b) il so, the main features thereof ; and
(¢} the estimated cost of the plan ?

THE MINISTER OF STATLE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : {a} w0 (c). An Integrated Deve-
lopment Programme for modernisation and
expansion was sanclioned by the Government
in October 1969 at an estimated cost of Rs,
766.27 lukhs for implementation during the
Fourth Plan period, the main features of ths
programme are :—

(i) Provision of additional bays to the
hull shop and certain major items
of beavy equipment like plale bend-
ing rolls, cold frame bending machi-
nes, hydraulic press ;

(ii) expansion of pre-fabrication bay,
coastruction of one additional bay,
procurement of 45 tons E. O.T.
cranes, clectric power  distribution
elc.

(i) provision of additional cranage
facilities at erection arca and building
berths.

{iv) strengthening of jetty and provision

of additional cranage Faoilities at the
fitting out wharf,
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(v) (a) provision of modern equipment,
replacement of the old machines

etc. at the machine shops,

(b) social amenitics like canteen,

stafl quarters cte,

Orders secured for Constructlon of Ships
by Hindustan Shipyard Visakhapatnam

3700, SHRI M. KATHAMUTHU :
Will  the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) the number of orders secured so far
by the Hindustan Shipyard at Visakhapatnam
for the con.truction of ships, how many of
these orders have been exccuted so far ;

(b) whether with the implemeniation of
the modernisation and  expapsion plan, the
ship building capacity will go up considerably
in the next few years ; and

(c) if so, whether any cfforts have been
made by Government 10 sccure enough orders
to ensure maximum utilisation of the produc-
tion capcity of the yard 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS aND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHR1 OM
MEHTA}) : (a) The Hindustan Shipyard have
50 far built and delivered 55 ships (ncluding
small crafis) aggregating (o over 4,81,982
DWT. These include 49 ocean going ships,
while the remaining 6 are small crafts like
tugs, launches etc The shipyard have at
present 14 ships on order and/or under various
stages of consiruction.

(b) The completion of the modernisation
programme including completion of the Wet
Hasin, will raise the annual production capa-
city of the Shipyard from 2-3 ships of about
13,000 DWT cach to about 6 ships of that
size.

ic) For the present, Hindustan Shipyard
have enough orders. They arc also laking all
necessaty  kleps, with the assistance of the
Gowvernment, wherever novessary, 1o secure
more orders fur the construction of ships.
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Memoranda Received on Rural Celling
from Political Parties

3701. SHRI D. N, SINGH : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government have rececived
any memoranda from political parties on rural
ceilings ; and

(b) if so, the main suggestions
of their memoranda ?

in each

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) and (b).
Representations were received with regard to
various aspects of ceiling on agricultural
holdings. While some favoured radical ceiling
which would leave with a family only one
plough unit some others favoured higher level
of ceilings. The Central Land Reforms
Committee examincd the various aspects of
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a proposal to make every Instructor of the
National Fitness Corps permanent before his

services are transferred to the State Govern-
ments ;

(b) if so, when a final decision is likely
to be given ; and

(¢) whether no one is likely to be trans-
ferred without permanency 7

THE DEPUTY MINISTER
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRID. P,
YADAV): (a) to (c). Government has
decided that it would not be possible to con-
firm the employees of the National Fitness
Corps prior to the transfer of the instructors
to the State Governments ; but on a reguest
from the staff side the National Council of the
Joint Consultative Machinery has asked a
Committee of the National Council, compris-

IN THE

the problem before making its rec nda-
tions.

Memoranda on Urban Celling reccived
from Political Partics

3702. SHRI D, N. SINGH :
Minister of WORKS AND
pleased 1o state :

Will the
HOUSING be

(a) whether Government have received
any memoranda from political parties on
urban ceiling ; and

(b) il so, the main suggestion in each of
their memoranda 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D.P.
CHATTOPADHYAYA) : (a) No.

(b) Does not arise.

PPermancncy to Employee of N.F Corps

3703. SHRI 5. M. BANERIJEE :

SHRI1 M. C. DAGA :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

sing rep ives of the official and stall
sides, to consider the question of grant of
permanent status to Government employees
in some offices including the National Fitoess
Corps, In its interim report to the National
Council, this Committce has noted that there
had been useful discussions between the staff
and official sides in regard to the employees
in the National Fitness Corps and has recom-
mended that these discussions should continue,
This interim report of the Commitlec has
still to be considered by the National Council .

The transfer of the instructional stafl under
the latest terms offered by the Government of
India has already started ; many States have
taken over the instructors and other  States
are in the process of taking over the instruc-
tors, none of whom has been made permanent
under the Central Goverament.

Cbarges sganist Purchase of grams and
Mustard Oil by F.C.1.

3704, SHRI S. M. BANERIEE :

SHRI M. M. JOSEPH :

Will the Minister of AGRICULTURE be

pleased to state :

(a) whether there had been serious charg-

s against the purchase of grams and mustard

(a) whether Government are considering  oil by the Food Corporation of India ;
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(b) whether this matter is being investi-
gated by the Central Burcau of Investigation ;
and

{c) il so, with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEDR P. SHINDE): (a) Some
allegations have been received regarding  the
purchase of gram and Mustard oil by the
Food Corporation of India.

(b) and (c). The allegations are being
investigated by the Central Bureau of Investi-
galion or otherwise.

Scheme of Sacial Security

3705. SHRI1 S. M. BANERIEE :

SHR1 HARI KISHORE SINGH :

Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether there is no co-ordinate sche-
me of social security in the country ;

(b) if so, whether some scheme has becn
worked out ;

(c) if so,
scheme 7

the salicnt features of the

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D.P. YADAY): (a) Ad-
hoc schemes of social security are being imple-
mented by different agencies under the Siate
Governments. No comprehensive scheme of
Social security has yet been drawn up.

(b) and (c). A proposal has been mooted
for drawing up a comprchensive social securily
scheme to include the following :

(i) Old persons who have no income
and have no relatives with a direct
responsibility to support them ;

(1i) Orphans and children whose parents
are not in a position to give them
the basic needs of life ;

(iii) Widows with no income of their own,
during the first few ronths of widow-
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hood until they are able to join the
labour force ; and

(iv) Persons who are severely handicapped
and are unable to earn a living and
have no property of their own.

The proposal is to cover increasing number
of such persons every year. In the fifth year
it would be possible to cover annually a
population of 48,38 lakhs aged and infirm

persons, 11.50 lakhs of destitute
children, 1.00 lakh of widows and
176 lakhs physically handicapped per-
sons under the scheme: The total cost of

implementing the proposal would be Rs. 738
crores in five years,

The implementation of the proposal would
have to be gradual depending upon the availa-
bility of Funds.

Final Decislon on Ceiling of Rural
Properties

3706. SHRI 5. M, BANERJEE :
SHRI B. N. REDDY :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Gowvernment have taken
a final decision regarding the ceiling on rural
properties ;

(b) il not, the reasons for this abnormal
delay ; and

(¢) whether laws in this connection will
be made effective from 1971 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
AMNASAHEB P. SHINDE) : (a) and (b).
The recommendations of the Chiel Ministers
Conference are under consideration of the

Government. Final decision is expected
5001,
(e} Yes, Sir.
Control over Allotment of Shops in
Government Colonies In
New Delhi

3707. SHRI R. 5. PANDEY : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether allotment of shops in some
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Government colonies of New Delhi is made
by the Directorate of Estate whereas in certain
colonies the control vests with the New Delhi
Municipal Committee ;

(b) whether it is proposed to transfer the
control of shops in all the Government colonies
in New Delhi to the New Delhi Municipal
Committee : and

() if so, the reasons therefor and when a
final decision is likely 1o be taken in the
matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF, D. P.
CHATTOPADHYAYA) : (a) Yes, Sir. The
Directorate of Estates allot shops in th: mar-
kets that are under their control.

(b) No, Sir.
(c¢) Does not arisc,

Central Dircctive to States to help Drought
Affected Farmers

3708.
Minister
state

SHRI R. S. PANDEY :
AGRICULTURE

Will the
be pleased to

(a) whether any directive has been given
to State Government and funds allocated for
special grants to farmers in the county whose
crops have been damaged by drought during
the current year ; and

(b) il so, particulars of the steps taken in
this regard so lar 7

THE MINISTLR OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) :  (a) and (b).
The provision of reliel following the cun-
currence of drought or any natural calamity
is primarily the resposibility of the States.
In case the expenditure on relel and rehabili-
tation measures, ete. is not within the ways
and means posiion of a Siate Government
they approach the Union Ministry of Finance
for financial assistance, according o a pres-
cribed proccdure.  The Ministry of Agricul-
ture is, however, providing short-term loan
assistance to State Governments for  purchase
and  distribution of fertilisers, seeds and
pesticides.  Under this scheme, the demands
received from varivus  State  Governments
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since the onset of present drought have been
considered and the following amounts have
been sanctioned for the present @

1. West Bengal ... Rs. 2.00 crores
2. Madhya Pradesh - Rs, 2.40

3. Andhra Pradesh Rs. 1000

4, Bihar . Rs. 500 ,,
5. U. P, . Rs. 10 00

2. The State Governments were requested
by the Ministry of Agriculture on 3rd August,
1972, to examine immediately the effective
measures to improve prospects of kharif
cultivation, intermediate and rabi crops, It
was urged that emergency irrigation arrange-
ments of all types should be ensured ; seed
supply arrangements and appropriate cultiva-
tion and fertiliser application technigues
should be devised immediately. Special pro-
duction programmes ure since being under-
taken to mect the situation created by the
drought in various parts of the country,
Ministers and senior officers of the Ministry
of Agriculiure have visited several States and
a number of measures have been agreed upon
for immediate implementation by the State
Governments. Special allocations of funds
are proposed to be made to the State Govern-
ments for implementing these special produc-
tion programmes which will be in addition to
the State Plan Programme.

Sites carmarked for constructing New
Hotelr in New Delhi Master lan

370). SHRIR. 5. PANDEY : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether some sites bave been ear-
marked recently for constructing new hotels in
New Delhi Master Plan and il so, a broad
outline thereof ;

(b} whether the Hotels and Restauranits
Association of Delhi has not favoured the
selected sites and has made suggestions for
providing different sites for the purpose and
if so, a gist thereol'; and

(c) whether those sites have been allotted
to the hotel entreprencurs and ifl so, the names
thereof 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE

MINISTRY OF WORKS AND HOUSING
(PROF. D. P. CHATTOPADHYAYA) : (a)
to (c). The selection of sites to be carmarked
for the consiruction of laige hotels in Delhi
is onc of the subjects studied by the New
Delhi Redevelopment  Advisory Commitice
whose report is under submission to  the
Government, A decision on the allotment
of sites will be taken by Gowverament after
consideration of the report.

C.G.H.S.in all major cities

SHRI R. S PANDEY :
SHRI M. M. JOSEPH :

3710,

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether there is any proposal 1o
introduce Contributory  Health Service
Scheme, presently operating in  Delhi and
Bombay, in all major cities to cover the entire
population there ;

(b) whether a Study Team headed by Shri
P. P. 1, Vaidvanathan,  Additional Secretary
has made certain suggestion in this regard :
and

(c) if so, the main suggestions made by
the Study Team and whether Government
have considered them and taken any decision
thereon 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLAMNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P,
CHATTOPADHYAYA) : (a) At present there
is no such proposal to introduce Central Govern-
ment Health Scheme in major cities to cover
the entire population. However, the C G H.
Scheme at present operates in Delhi. Bombay,
Allahabed, Meerut, Kanpur and Caleutta, It
covers Central Government employees and
Centrul Government pensioners  including
those who have reured with G, P. Fund
benefit and their families residing within the
arcas covered by the C.G.H. Scheme. In
Delhi only, the Scheme has been extended to
Semi-Governmentjautonomous bodies and also
to general public in sclected areas covered by

RHADRA 6, 1894 (SAKA)

Written Answers 138

14 C Gi.H.S. dispensaries. It has also been
decided to extend the C.G.H. Scheme to
Madras and Nagpur during the current year
1972-73,

(b)and (c). A Study Team headed by
Shri P.P1. Vaidyanathan, Additional Secre-
tary, Ministry of FEducation and Social
Weifare, have made the following suggestions :

“In areas where the population is con-
centrated comprehensive schemes may be
worked out to provide a complete range
of gervices for the people. We have
alrcady a good model in the Contrbutory
Government  Health  Services  Scheme
operating in Delhi and a few other cities,
Such Scheme may be introduced in all the
major centres of population (o cover all
people.”

The report of the Siudy Team has since
been received and the recommendations will
be considered.,

Agricultural Plan for States of
Eastern Reglon

SHRI R. 5. PANDEY :
SHRI M. §. SIVASWAMY :

am.

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have decided 10
redraw the Agricultural Programme for the
State in the Eastern Zone to lay more empha-
sis on rabi cultivation ;

(b) il so, the broad outlines of the new
plan ; and

(c) the steps taken so far in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB I, SHINDE) : (a) to (). It |
is planned to increase the area under Summer
rice in the eastern States of Assam, Bihar, =
Orissa and West Bengal. In addition, the
cultivation of high yicldiog varicties of wheat
which have also shown promise in this region,
is sought to be exiended during the ensuing
rabi weason. The following targets have beru
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fixed under these crops for rabi/Summer
197273 :
State Target for (*000 hectares)
HVP whet Target for
Summer rice
Assam 50 100
Bihar 1500 400
Orrissa 50 400
West Bengal 640 400

The required inpuls viz-, seeds, fertilisers,
pesticides and  credit are being arranged and
facilities are being provided for the develop-
ment of minor irrigation. In addition, the
State Governments arc being assisted in the
identification of potential areas for the imple-
mentation of the programmes envisaged

Draft Constitution of B.H.U.
Student’s Union

3712, SHRI  JHARKHANDE RAI:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state .

(a) the main features of the draft consti-
tution of the Banaras Hindu University
Students’ Union now pending before the Exe-
cutive Council for adoption ;

(b) how does this constitution differ from
the old Constitution ;

(c) the reaction of the students to the pro-
posed Constitution ; and

(d) when the Executive Council is likely
to discuss the draft constitution ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) to (d).
The required information is being collecied
from the Banaras Hindu University and will
be laid on the Table of the Sabha in due
course,
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Allncation for Soil Conservation during
Fourth Plan

3713. SHRI
Will the Minister
pleased to state :

JHARKHANDE RAI :
of AGRICULTURE be

(a) the total allocation made for soil
conservation programmes in the Fourth Plan :
and

(b)

how much of this has been spent so
far ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) An allocation of
Rs. 158.65 crores has been made for Soil
Conservation programmes during the Fourth
Pran for various State and Centrally Sponsored
Schemes,

(b) A sum of Rs. 92.05 crores has been
spent upto 1971-72,

Uniformity in Primary, Sccondary and
University Educational Paticrn

3714. SHRI JHARKHANDE RAI:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased 1o state :

(a) whether the Centre has circulated to
States to elicit their views on draft Plan which
envisages uniformity in Primary, Secondary
and University educational pattern throughout
the country ;

(b) if sn, the main features thereof ;

(c) whether any State Government has
sent any comment on the Plan ; and

(d) if so, the contents thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE

DEPARTMENT OF CULTURE (SHRI
D. P. YADAY): (a) w (d). No such
plan has been circulated. However, the
attention of the States has been drawn to the
Mational Policy Resoluti ding
inter-alia uniform cducational structure in all
parts of the country on the basis of 10 years'
schooling, followed by a 2 year higher
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secondary stage and a 3 year
The matter was discussed in the Education
Sccretarics’ and Directors' of Education
Conference held in  May, 1972, It was
decided to retain status quo till the Central
Advisory Board of Education meets, The
Central Advisory Board of Education is
meeting on the 18th September, 1972, One
of the items to be discussed by it will be the
pattern of education in the country,

degree course.

Fstablishment and  Maintenanee  of Central
Tibetan Library and Archives at Dharamsala

3715. PROF. MNARAIN CHAND
PARASHAR :  Will the Minister of EDU-
CATION AND SOCIAL WELFARE be
pleased to siate :

(a) whether a proposal 1o give financial
assistance for the cstablishment and mainte-
nance of the Central Tibetan Library and
Archives Dharamsala in Himachal Pradesh is
under consideration of Government of India ;

{b) the likely date by which the proposal
would be accepied and the assistance com-
menced ; and

(c) the likely amount of assistance ?

THE DEPUTY MINISTER [N THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-

PARTMENT OF CULTURE (SHRI D. P,
YADAY) : (a) Yes, Sir.

(b) and (c). A decision on the proposal
including the patiern of assistance is expecied
to be taken shorily.

Rescrvation of Seats in Enginecring  Colleges
for States buving no Engineering College

3716. PROF. NARAIN CHAND
PARASHAR Will  the  Minister of
EDUCATION AND SOCIAL WELFARE
be pleased to state :

(a) whether certain seats for the students
from such States as have no Engineering
Colleges are reserved in Enginecring Colleges
of other States ;

(b} if so, the number of scats rescrved
for Himachal Pradesh in the different
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Engineering Colleges of India ;

(c) the basis for the fixation of number
of scats for Himachal Pradesh in these
Colleges ; and

(d) whether some seals are reserved for
students from such Stales as well which has
Enginecring Colleges in them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF  EDUCATION AND
SOCIAL WELFARE AND IN THE DE-

PARTMENT OF CULTURE (SHRI D. P
YADAV): (a) Yes, Sir,

{b) 42 seuts were reserved for students
from Himachal Pradesh in 1972-73,

{c) The Government of  Himachal
Pradesh asked for the reservation of 42 seats
and all the seats were reserved.

(d) As for States having Engineering
Colleges, seats are reserved only in thoss
subject ficlds/Specialisations in  which their
own colleges do not offer facilities.

Aid received from International Agencies for
Agricultural and Allied Ficlds

3717. DR. KARNI SINGH : Will the
Minister of AGRICULTURE be pleased 1o
state :

(a) The total amount of aid received by
India from International Agencies for agri-
culture and allied fields during the last
3 years ;

(b) How much of the above aid was
given 1o the Rajasthan State ; and

(c) The main features of the works
undertaken and completed with that aid in
Rajasthan as also the amount not utilised ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) to (c). A
statement is laid on the Table of the House.
[Placed in Library. See No. LT—
3527[72).



143 Written Answers

Setting up of All Indla Medical Institate at
Bangalore

3718. SHRI C. K. JAFFER SHARIEF :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether there is any proposal under
the consideration of Government 1o establish
an All India Mudical Institute in thc South
(Bangalore) on the level of All India Medical
Institute of Sciences and Research situated in
the Capital ; and

{b) il so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF D. P.
CHATTOPADHYAYA): (a) No.

(b) Does not arise.

Three Months Training Course for Medical
Practitloners

3719. SHRI C. K. JAFFER SHARIEF :
SHRI NARENDRA SINGH :
Will the Minister of HEALTH AND

FAMILY PLANNING be pleased 1o state :

(a) whether Vaidyas, Hakims, Homoeo-
paths and registered quacks are to be given
three months Training in the diagnosis and
treatment of discases for gelting Diploma or
Certificates for starting Medical Professions ;
and

(b) whether Government would like to
revise the former short and cheap diploma
course with some modernisation of General
Medical Praclice—Urban and Rural —and
make it uniform throughout the country
instcad of three months training 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P,
CHATTOPADHYAYA): (a) No.

(b} A scheme to give a short training to
Vaidyas, Hakims and Homocopaths for Rural
Medical aid is, | . under cxa ‘ion.,
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Complaints regarding Non-availability of
Dactors In Rural Arcas

3720. SHRI C. K JAFFER SHARIEF :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleascd 1o state :

(a) whether Government have received
complaints regarding the non-availability of
doctors in the rural arcas or doctors with
medical degrzes but having no practising
experience, having been appointed to such
areas ;

(b} whether such doctors have been
involved in prescribing wrong medicines and
improper vaccination in a number of cases ;
and

(e) if so, the measures taken by Govern-
ment in this resard 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF, D. P.
CHATTOPADHYAYA) : (a) There is a general
complaint of shortage of doctors in rural
areas. The Government of India have.
however, not received any complaint about
appointment  of doctors without  practical
experience in such arcas.

(b) and (¢). Do not arice in view of the
above reply.

Crop Insurance

3721, SHRI C. K. JAFFER SHARIEF :
SHRI DHAN SHAH PRADHAN :
Will the Minister of AGRICULTURE

be pleased 1o state :

(a) whether there is any proposal under
the Government's consideration for introduc-
ing crop insurance against flood and drought ;
and

{b) if s0, the main features thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHER P, SHINDE) :  (a) and (b).
The question of introducing crop insurance on
a pilot basis s stilll under examination.
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Nationalisation of Sugar Indostry

SHRI C.K. JAFFER SHARIEF :
SHRI BHOGENDRA JHA :

3722

Will the Minister of AGRICULTURE be
pleased o state :

(a) whether some State Governments
have approached the Central Government to
lise the Sugar Industry ; and

nati

(b) if so, the names of such States and
the reaction of Government thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) and (b). Only lhe
Government of Uttar Pradesh have approach-
ed the Central Government in this regard
The Central Government have already set up
a Sugar Industry Enquiry Commission to
undertake a comprehensive examination of the
working of the Sugar Industry in the country
and various problems relating thereto, espe-
cially in the context of the demand for its
nationalisation. The Central Goveroment
will examine the matter further on receipt of
the report of the Commission.

Seminar on Drug  Abusc

3723, SHRI M.M. JOSEPH: Wil
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether any practical approach to
check drug evil was discussed and decisions
taken in the Seminar on Drug Abuse held
in New Delhi on 28th July ; and

if 80, the facts thereof and the sicps

(b)
in this regard and

taken by Government
progress achieved ?

THE MINISTER OF STATE IN THE MI-
MNISTRY OF HEALTH AND FAMILY PLA-
NNING AND IN THE MINISTRY OF WOR-
KS AND HOUSING (PROF. D.P. CHATTO-
PADHYAYA: () and (b). The Dellu Adminis-
tration organised a two day Seminer on "Drug
Abuse and Youth' on the 28th and 29th July,
1972. The recommendations of the Seminar
were not received by the Government of
India, These were received by the Delhi
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Administration and arc being examined by
them.

Exploitation of Forests for Feonomic
Growth of Employment Opportunitics

SHR1 M.M. JOSEPH :
SHRI P, GANGADEB :

724,

Will the Minister of AGRICULTURE be
pleased to state ;

(a) whether Government have taken any
steps to exploit the forests in the country and
to ensure rapid economic growth and the
expansion of employment opportunities ; and

(b) if so, the main features thereof and
if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PFROF.
SHER SINGH) : (a) and (b). Yes, Sir.
The primary forestry activities themselves are
aimed to ensure rapid economic growth and
expansion of employment opportunities.
These activities are those like creation of
plantations.  Silviculiural works, construction
of roads and buildings, exploitation of forest
produce and their transport eic.

Additional activities particularly with a
view to give a fillip to forest based indusiries
on the forestry sector have been provided
in the Five Year Plans, All these aclivitics
are labour-oriented and provide considerable
seasonal employment,

The creation of manmade forests with
the attendant potential for employment oppor-
tunities has received much  autention in the
Plans. About 1.78 million hectares of planta-
tions have alrcady been created during ihe
period 1951.72 at a cost of about 736 million.
Matural regeneration operations have also becn
underiaken to increasc the productive value
of the forest and provision of Rs. 933,06
million was made during the 1V Plan period,
Scheme like Rehabilitation of Degraded
Forests, Development of Minor Forest Pro-
duce Timber Opcrations, ¢tc, have also been
implemented to ensure adequate ecobomic
growth.

In the Centrally Sponsored and Central
Sector schemes like Forest Resources Survey
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and Pre-investment Survey of Forest Resour-
ces, altention  has  been given to identify
exploitation potential of the forest to provide
for more intcnsive usage of the resources. A
provision of Rs. 139 Jakhs has been made
for the scheme  **Forest  Resources Survey™
during the 1V Plan period and about 8800 sq.
km have so far been  covered, The scheme
““Preinvestment Survey of Forest Resources”
taken up in 1965 as UNDP/FAQ/Government
of India Project is now continued as a Cent-
ral Sector Scheme. This project envisages
the survey of the availability of Forest Reso-
urces and estimate the quantum of raw mate-
rial for the establishment of various wood
based industrics, A provision of Rs. 160
lakhs has been made under the IV Five Year
Plan to survey an arca of 85000 sg. kms. in
selected arcas.

Thus, the forestry activities and  particu-
larly the schemes in the Five Year Plans
mainly aim at increasing the economic groath
of the country and provide employment
opportunities. The surveys being undertaken
are for the purpose of identifying more and
more areas for ecconomic exploitation of
resources and thereby provide for additional
employment  opportunity and economic
growth.

12..A’ Naraina Flats, New Delhi

3725, SHRI M.M. JOSEPH : Will the
Minister of WORKS AND HOUSING be
pleased o state :

(a) whether in the specifications of 125
sq. yds. flats offered for salc by D.D.A. in
Maraina in the st lot, series of mosaic
shelves had been provided in  kitchen but
actually there is only one shell in the kitchen
of each flat ;

(b) whether on representation from the
allottees, D.D.A. have in principle agreed 1o
construct two more shelves in the kitchen of
cach flat ; and

(c) if so, the time by which the shelves
are likely to be constructed and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
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WORKS AND HOUSING (PROF. D.P.
CHATTOPADHYAY) : (a) Yes, Sir.
(b) Yes, Sir.

(€} The work is likely to be completed
in about three months’ time.

Projecting the Heritage of Netaji  through
Youth Centres during 25th year Cele-
bration of Indian Independence

3726. SHRI SAMAR GUHA : Wil
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state whether Go-
vernment propose to adopt plan for protecting
the heritage of Netaji through at Youth Cent-
res proposed to be set up all over the country
during the 25th year of the Indian Independe-
nce in view of his activities and leadership over
the Azad Hind Fauj liberation struggle ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D.P. YADAYV): The
programmes of the Nehru Youth Centres in-
clude the organisation of a variety of informal
courses on various subjects, including those
designed to make youth acquainted with the
country’s past heritage, the value of our
Independence, the present tasks and the future
challenges. The role played by  Subhas
Chandra Bose and the LN.A. in the national
freedom movement  will also figure in  these
courses.

Biography of Netaji Subnhas Chandra Bose

3727, SHRI SAMAR GUHA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state whether
Government have adopled or are likely to
adopt a plan for writing an authentic biogra-
aphy of Netaji Subhas Chandra Bose with the
help of eminent scholars 7

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND DAPARTMENT OF
CULTURE (SHRI D. P, YADAY) :
Government have brought out the biography
of Netaji Subhas Chandra Bose in Hindi. The
Mational Book Trust has also brought out
under the ‘Young India Library' series a book
on the story of I,N.A., which is morc or
less the biography of Netaji. Government are
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also bringing out Netaji's biography in the
“'Builders of Modern Indie™ series as well as
a publication of selecied letters and writings
of Netaji with the help of Netaji Research
Bureau, Calcutta, Apart from the publications
mentioned above there is no proposal under
the consideration of Government at present
for writing an ‘authentic biography' of Netaji
with the help of eminent scholars,

Projecting the Heritage of National Integration
In Netaji®s Azad Hind movement during the
25th Year Celebration of Independence

3729, SHRI SAMAR GUHA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the heritage of national
integration in Netaji's Azad Hind Movement
will be projected before the Indian people
during the 25th year of celebration of Indepen-
dence;

(b) whether life, activities and ideals of
Netaji also will be adequately highlighted
during the occasion ; and

(c) il so, details about the programmes
and il not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRID.P. YADAY) : (a) to
(c). The Ministry of Education and Social
Welfare has through the National Book Trust
brought out a book on the ‘Story of the INA"
in English and Tamil designed to inform young
people of the life and activities of Subash
Chandra Bose, and of the enthusiasm and
sacrifice of the lodian National Army in the
fight for India’s freedom. This book will also
be translated in other regional languages.

The books will be distributed through the
Raja Rammohan Roy Library on to the
district libraries and will eventually reach the
village reading public.

As part of the 25th Anniversary of India’s
Independence, the Ministry propose to bring
out an authentic history of the INA. The
book also will be made available in all the

regional languages.

Besides the above, the Gallery of National
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Leaders proposed to be set up during the
anniversary year in New Delhi will also
highlight the life and activities of Netaji
Subash Chandra Bose and the role of Azad
Hind Fauj in the National freedom movement.

Cost of Production of Sugar in India ns
compured to other countriey

3730. DR. H.P. SHARMA : Will the
Minister of Agriculture be pleased to state :

(a) the present cost of production of
sugar in the country as compared to that in
other major sugar producing countries and the
reasons for higher cost of production in India
in comparison to that in other countries ; and

(b) the difference between the cost of
production in India usd the average internat-
ional prices of sugar at present and the loss
incurred by the Sugar Industry per annum on
the cxport of sugar during 1971-72 and
estimated loss on this account for 1972-73 as
per existing commitments ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROP.
SHER SINGH) : (a) and (b). No comparative
stalistics arc available regarding the present
cost of production of sugar in this country
and in other major sugar producing countrics.
Statement indicating the present cost of produc-
tion of sugar based on the minimum notificd
cane price and on the price schedules and
other cacalations recommended by the Tariff
Commission, including a margin  of Rs. 10,50
per quintal by way of return on capital, in
respect of the different zones in the country
is, however, laid on the Tahle of the House,
| Placed in Library. See No. LT. 3528/72)

The major factors for the higher average
cost of production of sugar in India as
compered to that in other counlrics arc as
under : —

(1) Small size of sugarcane holdings and
consequent higher cost of cane produ-
ction.

(2) Low yield of sugarcane per hectarc,

(3) Poor quality of cane.

(4) Seasonal nature of the availability of
the cape,
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(5) Old and out-moded plants and
machinery in the majority of the sugar
mills,

(6) Smaller overall capacity per unit.

The average of the London daily prices
which serves as an index of the interantional
price of sugar, for the period January, 1972,
to July, 1972, comes to £ 69.37 (Rs. 1334)
per metric ton C.LE. UK.

Export of sugar is made on the basis of
the calendar year. The export in 1971
cotailed a loss of Rs. 9.5 crores which was
borne by the Government of India. The
estimaied loss on the exporis in 1972 may he
of the order of about Rs. 3 crores which
would be borne by the Svgar Industry,

Loss Incurrcd and Profit Karncd by Sugar
Industry during gle Years 1971-72
and |

3731. DR. H. P. SHARMA : Will the
Minister of AGRICULTURE be pleased to
slate :

(a) the annual loss incurred by the Indus-
try on controlled guota of sugar and how
far it is offsct by open sale gquota of sugar
and the extent of net income served by the
Industry during 1971-72 and that likely to be
earned during 1972-33 ; and

(b) the increasc in the prices of sugar
under control and in open market during the
past three vears ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) On the assumption that
the minimum potified price is paid for cane,
the price fixed for levy sugar should not
entail any loss to the industry. In fact, it
includes an element of Rs. 10.50 per quintal
towards return on capital. The extra realisation
on free sale sugar is expected to off-set any
excess expenditure which the producer might
incur, including that on account of payment of
higher price for cane, The extent of the net
income (o the industry can be calculated only
afier the entire sugar produced during the
1971-72 season is disposcd of. It is premature
to estimate the likely earnings of the industry
during 1972-73 as the sugar policy for that
year is still under consideration.
statement

(b) A showing month-end
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(Friday) wholesale prices of sugar (controlied
and open market) from 1968-69 (October-Sep-
tember) onwards at six important centres is
laid on the Table of the House, [ Placed in
Library. Sce No. LT 3529/72)

Study of cost of Production on Agricul ture
Products for Purposes of Tuxation of
Agricultural Tncome

3732, DR. H.P. SHARMA : Will the
Minister of AGRICULTURE be pleased
lo state ;

(a) whether the cost of production in
respect of diffetent items of agricultural pro-
ducts has been lately worked out for precisely
determining the actual income earned by agri-
culturists, with a8 view to ensuring taxation
of agricultural income evenly with non-agricul-
tural income ;

(i) the cost of production per quintal
so worked out in respect of different agricul-
tural products ; and

(c) the extent of profit assessed to the
farmers in respect of each agricultural pro-
ducts at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (AN-
NASAHEB P. SINDE) : (a) to {c). There
is No provision at present in the Income-tax
Act, 1961, to subject agricultural income to
tax. The question of precisely determining
the actual income by the agriculturists with a
view o ensuring taxation of agricultural income
evenly with non-agricultural income, thercfore,
does nol arisc so far as the present Income
Tax Act is concerned,

However, a Scheme under which data on
cost of production of principal crops grown
in different States are being collected to meet
the needs of price policy has been initiated
recently, These data may be used for some
other purposes also as and when available.

“Cattle Gifted by Foreign Government
Agencies”

3733, SHRI K. RAMAKRISHNA
REDDY ; Will the Mioister of AGRICUL-
TURE be pleased to state :

(a) the state-wise number of cattle gified
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by foreign Governments and foreign agencies
during the last three years ;

(b) the amount of foreign exchange
incurred ;

(c) the number of cattle, out of those
imported or gifted by foreign countries during
the last three years, which died subsequently
due 10 ill-liealth ; and

(1) the reasuns for not taking immediete
action in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH): (a) 1241 exotic cattle
received as gift througl. Foreign Governments
and Foreign Agencies during the last three
years 1969-70, 1970-71 ~nd 1971-72, were dist-
ributed to wvarious states as per statement
laid on the Table of the House. [Placed in
Library.] See No. LT, 3530/72)

(b) 739 cattle were supplied by the Govts.,
of Australia and Denmark as gift F.OR.
Indian Airport/Port, An amount of Rs.
12,40,500.00 in foreign exchange was incurred
to meet the transportation charges for 410
cattle received as gift from foreign agencies of
U.K. and U.S.A. and Rs. 2,50,136.65 were
paid in Indian currency as transportation
charges for 92 cattle received, through Austra-
lian Foreign Agency.

(c) and (d). Ioformation is being collect-
ed from State Governments, the same will be
placed on the table of the Sabha as soon as
the complete reply is received.

Plan for Development of Agricolture in
Telengana, Pradesh

3734. SHRI K. RAMAKRISHNA
REDDY : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether any comprchensive plan is
envisaged by the Centre for the development
of agriculture in Telengana (Andhra Pradesh)
and, if so, the main features thereof ;

(b) if not, why Central Governiment does
not take wup such schemes for backward
arcas ; and
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(c)  whether such schemes are likely to
be included as Centrally sponsored schemes
in the Fifth Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) :  (a) Develop-
ment of agriculture in  Telengana receives
special attention as a part of the State Plan.
Centre has no separate plan for this region.

(b) and (c). The Steering Group on
Agriculture, Irrigation and  Allied  Sectors
and a number of Working Group/Sub-Groups
are at present engaged in the formulation of
the approach to the Fifth Five Year Plan and
policy issues requiring consideration, The
strategy to¢ be adopted for development of
agriculture in the backward areas will receive
due attention. It is too early to say whether
there will be any Centrally Sponsored Scheme
in this regard in the Fifth Plau.

Sugarcanc Yield and Production in
Andhra Pradesh

3735. SHRI K. RAMAKRISHNA
REDDY : Will the Minister of AGRICUL-
TURE be pleased to staic ;

(a) whether sugarcane yield and produc-
tion in Andhra Pradesh is quite high as
compared to U.P, ;

(b) if so, the reason why measures have
not been taken to open more sugar factorics
in the State ; and

(c) whether Central Government bans
the production of *Gur’ in view of the glut in
the market in the State 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) The sugarcane yield
per acre in - Andhra Pradesh is higher than
that in U.P., but the total production of
sugarcane in Andhra Pradesh it much less
than that in U.P,

(b) In Andhra Pradesh, letters of intent;
licences have already becn granted for the
establishment of nine new sugar faclories and

four morc applications arc under con-
sideration,
{c) No, Sir,
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Incentive to Doctors willing te work in
Rural Arcas

3736. SHRI K. RAMAKRISHNA
REDDY :
SHRI A. K. M. ISHAQUE :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state ;

(a) whether the Central Government
gives incentive to the Doctors willing to work
in the rural areas, where the population is less
than 5000 ;

(b) whether such requests have come
from various States ; and

() if so, the broad outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P,
CHATTOPADHYAYA) : (a) to (c). The Cen-
tral Government gives 1007, assistance to the
States to enable them to pay an allowance of
Rs. 150/- per month to the doctors who work
in 400 specified areas considered to be distant,
backward and difficult.

Following steps are being taken by States/
Union Territory Governments to attract the
doctors to rural areas :

(1) Formation of unified cadre of doctors
working in rural as well as urban
arcas ;

(ii) Provision of total package of incen-
tives such as grant of rural allowance,
transport facilities, free furnished

quarters, protected water supply,
electricity, etc.
(iti) Improvement of physical facilities

of Primary Health Centres particu-
larly in respect of buildings, residen-

tial quarters, ctc.

Re-employment  of retired doctors
willing to serve in rural areas ;

(iv)

(v) Grant of advance increments ;

Provision of large amounts of medi-
cines and equipment i Primary

(vi)
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Health Centres. Some States have
also offered scholarships/stipends to
the medical students for binding them
for service in rural arcas for a certain
number of years :

(viii) Efforts are being made to strengthen
the medical and health care facilities
in the rural areas by the utilisation
of the available manpower under the
various system of medicines.

Provision of Clvil Facilities in the Rural Arcas
having A Population of 3000 during
the Fifth Plan

3737.  SHRI K. RAMAKRISHNA
REDDY : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state :

(a) whether minimum facilitics with pro-
vision of drinking water, sanitation, Healih
clinics and Family Planning Centres are to be
provided to the rural areas having population
of 3000 and above during the Fifth Plan ;

(b) whether such directive will be issued
to the States ; and

(c) whether such centres are given special
aid by the Central Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAYA) : (a) With a view to
providing better health and medical facilities
in rural areas a scheme has been proposed for
the Fifth Plan for the establishment of one
Primary Health Centre for every 30,000 popu-
lation and one sub-centre for every 5,000
population having provision of potable water
supply, sanitary disposal of excreta, medical
relief and Family Planning services etc

(b) and (c). The State Governments will
be suitably informed after the Fifth Plan has
been finalised.

Favoar by F. C. I, to Certain Firms

3738. SHRI HARI KISHORE SINGH :
SHR1 S. P. BHATTACHARYYA :

Will the Minister of AGRICULTURE be
pleased 1o state :

(a) whether undue favour was shown by
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the Food Corporation of India to some firms
in Uttar Pradesh in regard to purchase of
mustard oil ;

{b) whether there are also complaints
about the Food Corporation of India's pur-
chase of sugar at higher rates from private
parties ;

{¢) whether Governmen: purpose to
enguirc into the matter ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) (a) and (b).
Government have received certain allegations
about the purchase of mustard oil and sugar
by the Food Corporation of India in Uttar
Pradesh.

(¢) The allegations arc being investigated
by Central Burcau of Investigation or other-
wise,

(d) Does not arise.

Implementation of Proposals of Forest
resources as contained In Fourth Plan

3739. SHRI HARI KISHORE SINGH :
Will the Minister of AGRICULTURE be
pleased to state :

(a) thc mcasures taken so far in imple-
menting the proposals contained in the Fourth
Five Ycar Plan regarding the country's lorest
resources; and

(b) the expenditure incurred so far in
this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.)
SHER SINGH) : (a) and (b. Two schemes
(1) *“Pre-inve.tment Survey of )Forest Resour-
ces” and (2) “Forest Resources Survey” are
continued during the 1Y Plan peried for
assessment of availability of raw material for
the development of major forest-based indus-
tries,

The scheme on “Pre-invesiment Survey
of Forest Resources™ a Central Sector scheme,
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was taken up as a UNDP/FAQ|GOI project
in 1965 in the 11l Plan period and was comple-
ted in October, 1968. During the 1V Plan
it is being implemented as a Government of
India project with an outlay of Rs. 160 lakhs.
An expenditure of Rs. K1.65 lakhs has been

incurred during 1969-70 10 1971-7%  Rs. 31280
lakhs have been provided for the year
1972-73.

Under this project detailed aerial surveys
are being carried out to assess the economic
avalablity of raw material in the forests
in the various zones in the country, in
J, & K, U, P, Bihar, Maharashtra, M.P.,
Andhra Pradesh, West Bengal, Andaman &
Nicobar Islands and Orissa. [In addition to
this rapid inventory work will also be taken
up in the North-Eastern Zone.

The Scheme on *“Forest Resources Survey®
a centrally sponsored one, is continued from
1968-69. An outlay of Rs. 139 lakhs has
heen provided for it during the 1V Plan period,
Under this scheme, f=ld sample surveys are
being carried out by th~ various States for
assessing the availability of raw material in
the forests for the development of forest based
industries.

From 1969-70 to 1971-72, an expenditure
of Rs. 57.03 lakhs has been incurred and
Rs. 20.00 lakhs have been earmarked for this
scheme for 1972-73,

Ministerial Posts In Indian Council of
Agriculiurul Research

3740. SHRI BHARAT SINGH CHOW-
HAN : Will the Minister of AGRICULTURE
be pleased to state :

(a) the number of ministerial posts on
the Research side of the Indian Council of
Agriculiural Research held by the Government
side employees and the date of such appoint-
ment in each case ; and

(b) the number of Government posts held
by Research side cmployees of the Council,
and if none (i) the reason for the discrimina-
tion made in the matter of appointment in
respect of one class of employees only ; and
(ii) sicps taken to surr!nd:rflrannf:r Ciovern-
ment  employecs/deputationists from autono-
mous Indian Council of Agricultural Research
to their own cadres/[Depariments and filling up
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the resultant vacancies [rom Council's own

employees ?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI
ANNASAHER PP, SHINDE) : (a) Twenty
three, The date of appointment in cach case
is as undcer :
(i) 17.10.69 (i) 27.1.70  (iii) 27.2.70
fiv) 6370  (v) 12.3.70  (vi) 25370
(vii) 22 7.70  (viii) 14.870 (ix) 14.4.71

(x) 4.6.71 (AN) (xi) 24.6.71 (xii) 1.10.71

(xiili) L1LT1 (xiv) 6,11.72 (xv) 24.11.71
(xvi) 6.12.71 (=vii) 25.1.76 (xviii) 1.3.72
(xxi) 5472 (xx) 5572 (xxi) 17.572

(xxii) 26.5° 2 and (xxiii) 1.7.72,
(b) None,

(i) &nd (ii) The twenty-three posts men-
tioned above arc on the Audit and Accounts
Side and the work involved is of special
nature. These posts are therefore filled by
deputation of suitable persons of the Indian
Audit and Accounts Department.  As such no
discrimination is involved.

Foram for Yentilation of Gricvances of
Employecs of 1. C.AR.

3741. SHRI BHARAT SINGH CHAW-
HAN : Will the Minister of AGRICULTURE
be pleased to state :

(a) whether there is no official forum
like JCM, provided in the Constitution of
India and under Government rules to enable
the employees of the Indian Council of
Agricultural Rescarch to  wventilate their
grievances ;

(b) if so, since how long this has been
s0 and the reason therefor ; and

{€) whether any other machinery exists
for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB I', SHINDE) : (a) to (c). The
Scheme of Staff Councils which was operative
prior to the introduction of the J.C.M. and
C.A. Scheme of the Central Government was
adopted at the Headguarters as well as at
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various Institutes under the Indian Council
of Agricultural Research.

The elections to constitute the Stafl
Council at the Headquarters could not, how-
ever, b held in 1970 as sufficient nominations
had not eome forward and it was then decided
to constitute the same after the re-organisation
of the LC.A.R was completed.

Consequent on the final acceptance of
the options of Government employees at the
Headquarters of 1.C.A.R, with effect from
1st February, 1972, action to re-start the
Stafll Council at the Headquarters has been
initiated. Staft Councils have been set up at
24 Institutes/Srations/Centres while action to
set up the Staff Councils at the remaining 7
Institutes has been taken.

The Stafl on the Government side of the
Council at the Headquarters are covered by
the J.C.M. and C.A. Scheme under the
Department of Agriculture,

Central Legislature Act Setting up Imperial
(New Indian) Council of Agricultural
Research

3742. SHRI BHARAT SINGH CHOW-
HAN : Will the Minister of AGRICULTURE
be pleased to state :

(a) whether there is any Central Legis-
lature Act promulgating the setting up
of the Imperial (now Indian) Council of
Agriculiural Research referred to in the
introduction portion of the book entitled
“Agricultural Research in India. Institute
and Organisation™ published by 1.C.A.R. in
1938 ; and

{b) il so, the name of the Act and year
of its enactment 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) No, Sir.
The Indian Council of Agricultural Research
was cstablished in 1929 under a Resolution of
the Government of India and registered as a
Society under the Societies Registration Act,
1860 (21 of 1860),

(b) Docs not arise,
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Setting up of an Office of Freight Investi-
gution Burcau at Cochin

SHRI C. K. CHANDRAPPAN :
SHRIMATI BHARGAYI THAN-
KAPPAN :

3743,

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Kerala Government have
requested the Centre to set up an Office of
the Freight Investigation  Bureau at
Cochin ;'

(b) il so, the details thereof ; and
{c) the decision of the Centre ?

THE MINISTER OF PARLIAMENTARY
. AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) A
proposal for setting up of a branch office of
the Freight Investigation Bureau at Cochin
is at present under the consideration of
Government of India. The Government of
Kerala have also d the Gov
of India to take carly steps for establishing a
branch there.

(b} The Branch Office, will attend to
the problems of shippers at the Cochin Port
regarding  Shipping  space, freight rates,
frequency of sailings etc.

(c) The matter is under consideration.

Assistance to Blhar Government for Con-
struction of two National Highways

3744 SHRI K. M. MADHUKAR
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether the Bihar Government have
asked for assistance from the Centre [for
construction of two National Highways in
Bihar, onc from Ranchi to Bhopal via Gumla
and the other from Bokare to Bhubaneswar
via Ranchi and Chaibasa ;

(b) il so, the amount of assistance asked
for by the Bihar Government ; an «

(c) the reaction of the Central Govern-
ment thereto ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (S5HRI OM
MEHTA) : (a) to (¢). National Highways
are wholly the responsibility of the Central
Government. The question of asking for, or
of giving, any assistance for the construction
of any National Highway does not arise.

Recently, the Bihar Government submitted
a proposal for declaration by the Government
of India of some Siate roads as National
Highways which included, infer alia, the
Ranchi-Bhopal road wiz. Gumla and the
Ranchi-Chaibasa-Bhubaneswar road.

Bokaro is already connected by existing
National Highways with Ranchi and Bhuba-
neswar.

The State Government have been informed
that against the Fourth Plan provision for
making new additions to the existing National
Highways System, 4819 Kms. of roads have
already been declared as National Highways
which include about 250 kms. in Bihar also.
All such further proposals, including the
Bihar Government’s proposals referred 1o
above have, iherelore, now to wait for consi-
deration when proposals for the Fifth Plan
are formulated.

fagre favafearen & anfow Gwz

3745. it www food vy ;. w foen
L T I A G AR
w1 fr

(%) 7 fagre fawafrmea & ot
Frfas wfzAreai gev7 g1 ¥ & fF gas
gafaq wimt €} qf7 favafaaen aaem
amavr gru faar fafoz agmar & a4y &
g&dr &,

(@) fawafagrew g3z amm gra
foes 21 aql & go favafamsa &1 feadt
Tifer % wgrman & m

(7) #m 7wz 3 7o favafaarea A
anfex feafa ov & gfaqza =7 & awar
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T graeg § 39 fReY &) e ¥ wfadm
s go afz gl @ gaF A a g
ELind

() afx 7g, @ sg% sar Frm § 7

ot st Ewm weaTe Hatew A
aepfa fawm # gowal (&Y @ dlo
aa) (%) W FWE U WA T
gaar & smare fanafearen £ aEh gea
il AFY 2, fora® ag a9+ g U T
QU 7 aw | e favafaarer gqam
v, Faw faww gady aqAl @ a-
Feg FAAT § A AT e 11 fashard
qafue Treai 1 3

(=) 1970-11
1971-72

11,13,667 %o
16,54,500 %o

() & (9) :usg g% 3, fage
fawafaarem & gaafa at sewerar § wifa-
fuw aqEml @1 duifea 7@ & foq oF
afafs #rm" femr ¢ ) afafs 7 frea-
faman &1 W& gwa F @y # ol
i AL A ¢ A Ag TH N0 I ARAT
famT #T W@ &

Schemes of liducation Ministry for the
Fifth}Plan

3746. SHRI PURSHOTTAM KAKOD-
KAR : Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state whether the Union Ministry of Education
has prepared the schemes and proposals to
be implemented during the Fifth Five Year
Plan ; il s0, the broad oullines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION  AND
SOCIAL WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D.P.
YADAYV) : The proposals for the Fifth Five
Year Plan of Education are under considera-
tion. The Central Advisory Board of
Education is expected to consider the broad
outlines in ils meeting scheduled to be held
on 18-19 Scptember, 1972, Thereafter detailed
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schemes will be worked out in consultation
with States/Union Territories and the Planning
Commission.

Aeq g3 # ¥ e & wmten
¥ @a W @ s

3747, st qmowTw difwa ;o Fr
frafw st s oot oy Ty A oFw
O fr -

(%) @a dt a6 & 7ex Rw F 3g
AER ¥ FEiwdl ¥ ‘gq #1 @ w0
9 sfaad feaat sar @< faor aar;

(@) w1 3= fawmt grar dame fear
AT § HEAT 3% 9Y; &I

(7) #ar 3% @9 wrafua siea
13 aga fear st & saar s g ?

a3t afar fotem sarem
a1 fmin st s saeg § tew e
(o WMo dto weEiaTedT) : (F) ¥ (7) -
T wI § Fated] ¥ oga-mw 9y
zfzeai, sw Fwfen @ sEwEETH &
Az @ark oA ) gE-mw 9 zfzmi
awFa; 3% 9T srar ard &) 5w O
=g g WIS qEwal WA § AT ag avafuq
fawra [grafeg gran sot arsfersar fafa
¥ faar amn 8, aun ofoeerey 39 g
feo w0 mwafas @ & sise fafw &k
AT HAI1F F1 IT@eG Y (6 T o

WEO TAW €1 JACE W wW wqeert

3748, it A wow difwa - g wfa
Al ag FATT F FT H0 o :

(%) =T wew 93w Y a7 TSAT 41
=Ar o ag 197¢-71 T 30 I, 1972
a% &9 9w fear mar ;A

(=) afg &f, @ v 5@ w1 f[{aw
AT FT ITTH I FAREAT F AT
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o fraf@ s@ w18 7

pfa saren ¥ Tew st (st sem
arfga o fred) ¢ (%) ot 48 1 g=faa
Fafy & DA WA IET R AT
IATE (% § Weq AW &1 #) TE IFTH] F
g gEARAT =1 q, AR awm & fafws
Tsal a1 7Y af awrd F 3TET &)

(&) ot 7df | adeT & sma 9T
gawet &1 faawor won dF adf @
adn dw q@ @ fafvs o med
arfz wr snafea fol A iy sdwl &
geaTda @ awg, q@ safa aar Wi
F1aw9 ) gfe § w@d g usul 0 a-
aifag moq fAfesar oY ardY & ol @
#A17 Fdvw qF § wafwe 7 F1 geuiea
@ & fou, fafum dai & feafa a3
fafanfari gru £ w@d aeh genfma
g £9 F1 A7AY & | WEH F qe, af-
Tga qat fagoor gwaedt anfy a=n amai &1
ot eqr § | qrar @

gelwy W (Wew waw) & srfrand
W &t & wear w1l & foy a7 w1 A

3749, st nm wew qfem o Fr
ferar ot @™ WeaTw Hell 4g qar AT
w1 w0 fF

(%) #a1 gadmmg (Aw wR@W) ¥
wearr %14 & foe froa g 1 9@
FT aF F HRe H 5 ® AT
s F faamz ) Ak

(=) afz &, @t se#t geo ad «
§?

frn sty waw wEW HaTeg AT
wepfn fwm & ot (Ste o dlo
ar) (%) @R (@), ¥FF g safan
ftaarat % foq fafesa feg am araTow
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fEwi & smT wi AT sgtea
arfen Jifaa) & seqm & fov Qvaa o=
®T aTdeT GA-AC AL, TIT-AIT A
g tafey e wdq & oeanz aa #
£ QYTA1aT ®) Fraffaa 53 & fon s
e A wré fadw A8l faa 2

ual & d@nt v & foq ma sEn
! ¥ & T

3750. st finy weo AAferr - ¥ el
qdY ag Tam ) F91 &4 fE

(%) w2 agr dara Tl & foo
gat & &t FF F a1 H 197273 H Aeq
93 gURIT & far FRdg gawe A feaq)
saufr @1 g fear 2 e

(@) m a frgft wfor &1 3IoFw
far mar a1, fradt oifw a1 &1 adr &k
fe-fr Fae) #1 g8 @ g ?

rie wamem § v w5t (ste WX
fom) : (%) awwre gru, wem wgw @
B¢ i Hima gox) & fon gdlga #f
FA ¥ foq 1€ gm0 & wraeq ad
af 3 fez oY &1 st si@ DFAE *
swwa, wed waw # fawmgy, feqar,
TASH-AA, g AT TmEa-fagie faei §
e # drm gavi & fawrz % faw,
& 37 yfw dare w73, Ze27) w1 udr,
Fzif, Tiq F71a Teanfz & g wfam
sgra waife afgas og q7ew ggEi &
fomr oY, git/dtmi= guad ¥ adl T
foq fram#t =2 ov gvma gar gfa-
&l §g Tww AErgar 4 Awt 8 B
Fawi & maaf & 35 gfawa 1 =7 7 Al
#rara gav) & amst § 33 aftwy &
T § T AgraAr & qrAY § awd R oAy
PR FE, USg gIAE AT Ffr-gam
Frvw v sreg gAwifza oFfaat ¥ mean &
1 adl &
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ot zus fagmw odAfadi/@ara gow
o Ffy afas afeiaara €1 agaar §
argaifa® smare o weERa Aar FF H
eqTAT 713 ¥ fon guraei/azsrd afafad
®) Aeaifgn &4 & *9 § g ¥ ool
g1 # ag fava o & fF 57 oA fadl )
ITFLI Teanis FY @A 41 50 wfawa a%
wsw agraal & awdr ¢, awd f& g
qeqra, A ATAT F2T ) A9 @ &, g
R " FOl § Ivewl F fEor ek
A & fou qfeaiamn safa & gansl &
fan framgdt o ags &< §  afe
wafu ¥ fou, D o3 § gds oFdr @
F® Uy Agigar 2.00 ;1@ w0y aw difea
CAUi

(=) wizg s A, frgwr @19 &
rua, wer 93w ¥ 912 AT fara Fow|
¥ fon gavea gfe &1 1% fasrg swaeqm
AgY FY ar |

Delay o Allotment/Registration of DDA Flats

3751. SHRI MUHAMMED SHERIFF :
Will the Minister of WORKS AND HOUSING
be pleased to state ;

(a) whether allotment/registration of
flats sold by the DDA on cash down basis is
delayed by the DDA for long and the allottees
have 1o face a lot of difficulties ;

(b) if so, whether Government servants
who obtain loan from Government for pur-
chase of Mat must complete acquisition of the
flat and morigage the same within three
months under the rules : and

(¢) if so, whether Government intend to
advise the DDA to expedite allotment/registra-
tion of Mats in case nolhlns is obtaining from
the allottees 7

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (StHIRI UMA SHANKAR
DIKSHIT) : (a) Some delay on the part of
the Delhi Development Authority in the execu-
tion of conveyance deeds in favour of allottees
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and consequent registration of ready-built
flats was reported to Government. To over-
come the difficulty a special form of mortgage
deed was devised in July 1971 to be used by
the allottees of such flats for mortgagiog the
property in favour of the President, as security
for repayment of the loan.

(b) Yes, Sir. The Heads of Departments
are, however, competent to extend this period
in deserving cases.

(c)  On receipt of complaints, the matter
was taken up with the DDA who bave assured
that they were taking action to finalise the
pending cases quickly,

Nutrition-Cum-Hecalth care Pllol I'rnjm for
children In N.D.M.C

3752. SHRI MUHAMMAD SHARIFF :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) the details of the pilot project started
in the capital for outrition-cum-health care for
pre-school children in New Delhi Municipal
Committee area ;

(b) the annual amounts to be spent for
the purpose ;

(c) the achievements made ; and

(d) the number of stalls constructed for
this purpose with construction cost of each ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D, P,
CHATTOPADHYAYA) : (a) A pilot project
for providing nutritions and balanced meal to
pre-school children has been launched by the
New Delhi Municipal Committee with effect
from the 29th July, 1972 so as to cover
children between the age-group of 1 to §
years, belonging to the low income group of
Rs. 300/- p.m. and less. A survey was
carried out of eligible children and nursing/
pregnant mothers in the area surrounded by
Panchkuin Road, Mandir Marg, Peshwa Road
and Baird Road constituting 4388 familics,
Tokens were issued to 1587 children and 347
nursing/pregnant mothers who were found
cligible under the scheme. Arrangements for
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the supply of milk and bread have been made
with the Delhi Milk Scheme and Modern
Bakeries, respectively.

(b) The Committee has provided Rs. 7.50
lakhs for the supply of Mutritions food under
the project.

(c) The project is functioning smoothly
and achievements would be known only after
a few months of its working.

(d) Six distribution ceotres have been
constructed for the purpose and besides this,
two existing rooms in the Central Kitchen of
the New Delhi Municipal Committee have
been requisitioned for the purpose, The
cost of new stalls) res is approxi ly Ras.
4500/- each,

Slum Clearance Scheme for Patna City

3753. SHRI RAMAVATAR SHASTRI:
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether Patna Town is the district
city despite its being the Capital of Bihar :

(b) whether the entire city has turned into
a slum ;

(c) if so, whether under the Slum Clea-
rance Sch the G t of Bihar have
sent any scheme to him in regard to clean-
liness of Patna Town and il so, the main
features thereof ; and

(d) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF D. P.
CHATTOPADHYAYA) : (a) Yes.

(b) to (d). The growth of slums in urban
areas is directly related to the increase in
population.  The rapid growth of wrban
population in cities, including the city of
Patna, has brought in its wake the problem
of inadequate urban housing and the growth of
slums.

The Slum Clearance Scheme is in the
State Sector since the Fourth Five Year Plan.
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Central assistance for such schemes is in-
cluded in the block loans and grants for State
Plans. No central assistance is earmarked
separately for Slum Clearance Scheme. State
Governments are free to allocate funds for
their sium clearance programmes according 1o
their requirements and prioritics. As such
the schemes of slum clearance in Patna and
other towns in Bihar have been returned to
them with the advice that they should finance
them out of their State Plan allocation.

q’ﬂoﬁn fo a1t Yo ¥ frgame
s fqea frimw & qx

3754, st TATEATT ATEAT - aa faen
#Ye g ®EW AEt g @A ®) gar
w1 fs

(%) %ar T 3 770 o £o {70
&o ¥ frws &1 dgsa fadme & 931 &
foq go amg Fuffa £z w@h g, afz
g, &t g% sEyr #ar §;

(@) #ar adma fa2os g@ 91 &
o fraffea ahgarsi v @t gaw §;
T

(w) #g%s fados &1 92 @4 @9q
¥ v @ & w0 wrom § W A 38
F9 qF WA & fagre zaqdr ¢ ?

foen s awTH  wEOTY HwTew
weyfa faoam & Iwwat (st fodto qmw) :
{ﬂ} | {U} Tro fire Hyo aqr gfme qfte
¥ fagwe #1 raT il famfaareg & g=-
afa & gaA g1 § AW @& fan
g# ¥t 1§ qrma Fraffoa 3@ gy &0
agges ) &) fasifon s & fom Frges
& w4y ez afafaqt e a g vsg A
w1, Fwr fawm fawafamadr afz &
seqra (wenfagy, &y dmfasi & am
aiet § | admA fazws w1 A, ofig &
s gra frgws waw afafa @ 20
ami 9t faa wtE & mewa fawfow
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farar mar ar, fag =5 qz & fon garm
LCUG L

wigt aF o fire o aar sfwo afte
& dga frame &7 qvaey 8, frenfazi qar
foar wwrasi & fawed g ndw @
snvifas fea @ 4 ) fdgaq fRns oz &
fog wawor afafa 3 25-11-1969 a1 @e
udo &o fRar & A7 & fawifan £ 41
9% ® EFFA G & =o 1He
Fo faar 1 ¥osar favafaaea § ga-
faz & Mear F ST A Frd 501 & foom
SATIIIN GIFIN G AAT 97 | I95 T7 92
wr & | faarat 1972 81 agw &7 &)
FEAIEAT § |

qﬂolﬂoiouﬂuﬂo ﬁqﬁﬂ

3755, Y TrTAATC Wret o Far faen
W AW W AT O aa@d A E
5 fF

(%) 71 awwIT wae o Lo HTe
o # frgfd waeht neafedt N v &
fon gk wf @iy afafa & fawf ma
g@raf & afz g1, @ gen fawifed o &

(=) = afafa 3 g7 dem & arataex
1 nfafafadl ox aF1d sa9q oy §; A

(m) afz g, @ = FEE I
frq1E #Y o wfa gwr-qes 9 @ ?

foren oty wwTr wEa Hatew adn
wegfa fawm & guwd (st o dqto
gra) : (F) & (). oY, g afafa &
9T fie seqm we S &, A f5 wTw
& faaredta &1 9w av = fawifo oz
grw W @ fer g, R
Mgftg Tar a1 @ | oW /rEs § agand
ar @ ggfa & gy, foid 1 wfafsfmt
TqIERG Ha% gEEed § T & Ay

AUGUST 28, 1972

Written Answers 172

Designation of Officers in National Institute
Education

3756. SHRI RAMAVATAR SHASTRI :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether the National [Institute of
Education (N.C.E.R.T.) is not a learning-
cum-research body in the sense of a University
or a College ;

(b) if so, the justifications for designating
its officers as professors, readers and lecturers :
and

(c) whether Government feel that therc
exist anomalies ; and if so, what the
Government  consider to  correct sleps
anomalies 7

THE DEPUTY MINISTER '™ THE
MINISTRY OF EDUCATION AND S0OCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAV) : (a)
to (c). The Mational Council of Educational
Reserch and Training as its name implics
undertakes both  research and training
activiies.  For this purpose it maintains
certain academic institutions such as the
National Institute of Education, Regional
College of Education, Multipurpose-cum-
Demonstration Schools etc. The academic
stafl are transferable among these Institutions,
In view of this, the designations of professors,
readers and lecturers have been adopted.

The cxecutive Committee of the NCERT
had recently considered the question of stream-
lining the designations and scales of pay of
various posts in the Council. It hac been
decided to retain the designations of profes-
sors, readers and lecturers for the officers
posied to the National Institute of Education,
It has also been decided that the qualifications
and scales of pay should, ay far as possible, be
based on those recommended by the University
Grants Commission.

wiwat qrzagenl & anewd fen

YT 97 99T

3757, st cETEATE wreAt g e
ST WWTR wET §El gg IdT & FAT
i fF :

(%) %1 2m & mit el Ft anfaw
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Flomeaf & ®raw 95T gEE U@ AN
21 qraY;

(&) 7ar et qrzaFHi N g@w
1 3% dard qx gwifme T ¥ gafas
w7 71 forerr Sond & qnar s W@ 2; A

(m) afzgf, &t w8 wad ® FAm
qTFIT A 4T Fryard a7

foem st W weaTe WateTw wan
wegfa fawm & gu.mat (s Mo dle
anw) : (F) & (7). g % & f fien
F ot |30 9 AAF B qrRE-gEAE] 1
g7 1 7T & Fror AR @dE AwAE
auify frds am dvg =& & a==1 A
HET EATES 3 F1 FE oAl A Araang
gigm @ ® wwm A 3 osafaw
| 92 a9 1971-72 & oA = e wfa
g & ZT ¥ FUVN 9 Frw TS &)
e 9Bs-gee %3A 7 & feo
26,99,982/ %74 ®edlFa fra § ot ad
1972-73 & S 99 woa gfqg s w5t
T H I H8 F T=A1 A gE paw
21 7 & fan 44,99,970/ s gedqrwfa
f&¥ § 1 T % qrgEgEaT NE A AN
ST AIFTU 9T NIATEATT F  qE@EH
FLT qT AT 2= 2, aifw “faar a1 aan
gift” & et 9v T gl w1 wgfes
®q § dare fear o1 &% | sfawin wew
T A T AY QTGRSR T U IR
# foar @ @1 g wAw w1 gy sgmaw
@ AT & 1 T w0 Y qeaa grar, faEm
o il dvEAl § ey & w9 F
qTeq R gYwey fear aar 3, s arsa-
gEaw] ¥ g7 §Y @A & @A ¥
fon Trog gl £ wa g wmar g
favafames & @ ax ot aga g7 g
9T JSRENT qEAGES da F94 & fou
yae et o @& 1 FET A1 N gaew
geq 9T I=9 Fife A ;e A garg
o oawa # oafg ¥ % feg emia
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Hellg qurErsy & IUEIT & w0 H AA ogard
# aitd mq g€ & 1 oF g8 3, N SO
# wmar man @, 9N § H F1AowTA qw
2 fzar &, &R sew I welg ww A
wAATAL qUT FHT H A7 1 WG 1 19y
FFN Y gt fowmfew A1 0 B fw
@l aar wEE # g i
g @ifs gl #1 TZATAE ISy g
% |

Investigation on sale of Fertiliscrs in
Andhra Pradesh

3758. SHRI R. MALLANNA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether the investigation regarding the
sale of fertilisers in Andhra Pradesh has since
been completed ;

(b) if so, the result thereof ; and

(c) the reasons for not completing the
investigation so far 7

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE): (a) and (b),
Investigation in respect of 33 claims submitted
by seven firms has been completed and
charge-sheets have been filed against all these
firms under section 120-B read with 420 IPC,
read with 109, 37 IPC, 467, 468 and 471 IPC
read with section 5(1)(d) of Prevention of Cor-
ruption Act, 1947.

It has also been decided to file charge
sheets against four public servants for offences
under section 5(2) read with 5(1)(d) of Preven-
tion of Corruption Act 1947 and also under
section 477-A IPC in the case of two of them.
Investigations rogarding other parties are still
proceeding.

(c) Dclay in completing investigation has
been due to the following reasons :

(1) Absence of any specific complaint
regarding suspicious transportation
claims, pecessitating initial scrutiny
of numerous records (o identify road
transportation claims of suspect
firms. About 3000 (transporialion
claims were iovolved during the
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period 1966-69,  After scrutiny, 192
claims submitted by 31 firms involv-
ing 3368 wehicles were initially
selected. 33 claims, involving 7
firms were finally taken wp for
concentrated and intensive investiga-
tion,
(ii) Time taken in procuring records and
documents from wvarious agencics,
official and non-official, and scrutiny
of voluminous records seized,
(iii) Verification of movements of
hundreds of vehicles allegedly used.
Investigation had to be made as to
whether they were genuine transport
vehicles, It was also necessary to-
check movement during the relevant
period, study checkposts, Registers
en-route, verification of transport
receipts produced, interrogation of
transport  authoritics, operators,
drivers elc.
(iv) Widespread nature of investigations
covering the States of Andhra
Pradesh, Tamil Nadu and Maha-
rashtra.

Sub-Letting of Quarters in I Block of
Sarojini Nagar

375%. SHRI K. SURYANARAYANA :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether he is aware of large scale
sub-letting of quarters by Government servants
in Sarojini Nagar (formerly Vinaya MNagar)
to persons other than Government servants ;

(b) the number of such allottees in ‘I"
Block who have sub-let their quarters to non-
Government servants ;

(c) the number of cases in which Govern-
ment approval to this was obtained ; and

(d) the action which Government propose
to taken against the defaulter allottees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAYA): (a) Only a [ew
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complaints have been received in the Direc-
torate of Estates in regard to sub-letting of
quarters at Sarojini MNagar by alloitees,
During the period from I1st January 1971
upto 2Ist August 1972, in all, 16 complaints
were registered.  Out of these, 11 were found
anonymous/pseudonymous and no action has
been taken thereon, In one case, subletting
has not been proved and the remaining 4 cases
are still under investigation.

(b) No case of sub-letting in ‘I' Block has
been reported to the Directorate of Estates
during the period mentioned in reply to
part {(a),

(c) and (d). Do not arise.

To o Ao WM O FETCHN
wryare, f fasst & ox mm

3760. st mwATg T WS c E
avea 3t qfcae fvem g4t g Fara
Tt Fa1 I fr :

(%) 7 Gfemfzs wfemsia &
fatras zro &o v Fadw A garw feafa
§ AT v, % it @ amma
fzar a1; &

(@) afz g, & 9% ¥ FOU §
T IF 97w FY aqr gfafwar g ?

g A qfere fam waeg
aay fmifo afre arrae swreq ®§ T WAt
(ﬂo o glo qﬂwm) H (ﬁ} Eagd
('), &g ara ¥ & v frofaa
TE FGA Fgwrd dr-1 FT wHTAT
seqars, 7% faelt § aed gma 9% g%-
wedt Fafsees & 9% 9T w17 FT Q@ Mo Fo
ATTo FTEW A 2 FEA, 1971 & FIFrdy
¥ar ¥ ammga fomr ar ) wwR arE W
TR AEAT HEGATS & HIfEW) aEHTY
aer{r gz & fawra ¥ fou Ivesy gfaamsi
¥ art ¥ wg=nw awq fear o 39E 0
fafaesz &Y firdrad gt Ffzmi w1 &
geere AdY a1 | Fanfe I g far ar
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FAFT AT 14 e, 1971 & WL #
faar mar | awRRAT semEE H AT
srdtq gra ey fEar nar g3 wed
fafeas & 9z wu a1 957 ¢

Over-bridge for crossing Mandir Marp
New Delhi by School Children

3762. SHR1 D. P, JADEJA : Will the
Minister of HEALTH AND FAMILY PLAN-
MING be pleased to state :

(a) whether Goveroment are aware of a
large number of Schools in Mandir Marg, New
Delhi ;

(b) if so, whether therc exists no crossing
on this road for about 10,000 school-going
children over-bridged underground ; und

(¢) whether Government will consider
to construct at least two over-bridge crossing
on this road, which is under the jurisdiction
of New Delhi Municipal Corporation, in view
of the fact that almost all the Schuols are on
the West side of the road.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D, P.
CHATTOPADHYAYA) : (a) to (c). The
required information is being collected from
the concerned authoritics and will be laid on
the Table of the Sabha shortly.

Target for production of high ylelding
variety of Cereals during 1971-72

3763, SHRI ISHAQUE SAMBHALI
Will the Minister of AGRICULTURE be
pleased to siate

(a) the target set for the production of
high yielding varictics of ccreals for the year
1971-72 ; and

(b) whether the target has been achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : .(a) The target
under the high-yiclding varieties programme
is fixed in terms of arca coverage and not
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production, It was 18,00 million hectares for

1971-72,

(b) The anticipated achievement is of the
order of 17.95 million hectares.

Construction of small vessels required for
coastal shipping

3764. SHRI ISHAQUE SAMBHALI :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether small wessels required for
coastal shipping are not built in the country
at present ;

(b) whether the development of coastal
shipping is hampered due to the shorlage of
such vesscls ; and

(c) if so, whether Government have any
plan to cncourage the construction of small
vessels in the country 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : (a) Indian shipyards have
capacity for building small vesscls,

(b) Development of ccastal
hampered at present not because
of building capacity of small
primarily on account of lack
cargo.

shipping is
of shoriage
vessels  but
of assured

(c) Does no arise.

Working Conditlon of Lady Hardinge Hospital,
New Delhi

Will the
FAMILY

3765, SHRI R. P. YADAV :
Minister of HEALTH AND
PLANNING be pleased 1o state :

{a) whether ladies, who come for check-
up during pregnancy period 1o Lady Hardinge
Hospital, New Delhi are asked to sit on the
floor and even ordinary benches are not
provided, bathrooms and lavatories are
immensely dirty and outdated and not cleaned
frequently ;

(b)  whetier the general way of working
is also not systematic and dectors are rude
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the simple willage folk patients and neglect
them and do not examine them properly ;
and

(¢)  whether  Government
investigate the whole matter
remedial measures 7

to
take

propose
and

THE MINISTER OF STATE IN THE
MINISTRY OFF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P.
CHATTOPADHYAYA) (a) No, Sir.
No paticnt is made to sit on the floor. There
are cnough benches for the purpose, 23 in
the main waiting hall and 18 in the laboratory
area, In addition, there are 15 benches in
the examination area ; and ecach bench can
accommodate 6 patients on an average.

The bathrooms and lavatorics are kept in
hygenic condition as far as possible,

(b) The working im the Hospital is
systematic. All the antenatal clinics are held
in the afternoon from 200 p.m. to 4.00 p.m.
The doctors perform their duties efficiently
and sympathetically.

(¢) Government will certainly take note
of and investigate if a specific case is brought
to their notice.

Condition of National Highways in Bikar

3766. SHRI R. P, YADAY :  Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

{8} whether some of the National High-
ways like G, T. Road passing through Bihar
especially on the spots near Dhanbad,
Sasaram, Bushi, Bagodar are in very bad and
unsatisfactory condition ; and

(b}  whether some huge amount has becn
sanctioned for the broadening of the road
recently and if so, what are the plans in this
regard and when it is likely 1o be completed 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : (a) The National Highways
passing through Bihar are deficient as most of
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them have, at present, single-lane pavements
with inadequate thickness, besides weak and
narrow bridges and culverts, These dcficien-
cies are being removed gradually under the
successive plans.  As regards G. T. Road,
the same has a single-lane carriageway for a
length of 322 Kms. out of the total length
of 394 Kms. lying in Bihar. The present
condition of the road is satisfactory for most
of the length including sections_near Dhanbad,
Bagodar and Barhi (and ner Bushi). Due
to the poor soil in the shoulders, the section
of the road near Sasaram where it has a

single-lane carriageway becomes bad during
rains.

(b) Estimates aggregaling to about
Rs. 13 crores have been sanctioned during the
dth Plan period for widening and strengthen-
ing the road, including reconstruction/
widcning of bridges and culverts. The works
are in various stages of execution and the
same are targetted to be completed in about
3 to 4 years.

fagrr # afrad fenr

3767. =Y qHo QAo gTAt : =41 fmeny
#T wHTH wEATY HAl Az T A FA
w4 f :

(%) fagre wea foen & faga & qay
fogmr o g ot faew sfzara &
FAT 68 & 1] 9% & 7497 1 sfqag
forear 27 & oo 2 a0

(=) afz gt & 71 77 awwre 3
¢ fafesm wufn 3T o faom § fagre
TS K1 E19 7203 &7 9917 fFm g 7
T . foe @t ga weaw Waem aan
depfa fm & gudat (s Wo o
) o (%) A gl o1 614 srgoa A
aasar ¥ 1 ¥ 8 w@raw mgwA @A
ars g1 &t gfawaar & s 97 fFAaffa
fro @: freg ued & & fagresftos 214

(w) fufira 3Tl ® ) Aeomre J[p—
srafas foren & garcanfz € F=07 A=
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& aefa, 4800 afafees == weamas, 40
fadtes, w14 sawa & 71 stemas, 1971-72
# fagre Y tfiga fog 0 & | @F A9
g wemy WaA am S & TE@HET
= F1 frges qigggEs S -
qradY aien & fou gq #1 sqawar ¥ &)
fre®s av fags fou o segs) aur
frdlerat st amm @y & feq a7 &
#HET IW TG H TH SFT AT AT
s % fou sfafem 97 efda fwar oo

g1

i # G & arAl o glen
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Rescarch in Vallabhbhal Patel Chest Institute

3769. SHRI C. JANARDHANAN :

Will  the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether Vallabhbhai Patel Chest
Institute is concentrating more on Fundamen-
tal Research than on applied Research ; and

(b} if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P,
CHATTOPADHYAYA) : (a) MNo. The
Vallabhbhai Patel Chest Institute conducts
both applied and fundamental rescarch with
equal interest and devotion, depending upon
the problems and gifts and skills of respective
Scientists. For czample, in applied rescarch,
the discovery of unknown allergans of India
which were responsible for bronchial asthma
and allergic colds has provided sciennific
treatment for lakhs of patients in India,

(b Does not arise.

Chemicals distributed by Vullubhbhai Putel
Chest Institute

3770. SHRI C. JANARDIHANAN :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased 1o state :

(a) whether the Research Unit working
under Council of Scientitic and Industrial
Research in Vallabhbhai Patel Chest Institute
is not actually producing certain chemicals
here but import them from abroad and repack
itin the name of Vallabhbhai Patel Chest
Institute and distribute it ; and

(b) if so, action Government are (aking
against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. p.
CHATTOPADHYAYA): (a) No. Most
of the products  listed by the Hiochcmicals
Unit set up by the CSIR. at the V..
Chest Institute are made from indigenous
raw matcrials. In very few cases where the
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raw materials are not indigenously available,
the Unit has to procure them from abroad.

(b)

Does not arisc.

Pay Scale of Employees of Vallabhbhai Patel
Chest Institute

3771, SHRI C. JANARDHANAN :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether the employses of Vallabhbhai
Patel Chest Institute have requested for the
pay scale of the Delhi University employees ;
and

(b) if so, the action Government have
taken in the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF HFALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D.P.
CHATTOPADHYAYA): (a) Yes.

(b} The proposal is under consideration
of the Government of India.

Study of Coconut Industry by Aslan
Development Bank

3772. SHRI C.
Will the Minister of
pleased to state :

JANARDHANAN :
AGRICULTURE be

(a) whether the Asian Development
Bank has decided to undertake a swudy of the
coconut industry in India along with other
coconut producing countries in Asia ;

(b) il so, the nature of study to be made
by the bank ; and

(c) how long it will take to complete the
study 7

THE MINISTER OF STATE IN
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) A team
of consultants constituted by the Asian
Development Bank has already underiaken
a study of the coconut industry in India.

THE

(b} The objects of the study were :—

(i) To identify the bottienecks of
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the maximum commercial and
industrial exploitation of the
coconut trees warjous products
in the developing countries of
the Asian Development Bank
region ;

(ii) Identification of possible bank-
able projecis in  the coconut
industry ; and

(iii) To explore possible areas for

multi-national cooperation in

the coconut industry and to
identify possible  bankable
projects that may be partici-
pated in jointly by members of
the Asian Community and/or
other countries covered in the
Study.

(¢) The Team has already completed the
study in India during the period from 6.7.72
to 22.7.72 and it will pow submit the report
to the Bank.

Constitution of States Legislasre Commilttee on
Lines of Parliamentary Committec on Welfare
of S.C.and 8. T,

3773. SHRIS. M. SIDDAYYA : Wil
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(2) whether the former Union Minister
in-charge of Social Welfare wrote to the
Chief Minister of States commending the
constitution of standing Legislature Com-
mittees on Welfare of Scheduled Castes and
Scheduled Tribes on  the pattern of the
Parliamentary Committee set up in 1968 ;

(b} if so, the naiure of response so far
received from different State Governments ;
and

{c) whether a copy each of Late Shri
Menon's circular letter and of any reminder
thereon will be laid on the Table ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D. P.
YADAV): (a) Yes, Sir.
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(by The Governments of Rajasthan,
Mysore and West Bengal have constituted
Committees for the Welfare of Scheduled
Castes and Scheduled Tribes on the lines of
the Parliamentary Committce at the Centre,
The Government of Untar Pradesh have
agreed in principle to constitutc a Com-
miltee.

In the States of Andhra Pradesh, Assam,
Bihar, Gujarat, Haryana, Jammu and
Kashmir, Kerala, Maharashira, Orissa,
Punjab, Tamil Nadu, Himachal Pradesh and
Tripura and in the Union Territories of Goa,
Daman and Diu and Pondicherry, Advisory
Committee/Advisory Council on the lines of
Parliamentary Commitice had been consti-
tuted,

(€) A copy of the Circular letter is laid
on the Table of the House. [Placed in
Library. See No. LT—3531/72].

Functioning of ICSSR

3774, SHRI. S.M. SIDDAYYA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether Government can give direc-
tives to the Indian Council of Social Science
Research not only in respect of its policies and
programmes but also for resolving a difficulty in
the matter of functioning of the Council
because of any lacunae in its Memorandum
of Association or in the Rules ;

(b) if so, whether aoy such directives
have so far been issued to the Council or any
difficulty brought to the notice of Government ;
and

(c) the broad outlines of those directives
and the difficulties in the matter of proper
functioniog of the Council ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PRPF, S. NURUL HASAN) : (a) Yes, Sir.

(b) No such occasion has arisen so (ar.

(c) Does not arise.
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Terms and Conditions of Service remune-
ration, Power and Duties of Member Scerctary
LCSS.R,

3775. SHRI S.M. SIDDAYYA : Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether the terms and conditions of
service, remuneration, powers and duties of
the Member Secretary of the Indian Council
of Social Science Research have been specified
in the form of any regulations ; if so, the main
features thereof ;

(b) the name and date of appointment of
the first Mcmber Secretary of the Council, his
present age and the period for which he has
been appointed to that oflice; and

(c) whether he is also  functioning
simultaneously in  other capacity in  his
Ministry, and il so, what capacity and for
how long ?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE (PROF.
5. NURUL HASAN):(a) Yes, Sir. The extracts
of relevant regulations are given in the
statement laid on the Table of the House
[Placed in Library. See No. LT 3532/72|

(b) Rule 14 of the Indian Council of
Social Scicnce Research provides that  the
first Member Sccietary of the Council shall
be appointed by the Government of India and
shall hold oflice till such time & Member
Sccretary has been appointed by the Council
with the approval of the Government.
Accordingly Shri J. P. Naik was appointed
the first Member Secretary of the Council
on Ist August, 1969, His date of birth is 5th
September, 1907,

He works purcly in an honorary capacity
and has expressed his desire 10 be relieved as
soon as possible. The Council has advertised the
post and appointed a Selection Commitlee. Its
proposals are awaited,

(c) Shri J.P. Naik has also been
functioning as Adviser in the Ministry of
Education and Social Welfare in an honorary
capacity from July, 1959 except for the period
from October 1, 1964 to June 30, 1966 when
he was appointed as Member-5e y of the
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Education Commission. He draws a token
salary of Rupee one per month.

“emaraat e swre sa W T '— sfagm
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Setting up of Centrul Muscum of Freedom
Struggle

3777. SHRI H.N. MUKERIJEE : Will
the Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state :

(a) whether Government have considered
the question of setting up a Central Museum
of Freedom struggle in the capital depicting
various phases of India's freedomn movement
right from the War of Indcpendence of 1857

upto the final victory over the British rule in
1947 ; and

(b) if so, the decision taken ?

THE DEPUTY MINISTER IN THE

MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (Shri D. P, Yadav) : (a) and
(b) Government propose to sct up in New Delhi
during the current year a permanent Gallery
depicting the national freedom movement and
role that various personalities playved in the
major events of that movement. The Gallery
will cover in the main the period 1857 to 1947
and will contain photographs and paintings of
evenis and personalitics, models, momentoes,
voice tapes, transparencies and other exhibits
which will depict the wvarious phases of the
movement through visual and aural media,

Permisvion for Construction of a Road in
District Shahjuhunpur U.1*.

3778. SHRI JITENDRA PRASAD :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to siate :

(a) whether Government have received
representation regarding  permission  to
consiruct a road in district Shahjahanpur,
Uttar  Pradesh which runs parallel to the
railway line from the Railway crossing to the
cremation ground ; and

(b) if so, what action Government have
taken in the matter 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI OM
MEHTA) : (a) No, Sir.

(b) Does not arise.



189 Written Answers
Construction of Dams by Delbi Admipistration

3779. SHRI DALIP SINGH : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether certain  dams are  being
constructed by Delhi Administration under
Central Scheme of “Crash Programme” and
whether  Asola, Mahipalpur  bandhs are
covered by this scheme @

(b} whether the Asola bandh caught a
breach during recent rains due to negligence ol
engineers who could not complete the jobs by
the scheduled date of 13 June, 1972 ;

(c) whether the cement has  very
nominally been  in used in the spillway
constructed on Asola bandh and as a result
of which the spillway was badly damaged;
and

(d) whether any enquiry has been ordered
to probe into the matter and il so, with what
result ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : (a) MNo, Sir. Only
extension of Asola bandh was taken up under
Crash  Scheme for Rural Employment,
whereas Mahipalpur bandh is neaily a century
old bandh and no work under Crash Scheme
for Rural Employment has been undertaken
on this bandh.

(b) Asola bandh was breached due to
unusually heavy rains on 8th July, 1972, No
target date was fixed for its completion but
efforts were made finish the work by end of
June when rains are normally expected,

{c) and (d). Some complaints of this
nature were received. The Chicl Engineer
(Floods), Delhi Administration was asked to
get samples tested. The Central Soil and
Material Research Station, Central Water
and Power Commission, MNew Delhi have
been asked to investigate the matter. They
have collected samples and results of labora-
tory test reports are expected <hortly,

BHADRA 6, 1894 (SAKA)

12.02 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Poricy Or PrROIIMITION

SHRI  SHYAMNANDAN MISHRA
(Begusarai) : Sir, I call the attention of the
Minister of Education and Social Wellare 1o
the following matter of urgent public 1mpor-
tance and I request that he may make o state-
ment thercon @ —

“The recent moves to sysiematically undo
the policy of prohibition enshrined in the
Directive Principles of State Policy in the
Constitution of India.”

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND SOCIAL
WELFARE AND IN THE DEPARTMENT
OF CULTURE (SHRI D. P. YADAYV) :
Prohibition is a Directive Principle of State
Policy. Article 47 of the Constitution requires
that *The State shall regard the raising of the
level of nutrition and the standard of living of
its people and the improvement of public health
as among its primary duties and, in particular,
the State shall endeavour to bring about
prohibition of the consumption cxcept for
medicinal purposes of intoxicating drinks and
of drugs which are injurious 1o health.' The
Union Government has been urging the Stales
(which expression shall cover Union territories
also) to take positive steps in the direction of
the implementation of this principle of prohibi-
tion.

The Umion Government has not given
approval to any Act of any State which would
have the effect of scrapping prohibition, On
the contrary, it has offered financial assistance
to the States to bring about prohibition, and
has suggested guidelines for implementing this
policy. The Five Year Plans have incorporated
programmes 10 promote prohibition. A Central
Prohibition Commitiee has been set up to
review the progress of prohibition programmes.
The Central Government is also giving assis-
tance to the All India Prohibition Council
which is carrying on propaganda in favour of
prohibition. Fducational programmes and
mass media have also been used to create a
climate in the country in favour of prohibition,

It may however bhe recalled that the
production, manufaciure, possession, ransport
purchase and sale of intoxicating liquors is a
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[Shri D. P, Yadav]

State subject. A number of States which had
adopted varying measures of prohibition during
the first two decades of Independznce have
been reviewing the position and relaxing the
laws for various reasons  The spread of illicit
distillation has resulted in the death of many
persons and proved to be a great hazard to
health. This has been one of the main factors
influencing the States to rationalise the imple-
mentation of their prohibition policy. The
objective is 1o work out an arrangement which,
in their opinion, would be both practicable and
consistent with the Dircctive Principle.

The Administration of the Union Territory
of Delhi has made no change in the basic
policy regarding prohibition. They have only
rationalised their excise arrangements. By
controlling pricing, distribution, and sale of
liquor they hope to combat illicit distillation
and smuggling.

The President of the All India Prohibition
Council had written to the Government to say
that so long as complete prohibition is not
considered possible, the best that the Govern-
ment should do is to take over production and
distribution of liquor of all wvarieties in its
own hand to eliminate vested interests and
unscrupulous traders. 1t was also suggested
that this would act as a check against illicit
brewing because much of this brew is sold by
licence-holders who can buy it cheap from
illicit browers. The Union Government, under
the Constitution, cannot do this. The States
may take such action as they deem fit or
practical in accordance with this advice.

It would, therefore, be incorrect to say
that therc has been any systematic move (o
undo the policy of prohibition.

SHRI SHYAMNANDAN MISHRA
Mr. Speaker, Sir, first 1 must express my
amazemen! at the way this question is now
being handled not by the Ministry of Home
Affairs but by the Ministry of Education and
Social Welfare, Earlier during this session
questions relating to this were answered by the
Ministry of Home Affairs anad  even the
prohibitiun cell to which the hon. Minister has
referred was located in the Ministry of Home
Affairs. 1 do not know whether it means
any downgrading of the subject so far as
Government's estimation of it is concerned,
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Secondly, Mr. Speaker, 1 am not only
amazed but am also ashamed 10 hear the
defence put up by the Minister for the undo-
ing of prohibition. What he has sought to
construc as rationalisation, to my mind, means
relaxation or complete negation. [ do not
know whether rationalisation can be made
synonymous with negation or relaxation.  Any
onc who has been going through the news-
papers and has been reading the very dis-
turbing reports about proliferation of drinking
would say that what the Minister has said is
completely beside the point and that it is far
from the truth. Here, | have got a picture
which was published by the HINDUSTAN
TIMES only few days back wherec we find an
interminable gueue of men and women
and even children. 1do not know whether
any Government calling itsell as the Congress
Government about which 1 have got serious
doubls—can put up with this kind of situation
as appeared in the national press. One is
simply ashamed to find such pictures.

As you koow, prohibition had been the
very article of faith of our national movement
which led to Independence. The national
struggle against British imperialism was mostly
based on Khadi and Prohibition Mahatma
Gandhi had made it one of his life missions
and once, when he was asked as to what he
would do if he was appointed the Dictator of
India, he said that the first act of his would be
to introduce prohibition.

What we find now, after 25 wears of
Independence, and particularly after the Gandhi
Centenary year is that the entirc country is
almost wet. While we find drought in the
fields, there is irrigation of  human
throats. Or, I would say, that while the Minis-
ter of Irrigation may be failing in his duty,
the Minister of Social Welfare is verv much
fulfilling his duty by irrigating the throats of
human beings !

Therefore, we find that one lamp after
another, lit by Mahatma Gandhi, is being
snuffed out by the Congress Governments
which happen to be in power in most of the
States at the present moment.

This process of undoing of prohibition is
taking place not at a trot but at a
gallop speed. Earlier, while one-third of
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the country and one-fourth of the population
happened to be under prohibition, now, only

BHADRA 6, 18%4 (SAKA)

Prohibition (CA) 194

smuggling is concerned, in the City of Delhi,
there is now almost the same scope or even
1 scope for smuggling because round

one-twentieth of the population hapr to be
under prohibition. Gujarat and a few districts
of Rajasthan and a few districts of UP alone
happen to be dry, Otherwise, the entire country
has gone wet.

The position to-day, Mr. Speaker, is that
we are spending about 2.5 to 3 per cent of
our national income on liqguor alone and the
liquor revenue is increasing at the rate of 60 to
70 per cent per year. It has gone upto Rs 200
crores from about Rs. 40 crores in the year of

Independence  and the total bill on liquor
would be of the order of Rs. R00 crores
anoually so that during the course

of the Fourth Five Year Plan, you would
have a total bill of about Rs, 4000
crores, more than the outlay on education and
health in the country.

This is the disturbing state of afTairs, And
right in the city of Delhi which is the direct
responsibility of the Central Government,
prohibition has been almost abandoned and
yet, the Minister says that the Government is
adhering to the policy of prohibition. 14 to 15
per cent of Delhi's student population, it was
discovered only the other day, happens to be
addicts to narcotics and many of them happen
to be addicts to liqguor also. Would we like
this state of affairs to go on ? If this is the
progress of anti-prohibition, [ do not know
how can the Minister claim that the Govern-
ment still adheres to prohibition.

Some of the points which have been
mentioned by the Minister are again not
correct. The Minister says that the argu-
ment of many of the States is that there has
been a great increase in illicit distillation sin
many of the areas. Now, the proposition
seems to be quite the reverse. Illicit distil-
lation has been less in the dry areas than in
the wet areas and one of the committees
appointed by the Madhya Pradesh Govern-
ment has come to this cooclusion that illicit
distillation was on the increase in the wet
arcas rather than in the dry areas. What is
particularly the finding in the Siate of
Gujarat 7 In the State of Gujarat, we do
oot have much complaint about illicit distil-
lation, of which the Minister has talked so
much, The hon. Minister says that there has
been a great deal of smuggling and things
like that......(/nterruptions) So far as

abcut Delhi all the areas are wet, 5o, the
scopc for smuggling cannot be said to have
diminished in any way or the Government
cannot be credited with any efforts having

been made in that direction  to  prevent
smuggling.
Government says thalt it cannot under

the Constitution, take owver this trade, the
production and the distribution of liguor.
May 1 ask this 7 If that is so, if it is in the
interest of the policy of prohibition, would
not Government consider amending the
Constitution so that it is in a position to
take over the entire production and distri-
bution of liquor ?

So far as Governors are concerned,
they have even today got the right to import
liquor, duty-free. They have been doing this

all along ; therc has been absolutely nu ban
on Governors importing liquor duty-free.
May I ask : What is the total bill of the

Government so far as the liquor expenses are
concerned ? What is the total Government
expenditure on this one item of liquor alone ?
This item appears to be on the increase year
after year and now it has increased many
times and | would like to have some figures
from the hon. Minister.

A few questions which the hon. Minister
has not chosen to answer are the following :

What exactly is the Government proposing
to do, to implement the Goa resolution ?

We, Sir, in the United Congress had passed
a Resolution at Goa in the year 1968 and
had adopted a 7-vear programme for the
implementation of prohibition throughout the
country. But what do we find in the yecar
19721 We find that the movement is taking
place just in the reverse direction. Therefore
my question is : What is it that the Govern-
ment proposes 1o do now? This is a
question which they must squarely face and
come out with a clear answer. What is it
that they are going to do to implement the
Goa resolution 7 They must give 8 categori-
cal answer to this. If they want to imple-
ment the Goa resolution, what is the concrete
programme  which they want to  follow,
towards that end ?
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SHRI R. S. PANDEY (Rajnandgaon) :
Goa was a wrong place......

SHRI SHYAMNANDAN MISHRA :
Goa was not 4 wrong place ; perhaps this
programme was entrusted to wrong hands.

PROF. MADHU DANDAVATE (Raja-
pur) :  Does the Goa resolution mean, the
resolution was accepted by the people of
Goa ?

SHRI SHYAMNANDAN MISHRA
When it is not acceptable to the people of
Maharashtra, why do you ask about other
people of other States of the country ?
Maharashtra was the first State which went
against the Goa resolution in December, 1968
itself.

My second question is this :

Will the Government appoint a Committee
to suggest ways and means of streamlining
the programme and stop the reversal of the
policy on prohibition 7

There is another question which is also

important. It is this :

Will the Government think of banning li-
quor advertisements  throughout the country ?
Now, thz position is this, Liguor advertisc-
ments are banned only in the city of Delhi, but
nowhere ¢lse in the country. There are of
course bans on advertisements on narcotics.
Would not the Government  consider
extending this ban (as they have done in the
case of narcotics) also to liquor throughout
the country ?

There has been a demand for banning
public drinking throughout the country.
What does the Gowernment propose to do
about it ? ([Interruption) Col. Mohan is
a famous name now, They had come out
with an advertisement sometime back in
which they had given the picture of the Prime
Minister. They said in the advertisement :
Silver-lining in the dark night.

SHRI JYOTIRMOY ROSU
Harbour) @ After ofme  colisumes
product.

(Diamond
their
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MR. SPEAKER : A sympathetic peigh-
bour is sitting by your side.

SHRI SHYAMMNANDAN MISHRA :
The neighbour is wvery helpful ; he will
cooperate,

SHRI JYOTIRMOY BOSU Mr.

Speaker, the Undivided Congress also involved
you, Sir.

SHRI
wash) :

G. VISWANATHAN
In those days.

(Wandi-

MR, SPEAKER :
any party al present.

SHRI JYOTIRMOY BOSU : 1 was
only talking about your pre-Speakership days.

I do not belong to

SHRI PILOO MODY (Godhra) : We
arc not talking about political pariies now,
but we are talking about cocktail parties.

SHRI SHYAMNANDAN MISHRA
You would be interested o learn that when

the Shriman Marayan Committee was
appointed in 1954 and it invited the
three  Service  Chiefs, they promised

the committee full co-operation if the nation
adopted a policy of prohibition. So, 1 think
that there is no clement in the country which
would not like to fall in line with this policy,
if Government are serious about this.

These are some of the questions which 1
would like the hon. Minister to address him-
sell to.  Otherwise, this issue is now agitating
the public mind very much and there might
be great agitations on this issue, because all
of us as Congressmen had been pledged to this
policy, and we had also made some sacrifices
in respect of that policy. There must also be
some hon. Members in this House who would
have staged a dharna during the course of
the struggle for Independence, in this regard,

SHRI PILOO MODY : But
souvenirs carry these advertisements.

Congress

SHRI SHYAMNANDAN MISHRA
Therefore, I would like to have some evidence
of the earnestness on the part of Government
to implement this national policy. Would
Government, therefure, think of appointing a
committec to go into this matter again ?

Why is the report of the Bakshi Tek Chand
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study team not being implemented or put
into effect 7 This study team was appointed
after the Planning Commission lLad convened
a mecting and the Chielf Ministers who had

met had said that there should be a team
appointed  under the chairmanship of a
judge. This team had made certain

recommendations which were of a wvery
objective nature, What do Government
propose to do to Implement the recommen-
dations of this Bakshi Tek Chand Com-
mittee 7 I would, therefore, plead with
Government o appoint & commillee of
Parliament to go into this whole gquestion of
imp ing prohibition in a phased

and particularly to put into effect some of the
recommendations or almost all the recom-
mendations that have been made by the
Bakshi Tek Chand study team. Since no
action has been taken on that report. I find
that a dark and dismal chapter has now
opened in this country......

SHRI G. VISWANATHAN : He wants

a Malaviva Committee now 7

SHRI SHYAMMNANDAN MISHRA :
If Shri K. D. Malaviya is willing to head
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SHRI K. D. MALAVIYA (DDomariaganj) :
There must be something specific and some
concreteness about the points that he wants
to make. He is giving a long discourse on
prohibition, although I agree that there might
be a few relevant points,

SHRI SHYAMNANDAN MISHRA : 1
have said nothing of a general nature. Iam
connecting it up with the Garibi Harao
programme. | am submitting that in  the
interests of the poor men in this country it 1s
necessary that the prohibition policy must be
implemented fully. Otherwise, what one would
infer is that instead of the Garibi Hatuo
programme, we have got the Garibi Bhulao
programme, because it seems to be  the
conclusion of the Government that since the
miseries of Garibi cannot be removed. they
must be dJrowned in a cup of liguor. That
scems to be the conclusion of Government,
Otherwise, we would not have this type of
situation,

SHRI D.P. YADAY : At the outset, |
would say that the speech delivered by
Mishraji is more of a political nature than
of a recommendaiory nature. S0 far as his

that commitiee, 1 shall have no obj

SHRI PILOO MODY : He is drunk
with oil,
SHRI SHYAMNANDAN MISHRA :

Finally, 1 would submit that even for the
Garibi Hatao programme, Government must
implement this policy of prohibition. Other-
wise, the Garibi Hatao programme would be
converted into a Garibi Bhulao prc

I ion is concerned. this Housc and the
Government are concerncd with this problem.
But the directive principles are not enforceahle
in a court of law. Arlicle 37 says so and also
8ays

*...but the principles laid down therein
arc nevertheless fundamental  in the
governance of the country and it shall he
the duty of the State to apply these

Ifitis the main objective of Government to
implement the Garibi Harao programme, then
my submission is that this should be the
cornersione of that programme. Mahatma
Gandhi's Garibi Hatao programme had
prohibition as its kingpin, but now it seems
that Shrimati Indira Gaodhi's programme has
antiprohibition as its Kingpin......

MR. SPEAKER : Let him not make it a
political issue, but let him as his question now.

* 6HRI SHYAMNANDAN MISHRA : 1 am
trying to say that this prohibition programme
isin the interests of the Harijans, Adibasis,
labourers and the rest of the poor people,
and if Government do pot take serious steps to
implement this programme......

principles in making laws". ([uterrup-
tions)

So far as the distribution of responsibility
between the Centre and the States is concerned,
this is defined in the Seventh Schedule :
cultivation, manufacture and sale for export, of
opium is in the Union List; intoxicating liquors,
that is to say, the production, manufacture,
possession, transport, purchase and sale of
intoxicating liquors is io the State List ; alw
in the State List are duties of excise on the
following goods maoufactured or produced in
the State and countervailing duties at the
same or lower rates on similar goods manufac
tured or produced elsewhere in India @ (&)
aleoholic liquors for human consumption |
(b) opium, Indian hemp and other narcoticy
drugs and parcotics...
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SHRI G. VISWANATHAN : What is the
relevance of this? Can he say whatever he
wants ?

SHRI D. P. YADAYV : So far as implemen-
tation is concerncd, it is with the State
Governments,

SHRI K. 8, CHAVDA (Patan) : What
about the Centre and Union Territories 7

SHRI D. P. YADAV : The Centre's role
is advisory in this respect, It cannot enforce
its views on the States. In the two decades
after independence, therc has definitely been
some deterioration in this sphere and the
consumption of intoxicating liguors has
increased, We have 1o remember
production of alcohol is not a tedious process,
It can be easily manufactured. Simply you put
some toddy and then alcohol can be produced
by any...

MR. SPEAKER : Do not tell them the
method of making it...

SHRI D. P. YADAV : There has been a
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About the Government taking over the
production and sale of liguor, in this, the
Ministry of Law has to be consulted and a
lot of things have to be done. At this stage,
I cannot comment on this. But the Govern-
ment will definitely think over it. Certainly,
about the restricted sale and use of alcohol,
we arc definitely implementing it through the
Ministry of Education, as well as through
other agencies and we shall be providing
greater recreational facilites...

SHRI PILOO MODY : What about Mohan
Meakin advertisements ? (Inrerruption)

SHRI D.P. YADAV : Regarding the
general points raised by Shri Mishra, defini-
tely it is our concern: it is the concern of
the Government of India, and with the co-
operation of this House, and the Members
of the House as well as all other voluntary
agencics . (Interruption).. everything  possi-
ble will be done.

SHRI SHYAMNANDAN MISHRA : My
questions have not been answered at all. We
have been committed 1o the policy of
impl ing prohibition within a period of

tremendous  probl on the impl tion
side, We have definitely suggested to State
Governments that they should stick to the

prohibition policy to the maximum extent.

1 assure this House that the Gowvernment
will be coming forward with all kinds of help
in its jurisdiction and power so that prohibition
is implemented, {/mierruption) As regards
Delhi, liguor will not be supplied to persons
below the age of 18 and to women. Regarding
the photograph referred to by Shri Mishra,
there is no woman in that photograph.

SHRI
There is.

SHYAMNANDAN MISHRA :

MR. SPEAKER : The man looks like a
woman !

SHRI1 D. P. YADAY : Shri Mishra then
referred to something  about  Governors
importing liquor duty-free, At this stage, I
am not aware of anything, So, ! cannot
comment on that issue. ([fnrerruption) A
number of measures have been suggested and
they will be implemented by well-meaning
citizens as well as by voluntary agencies
to improve the standard of life.

seven years. What is the Government's posi-
tion with regard to that 7 A resolution was
passed in the AICC. The Government was
committed to that policy. He has not said
anything about it and about the Union territo-
ries. They are their special responsibility. Here,
the dry days have been reduced from two to
one in the course of a week. ([nierruption)
The dry day have Dbeen reduced from
two 1o one in Delhi. And then they are going
to open more shops in Delhi. But they are not
opening shops for essential things like food
and other items. Let him say something on
it. It is their special responsibility.

a7 far A & a ¥ s sgAr § 7
gfaw e § ax d s wgr & 7 gfa-
g Fzdy Fat dgw A a1 A
qucasy AqrT I a7 AEY ?

MR. SPEAKER :
him.

Iam not preventing

SHRI SHYAMNANDAN MISHRA : He
is trying to say somethiog. Why shops are
being opened in Delhi and why the dry days
have been reduced [rom two to one in the
course of a week ? (Interruption)
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SHRI B, ¥V, NAIK (Kanara) : Sir, I rise
on a point of order, (Imterruption) 1 am
asking a relevant question.

MR. SPEAKER : You cannot ask, ac-
cording to the proceduore.

SHRI BV, NAIK :
order has been refused,

Even my point of

MR, SPEAKER : Order please.

SHRI D.P, YADAV : We are looking
into the maiter and we have done our best,
(Interruption)

MR. SPEAKER : Order, order.
12.34 hrs.
RE. MOTION FOR ADJOURNMENT

SHRI JYOTIRMOY BOSU (Diamond
Harbour) :  Sir, I have brought here copies
of newspapers. The freedom of the press in
West Begal has been curtailed. The Yuva
Congress workers are burning things and beat-
ing ur the workers. (Interruption) This

is a matler of the freedom of the press. 1
have written to you about it.
MR. SPEAKER : You are speaking

without my permission.

SHRI INDRAJIT GUPTA (Alipore) © We
are also getting telegrams on this matter aod
you may allow at least a short notice ques-
tion

MR. SPEAKER : 1 have examined it.
It is a State matter. 1 am not allowing it...
(Interruptions). Nothing will go on record
unless I allow it...(Interruprions).

SHRI JYOTIRMOY BOSU...**
SHRI SHYAMNANDAN MISHRA
(Begusarai) :  Only one word from you will
set “at rest all anxiety in this matter. I it
involves the freedom of the press it is a matter
of national concern, If it does not imvolve
the question of the (reedom of the Press, you

**Not recorded.
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should say what is your opinion about it...

(Interrupions.)

SHRI R.5. PANDEY (Rajnandgaon) :
My submission is that anything under the
sun can be discussed on the floor of the
House but your permission is paramount.

SHR] JYOTIRMOY BOSU : Sir... **

MR, SPEAKER : Order, order. | am
not allowing the adjournment motion. What
the State Government is doing there is a
State matter. It is finnl. Nothing will go
on record.

SHRI INDRAJIT GUPTA: | am not

pleading for the adjournment motion. Bul
even if we have our disagreement with the
opinions expressed by any particular paper  or
publication, there is no ground for setting
fire to books and papers. This is not a
method which can be supported. You may
not allow an adjournment motion but you
can give us some opportunity in some other
form 1o raise it here.

MR. SPEAKER : | have not allowed an
adjournment  motion. Anything happens,
you come with an adjournment motion, Don't
make it @ matier of common occurrence every
day. I have not allowed that adjournment
motion, He should not insist on it.

SHRI JYOTIRMOY BOSU : 1 wrote a
letter to you to make a mention about it,

MR. SPEAKER : Then how can you
come with an adjournment motion, if you say
you wrotc a letter to me ? Then you say
you have sent some other motion,

SHRI PILOO MODY (Godhra): Wil
you tell us how to frame an adjournment
motion which you will allow 7

MR. SPEAKEK : Don't pass such
remarks. 1 do not like it.

SHRI PILOO MODY : What is the
procedure 7

MR. SPEAKER : 1 am going to explain

the procedure here, nor why 1 do it or why
1 do not do it.
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SHRI PILOO MODY : 1do not want
the rcasons. | want to know how we can
bring an adjournment motion.

MR. SPEAKER : Why are vou shouting
at the top of your voice ?

SHRI PILOO MODY :
to be heard.

Because 1 want

MR. SPEAKER : If wyou think by
shouting you can be heard, I am not going
to allow it.

SHRI TRIDIB CHAUDHURI (Berham-
pore) : I am not one who makes unnecessary
noise over adjournment motions and other
things. But if you always treat an adjourn-
ment motion in this fashion and sort of |
do not want 1o use a strong word— reject it
in your chamber, But there is also such a
thing in the rules as discussion on the admis-
sibility of adjournment motions. When we
on this side of the Hous: feel that the nor-
mal processes of airing our views through
newspapers, journals and other things are
being obstructed, and when we also feel that
this comes within the purview of the puwers
of the Centre so far as freedom of the press
and other things are concerned, you can at
least allow us to argue out the admissibility of
the motion. You may hear us and then
rule it out.

MR. SPEFAKER : Where I have some
doubt, I do hear the hon. members, But
where 1 have no doubt about its non-admissi-
bility at all, 1 do not hear. (/fnterruptions)

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) : We
are not afraid of a discussion on this subject and
although we fully agree with you we will bow
down to your decision, we do nol thiok it is a
matter which can be raised as an adjournment
motion. Here | would like to say that Shri
Piloo Mody of all people, a senior Member,
has asked you in a very discourtcous manner
to tell him how he could table an adjourn-
ment motion, s it  proper 7 Would you
kindly ask him to withdraw the remarks he
has made ? (/nterruptions)

SHRI JYOTIRMOY BOSU :
make my submission in one minute ?

May 1
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MR. SPEAKER : You are forcing me
to allow you to make a submission. Every
day it is happening. [ say that it is not

admissible, In spite of that, you kecp on
pressing me to allow you to make a submis:
sion, 1 donot know whether it will end.
The question is not of giving you one minute
or five minutes. The motion is not admis-
sible,

SHRI JYOTIRMOY BOSU : Sir, Kindly
do not forget that I wrote 10 the Chair in
the matter seeking permission to make a
mention of it. I have given notice of an
adjournment motion which you disallowed.
As soon as I was informed that the adjourn-
ment motion has been disallowed, 1 wrote to
you seeking your kind permission to make a
mention of this because, as the representa-
tives of the people when we go on getting tele-
grams and parcels like this, we should ac
lcast make a mention of them... ([arerrup-
tions)

MR. SPEAKER : The adjournment
motion has been disallowed,
SHRI JYOTIRMOY BOSU : 1 want to

read the telegram,

MR. SPEAKER : He may make his sub-
mission in one or two minutes. But I am not
prepared to accept his adjournment motion.

SHRI JYOTIRMOY BOSU : When you
said that the adjournment motion has been
disallowed, 1 did not raisc 8 voice. [ wrole
a letter, secking your permission to make a
mention of it. [ want to read the telegram,
if you will peimit me... (Interruptions)

MR. SPEAKER :
motion is disposed of.
two minutes to say whatever
say... (Interruptions)

The adjournment
1 allow him one or
he wants 1o

SHRI RAJ BAHADUR : Under what
rule ?
SHRI JYOTIRMOY BOSU: [ have

received a telegram which reads... (Jnrerrup-
tions)

SHRI HARI KISHORE SINGH (Pupri) :
We have already taken a lot of time on this,
Further, the reading of the telegram is irrele-
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vant. It should not
ruptions).

be allowed......(farer-

MR. SPEAKER : 1 have not allowed
the adjournment motion. In spite of that,
as requested by Shri Indrajit Gupta and
others, since he wanted 1o make some sub-
mission as the representative of the people,
-1 thought 1 will allow him to make his sub-
mission for a minute or two and then say
that it is a State subject.

SHRI HARI KISHORE SINGH : 1f you
now allow him to say something, an  impres-
sion will go round that you are yielding to
pressure. That is improper ... (fnrerrup;r‘ons}

SHRI RAJ BAHADUR : Sir, under what
rule is it being permitted 7

MR, SPEAKER : Perhaps, hon, Mem-
bers have not followed me. I have already
disposed of the adjournment motion. Then
the Member says that he wants to make a

submission. If I hear him then [ will know
what is the submission he is going to
make,

SHRI HARI KISHORE SINGH : Under
what rule is he going to make a submission ?
There is nothing before the House...(Interrup-
rions)

SHRI RAJ BAHADUR : He cannot read
it. There is no rule permitting it.

SHRI R. S. PANDEY : Sir, 1 do appre-
ciate your generosity in allowing Shri Basu
to read the telegram, But, as my hon, friend
has rightly suggested, that the House should
not get the impression that out of generosity
you yield to a member. What is the business
before the House 7 The adjournment motion
has been rcjected.  If the telegram relates to
the adjournment motion, he cannot read it...
(Interruptions).

MR. SPEAKER : So far as the business
before the House is concerned, it secems 1o be
creating noisc and shouting at each other.
That is all what [ can say at the present stage
..(Interruptions)

They are shouting at you : you are shout-
ing at them,
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It is a big headache for the Speaker, for
any Speaker.. (/nterruptions) May 1 explain
to you he is not speaking on the adjournment
motion pow 7
SOME HON. MEMBERS : On what
then 7

MR. SPEAKER : 1 have given him one
minute to let me know on what he wants to
speak now,

AN HON. MEMBER : He can mention
the subject only...(Interruptions)

MR. SPEAKER : Mr, lyotirmoy Bosu,
on what are you going to speak ? [fnrfrrup-
tions) Order, order ; please sit down,

SHRI PILOO MODY : Mr. Raj Bahadur,
instead of controlling the party, is inciting
them...(Interruptions)

SHRI RAJ BAHADUR : He cannot read
that paper...(/nierruptions)

MR. SPEAKER : Mr. Piloo Modi, don't
worry about them ; you worry about your side.
(Interruprions) Mr. Jyotirmoy Bosu, now
that 1 have mnot allowed the adjournment
motion, you give it in writing to me as to
what is the subject on which you want to
speak and [ will consider it later on...(Infer-
ruptions) This is not fair. I cannot allow
the debate to go on...([nterruptions)

SHRI SHYAMNANDAN MISHRA : 1
want to raise a point of order, Sir...(Interrup-
tions)

MR. SPEAKER : 1 allowed him to speak
for one minute. As there is too much noise
now, | want to know on what he wants to
speak. ([nterruptions)

SHRI C. M. STEPHEN (Muvattupzha) :
Sir, 1 rise on a point of order . (Interruptions)

SHRI INDRAJIT GUPTA : Just now,
you asked him to rcad out the telegram......
..(Taterruptions).

SHRI JYOTIRMOY HOSU :  Hcre is a
copy of the adjournment motion,  The sub-

Jject-mater is ..(Interruptions).



207 Re : Motlon for

SHRI C. M, STEPHEN : On a point of
order, Sir, Before Mr, Jyotirmoy Bosu speaks,
I am raising a very vital matter. . ([nterrup-
tions).

MR. SPEAKER : Order, order ; kindly sit
down for a whilc...(Interruptions).

SHRI SHYAMNANDAN MISHRA
Now vou are yielding to the pressure from the
other side...(lnterruptions).

MR. SPEAKER : May I explain to you 7
It is very diflicult in this noise to conduct the
business unless there is some silence.  All ]
did was that, afier disposing of the business, 1
said, *Well, if there is no adjournment motion,
let him make an observation for a minute or
wo'...

SOME HON, MEMBERS : Yes, Sir.

MR. SPEAKER : Have some patience,
Now you are asking me under what rule. [
have asked him to give me something in
writing....(/aterruption) He can pass it on
to me, under what procedure I can allow...
[.’!In"Ererffﬂn) He will get ome or two
minutes, but to dispose of your objection, 1
said, he can tell me under what rule...([nrer-
ruption)

SHRI G. VISWANATHAN (Wandiwash) :
I want to make a submission: You allowed
Mr. Bosu to read a telegramme. But when
the members on the other side spoke, you
changed your opinion.

MR. SPEAKER :
request.

I have seen Mr. Bosu's
In this request...(Interruption)

SHRI C. M. STEPHEN :
Sir...

Mr. Speaker,

MR, SPEAKER : Please sit down.

SHRI C. M. STEPHEN : 1 have been
rising on a point of order. Kindly look this
side also.. (fnrerruption)

MR. SPEAKER : It goes on cvery day.
This does not lead us anywhere, All of you
are mare  people, When there was no
adjournment motion, | wanted to allow him
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a minute or two ; they are objecting to it...
(Interruption)

SHRI RAJ BAHADUR : So far as your
permission to Mr. Bosu to say for a minute
is concerned, we bow down to it ; we never
ohjected to it.  We only wanted to know
from you under what rule he will read any
documnent, If he reads any document today,
the other members also will bring documents
and read them out tomorrow. This will become
some wsort of a precedent, My hon, friend

is rising on a point of order. Can any
member throw that on the floor of the
House ?

W wgEm 3z A4 amq S &
i & fer s gmaRr oA & fon o=
el fager 99 & faqe &8 &
FfFT 97 A AU Izar s FE €
% wraga o XY gAF0 q70 g FmN, IAH
 ® Ay Al @, F¥ ARy wg femw
affs gl au 919 & agfens 90 w3
& fou Famwraar & fF He  knows
101 ways of doing it, He can say in a minute.
He can send it to me. In the meanwhile, the
member will cool down. T will allow a minute

or two™** &F 418 T Y fzw &1 fF g}
a1 5T @ &, from ww H o @ AR A
50 fF qgr g & A1 &8 &k w9
Og A ATH a1 W AL AT AFATE 1
(swwmT) -

If somebody rises on a point of order on
his speaking, 1 have to allow it.

13.00 hrs,

SHRI1 S, M, BANERJEE (Kaopur) :
What is the point of order ?...(/nferruptions)
There is no point of order.

SHRI R. 5. PANDEY :
order, Sir...

On a point of

SHRI SHYAMNANDAN MISHRA :
Can there be a point of order on your order,
Sir 7 Your order is final.

MR. SPEAKER: Any Mocmber can
invite my attention on a question of procedure,
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He has invited my attention to a guestion of

procedure.  To solve it, 1 said, *Under what
Rule 7
SHRI S. M. BANERIJEE : Now, the

question has arisen. Under what Rule he
should be permitied...(Interruprions)

SHRI C. M. STEPHEN : 1 have a right
o rise on a point of order.  Why am [ here ?
Can’t 1 raise & point of order.

MR. SPEAKER : Can't you speak a little
less Jouder 7

ot qEgTE wEAE (@adiEr) oEdtER
arza, sa%) fawifeg, og aetr @Yt e v
Mg & AT FTE gAY g A E o

Feow wEEw : JT | A 7T A
HTA qC @A &, A9 X agr % 1 Aq A
7{y a1 AgY AT |

oY g®o UHo &AWl : e HEIEW,
# aod @A 7 AT 1 IR K FHifore
Fraarg fe -

MR. SPEAKER : I said, ‘Under what
Rule '...(/nrerruptions) Are you interested
in the procecdings to go on or not, So, I
found some solution, Mr, Bancrjee, I am
giving you half & minute.

wY 060 QWo & - & ag Fga1 TEan
g 91 oiv 7 wzwHEde WA & fog
TH % fegr @Y sy & o) satfawm a
F1 garad 4 fE gy €= gag o1 fee
¥y oF, AadM &1 1 T 9g v
nar @ 5 e T gw A & At #
aafnT FTar argd § a1 39 & fou oo
%1 I A E, I ford St A oA wEw
" o1 %2 v §yF frmin &t mafama
fFar a1 (wwwm) safer & swfa
FEAT TAM A A fr ¥ aw A gw AT
%1 47 &Y gafawm w20 & 65w £ 1 @R
FAT AT AT fH q7A AT w qAd fRe
Iy HITF &1 ‘gAfawT 1, 90T 7 AYE
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#1 qzfy qifemiz § s iy a1 & gawar
g fF fae ot 3T & foo Frgafea gm
fwdl ma w1 gzar ) gafer @1 sk g
1 gzl &) 2 9z & fav gasr gy
q3F0 KU A T T a1 1 (wEEE)

SHRI C. M. STEPHEN : Because they
were shouting, I raised my voice.

The point that [ am raising is a very
serious matter. | am not on the question of
adjournment motion or your ruling on that,
But, meanwhile, something has happened here,
which this House will be doing a disservice 1o
itself, if it were to disregard it Mr. Jyolirmoy
Bosu, when a direction was given by you, just
threw up the entire papers before him...(/n-
rerruptivns)

SHRI JYOTIRMOY ROSU Burnt
papers.
SHR1 C. M. STEPHEN : Threw the

whole paper. They arc there. The guestion |
am raising is whether or not he has commitied
an act of contempt.

MR. SPEAKER ' I am going 1o examine
it. I will examine it.

SHRI SHYAMNANDAN MISHRA : That
is a subsequent development.

Hl WY T W (@)
HYRA, T F NG AT AT FT7 T @R
& wgar wzar g fx zordy g fawe)
# g3 gare A s s smant i
|27 2, 0w feo swrain ? Infm
warvat Fmré gwry Ayq nEaddz A §
femr a¥ &, fag mwoamft & ga% a7
T agi fr 78 &% g ) w59 & wgeal
Tro THT & WRI & 97 9T qgT HEIA
£, o7 gare A g@ T awmared & @)
i & A1 afae gw wai aYT && o6
TF amT 214 ? 907 gw @ oA ggt
qiad 78 FqA A )7 =@ar

weaw wpvm : ifad, ag gT3A & I
Fge e g qm oa falr A
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[ems mztam |

@l 7 a1 N e A Ffaw 3@ E
tdY I A1 FAR FEH  gATAT AN &4 £,
Ay wZziizn A7 §, 2z deq §, ok FE
aw Y @ gAY &, I8 ant ¥ gw =
ATz zmy ¥ site maifaw w@ @ fEoan
apAr 2 fa adt | e wEAr @ AN
TAEA ZX 2 | F17 AEWT gy 377 @an
¢ aYe ow Y ox a0% 2, ol E) femm
T & g @it ¥ & s g P eaddz
Mg £ aF0ET OF 1 AT § A7 T
dETA AT & | IF & AIAT A OF T¥AA-
¥z G194 z BeA Hoarar | gg W T9)
gz & Al il F Ay wifod) Fz8
&f, ¥ Az« i, 3% A § A v awArn |
N7 A AFY AT A AT OF TJAFT ag W
fagar g 2 fa =@ wif gt b adt
anar & At oF fawz & &t Jsa< w1 gafwm
FATE, & AF1F FT ZATE 1 1 have been
allowing it but not technicailly on matters where
definite motions are there; not on motions but
on submissions only. I normally agree to that.

¥a gafgny sargmr &, 39 § N oz 8,
afe qafgma & o wiow ar w0 a1 9g
FAT AF & ) 49 ag gafawa FAT AR
2 @ g =gy &, gafen &3 s
fe &g s, D frz 7 4 ) Afss
yMT qg AR qFAT W1E A1 A fex
R A FA & | 77 oF garEr aafamE
FTA1 AE Al FE, 2AMA AE T 99 1
Far & 3a% fa% &, & saEr 780
dYT ¥NT 4F IAR  SUIEAT FFAT ARG &,
O AEH 2 T T AZTATATAT  Then  he
should give me in writing and under what

rules he is doing.

SHRI R. S. PANDEY : It would be a bad
precedent if after an adjournment motion has
been disallowed by you he is allowed to make
reference to the same thing once again, quoting
rules and all that,
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e wgrag ;. aafoma @ § gaar
g g | ofFa gaar aex 2 fa ) W B3
oF wAw # w@E A fear g gEd
wIE § § qers adf §7 aww g
Mg qafama 7341 F03F & a1 w¢ Afaq

it W aTw fag (Jawr) : sfwa &
of qid fA¥za wwar qgw ¢ fF wa ¥
TEA FI FGATE qWAY 8, AE S0 AzEW
43 gf a1 500 ageq 43 g, Bfyq am
55 F1g ATAT AY AT gAFT T AV wEAY
g ao 1 wgufs wdwrn § sfFw ag
qeg 78 77 & 7 A afaeg ayg
famr nawa §@ dw 37T @E AT
atA aw we @ osgnfa ¥ &, afe
AW F O oag 1 A q@ A Er
arfge faw & #z7 & wafar 40 @
g1 fae 0% & ail-aft aned A
anz a0 ¥ T F1E 17§, ag i
¢ 1 A% feg wiAAls @2F@ &1 A
windr [ifgy #ifF TAd a57 4 AafEr
W gt &

MR, SPEAKER : I am going to examinc
that particular thing, and shall see whether it
should be referred 10 the Committee of Privil-
eges or not, and I am going to take it as a
scparate matter,

SHRI PILOO MODY : May 1 make a
submission, Sir ?...

WA Agiam
af |

9gd IAE Tg A

SHRI PILOO MODY : It will help the
matter...

MR. SPEAKER : It does not mean any
help...

SHRI PILOO MODY :If you would
please permit me, it will help n.atters. Several
times you have laid down the procedure that
you have been adopting all these days. Itis a
reasonable procedure in the context of how
things are today. [If Shri Jyotirmoy Bosu had
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been permitted to read a telegram, that
ceriginly would not have wasted so much
time, mor would it have generated so much
heat nor would it have destroyed...

SHRI R. D. BHANDARE : (Bombay
Central) This sermon is not necessary in this
House,

SHRI PILOO MODY : Unlike Shri R, D,
Bhandare who sermenises all the time and
gives some advice...

WUW WEWT . TA AN @ WAAG
e 71 71 AT Far 3 @ £

He is not helping me...

SHRI PILOO MODY : 1 am helping you,
il you would just listen to me...

MR. SPEAKER : I did not allow it under
adjournment motion. But if he wants to make
a submission, he may make his submissions
verbally.

SHRIL PILOO MODY : What | was saying
was that it was precisely when on negligible
things like this, the members of the ruling
party, at the incitement of the Minister of
Parliamentary Affairs, | am ashamed to say...

SEVERAL HON. MEMBERS : No, no.
(Interruptions)

SHRI PILOO MODY : This is an object
demonstration of what 1 am trying to tell you,
namely that nobody is permitted to make a
staternent in this House without the sort of
barracking which is going on. It is precisely
for this reason that I urge you that two minutes
given at the right time is worth at least 25
minutes spent otherwise,

aeqy WERW © ST AT & AA
@ § T /a7 GF AIFT IFF AL H A1
Fo¥ =7 a1 9% #1f &C furawma 8@t @
agl awar | & aga fz7 ¥ ag T Rwan an
@ g A e Y A ar @ § fam avg
¥ agi @ @@ § ) w FeO1 T
gt wfge 1 ag #av ¥ fie w1 = v ¥
s AT AT s A A T AT ;T
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A3 § 1T AAANT IR FIET W
gAE FWEATA FB AT B A W@
ga% w@rar a1 [ Ag g

sit e faw c wrgE o=t &
fan az wiegn Foa w=d A & f fan
faqn %t A%< Temdnz WA AT ¢ ag
afaT & 391 7 #ar 7g 130 A7 A AT
gt g7 geawT AR 97w @ Faer
afaz

MR. SPEAKER : The rule is that when |
hold it in order, then I tell the House what it
is about,

I am allowing Shri Jyotirmoy Bosu to make
his submission.  But if he goes by the rules,
then my ruling will also go by the rules. Now,
he can make his submission. But in the course
of the submission, I am not allowing any
motion...

SHRI JYOTIRMOY BOSU : But, let me
point out to you, Sir, that you are sulliciently
equipped to give any dircctive that you wish
to give, under rule 389 which reads as follows :

“All matters not specifically provided for
in these rules and all questions relating to
the detailed working of these rules shall be
regulated in such manner as the Speaker
may, from time to time, direct.”

MR. SPEAKER :1 am regulating it now,
I have allowed him two minutes o say what
he wants, but not on the motion...

SHRI JYOTIRMOY HOSU : You are
competent to allow me to say this. 1 had given
an adjournment motion oo the Gowvernment’s
failure...

MR, SPEAKER : Let him not refer to the
adjournment motion now. Let him say what
he wants (o say.

SHRI JYOTIRMOY BOSU : All right,
In obedicnce to your wishes, let me know whe-
ther you want me to read the telegram...

MR. SPEAKER : No, no. Let him say
what he wants to say.
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SHRI JYOTIRMOY BOSU : What do you
want me to do, Sir 7

MR. SPEAKER : He may say in
minutes what he wanls to submit,

two

SHRI JYOTIRMOY BOSU : Newspapers
and periodicals in West Tengal which are
writing things aganist Shrimati Indira Gandhi
or the Congress arc being burnt, and people
are being beaten up, and thousands of new-
spapers have been burnt at the point of the
pistol at Scaldah station in broad daylight by
Yuv Congress workers, and the Chhaatra
Parishad workers. | am sorry that the Central
Government have been quictly watching it
What is this press freedom and freedom of
circulation of newspapers 7 It is a matter for
this House to condemn. We condemn this
action. The ruling parly, conniving at anti-
socials, is doing this and killing all democratic
norms and breeding fascism in this country.

SHRI RAJ BAHADUR : We repudiate all
the insinuations and suggestions that the hon,
Member has made,

13,15 hrs
PAPERS LAID ON THE TABLE

REPORT AND ACCOUNTS OF ALL INDIA
InsTiTUTE OF MEDICAL SCIENCES

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND IN THE MINISTRY OF
WORKS AND HOUSING (PROF. D. P,
CHATTOPADHYAYA) : On  behall of
Shri Uma Shankar Dikshit, | beg to lay on
the Table a copy of the Annaual Accounts
(Hindi and Englsh  versions) of the
All-India  Institwie of Medical Sciences,
New D:lhi, for the year 1969-70 together with
the Audit Report thireon, under sub-section
(4) of section 18 of the All India Institute of
Medical Sciences  Act, 1956, |Placed in
Library. See No. LT --3509/72 |

REFPORT AND ACCOUNIS OF SHIPPING
DEeVELOPMENT Funp COMMITTEE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
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TRANSPORT (SHRI RAJ BAHADUR):
Ibegto lay on the Table a copy of the
Report ard Certified Accounts (Hindi and
English versions) of the Shipping Develop-
ment Fund Committee for the year 1970-T1,
together with the Audit Report thercon, under
sub-scction (6) of section 16 of the Merchant
Shipping Act, 1958 [Placed in Library.
See No. LT=3510/72)

NOTIFICATIONS UNDLR ESSENTIAL
COMMODITIES ACT

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (PROF.
SHER SINGH) : On behall of Shri
Annasaheb P. Shinde, I beg to lay on the
Table—

(1) A copy each of the following Noti-
fications under  sub-scction (6) of
section 3 of the Essential Commo-
dities Act, 1955 : —

(i The Fruit Products (Amend
ment) Order, 1971, published
in Notification No. S. 0, 5593
in Gazette of India dated the
30th December, 1971 (English
versions) and 17th June, 1972
(Hindi versiuns).

(i) The Fruit Products (Second
Amendment)  Order, 1971
(Hindi and English versions)
published in Notification No,
5. 0. 621 in Gazette of India
dated the 19th February, 1972,

(2) A statement (Hindi and English
versions) showing reasons for delay
in laying the above Notifications.

[Placed in Library. See WNo. LT—
517 ]

ACCOUNTS OF THE COMMITTEE FOR THE
PURPOSE OF CONTROLLING AND SUPER-
VISING EXPERIMENTS ON ANIMALS

PROF. SHER SINGH : I beg to lay
on the Tabie a copy of the Audited Accounts
(Hindi and English versions) of the C i
for the purpose of Controlling and Supervising
Experiments on Animals, Bombay, for the
year 1968.69 together with the Audit Report
thereon, under sub-rule (4) of Rule 24 of the
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Rep. of B.AC.
Commiltee for Contrulling and Supervising
Experiments on  Animals
Rules, 1965. [Placed in Library. Sece No.
LT—13512/72.)

13,16 hrs,

LEAVE OF ARSENCE FROM THE
SITTINGS OF THE HOUSE

MR. SPEAKER : The Commitice on
Absence of Members from the Sittings of the
House in their Seventh Report have recom-
mended that lcave oi absence be granted to
the following Members for the periods
indicated against each :—

(1) Shri D P, Jadeja—I10th April to
1st June, 1972 (Fourth Session).

(2) Shri M. 5. Sanjecvi Rao—31st July
to 18th August, 1972 (Fifth Session),

(3) Shri Chandu Lal Chandrakar--31st
July to Ist September, 1972 (Filth
Session).

1 take it that the House agrees

recommendations of the Commitiee.

with the

HON. MEMBERS :  Yes.

MR, SPEAKER : The Members will be

informed accordingly.

JOINT COMMITTEE ON OFFICES OF
PROFIT

ThIRD REPORT

SHRI D. BASUMATARI (Kokrajhar) :
I present the Third Report of the Joint
Committee on Offices of Profit.

13.17 hrs.

MOTION RE. SIXTEENTH REPORT OF
BUSINESS ADYISORY COMMITTEE

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND SHIPPING AND

BHADRA 6, 1894 (SAKA) Indian Copper Corporation 18
(Acquisition of Underiaking) Bill
TRANSPORT (SHRI RAJ BAHADUR):
(Adminisiration) | beg to move :

“That this House do  agree with  the
Sixteenth Report of the Business Advisory
Commutiec presented to the House on the
26th August, 19727
MR. SPEAKER :  The question is :
“That this House do agree with the
Sixteenth Report of the Husiness Advisory
Commitiee presented to the House on the
26th August, 19727

The mation was adopted.

INDIAN COPPER CORPORATION
(ACQUISITION OF UNDER-
TAKING) BILL*

THE MINISTER OF STEEL AND
MINLES (SHRI 5. MOHAN KUMARAMAN-
GALAM) : 1 beg 1o move for leave o
introduce a Bill to provide for the acquisition
of the undertaking of the Indian Copper
Corporation Limited, for the purpose of
enabling the Central Government, 1o conscrve

and expluit, in a scientific and rational
manner, 10 the maximum advantuge of the
nation, the copper d its in the Singhbhum

belt in the State of Bihai, o wtilise the copper
deposits in such manner as to subserve the
comimon good, in the context of the require-
ments of copper in the country, and for

matters connected therewith of inudental
thereto,
MR. SPEAKER @ The guestion is ;

“That leave be granted to introduce a
Bill 10 provide for the acquisition of the
undcriaking of the Indian Copper Cor-
poration Limited, for the purpose of
cnabling the Central Government, o
conserve and exploit, in a scientific and
raiional manner, to the maximum
advantage of the nation, the copper
deposits in the Singhbhum bell in the
State  of Bihar, 1o utilisc the copper
deposits in such manner as to subserve
the common good, in the cootext of the

*Published in Gazette of India Extraordinary, Part 11, Section 2, dated 28.8.72,
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[Mr. Speaker]
requircments of copper in the country,
and for matters connected therewith or
incidental thereto."

The motion was adopted.

SHRI S
GALAM :

MOHAN KUMARAMAN-
1 introduce® the Bill,

13.18 hrs.
GENERAL INSURANCE BUSINESS
(NATIONALISATION) BILL
MR. SPEAKER : Shri Chavan.

SHRI S. M. BANERJEE (Kanpur): I
have a submission (o make on the Bill.

MR. SPEAKER :
before the House vet,
make his observations.

There is nothing
Let him move it and

THE MINISTER OF FINANCE
YESHWANTRAO CHAVAN) :
move! :

(SHRI
I beg to

“That the Bill to provide for the acqui-
sition and transfer of shares of Indian
insurance companics and undertakings
of other existing insurers in  order to
serve better the needs of the economy by
sccuring  the development of general
insurance business in the hest interests of
the comimunity and to cnsure that the
operation of the economic system does not
result in the concentration of wealth to
the common detriment, for the regulation
and control of such business and for
matiers connected therewith or incid 1
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(Nationalisation) Bill 20

move amendments and get them  accepled
once he makes his speech and proceeds.

MK, SPEAKER : | have not received
any intimation from him. The practice is
that members inform me beforchand on such
occasions.

SHRI S, M. BANERIJEF :
opposing the Bill

I am not

MR. SPEAKER :
his turn comes,

He can speak when

weaw wgkaw ;. wiET 3r fEd dzm
BT AT AT AT Arfge

1 am getting very much thick-skinneg,
Everytime, every hon. Mcmber is getting up.
This is too much, [ am telling him that the
matter is not before the House, He does not
take it like that. The Minister i going to
explain it, The Bill is going 10 come for
consideration, He will have many opportu
nities to speak on it. He has not sent me
any objection against  its consideration,
(Interruprion).

SHRI 3. M. BANERJEE :
wanted 1o oppose it,

I have never

MR. SPEAKER : Oirder, please.

SHRI YESHWANTRAO CHAVAN : As
the House is aware, the General Insurance
Business (Mationalisation) Bill, 1%72 was
introduced in the House on 29th May 1972
and was subsequenily referred to a Joint
Committec of both Houses of Parliament on
30th May, 1972, The Report of the Committes

thereto, as reported by the Joint Com-
mittee, be taken into consideration.”

SHRI 5. M. BANERIJEE rose—

SHR1 YESHWANTRAO CHAVAN :
Let me make my obscrvations and then he
can say what he wanis,

MR. SPEAKER : Why is he impatient ?
SHRI 5. M. BANERJEE: 1 am im-
patient because we have no opportunity to

" Introduced with the

dation of the Presid

was Pl d to the House on the 2lst
August 1972,

The Committee received representations
from a number of bodies and also heard
evidence from several witnesses. The Commit-
tee have recommended certain changes in the
Bill which are eaplained in detail in their
Report. I need not go over the ground again
but I shall confine myself io a brief explana-
tion of the more important provisions of the
Bill as amended by the jeint Commiltee,

This Bill was introduced in pursuance of
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the declared decision of Goveroment to
nationalise general business. 1t will
be recalled that life insurance business was
nationalised in 1956 and the present Bill by
nationalising  general  insurance business
completes the process of nationalisation of all
classes of insurance business,

1 would like to say a few words about the
broad structure of the Bill. The Rill visualises
the setting up of a Government company called
the General Insurance Corporation of India
and four companies subsidiary to it, The
functions of the Corporation broadly include,
apart from carrving on general insurance
business on its own, aiding, assisting and
advising its subsidiary companics and also
exercising supervision and control over their
functioning by issuing dircctions (o them
wherever necessary. In issuing directions, the
Corporation is expected to keep in mind  the
desirability of encouraging competition amon-
gst the companies as far as possible in order
to render their services were efficient. 1t will
thus bz seen that the Bill envisages a healthy
competition throughout the country amongst
the four subsidiary companics, The Bill
provides that each subsidiary company shall
act as far as possible on business principles.

The four subsidiary companies will be
formed by integration of the existing insurcrs
in India carrying on gencral insurance busi-
ness. Hon'ble Members will recall that under
the General Insurance (Emergency Provisions)
Act, 1971, the management of the underta-
kings of all insurers carrying on gencral
insurance business in India (with the exception
of the Life Insurance Corporation of India),
was takzn over by Government. This take-
over was made in order to enable Government,
pending nationalisation, to carry out the neces-
sary spade work for the ultimate take-over as
visualised in the present Bill In taking over
the ownership under this Bill, two different
procedures have been adopled in the case of
various categories of insurers In the case of
each Indian insurance company (which is
defined as an insurer having a share capital
and is a company within the meaning
of the the Companies Act), the shares
are pr i to be acquired In the case of
othtr insurers which include, apart from
foreign insurers, cooperative societies, mutual
insurers and LIC, what is proposed to be
acquired is the undertaking of the insurer
relating to geocral ipsurance business, The
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reason for this difference is that the latter
insurers either have no shares in India which
can be acquired or in the case of cooperative
socicties it is not desirable for Government
to acquire the shares, On the “appointed day"™
the undertakings of all the latter group of
insurers will be transferred 1o the Ceniral
Government and immediately thercalter o one
or the other of the Indian insurance companics,
Thereafter, the Central Government can
frame onc or more schemes providing for the
merger of the Indian insurance companies
between themselves so that ultimately there
are only four companies (in addition to the
General Insurance Corporation) in existence
and that they are so siiuate as to render
their combined services elfective in all parts
of India.

I would like to draw the specific attention
of Members to the following provisions in the
Bill :—

(1) The General Insurance Corporation
starts with a subscribed capital of
Rs. 5 crores which is required for it
to function smoothly until it begins
to receive dividends from its subsi-
diary companies,

(2) The amounts paid under section 11
for acquiring shares or undertakings,
as the casc may be, will be treated
as additional coniribution 10 the
subscribed capital of the Corporation.

(3)  Although under the General Insur-
ance(Emergency Provisions) Act, 197],
the management of the general
insurance Business of LIC was not
taken over, the present Bill provides
for acquiring that undertaking (in so
far as it relates 1o general insurance
business) also,

(4) Some Siate Governments are at
present carrying on general insurance
business. They will be' allowed to
continue the business 1o & restricted
exlent, namely, in respect of proper-
ties mainly owned by them eor in
which they have a substantial
finarcial interest ; but otherwise they
will be allowed to run off their
business.

All the employees of the existing insurers
whose shares or undertakings are taken over,
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will be transferred to the companies under
the new sct-up and they will continue on the
same terms and conditions with regard 1o pay

scales, service conditions ete,  until  and
unless these are changed  In this  connection,
Members will reeall that Government  has

alrcady set up a Committee under the  Chair-
manship of Shri K.P. Mathrani to cxaming
the existing organisational and administrative
sei-up in all the insurers and {0 make suifable
recommendations  for  an  integrated and
rationalised  set-up in the future, When the
recommendations  of that  Commiltee  are
recevied, naturally Government will consider
the question of having uniform service
conditions for the employces,

The Joint Committee has inserted two new
clauses, mamely, clauses 22 and 23, The
former empowers the Central Government tu
transfer employees from the Corporation to
the acquiring companics or vice verse or from
one acquiring company to another il such
transfer is desirable in the best interests of
the nationalised set-up. Some fear has been
expressed that this power might be used by
the Central Government to  victimise the
employees, but | can say that any such fear
is absolutely unfounded.

Clause 27 contained in the original Bill
empowering repatriation of assets of foreign
ingurers has been omitted, Since the Commit-
tee felt that the matter can be regulated by
administrative orders

The Schedule to the Bill sets out the
amounts payable by Government for acquiring
the shares or the undertakings, as the casc
may be, of the existing insurers. In the Bill
as introduced in  this  House, the total
amount involved was Rs. 3003 crores of
which Rs. 2568 crores was for the Indian
insurers (including the LIC) and Rs. 7.35
crores was for the foreign insurers,

When the ioint Committee took evidence,
almost all the wilnesses had something to say
about the amonnts proposed o be paid. On
the one cxireme, there were some witnesses
who contended that no amount should wt all
be paid for taking over the argument that in
the past, the chareholders or the proprietors
had already enjoyed considerable benefit from
the profits of the business. There was another
opinion - you will see this one of the minutes
of disscat also  that the sharcholders may be
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paid the amount of their paid-up capital
only. The argument apparently is that what
the shareholders have contributed should be
returned to them and any appreciation in
values of shares, for which the society at large
has been responsible, should be returned to
the public exchequer. The third category of
opinon, which is at the other extreme, conten-
ded that full legal proprictory rights of the
sharcholders should be respected and that
apart from the reserves Tor uncxpired risks
on minimum basis and provision for outstand-
ing claims, the balance of all the assets
should be returned io the sharcholders. The
first two views mentioned above raise idealo-
gical considerations which arc also very
important, however for the same reason it is
not possible for me to  discuss them from the
technical angle. As regards the third, I must
say that it is an extreme view which cannot
stand deep scrutiny, Every insurer carrying
on general insurance business must create
additional reserves and these reserves  serve
not only as security for policyholders
but also enable the insurer to write maore
businéss and cover more risks in the couniry
itself. These reserves are built out of the
premiums paid in the past by the policyhoders
and needless 1o say these have come out from
the margin in the premium which is always
provided directly or indirectly, to take care
of possible fuctuations in risks. Hon' ble
Members wil appreciate that it all the reserves
are paid to the ersiwhile propriciors what is
left namely the bare minimum policy liabilities
will mot enable the undertaking to continuc
functioning on a souud, not to speak of a
strong, basis, To my mind, the poinl seems
so obvious that 1 may be pardoned fo:
placing emphasis on this aspect. Neveotheless,
1 think it is necssary to draw specific arttention
to this matter because a number of witnesses
argued as if Government is  expropriating
what in law belongs to them, ignoring al the
same time the necessity for continuing reser-
ves Ina ruanning institution. We have lo
remember that we are nationalising general
insurance to enable it to continue runmning in
future and that we are not attempting to wind
up the business and give away whatever
belongs to the erstwhile proprietors

With regard to the amounts spu:iﬁv:l!_ in
the Bill, it was argued in the Select Committee
that there was discrimination infer se between
Indian insurers as well as  discrimnation
between Indian and forcign  insurers. It was
contended that those Indian insurance com-
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panies which followed a conservative dividend
policy in order to build up a sound reserve
position got a raw deal in comparison with
other companies which distributed  higher
dividends. As regards foreign insurers, it was
argued that the amounts specified in the
Schedule discriminated in  their favour and
that the Indian insurers should get at least the
samc treatment, if not better, as all their
assets are retained in the country. To meet
these points, the amounts mentioned in the
Schedule werc reviewed and the amounts
were increased for 31 Indian insurers. The
total amount payable to Indian insurers has
gone up from Rs. 25 68 crores to Rs. 3070
crores, After the above changes, the amounts
in the Schedule can, of course, still be assailed
on the ground that they are gemerous or
inadequate depending on the political philoso-
phy of the person criticising them. But the
amounts cannot be assailed on the basis that
they are arbitrary or discriminatory as between
the Indian and foreign insurers or as among
the Indian insurers Jarer se. 1 should add
that while arriving at these final figurcs given
in Schedule A and B, we have taken into
consideration arguments advanced in Sclect
Committee and also factors like dividend,
assels minus liability, profitability etc. so as
to ensure  that there is no discrimination
between insurers.

Certain other criticisms o the Bill were
made by witnesses and these have found place
in some of the minuies of dissent, First,
there is the suggestion that there should be a
single autonomous corporation and not four
or five units, This is a matter on which a
number of reprezentations were received by
Government even earlier, mainly from emplo-
yees unions, | may say that before drafting
the Rill, very careful conmsideration was given
to the suggestions received, but Government
camc to the conclusion that four units com-
peting with each other throughout India
would be the best in the circumstances. The
evidence given before the Commitiee has not
brought out any fresh peint for changing this
view,

In one minute of dissent a suggestion has
been made that the ‘appoinied day' should be
advdnced suitably 1o svoid continuing to pay
management compensation, Government fully
appreciates the need for fixing the “appointed
day™ as carly as possible for saving payment
of m ' Maturally,

e 'F
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we have also to take into account the time
required for the preliminary work which has
10 be completed before the appointed day.
The appointed day will be fixed taking all the
various aspects into  consideration.  Shri
Babubhai Chinai in his minute of dissent has
suggested that the raic of intercst on instal-
ments should be raised from 4%, 0 129,
When Government is able 10 borrow at 547
or 51, even for long term loans 1 do not see
how it will be correct to pay 1275 on the
instalments, It must be remembered that it
is not as if the interest is being paid as a
penal measure on account of delay on pay-
ment ; the law itsell provides for  three
annual instalments and save for the inevitable
procedural time for making payment, interest
is payuble mainly for the period during
which the instalments have been spread out.
Shii Chinai has also suggested that a 517
majority of shareholders should be empowered
to nmominate & person or body 1o whom the
amounts payable to them can be paid, |
need only say in this connection that unless
the amount involved is substantial, little
purpose would be served by the provision and
in many cases 51" of the total amount pay-
able may not be a substantial sum.

There were suggestions [rom  some  wil-
nesses that  provision should be made in the
Bill for the absorption of the employees of the
Calcutta Claims Bureau and similar  organias-
tions and some of the minutes of dissent
also mention this point. 1 have given an
assurance in the Commitiee that the emp-
loyees of that Burcau and organisations of a
similar nature will be absorbed in the new
set up’of the General Insurance Corporation

With these words, | beg to move that the
Report of the Joint Commitice be taken into
consideration.

MR. SPEAKLR : Motion moved :

““That the Bill to provide for the acquisi-
tion and transfer of shares of Indian
insurance companics and underiakings wf
other existing insurers in order 1o serve
better the needs of the ezonomy by
securing the development of general insu-
rance busincss in the best interests of the
community and 10 ensure that the opera-
tion of the ecomomic system does not
result in the concentration of wealth to
the common detriment, for the regulation
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[Mr. Speaker]
and control of such business and for
m~tters connected therewith or incidental

thereto, as reported by the Joint Com-
mittee, be taken into consideration,”

SHRI1 5. M. BANERJEE : Now that he
has moved the Bill for consideration, 1 have 10
make a submission.

MR. SPEAKER :
some intimation to me.

He should have given

SHRI S. M. BANERJEE : Docs it mean
that from now onwards whoever wants to
raise anything should write to you immedia-
tely and then raise it 7 I have patiently
heard the Finance Minister. Now my submis-
sion is this, The Business Advisory Com-
mittec met on the 26th and decided that four
hours should be allotted for this Bill, 1t was
never decided that it will come up for con-
sideration today. >uddenly we found day
hefore  yesterday that this Bill is coming up
ioday. Because of this we could not move
our amendments,  Therefore, 1 suggest that
we may have general consideration today and
clause-hy-clause consideration tomorrow or the
day afier so that we will be able to move our
amendments.  Let us have only general dis-
cussion teday.

SHRI YESHWANTRAO CHAVAN : |
have no ohjection, My only point is that
then it will be very difficult for us to pass the
Hill in the Rajya Sabha because this is the last
week.  And naturally you do not want this
Biul to remain unpassed in this session,
You can give notice of your amendments even
now.

SHRI INDRAJT GUPTA  (Alipore) :
Whatever time you choose to allow for general
discussion, that may be taken up today. The
consideration of the clauses can be taken up

LOMOrTow, In the mean time, we can be
allowed to move our amendments, Otherwise,
how can we table our amendments ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
The duliculty is that we have to get it passed
by the Rajya Sabha. The rule about notice
for amendments can be waived so that they
can be moved even now,
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MR. SPEAKER: 1 am told that a
number of amendments are there. 1 will give
another haif an hour to the hon. Members
to give their amendmenis. Then we will
circulate them. In the mean-while, we will
have 24 hours for general discussion,

SHRI S. M. BANERIJEE : By 4 O'
Clock ?
MR. SPEAKER : In half an hour, you

give your amendments

SHRI 5. M, BANERJEE : We have to
take part in this general discussion.

MR. SPEAKER : As for those who take
part in the gemeral discussion, they will be

given another 15 minutes extra to give
amendments,
SHRI 5. M. BANERJEE : Let the Bill

be passed without any amendments,

MR. SPEAKER : He has explained the
difficulty,
SHRI INDRAJIT GUPTA : In the

Business Advisory Committee, we allot time
and all that. We decide what are the items
to be taken up.  But the actual order of
priority is left entirely to the Government, to
the Minister of Parliamentary Affairs. Now,
suddenly, he puts on the Order Paper that it
is coming on Monday, Where is the time
to table amendments 7 This is a very important
Bill.

SHRI RAJ BAHADUR : [ putit in the
List of Business for the next week that 1
announced on Saturday. Yesterday being
Sunday, amendments can come even now,

MR. SPEAKER : Yesterday being Sun-
day, @relax the time-limit and say, you
can send your amendments within half an
hour.

SHRI INDRAJIT GUPTA :
Cluock.

Say, 3 O

MR. SPEAKER : No question of bar-
gaining ; any convenient time.  All right.
Upto 3 O Clock. There is no hard and fast
thing about it. Yesterday being Sunday, 1
am rclaxing it. [ am giving the reason to be
recorded so that it should not be treated as a
precedent for future.
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SHRI S. M. BANERJEE : I may also say,
if two days restriction is to be strictly adhered
to for moving the amendments, in that case,
the Ministry should also do that two days
in advance of the Bill coming before the
House.

MR. SPEAKER : He has cxplained the
reason for that. That is why I have allowed
it. If there had been any reason not accep-
table, we could have casily postponed it.

1 want to say one thing more, before
we proceed with this [ hope, you will not
mind. As far as the other matter about
Supplemcotary Demands is concerned, |  have
received a letter from Shri Shyamnandan Mis-
hra and also a letter from Mr, Morarji Desai
saying that the Demand for grant for rulers, of
about Rs. 20 crores or something like that,
is just mentioned and that details are not
given. 1 am forwarding that letter to you, |
quite agree with the reasons given in these
letters. I hope, by the time this is over, you
will be ready with those details.

SHRI SHYAMMNANDAN MISHRA
(Begusarai) : We should pot be given infor-
mation just at the time we start consider-
ing the Demands. We should be given infor-
mation in advance,

MR. SPEAKER : After all, we the House
of the People are responsible for the main
Budget. I quite agree with the reasons given.

Now, Shri Somnath Chatterjec to spcak
on the General Insurance Bill,

SHRI SOMNATH CHATTERIEE
(Burdwan) : Mr. Speaker, Sir, as you have
been pleased to allow us to move the amend-
ments, we have given some of the amend-
ments and, because the time was very short,
we could not give very comprehensive amend-
ments. | hope, they will be circulated and
taken into consideration.

So far as the Bill is concerned, 1 support
the provision for nationalisation no doubt,
But some provisions which have been made in
the Bill make us wonder as 1o who are the
read objects of bounty. This Bill is a glarirg
example that what the ruling pariy professes
or preaches is not being practised. The slogan
of Garibi Hatao is said to he translated
into action by surrendering crores of rupees
in favour of the business houses and mono-
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polists as is provided in the Bill, We feel
that the Government by making provision
for payment of compensation or amount that
has been provided here cannot achieve social-
ism. Itis nothing but pampering  to the
big monopolists and big busineess houses,
Very large sums of money are being doled
out and are being given to rich  business
houses and the monopolists when the country
is suffering from luck of resources and when
famine is staring us at the face in various
parts of the country,

1345 hrs.

iMr. DEPUTY-SPEAKER in the Chair|

I think, this is nothing but a surrender
to the big business interests—certain  pro-
visions which have been made. We are
totally opposed 1o the provisions which have
been made in this Bill for payment of com-
pensation. When General Insurance (Take-
Over) Bill was discussed in  the House, i the
hon. Finance Minister will recall, 1 had
suggested that if the management was raken
over a limited period under article 31A(2)
of the Coostitution, no compensaiion would
be payable. The answer ithat was given  was
that it would be a mala fide action, it would
be a colourable exercise of power ; as the
intention was finally to nationalise general
insurance business, we should not take it over
for a limited period but we should pay com-
pensation. Precisely, that has been dune now,
In the case of Indianlron & Stecl Com-
pany, it has been taken over for a lLimited
period for which no compensation  need  be
paid to it. Hon. Minister, Shri 5. Muhan
Kumarmangalam has said in this House and
outside that there is no question of return-
ing the Indian Iron & Steel Company to the
former management, Therefore, 1n the case of
Indian Iron & Stecl Company a particular type
of formula has been adopted. Probably Mr,
Biren Mukherjec was not in the good books
of the Government—we dv  not know. Butl
this is the precise position  For 20 months,
till 2nd January when nationalisation will be-
come effective, for 20 months a sum of R, 6 60
crores will have been paid to the insurance
companies. For what 7 For management.
They did not manage during this tme ; they
had nothing to do with it ; the Cential Ga-
vernment ook upon itsell the management,
and for not managing they will be getuing Rs.
33 lakhs per month for so many months—
still a few more months arc lelt out. This
amount will come to Rs. 6.60 crores. Now
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what is being done in this Bill ? The amount
which is being given by way of compensation
for the take-over is Rs. 38.23 crores, and il
you add to it Rs. 6.60 croree, the total comes
to about Rs. 45 crores. What is the basis of
this computation 7 The hon. Minister, in his
introductory speech, referred to certain vague
formula which we have not been able to
follow.

So far as the take-over is concerned, it is
of the shares. The share-holders are going to
get the money. On what basis ? Are they
going to get the full value of their shares or
are they being given the market value of their
shares or the paid-up value of their shares ?
We do not kmow what is the totul share-
holding of the different coiapanies, whether
they have been given the full amount, and if
they are not being given full amount, how
will the shortfall be met, No indication has
been given. In some quarters it is said  that
there are small sharcholders, there are middle
class people holding shares ; they have in-
vested a part of their savings. We do not
want that those people should suffer. They
should get back whatever they have invested
on small sharcholdings in different insurance
companies. But, so far as this Bill is con-
cerned, there is no restriction,  All the share-
holders will get back whatever they have
contributed or they are supposed to have
contributed. Kindly see Clause 12(2) of the

Bill. It says:
“The Corporation shall distribute the
amount paid to it under section 1, to

the share-holders of cach Indian insurance
company and (o cach existing insurcr,
who is not an  Indian insurance company,

in accordance with their rights and
interests..."
But what are the rights and interests of

shareholders ? So far as a company is con-
cerned, the contributory sharecholder is entitled
to get back his amount of contribution or
a proportionate amount in the company’s
asscts il ihe ass=ts are not sufficient after
winding-up or dissolution. Bu- what is
meant by ‘rights and interests of the share-
holders' here ? How much money will be paid
back to them ? Suppose there is a shorifall,
who will sulfer ?

Then, kindly coms to clause 13. It says :
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"13(1) Where the amount referred to in
section 11 is to be given—

(a) to the members of an Indian insu-
rance company, the amount due to
each such member shall be paid in
full, where it does not exceed twenty-
five thousand rupees, each such
member  shall be paid twenty-five
thousand rupees and the balance of
the amount due to such member
shall be paid to him in three equal
annual instalments...”

We wanted to know according to the Govern-
ment’s information how many small share-
holders are there or how many share-holders
are there in this company whose shareholdings
are less then Rs. 25,000 aud how many shares
have been held by the previous management
namely, the big businessmen and the mono-
poly houses who have got back their entire
money. These companies have been declaring
dividends — probably most of these companies
and most of these share-holders, these big
business houses, got back their capital by
way of dividend and other amenities they
have enjoyed. After enjoying all these years
all these monies, they are now being paid the
entire amount they have invested, 1 would
like the hon. Minister to explain a5 to what
he means by ‘in accordance with their rights
and interests as provided in clzuse 12(2) of
this Bill",

We would also like to know the basis of
computation. In some cases we find—it has
also been mentioned in the minules—that it
has been assessed on the basis of the last
three years® profits or dividends. We do not
know how. The hon. Minister may kindly cx-
plain it. It is clouded in mystery and that is
why we are asking for this, We want to
know how far these big business houses or
monopolists are (rying to take benefit of the
amount which is being paid to them.

Now, according to Art. 3IC of the
Constitution and Article 51 that has been
amended by the 25th Amendment Act, these
matters are no longer justiciable. Thercfore,
there is no question of Art 14 being infringed
or Art 31 being infringed, The Government
have now the power. The Parliament has the
power to bring legislation providing such
amount for which even the nature of compu-
tation need not be given, When these powers
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were given to  this Parliament to amend the  these now figures have been caleulated and

Constitution of India, It was hailed in all orrived at.

quarters that by taking recourse to these

provisions, the previously crippling provisions What was the mistahe commiticd in the

in the Constituwtion of India which somchow
made the Parliament incifective and less
cffeciive, they were one away with and it was
now hailed and it was expected that those
provisions in the Constitution should be taken
recourse 1o and unnevessary and uwnreasonable
amounts should not be paid as compensation,
What is being taken from some of these big
businessmen is bcing given back (o them
in the form of compensation. Therefore, they
are noi unhappy. They are getiing licences
for new businesses. In this Bill, clause 2 of
the Bill says :

*“It is hereby declared that this Act is for
giving affect to the policy of the Staie towards
securing the principles specified in clause (c)
of Article 39 of the Constitution,™

MNow the Constitution  (Twentyfilth)
Amendment — you remember...

MR, DEPUTY-SPEAKER : I think cvery-
body remembers,

SHRI SOMNATH CHATTERIJEE : Itis
better we remind ourselves from time to time
because we have got this power. But we have
not utilised it. Although this power has been
taken by us, it has not been taken recourse
to in framing this legislation, It comes under
Article 31C. It cannot be challenged under
Art 19 or 14 or 31 of the Constitution,
Therefore, why should these 38 crores of
rupees be given to these Indian companies ?
1 shall come to the forcign companies later,
We find at the Joint Committee’s stage when
the deliberations were going on and probably
at the last stage sudden ly the schedule was
amended and we find the threc  bigpest
beneficiaries are the Ruby General Insurance
Co. whose amount of compensation has been
increascd by Rs. 53 lakhs, National Insurance
Ca. of the JK organisation whose amount has
been increased by Rs. 25 lakhs, Indian Trade—
I belicve this is a Thaper concern, whose
amount has been increased by Rs. 27 lakhs.
1 would like to know on what basis the
previous computations were made and how
suddenly, it was found &t the last stage when
the Joint Committee was deliberating, that
these sums were inadeguate and how suddenly

carliar compuiation 7 Why these increascs
are made sudden'y and significantly only in
case of some of the big business houses con-
tro'ling these three insurance companies 7
There have heen other increases, but not
increases, comparable 1o the increases  allowed
to  ihese three big  companies. 1 would
like to now how this calculation was made 7
What was the previous mistake ?

It is knmown that the foreign insurance
companics have not been building up 1cserves
here. They had only such assels as would be
recessary for the purpose of meeting the
risk that might come up. For all practical
purposes they have taken out their entire
profits out of the country ana invested in
different foreign counires. Why these  insu-
rance companies are given such huge amount
under this Bill is somecthing which I am
unable 10 comprehend. What is the basis of
compulation in respect of these foreign com-
panies ? This is what [ would like 10 know,
Their shares are not being taken up, We
request the Minister kindly to disclose when
he replics as 1o why these foreign companies
have been given such huge amounts under
this Bill,

The other provision to which we bhave
objection relates 1o creation of more than one
corporation under Clause %...

MR. DEPUTY-SPEAKER : Company.

SHRI SOMNATH CHATTERJEE ;: One
Corporation; 4 companics, | stand correcied
thank you,

Clause 9 provides that there wili be a
General  Insurance Corporation of India
Under Clause 18, they have power to carry
or any part of the general insurance husiness
it it thinks desirable 1o do so. The scheme as it
has been indicated, and as said by the Finance
Minisier in his speech, is that it is intended
10 have one inmsurance corporation and flour
different companies. The plea put forward is
the plea that they will act in healthy come
petition. But we do not understand it. The
entirc control will be vested with the Central
Government and the entire supervision will
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be under the overall supervision of the Govt,
of India because the Government of India
can give dircctions and they will be obliged
1o carry on those directions. The Act entitied
them to give such directions. Therefore,
where is the point of ‘healthy competition’
being exercised among different Government
bodies themselves 7 It is a guestion of
approach, It is a question of sceing how far
the huge resources of general insurance can
be made availuble in the public interest, What
will be the basis of competition ? Will there
be any under-cutting of premium rates, etc 7
What is the sort of competition that is thought
of in general insurance business among difTer-
ent companies that are intended to be set
up 7 This remains completely vague. If they
had made a pravision saying defferent types of
insurance will be taken up by different
companics 1 would have understood that

When this subject was discussed last
year, Mr. Chavan in his reply, said 1 quote
him.

“General insurance will break new groun-
ds, sce some new  horizons and try to
serve more social abojectives.  General
insurance business would not only confine
itsell to commerce and industry but they
would expand their activities 1o other
social purposes.””

We arc yet to see what expansion has been
made here ; we are yet 1o seec what gocial
vbjectives we have been able to achieve
after the general insurance business was taken
over in last June,

We are asking for diversification of gene-
ral insurance. We are asking for unemploy-
ment insurance. We are asking for crop
insurance. We are asking for other social
security insurance for ordinary people. No-
thing is being done. By the creation of four
companies and another insurance corpora-
tion, you are not going to make for healthy
competition, There are apprehensions that
this is really made to make divisions in the
ranks of labour, 10 make them feel as if they
are employees of different capitalist-controlled
organisations. Otherwise, there is no  ratio-
nal busis for the formation of these compa-
nies.

14.00 hrs.
Now, [ come to clause 22 under which
power is sought to be taken by the Central
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Government to transfer any officer or  emplo-
yec from one company to another. This is
a rather surprising provision which is being
made. There is a great deal of apprehension
amongst the emyloyees and the staff that this
will be used for the purpose of victimisation
and not for any bona fide purposes. The
Central Government will not be the employer
of the employees and the staff  They will be
either the employecs of the Central Insurance
Corporation of India or of these companies
which are described as acquiring companies,
Why should the Central Government take
power in their hands to transfer any officer or
employee from one company to another ?
This is an instance, I submit, which shows an
atlitude of keeping the employees and  stafl
under the control of the Government and not
of the employers under  whom they will be
serving., There is no rational basis for this,
and, therefore, we are objeciing to this
clause,

We have tabled amendments to some of
clauses, and one of the main amecadments
that we are suggesting is...

MR. DEPUTY-SPEAKER : Let
not refer to the amendments at this siage.

him

SHRI SOMNATH CHATTERJEE : We
shall be suggesting that there should be radi-
cal change in the provisions made in clause
n..

MR. DEPUTY-SPEAKER : He
speak on it when that amendement
up.

can
comes

SHR1 SOMNATH CHATTERIEE :...of
the Bill which deals with the payment of
compensation.

1 have almost finished, but there is one
matter oo which I would like to say a word...
The

MR. DEPUTY-SPEAKER : time

allotted to him is also finished.

SHR1 SOMNATH CHATTERJEE: |
must thank the hon. Minister for repeating
the assurance which he has been giving' in
the past also, of absorbing the employees of
the Calcutta Claims Bureu and other allied
organisations,

Finally, I have just one word to say about
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the scheme which may be framed for rationa-
lisation or revision of pay scales, under cluuse
16. Woe submit that in the name of rationali-
sation, there should not be uny scheme drawn
up which will either mean that any employees
or stafl will become surplus or their service
conditions will be changed to thier disadvan-
tage.

With these words, I am supporting  the
principle of nationalisation which has been
adopted in this Bill, but we are strongly oppo-

sing the quantum of compensalion that has
been fixed in this Bill.
SHRI N.K.P. SALVE (Bewl): As to

the laudability of the objectives of this legis-
lation, there could hardly be much debate
or dispute. In fact, my regret is that this
measure has come u little too late in the day.
There hardly was any warrant for us to have
waited for nearly sixteen  years (o
nalionalise  general issurance  afier we
had  nationalised life insurance. It has
been a very unfortunate phefomenon
that the general insurance in the hands of the
private sector was subjected to various types
of malpractices, frauds and manipulations,
which were by themselves very strong grounds
why Government should have intervenced and
taken over this business, But 1 have heard
a very vocal and vociferous criticism ‘Why arc
Government getting into this very very small
ficld of general insurance, when they such have
a large and wide field ?°

SHRI JAGADISH BHATTACHARYYA

(Ghatal) :  There is no quorum  in the
House.
MR, DEPUTY-S5PEAKER : You con-

tinue until | ask you to siop.

SHRI N.K.P. SALVE: | was rclerring
to some criticisms being levelled against this
legislation, about the necessity and justifica-
tion of this...

MR. DEPUTY.SPEAKER : There is no
quorum. Let the bell be rung—Mow there
is quorum. He may continue.

SHRI N.K.P, SALVE : | was submitf-
ing that the various undersirable practices in
which general business was  enveloped and
embroiled werc themselves a sufficicnt cause
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for Government to take over the entire
business. But there are very many other
reasons why it bas been taken over,

| have heard the criticism levelled against
Government as  to  why Government have
nationalised general insurance which is  small
field i which the private insurance compa-
nies could have caiered to the requiremenia
of the policyholders  more efficiently  and
much better than what Government could
do. Another criticism levelled was that
already the LIC in  the Oriental General
Insurance unit which is government-owned
was in gencral insurancc ; why should
Government thereafter expand its field of acti-
vities and creale a monopoly 7 The answer
is very simple : general insurance constitutes
the very hard core, the infrastructure of our
economy, and if we want to strengthen, im-
prove and stabilise our economy, it is im-
possible that we leave general insurance  oul-
side government control, In fact, we realised
this long ago ; we are implementing it 10day.
It only mecans that we are vigorously [follow-
ing our avowed policy, namely, that we want
growth and development of our economy
together with principles of social justice which
are inherent in divesting vested interests who
had exploited general insurance to asggrandizc
their personal interests,

The most controversial provision in  this
legislation appcars to be that on compen-
sation... The Finance Minister has, unfortu-
naicly, gone away; | do hope the junior
Minister, an extremely able person in this
matter will kindly take note of what 1 have
to say. With the dcepest regrest 1| must
submit that 1 must join the critics who have
criticised the clause on compensation, The
Finance Minister has said that some people
have said that it is either generous or meagre,
according to  the political philosophy they
propagate. It may or may not be correct.
But it is an oversimplification of the matter,
If they are doing it a3 @ matter of political
philosophy, may I ask what  philosophy has
the Finance Minister followed 7 It is casy 1o
say that they say it is generous or it is mea-
gre, but kindly explain 1o us the rationale
which | am unable to understand, The Minis-
ter was absolutely right when he said that
reserves could not be paid to sharcholders,
One thing has to be understood. General
insurance is not © capital-intensive industry ;
it is an industry in which one is paid for
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rendition of certain services and covering
risks. It is the policyholders who have been
squeezed right, lelt and centre, in season and
out of season—mostly out of scason, T am
sure you, Sir, are a  policyholder and  you
must be aware of how these gencral insurance
people have been dealing with people. They
have been undercutting one another and  deal-
ing under the table in various modes and
manners,

At any rate, the demand for payment of
reserves was an utter absurdity and therefore,
il the rationals is ncgatively cxplained by the
Finance Minister, as to why we did not want
to pay either with reference to the net assels
or with reference to reserves, one can under-
stand, because non-payment of reserves is one
thing. Let him explain, [ am one of those
who is a little conversant with the principles
of law of eminent domain connected with the
compensation to be paid by the Government
on acquisation of propertics One can under-
stand il a successor is going to pay for the
reserve, his linancial position is certainly going
to be weaker than that of the predecessor.
The successor can never pay for the reserve
without crippling his own linancial position.

Surely, we do not want the Government
corporition to be weaker than those insurance
companies which were so far doing the busi-
ness, So far so good.  But may 1 know what
is the rationale, what is the justification, for
paying compensation related to  dividends ?
This is the most irrational, speculative, un-
Justificd method of paying compensation May
I know what is the reason for increasing it
from 33 to 3% crores. [t can be increased to
any figure 7 The most rational of dissent that
1 am seeing is the dissent of Mr. 5.M, Baner-
jee and others who are firstly objecting to the
payment of compsnsation at all, In a thing
like this, 1 am not trying to superimpose my
political philosophy. Looking into the matter
objectively, as a technocrat would like to go
into it, first ascertain how much the share
holders have already been given all these
years 7 It is really the policy-holders who
have been squeczed all these days. If there
is any reliel to be given, give reliel to the
actual policyholders. Why are you giving it
to the sharcholders 7 The sharcholders are
monicd people.  Wiat s the use of taking
shelter under the fact that they are middie
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income-group  people or that they are poor
people 7 Nothing can be more fallacious or
misleading than this to say that poor people
arc holding shares in the general insurance
companics. | do not think you hold a share
in a general insurance company @ 1 do not
hold a share in the general insurance com-
panies  ([uterruption)  You have yet o
know. Therefore, [ submit that this compen-
sation is very irrational. The Finance Minister
does not want Lo superimpose his own political
philosophy and he does not want 1o call it
generous or he does not want to call it meagre,
either, But if he then wants to call it rational,
let him explain it to us, Why are you raising
it from 33 to 38 crores 7 There is a doubt
cast on us that we have done it under pressure.,
1 want to make it clear that this is not the
government which is going to work under any
pressure.  Irrational it may be  there, but
this Government is never going to work under
any pressure. Do not  remain under this
il'usion that there will be any pressure
as such.

Therefore, | do cxpect that the Finance
Minister would have a good louk at this com-
pensation business ; even now it is no* too
latc 1o amend it. What is wrong with the
suggestion made, namely, just pay the share-
holders what they invested ; the nominal value
of the shure provided there is no outstanding
debit balance in the balance-sheet in the
profit and loss account, unless capilal is
already wiped oul or frittered away by some
other people. [ know in some general insurance
companies the profit and loss account shows a
huge debit balance ; that mcans the capital
has been wiped out. As has been rightly
pointed out by one of the hon. Members, as a
result of this irrational compensation, one
company gets seven per cent of the net  assets
and another company gets 88 per cent.  Why
this unconscious patronag: to one and why
this unconscious disfavour to another ? | have
no doubt in my mind that this is not done
with a view to extending favours to anybody
nor is it done with an intent of victimising
anybody. But I think, purely, some bureaucrat
got it into his head and bereft of any secnsc,
bereft of any idea, bereft of the knowledge of
principles of eminent domain, he might have
prepared it and it has been accepted.

Therefore, 1 submit to the Finance Minister
for his consideration —he is not here and his
junior is  here -—that  he should explain to us
the rationale of the huge compansation. Do
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not iry to take us for granted, or do not take
us for a ride in this. You must determine as
to what is the rational basis. | personally
feel that Rs, 38 crores is plenty of money to
be paid for the nationalisation of general
insurance companies.

So far as foreign insurance companies are
concerned, where is the warrant for this type
of payment ? Have the Government under-
stood what is the manipulation of foreign
insurance companies 7 Have they known that
year after year, an amount was crediled in
the profit and loss account and the balance-
sheet of the forcign companies crediting foreign
head office for apportionable expenses
which incurred in the head office which
never in reality were incurred for Indian
office and all those are accepted as liability
and are to be duly paid 7 All this has not
been looked into. The foreign companies
have becn definitely shown much greater
preference than the Indian companies. I do
not for a moment want to impute that delibe-
rately foreign companies were chosen for such
favours, but inadvertently these favours have
gone to the foreign companies.

MR, DEPUTY-SPEAKER : Is that under

pressure 7

SHRI N. K. P. SALVE : Therefore [ hope
that this provision of cc ion is duly
looked into.

Finally there is only one point I want to
make, We are anxious that all the public
sector enterprises must make a tremendous
success in this country, for unless that is done
the future is extremely bleak for our economy.
If the future is bleak for our economy, it will
be a tragic day for our parliamentary demo-
cracy. Day after day we are walching with
very great disconcert  the performance of our
public sector undertaking. In that respect I
want to point out that the Life Insurance
Corporation has been a miserable flop.

I mysell wanted to raise a loan against
my land. For month after month nothing
would move. One day news rcached me that :
if you are wiling to pay a few thousand
rupedd, expeditiously the matter will be put
through. It was an amazing experience lor
me : someone coming and telling me the local
man has taken a vow as it were, unless his
palms are greased nothing will move further,
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I said ; Never mind if I do not get a loan, 1
have never had a house of my own and 1 will
oot have vne hereafter : but I would not do
anything of the sort,

Thercalier, 1 spoke of the matter to the
Prime Minister, the then Finance Minister,
who spoke (o the Secretary concerned, There-
after it took three month for me 1o gel sanc-
tion and another three months before a letter
came that the loan is now available. 1 said :
you keep the loan with you ; 1 du not want
house ; 1 do not wani loan,

In general insurance you will be dealing
with a large many people who may not be
able to go to the Prime Minister or to tne
charming Deputy-Minister of Finance and
it will be so difficult for these people. Suppos-
ing an accident takes place, God forbid,
somewhere ; and a claim is asked for ; and is
paid not to the daimant, not to his son or
grandson but to the great grandson, | do
not know what will be the plight.

MR. DEPUTY-SPEAKER : If Members
want to talk they can go to the Lobby and
talk, Why disturb the House 7 [ was being
disconcerted by the talk on my left hand side.

SHRI N. K. P. SALYFE : Incflicicncy and
corruption in this particular Corporation are
two things to which | am sure particular
attention will have to be paid. Any complaint
coming from any one, I am sure, will be pro-
perly attended to, [ really do hope that the
provision regarding compensation would be
properly rationalised and I wish god specd and
plenty of luck to the corporation and to the
Finance Minister.

SHRI INDRAJIT GUPTA (Alipore) :
Mr. Deputy-Speaker, this is the first instance,
since we amended article 25 of a statute pro-
viding the terms and conditions of an actyal
act of nationalisation. [ am surc not only ¢ he
people outside Parliament but also Members
of the ruling party, one of whom has just
spoken-]1 am not surprised alt whai he said
because he is familiar with the insurance
business-will regard it as a big anticlimax 10
the hopes that have been aroused, assurances
that had been given and the cnthusias my which
had been generated, rightly, in this coun ry for
those constitutional amendments wh.2 h were
all wvery strongly supporied by all ©f uy but
have brought furth the proverbial mouse.
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What was the point of substituting the
word compensation by the word ‘amount’ ?
Was it simply this that in all cases we are not
obliged 1o pay the market value as compensa-
tion ? Was that the only significance and the
only meaning of that amendment 7 The ques-
tion whether 0 pay market value or not pay
market value arose because of ceriain confron-
tation which we had with the Supreme Court
but if you go through the records of the debate
in this House at the time when the amending
Bill was brought before the House and read
what the hon. Ministers, not one but several
of them including some legal luminaries, spoke,
the spirit of the thing was that if this country
is to go ahead, if we are to take radical
measures which are really to bring the maxi-
mum benefit for the largest section of people in
our country, then increasingly resources will
have to be gencrated and will have to be
mobilised. It is impossible in our country and
in the state of our cconomy to mobilise such
resouices unless we resort to nationalisation at
a cost which will be hearahle by this country.
not at a cost which is both intolerable and
unbearable.

Now, if we find that in this gencral in-
surance take over,a sum ol Rs, 38.23 crores
is being prescribed as eompensation, it only
means, as lar as I can see it, that the whole
spirit behind the 25th Amendment and amend-
ment of article 31, which were accepted in a
particular way by the people of this country
and which roused such great hopes in their
minds, that spicit has been given or is being
tried to be given, a quiet burial here today by
the Govenment. That spirit is being  destroyed
already on the very first occasion when it is
being put to test.

In 1956, when companies dealing with  life
insurance were  nationalised and  the Life
Insurance Corporation wias sct up, a com-
pensation of Rs. 5 crores was paid to 256
companies.  Today after so many years, after
so much talk of socialism and radical measures
and radical reforms, after the huge mandate
given 1o the Prime Minister on the basis of her
assurances  not only assurances but on the
basis of the conerete steps of which 1 consider
these constitutional amendmenis 1o be really
historic, afier all this, what do we find 7 107
companies, Indian and foreign, dealing in
general insurance business, are 0 be paid
Rs. 38.23 crores as compared to Rs, 5 crores
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paid to 256 companies in 1956. Already
these companies, as my friend Mr, Chatterjec
pointed out, since the 13th May, 1971 when the
management was taken over, have been paid
at the rate of Rs. 33 lakhs per month, simply
for acquisition of management, which was not
a constitutional obligation whatsoever on this
government, There is nothing laid down in
the Constitution that even a pic of compensa-
tion has to be paid for & take-over of manage-
ment, Nevertheless, this Government provided
for Rs. 33 lakhs per month to these companies
simply for taking over the anagement. That
has gone on for the last 15 months and may
go on, as far as [ can judge, till the end of
this ycar, because we do not know what the
appointed day is going to he. Il we calculate
the whole amount plus the amount suggested
to be given to them in this Bill, it comes to
something like Rs. 45 crores.

These general insurance companies have a
paid-up capital, including the bonus shares
floaied by them from iime to time, of
Rs. 12 1o 13 crores. 1 hope the Deputy
Minister will confirm these figures. Their
total assets arc now Rs. 240 crores
including of course, the stalutory reserves
which they are compelled to keep out of the
premium. The annual premium is something
like Rs. 125 crores. All this on a paid-up
capital of Re, 1210 13 crores. Now this
enormous amount of money is again being
proposed 1o be doled out to these people and
the burden will have 1o be borne as usual by
the common people of this country.

What was the object of bringing forward
those amcndments ? Was it simply to blufl
the people, an act of hyprocisy ? Therefoie,
1 would like to ask the samc guestion
which the speakers who preceed me.
including Shri Salve, asked, even at this
penultimate stage of passing this Bill is the
Government  going 1o take this Housc into
confidence or not as to what is the whele
basis, the raison d’eire of the calculation of
this figure. An extraordinary thing has taken
place. 1 have talked to several members of
the Select Committee, to whom this Bill was
referred, because | wanted to know how these
figures were calculated 1 found that the mem-
bers of the Select Committee, you will excuse
me for saying so, they were as much in the
dark as 1 am. Then I asked the Chairman of
the Sclect Committee the basis on which these
figures have been worked out, how Rs, 5
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crores were arrived at which was increased.
I regret to say that he could not give any
basis and he dirccted me (o the hon, Minister,
I am not able to follow this kind of function-
ing of the government.

25

Shri Salve, having made some very obvious
criticisms on this point, which even he could
not resist, of course then suddenly it occurred
to him that he is @ member ol the ruling party
he fired off a big demagogic reminder here to
us on this side of the House that this govern-
never acts under pressure.  He says that the
government has not acted under pressure and
yet he is not prepared to explain what is the
basis of these figures, Then where do we go to
from here ? Everybody knows that pressure
was brought to bear on government. Every-
body knows that Shri J. R. D. Tata and othzr
people have approached the government. Of
the Select Com-

course, the Chairman of
mittee came beforc us in a formal way
asking for further time, extension of time

for another three weeke, for submitting the
report. During three weeks it was suddenly
heard in all quartets that the compensation
figure for the Indian companies is going to be
increased because they have complained of
discrimination between them and the forﬂgn
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whatsoever for coming forward 1o propose
giving Rs. 45 crores av  compensation (o
these companies. Eversbody knows
even Shri Sulve has  admitted ot that big
business houses hold big blucks of shares in
these insurance companies This is a particular
industry in which the common pattern of
shareholding does not prevail, The common
pattern of sharcholding in  public  limited
companies is a very large number of small
shareholders holding a  small  amount  of
shares. The general insurance companics is
a peculiar business in which the pattern of
shareholding is characterised by the fact that
the great bulk of shares are held in big
blocks by big business houses. The number
of smaller sharc-holders—1 do  not  say,
there are none; there are some is relatively
much fewer in this particular industry.
Therefore, the beneficiaries from this  huge
amount of compensation are going to be
merely these big business houses

Sir, as 1 said eurlicr, there has been no
time unfortunately by the way the Minister
of Parliamentary Affairs has arianged the
business ; there has been no time for us 10
draft detailed amendments, Otherwise, this
whole scheme of compensation given in the
Schedule, in our opinion, should be deleted

companies, The ground of discri
according to them, was that in the cneor
foreign companies the compensation was
calculaied on the basis of their profits, which
I suppose they have repatriated, where:g in
the case of Indian p the compe

was calculated on the basis of their declared
dividends. Therefore, the Indian companies
said “if we had known previously that you
were going lo calculate our compensation on
the basis of the declared dividend, we would
have declared much higher diviends during the
last few ycars™. So, we have been cheated,
we have been hoodwinked by the governmeot
taking the basis of dividend for calculation of
compensation. If that is the argument that
impelied the government to take this step,
for fear of this being struck down on
the ground of discrimination by the
courts, then will the Minister kindly explain
to this House how by increasing the Indian
companies’ share by Rs. 5 crores and odd this
point of discrimination has been removed ?
They must satisly us on this point even op
the basis of their own argument,

We consider this to be the most uncon-
scionable measure, Therc was no justification

and should be scrapped.  If you want to give
compensation, a token amount should be
given or can be given with the solc object of
Safeguarding the bona fice interest of  smaller
share-holders. That could have been divcussed,
A ceiling could have been fixed that share-
holders whose sharc-holding is upto a certan
value, are to be compennated uplo a certiin
percentage and, as the value of the share-
holding goes up, the rae of compensation
should come down  steeply and, above a
certain levele. there should be no compen.ation
whatsoever, Fat dividsnds have been carned
by big share-holders over the ycars which are
far in cxcess of the paid-up capital or whatever
they have invested in these Companics in
buying shares.

1 would like to know (rom the Governiment
which is heading towards socialism and, day
in and day oul, are talking of socialism, 1o
please explain 1o us that is their scheme of
nationalisation for the future. Take this

opportunity.

This is vour firsi iest that you are having

1o pass here in the eyes of the people.  Kindly

tell us that. Becausc in future, all those Bills
.
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will be coming, one by one, where the manage-
ments have been taken over. The nationalisa-
tion Bills will come in futore. Please tell us
what is the theory and philosophy of nationa-
lisation., How do you propose to do it as far
as the compensation struciure goes 7 If you
are going to go on burdening the people of
this country and the economy of this country
with these huge amounts, then please explain
tous why the Constitution was amended.
Was it simply to caich wvotes? Were you
serious about it 7 Do you think the cconomy
of this country can bear such enormous
compensation?

So, we arc totally opposed to the scheme
suggested here and [ have to say that the
Government is, once again back io where it
started fuiom. On this issue, they will have
to prove to the people all over again, whether
they are in the remotest way serious or not
about carrying out any radical reforms in this
country which they cannot do without resour-
ces, which resources were supposed to be
mobilised through the wvery technigue of
nationalisation and now, in fact, we find that
probably we are going to pay out more than
we are going to acquire.

I am also to say, with regard to the
multiple set-up which is visualised, one Corpo-
ration and (our Companies, in the name of
efficiency, in ihe name of competition, I am
warning the Government that this will ultima-
tely help only those people who are out to
malign the public sec.or and discredit the public
sector. In the case ol general insurance, the
beneficiaries from this structure that you are
proposing will be the big business houses,
who are the main people who go in for general
insurance, who insure their business, who
insure goods, everything. They are the main
insurers. They are the people who will benefit,
You have surrendered to the constant pro-
paganda drive of the private sector. It is
always saying that the public sector is in
losses, the public sector is inefficient, because
it belicves in a monolithic set-up.  These huge
monolithic public sector corporations, accor-
ding to them, are the main cause of the
public sector being a failure, in the sense that
they make losses or are not very efficient.

Therefore, succumbing to that pressure, the
Government has this time taken a new  siep ;
they are nationalising an indusiry but instead
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of keeping it within one centralised corpo-
ration, in the name of the private sector's
slogans of competition, the holy right of
competition and efficiency, they have suggested
one corporation and four companies. The
other speakers have raised their doubts. 1 do
not want to dilate on this point. Are you
going to  have different rates of premium, I
want to know 7 What is this element of com-
petition 7 So far as 1 know, the rates of
premium are going to be uniform ; there are
not going to be different rates of premium.
Then what is the competition going 10 take
place in and how 7 That means, you are
instigating people, you are instigating those in
charge of these mew companies, the field
agents who will be working under the com-
panies, to resort to all sorts of illegal
practices. There is no other way. One is to
allow fictitious claims ; if fictitious claims
are allowed freely. more people will come
and insure with that company. If you allow
different typs of rebates, illegal rebates, then
you can attract more people Is that why
you are having these four scparate companies ?
This will lead to much more violation by
this public sector concern itsell of the
restrictive provisions of the Insurance Act
and the code of conduct. Even now, allega-
tions have been made that Jupiter and New
India have been indulging in all these illegal
rebates. This is the most extraordinary thing
that we have ever heard from the votaries of
the public sector that, in the name of com-
petition and in the name of efficiency, four
or five different companics are to operate in
the same ficld, overlapping with each other ;
they cannot under-sell or under-cut each other
because the premium rales are to be uni-
form, but they have to show results so that
they can please Mr. Chavan, The execulives
of these separale companies, whoever will
show higher profit, will get kudos. But how
can he show higher profit ? He cannot quote
lower premium rates. The only way he can
do is by illegal practices, illegal rebates,
allowing fctitious claims to be entertained,
violating the restrictive laws and so on.

MR. DEPUTY-SPEAKER :
please conclude.

He may

SHRI INDRAJIT GUPTA : Please aliow
me one or two minates more, Sir.

There are going to be five sets of execu-
tives at high salaries for the Corporation and
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the four companics. Instead of one set of exc-

cutives, there will be five sets of executives.

A huge expenditure will have 1o be incurred

on advertisement, adverlising against each

other competition against each other ; there

will be overlapping of operations. Therefore, -

we feel that the whole system that they are
suggesting is going to bring this to gricf and
the only people who will profit out of it are
going to be those who are enemies of the
public sector. What was required was sound
management, decentralisation of powers to
regional offices and so on, and associating
the employees with the management ; this
would have made the working of this one
corporation sound. Instead of that, they are
trying to split it into so many.

1am very glad that the Minister has
once again reiterated on the floor his firm
assurance that the employees of the Calcutta
Claims Burecau will be absorbed, though I
am still not able to understand why a swit-
able provision could not be incorporated in
the Bill itsell. is oot only Caleutta Claims
Bureau, there also are similar organisations like
the Fire Salvage Association in Bombay and
some others. | hope, this assurance given
will extend to the employees of those orga-
nisations also which are managed and whose
cxpenses are borne by the insurance com-
panies themselves for their own benefit.

Finally, 1 come 1o standardisation of
wages, salaries, service conditions, gratuily,
pension, ctc. Here in this Bill, as it is, what
is said is that, from time to time, if the Go-
vernment with its controlling powers so desire,
they can bring about ceriain changes. But
what I would like to ask is this, When he
replies, he may please tell us  You probably
cannot have separate rates of premia for
different companies But are you going to
allow different rates of salarics, wages and
service conditiuns for the employees in one
corporation and in the four companics,
Having done that, you must then either put
in the Bill or tell us here in the House how
you propose to bring about uniform standar-
disation so as to achieve a contented efficient
labour force. Maturally, that standardisation
will have to be done at the highest existing
level. It is not as if the standardisation will
be done at the lower level than those are
prevailing at the present time. But, if com-
petition is to be the criterion of the success
of these companies, then, I am afraid that
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even in the matter of emoluments, service
conditions, wages, salaries, elc, the manage-
ments of these differeni companies in the
public sector will try, if | may say so, 1o
undercut coch other and instead of having n
contented labour force, you will have the very
opposite,

Therefore, 1 would say that we are totally
opposed to the manner in which this is being
done. We were the firmest supporters, we are
still the firmest supporters, of the whole idea
of nationalisation and take-over of these
general insurance companics. But  the way it
is bzing done shows that they have surren-
dered completely to the philosophy of the
private sector as if they are on the defensive,
“Yes, ves, we are not efficient as we should be.
Sn, we shall allow the public sector concerns
to compete  with each other amongst our-
selves”,

Lastly, as | was saying, what is going 1o
happen is that the enemies of the public
sector are the only people who  are going to
benefit by this and you are going to encourage
illegal practices, you are going 0 encourage
illegal rcbates, you ware going to  encourage
fictitivus claims being admitted. Otherwise,
there is no element of competition  possible
since the premium rates are uniform.

SHRI C. M. STEPHEN (Muvattupuzha) :
1 am very strong supporier of nationalisation
of sectors like insurance and banking, and
1 must confess to a fecling of disappointment
on the total picture that has emerged from
out of the Bill which has been psssed by the
Select Committee.

I may frankly submit that 1 am more or
less in agreement with certain notes of dissent
that have been appended 1o the Bill, There are
three important sectors as far  as the scheme
is congerned. One is the compensation (2)
Structure and (3) Industrial relations picture.

With regard to compensation, the ques-
tion is one of very fundamental importance
As was pointed out by my hon friends on the
oppaosite, afier the amendment of the Consti-
tution with regard to the compensation ques-
tion, this, I think, is the first attempt we are
going to reduce into actual from our concept
in regard to compensation whenever we
nationalise any concern. There are two
matters of fundamental importance with res-
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pect to this. One is what exactly is the
criterion for fixing the compensation, No, 2—
When nationalising concerns like this gene-
ral insurance, what exactly is the quantum of
compensalion that we arc considering as
adequate. The Pailiament is cxercising a very
important function when we  spell out what
exactly is the amount of compensation to  be
given, This function, the courts were former-
ly permitied to discharge. We have now taken
over that function. When we take over that
function, we have got to do it with a certain
measure of rationality and not arbitrarily. This
House, when it spells out a particular amount
as compensation, must know and must be
told as to what exactly isthe criterion for
fixing it. As could be evident from the report
of the Select Committee, no effort was made
al any stage, it seems, to give an explanation
as to how particular amounts were arrived at.
To me, this seems a gross act of omission on
the part of this Parliament. The Parliament,
to pass a  Bill, spelling out a particular

amount as the amount of compen-
sation, without knowing as to how that
amount was arrived at, will certainly be

failing in the matter of discharging a
basic responsibility that the Parliament
taken over.

very
has

The Government should have told us as to
how they arrived at these figures, They have
not cared to tell us the particulars about
that. I want to place on record my feelings of
reservations and objection and cven, a fecling
of agony, in having to say that this must
be the law of the land, without knowing what
1 am to vote,
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profitability of the concern that we have in
view ? What exactly are the spucific maticrs
which we have got in view ?

SHRI YESHWANTRAO CHAVAN : All
the factors,

SHRI C. M, STEPHEN Possibly all
matters,—all right. But why this has not been
spelt out 7 Anyway, 1 will leave it at that,

Coming to the question ‘amount” they say,
they must be compensated this way or that
wiy. The hon. Finance Minister told us ear-
lier that there was a criticism that there was
discrimination as between the Indian com-
pany and the foreign company. To avoid
that criticism the Indian eompany was given
a little more and the discrimination element
has been taken away. The discrimination
element could have been taken away in another
manner also, bringing down the compensation
of foreign companies. That is not what is
is done. That is, what they have done is, they
have added on to the Indian companies more
of compensation That is not the only way
in which discrimination can be avoided.
They have got certain fixed assets, They say
‘book value' of the shares. Book value on
what basis ? 13 it rcally their acquisition ?
Suppose a particular building was built 10 or

15 or 20 years ago. Naturally, the waluc is
inflated today. But that is not their contri-
bution, Based on that the compensation

given should not go to the benefit of these
people. Their. paid-up capital and other
amounts together come to about Rs. 21 crores,
according toa report in  the Econemic
Times, but a larger amount is now being

Aad

Number two, Sir, the amount of comp
sation has 1o be spelt out. Nationalisation is
going 1o be the basis of the structure of our
socicty, so far as the future is concerncd. It
has got to expand further and further. That
has 10 be done, consistent with the capacity
of this country. Mationalisation on the basis
of market value was not what was objected to.
What exactly is the amount that we are prac-
tically giving 7 What cxactly are the uassels
that we have in view ? Is it the paid-up value
that we have in view, or is it the fixed asets
that we have got in view 7 Or, is it the
investment which they have made in cerfain
shares that we have got in view ? Or, is it the

’

The point I am emphasising is, it will not
be fair to keep this Parliament in the dark as
to how specific amounts have been arrived
at, a function which judiciary was discharging
when we took over. This Parliament must be
told as to how we are asked to say that this
is the amount which is to be paid 1 don't
say that we must do expropriation ; that is
not what we are pleading for. What we are
pleading for is that we must have courage
and we must go ahead with certain crash
programmes, Unless we have full pationalisa-
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tion it will have no wvalue at all, but if this
is the policy underlying nationalisation, 1
would rather say, let us have no nationalisa-
tion at all.

Then again, certain sharcholders together
passed a resolution and you hand over all the
money to them, solely and completcly, so
that other business may be started, may not
be in the insurance field, but some hing else.
There is no proper guideline about it, no direc-
tion about it That amount they decide for you
to hand it over, It is not as though compensation
goes 1o the individual sharchulder, Of course,
I do not ignore the fact that the individual
shareholder has got the option to say : 1
must have the money back, But why should
he create a condition in which the money
must ulways go to a parlicular coteric to do
a particular type of business as per their
choice  withe ut our guidance ? This is another
aspect which I want to emphasise.

Much has been said about the four com-
panies which we have visualised. But the
hon, Finance Minister may kindly explain 1o
us why this corporation cannot function as a
single solid corporation. Compelition is not
an explanation for that.  After all, general
insurance business is not such a large-scale

business, So, | do not really understand the
rationalz about it. Therc is nothing funda-
mental about that, Nevertheless, why these

four-companies-scheme must be there is a
matter which deserver to be further explains,

There is one more matter about indus-
trial relations and the workers ctc. Govern-
ment have taken over the authority and
power 1o transfer workers from one Statc to
the other. These employees will remain
employees of the corporation, according to

the scheme.  But the Government have taken
over power 1o transfer them Only the
employer can have that power. This isa

very extraordinary power that Government
have taken over to transfer a person who is
not an employee of the Government. They
cannot have it both ways. Either, the
\w‘}rktr must bz an employee of the Govern-
ment or he must not be their employee, I
he is their employee, automatically they have
got the right to transfer. If he is not their
emplovee, then they cannot have the right 1o
translfer and take ower the right to transfer
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that person. That is an extraordinary power,
and 1 do not really understand that. If the
Corporation can be the employer, then the
Corporation can transfer the person. Four
companics are being visualised, and they can
transfer these  employees from place 1o
place because there are the emplovers,  Hut
for Government o say in one voice that these
pewple are not their employees and (o say in
another voice that they will still assume the
power to transfer these employees from place
to place is a position which I just cannot
understand at all.  How far even constitu-
tionally it will  stand muster is a matter
which will have to be gone inio.  This is a
fundamental departure from the industrial law
that we are used to.

These are observations and reservations
which 1 have got to make about this General
Insurance Nationalisation Bill,  As | said in
the beginning, [ shall repcat that our
approach 1o this matter will have to be an
approach for the restructuring of socicty, for
completely recasting the fabric of society ;
and we should not he mindful and over-
solicitous about the linle loss that the man
who has invested some money somewhere is
going to suffer.  If that over-solicitude is going
to be the molivation which is governing us,
then, of course, taking way and redistribution
is a process which we cannot at all do,

When the Constitution Amendment Bill
was moved here, people were taking about
expropriation justice, just and fair compensa-
tion and so on, and | remember the Prime
Minister asking a straight question, *But what
about the compensation for the people who
are being exploited 7 What about the ex-
ploitation of the peonle who work but who
do not get wages 7 Think about that compensa-
tion and not about the other compensation”.

The underlying spirit of this Bill is an
licitude to give comy in such a
manner as not to make the persons to be
compensated pervous.  That  over-solicitude
is dangerous. If that over-solicitude is going
to be the motivation, then, let us talk less
about restructuring the society, because we
arc attempling something which with that
mental motivation will prove to be absolutely
impossible.

Sir, | take this Bill as an indication and
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as a pointer. Taking this as an indication
and as a pointer, fecl sad and 1 do want raise
my voice of warning that if this is the attempt
and if this is the policy, then we would rather
say ‘Garibi Hatao 1o the winds', g\\'ﬂﬂwlﬂ!!.

I support this Bill.
SHRI G. VIS‘IWANATI{AN (Wandi-
wash) : That is the comedy.

SHR1 JAGANNATHRAO JOSHI (Shaja-
pur) : He has made his conscience clear.

SHRI YESHWANTRAO CHAVAN :
This is party democracy.

SHRI P. A. SAMINATHAN (Gobichetti-
palayam) : Hon. Mr. Deputy Speaker. Sir,
on behall my party, the Dravida Munnetra
Kazhagam, I extend my...

ot o wwT gAw avaw (@)
AIEZ ATF ATET, 6T HFIZG

MR. DEPUTY-SPEAKER :
point of order ?

What is the

ot fm wiwtr saw o o gwemer
wavas, fagre & ot s wawe qa a1 frafy
& 398 500 yrdAy AT GH

MR. DEPUTY-SPEAKER : No, no,
Order please.  If you are a new member, in
the midst of a debate, in the midst of another
person’s speech, you camnot raise any other
matter.  There are occasions for that.

wt fom wwx sww Gy o gH A
faw & sAma s Ar @

MR. DEPUTY-SPEAKER : Order please.
It cannot be raised.  Mr. Saminathan, il you
do not want to speak, 1 would call another
member (/nierruptions)

*SHRI P. A. SAMINATHAN (Gobichetti-
palayam) :  Hon. Mr. Deputy-Speaker, Sir,
on behall  of my party, the Dravida
Munnetra Kazhagam. | would like to cxtend
my general support to the General Insurance
Business (Nationalisation) Rill. | say that |

*The original speech was  delivered in
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generally welcome the Bill, which means I
generally welcome the principle of this Bill.
But I cannot extend my wholehearted support
because «he provisions of the Bill run counter
to the professcd objective of the Government
to endeavour earnestly for the estahlishment
of egalitarian society in the country. |
repeat that the provisions of the Bill are not
going to help in establishing socialistic pattern
of socicty in the country. In particular, |
condemn with all the force at my command
the provision for the payment of Rs. 3823
crores as compensation to 107 General
Insurance Companies.  You know, Sir, that
mine is not the solitary voice of condemna-
tion frum the Dravida Munnetra Kozhagam,
Even the Members belonging to the ruling
party, who have so far participated in the
di i have h itly  opposed  this
provision for the payment of compensation,
My hon. friend from the ruling party, Shri
Stephen, raised a very pertinem question —IF
it is the intention of the Government to pay
such a huge sum of Rs, 38,23 crores as
compensation, will it be proper for this House
1o give its approval for this Bill containing
this provision 7 He expressed his unequivo-
cal opposition to this provision in the strong-
est possible terms.

With & view o curbing the unduc growth
of monopolistic and capitalistic tendencies in
our industrial development, with a view to
arresting the growth of concentration of
wealth in a few hands, the pationalisation of
core industries which contribute greatly 1o the
economic development of the country, which
cnable the economy to move on an even keei,
is resorted to. This is the basic and primar y
step in our objective of establishing socia=
listic pattern of society in our country. If
you ask the question whether this objective
is possibie of achievement through this measure,
you will find that the answer is in the
negative,

1 would like to refer to the most disturb-
ing phenomenon in this Bill.  In 1956, when
the life i b was nati ised,
256 companies doing life insurance business
werec given Rs 5 crores as compensation.
Now, 16 years after the life insurance was
nationalised, the Government kave come
forward with the proposal to pay Rs. 38 23
crores as compensation to 107 General

Tamil,
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Insurance Companies. Just as the prices of
essential commodities have shot up, the

amount of compensation has also set up.

57

15.00 hrr.

Sir, so far an amount of Rs. 6.6 crores
has also been paid 1o these Companies, after
their managemzant has been taken over by the
Government. 1 would request the hon,
Minister of Finance to clarify whether this
amount will form part of the total compensa-
tion amount which has been decided by the
Government or this is in addition to that, If
this is in addition to the compensation to be
paid to them, then the total amount of com-
pensation will be nearly Rs. 45 crores for 107
General Insurance Companies.

Qut of these 107 companies 43 are foreign
companies.  During all these years these
forcign companies have repatriated crores and
crores of rupees as dividend. The amount
so far repairiated would be several times more
than the capital invested in these companies.
From the provisions of this Bill, I find that
they have been given the most favoured
treatment by the Government. I am tempted
to feel that rank discrimination has been
shown against Indian companies in the matter
of compensation, 1 doubt whether it is at
all necessary for the Government to pay
compensation for these foreign companics
which have exploited our policy-holders so
long. 1 would request the hon. Minister to
answer this point in  his reply to the
discussion.

Sir, the privy purses of the cx-Maharajas
have been abolished. The major banks in the
private sector have heen nationalised.  What
for the Government had taken these steps 7
To end the exploitation of monopolists, to
diffuse the concentration of wealth in a few
hands for the benefit of larger sections of our
socicty, to make the public sector the effective
means of delivering the goods to the people
of our country, these steps had been taken
by the Government, By giving such a huge
compensation, are the Government not acling
against their avowed objectives 7 The tax-
payers’ money will go to further fatten the
pot-bellied monopolists of this country, who
have so far had the unfettered freedom to
play havoc with public money The basic
aim of nationalisation is defeated by this pro-
vision of comp i for ionalising the
general insurance business.
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Why did the Government ask this House
to approve the 25th Amendment of the
Constitution 7 Was that for enabling the
Government  to  take over undertakings
without paying compensation at market value
or for paying fancy amounts of compensation
for  nationalising  certain  undertakings ?
When 1 see this prowision for paying com-
pensation, I fecl that the Government need
not have enacted the 25ih Constitution
Amendment. | also begin o entertain this
feeling : the Government have arrogated them-
selves all this power to threaten these mono-
polists and to keep the Democle’s sword
hanging on their heads ; the Government
would nationalise what they want at the time
they choose ; the Government would declare
the payment of compensation depending on
their whims and fancies ; the Government
might not give any compensation at all ; the
Government would not bother whether the
tax-payers’ money would give more wealth io
those who had been exploiting the people for
their  personal aggrandisement, and the
Government would get everything approved
by this House with the brute majority that
they have. I am strongly of the view that
the 25th Constitution Amendment would
strengthen the hands of the ruling party
rather than the weaker sections of our
sociely.

My party, the [2. M. K. has passed
Resolutions in our Conferences that all the
indusiries having investment of 35 lakhs and
more should be nationalised. The sugar
mills, the cement industry, the textile mills
and such other industrial organisations, which
have so far been the milch-cow of bur mono-
polists, should be nationalised. But, if this
Bill is going 1o be the precedent, then, | am
aflraid that that day will never come when the
important means of production will be in the
hands of public sector. The owners of textile
Mills have exploited them thoroughly and
they have invested all the money in fixed
assets like land, building ete. They have
utilised for their personal purposes all the
moncy allocated even for Depreciation Fund
and they want only failed to use that fund for
modernising the plants, Such malpractices
and mismanagement alonc had led 1o the
creation of sick textile mills. The Govern-
ment arc spending crores of rupees on the
sick textile mills taken over by them for
purpose of making them into productive uniis
and for providing jobs to lakhs and lakhs of
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displaced textile labour. So many other
textile mills which arc now making profit in
millions of rupees are also likely 1o be the
victims of mismanagement, because the
owners, taking cue from the huge compen-
sation being paid by the Government to
nutionalisced Gencral Insurance companies,
will  fleece them to the maximum extent
possible and in consequence they might also
hecome sick mills to be nursed back to life by
the Government at enormous cost to  the
public exchequer.  As I am  afraid that this
provision in this Bill for giving huge com-
pensation to the nationalised General In-
surance Companies will pave the way for that
unforiunate consequence, | request the hon.
Finance Minister  to  delete  the clause
providing for compensation from the Bill,
Then only the Government will be in a
position to nationalise the cemcnt, sugar and
textile industries at a later stage in future.

The Constitution is for the good of the
people.  The Government on this plea have
amended the Constitution as and when they
like. They have overwhelming majority in
this House and the Constitution can in future
be umended any number of times. The
people reposed their confidence in the Prime

Minister Mrs. Indira Gandhi  because she
assured them that progressive measures for
their  welfare, like bank nationalisation,

abolition of privy purses, etc, would be taken
by the Government,  After coming 10 power
with absolute majority, what have the Govern-
ment done T Only the other day, we were
told that the Government have decided to
puy Rs. 10.70 crores as transitional allowance,
which is another name for compensation, to
the erstwhile Maharajas, The owners of
coking coal mines will be given compensation
fur tuxing over their mincs. The tax-evader
will  get  compensation if his property is
acquired by the Government.

I do not know, Sir, whether all this
money could not be utilised for removing
uncinployment, for  providing sheliers 1o
millions of people sulking and sweating in
scorching sun, for preventing starvation deaths
even  after 25 years of independence. The
cducaied unemployment has reached alarming
proportions, Could we not utilise this money
for creating more employment  opportunities 7
Sir, the slogan of garibi hatao is being given

**Not recorded
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a decent burial with the approval of this
House. Sir, on behall of my party, the
D. M. K., I strongly oppose the payment of
compensation to  the General Insurance
companies —an amount of Rs. 38,23 crores—
which is totally unwarranted and unreason-
able. I am of the vicew that the nationali-
sation policy of the Central Government is a
sleight of hands, a rank deception practised
on the common people of our country,

I support generally the nationalisation of
General Insurance companics.  But I strongly
oppose the provision for payment of
38.2} crores as compensation to them. |
have no hesitation in saving that the brute
majority the Government have in this House
will enable the monopolists and capitalists to
enrich themselves further. As [ feel that the
Government will be belying the hopes and
aspirations of the people of our country, 1
request the hon, Minister of Finance to delete
this clause for payment of compensation to
General Insurance companies, which is un-
necessary, unwarranted and unreasonable.

With these words, 1 conclude.

o Twfeg Wi (3=R) o I9remr
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MR. DEPUTY-SPEAKER :
this will go on record.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : ......*"*

Nothing of

MR. DUEPUTY-SPEAKER : Nothing
will go en record. Mr. Bosu, you are a
scnior Member of this House. It is impor-
tant that sometimes Members bring up

national issues even without notice but there
is & time for it. We are conducting a debate.

A Member is on his legs. Do you want
me to run this House violaling all the rules of
the House 7

SHRI JYOTIRMOY BOSU : No.
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MR. DEPUTY-SPEAKER : That is
what he is trying to do. This cannot come
within this debate.  This can come on some
other occasion, at the proper time...{[nfer-
ruptions) 1 am not shutting him out, |
am only trying to regulate the business of the
House. I cannot do this... .. (Interruptions.)
Mo more discussion about it...... (Inier-

rupiions) 1 have listened o him ; 1 have
ruled him out.

SHRI JYOTIRMOY BOSU :  You have
chosen to cast aspersions on me.

MR. DEPUTY-SPEAKER : [ have not

chosen......( Interruptions)

sit xrufeg wif : Ioremsy nFvEn, S5
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am fe| smam ot fear o1 @ —aaw
e a1 W AT F) quw Far wrfgoe
{mj iem

SHRI JYOTIRMOY BOSU : On a
point of order.

MR. DEPUTY-SPEAKER : On his
speech 7 What is the point of order ?

SHR1 JYOTIRMOY BOSU: On the
business before the House. Unless the House
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is brought to order, we are finding it difficult
to know what the hon, learned Member is
saying. The dilliculty s that the hon.
Member on my left is saying something.

MR. DEPUTY-SPLEAKER Can 1
request  you (o co-operdic and bring this
House to order 7

SHRI JYOTIRMOY BOSU : Afier |
resume my seat, Sir.  We had writien......**

MR. DEPUTY-SPEAKIR This  will
not go on record.
SHRI K. 5. CHAVDA (Patan): On a

We have a right to hear
You bring the

point of order.
what the hon, Member says,
House to order.

MR. DEPUTY-SPEAKER :  This is no
point of order.

SHRI VASANT SATHE (Akola) : It is
a point of disorder.

SHRIK. S. CHAVDA : let
the ruling. [ am a Member of
House,

him give
this hon,

MR. DEPUTY-SPEAKER : We know

that.

SHRI K. S CHAVDA : My poini of

urder is this,

SHRI VASANT SATHE : It is a point
of disorder.

SHRI K. S CHAVDA : Who are vou
to say like this? It is for the Chair to
decide ; it is not for you to decide . ...

(Imterruptions) 1 am standing but he says

there is no point of order and that it 45 a
point of disorder.
SHRI VASANT SATHE: You cannot

misuse the point of order. There must be a
Fimit,
MR. DEPUTY-SPCAKER @ There is no

point of order. Mr. Verma

SHRI K. 5. CHAVDA :
of this hen. House,

Iam a Member

**Not recorded,
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MR. DEPUTY-SPEAKER :
knows that.

Everyone

SHRI K. 5. CHAVDA :
to hear him. Isn't it ?... ..

1 am entitled

MR. DEPUTY-SPEAKER :
rupiions).

Yes (Inter-

SHRI K. S. CHAVDA : It is for you
1o decide whether the obstruction should be
removed.

MR DEPUTY-SPEAKER : 1 am ruling
him out.

SHRI SHIV S‘H)ANKER PRASAD
YADAY rosef.

=,

SHRI K S. CHAYDA :
standing. What can we do ?

The Member is

MR DEPUTY-SPEAKER : You better
resume your seat. (Jarerruptions) The only
thing I can dois, with the cooperation of
members here, 1 shall have to name this
member for obstruciing the proceeding of the
House, il he does not resume his seat.

SHRI SHYAMNANDAN MISHRA : He
is himsell going out.

MR. DEPUTY-SPEAKER : I am giving this
warning. 1 shall have to name him.

AN HON. MEMBER : He is going to

fast.

Shri Shankar Prasad Yadav then left
the House.

it Twtag wif : g# Fwar & fF gen-
Far foa smare o< fearar w@rag ! 107
Faafadi & faeg 40 TAT &7 gaEad ¥
fad w1 g 2, whzd g § N wafafed
Fur & 7 ST war Ay gETEAT AW F A
sl £1 55 A F1 odr ofge 3
g ey n@ & S Ad A
gATX GTAA FRZA § o o mrafafeds &1
At 1A wgw Al Ft A 4, ag T
fear & &fwa ga A Fza § 6 R 0F
Fradt ) sunfafadl &, Ia% wdzd
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Fa1 § YT Y g9 garawAr g W@ § ag few
HUTT GLE @ &, ATG a5 *(® Al T@f
T ¥? mgewl wwA OF st widt
qaTe o

wei A% =4 #rafAg) &1 gawe 2, &
mAm g fr oA wa H & 0w qar e
faar gaar gav ffqe= IM9-mAN T
¢ | et daadfa araar & e § gaAw
stax #feze amaw 6 FAwar o &
e wraar g fs A siar #fees sman
0 FUT F 0T A ML K v
Tigar § fwad ay 96 fesdaz fro ao,
IAE aqr Fma & ? sy I &r
Frafag} #1 459 @1z IzEC T AT a1
TR AT &A1 K F 0 A1 qifed
fieed § 3=l diew qifed) 1 @ T
AT FTE § ST FAAT 25 9Hz @
IARY fgen & AT 20 75 338z 37 Feqfag)
FryNFmr g & fa¥zd st Smar
g fF =@ M awAr qux #ifaze agmr
g T § WA AFT T agran, az-aE
fefa¥z &1 9t qzaro fear @ faad aamy,
Iai ¥ 497 1 q7x 9T ¥7T iR fafade
foar &1 agat eodl o2 § ga @
¥ a3 gad o W@ 91f FAT ¥ @ X
gz IF @A FRAF &8 337 wgg @
fan & &Y vy fraga @ fr aadiz 91 3
ma¥ § fawrt w7 Tifge 4 @1 ura-
F0 Tga A 9 A | ;9A /1L Afy-
FIT 394 grq & fer & s A w21 9T @y
¢, %7 oF madg aErm #1 A1z e fedz
931, 399 TR qamET g fF awt ada
#T gemaxdfa =t s £ ¥ = amgR
afwa & fraza swm s § 5 mim,
geamaiia S &1 TH WG & @O¢
gres & & Tl | AT e A
¥ ava ard Gux fiesd 7T g wh
an &, eu¥ 1§ W woT geeT dar A
g o ot qmiwe @@ § 1A dofefa,
oF Farz oF AT AL § AR dmu, 7w
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g AAArETE AR 99 @i A & faamm
&1 5 g9 wies § aAr g g, @i A
amdia s Gidt § 1 gw I wmrEga fw
ForE FRA S AA FR A T IAE
A FI Y ? gH WF AW H A5 gU E,
wfan qiét & azea § 3fea g# ag an A8
¢ fr war @imr wvaf £ gl en QY wf
# ga% stgew s @ At SO dfezw s
firgi et gnaaw g fE w9F ga ¥
afgsrt & afwa forgar dar wrd aen g
ag ndat ¥ grg § 9 aren A% # afes
Jitafaal & gra & ot e @ frgl ol
1 wWan 23 =1 107 Iw g fF oqq
g Fo A SF R TR ssul
gfaerd fasaht #fFs welgweo § oF am
=iw w@d 1§ froga swfagl 7o)
FfuFrdt Az FHId F 3 smEaa fang go
2187 rag zmn ¢ 5 9% a2 few aw
Fwwa ¥4 oAz @ar g @ 3w
TRz F1 oEdlAE A A A gR 2 @,
AT IFAT AT 10 AT FT A1 v
AAIGT 25 AT & AT IgN wg &0 fw
ag 25 FMT g9 5 @) fae¥ § o gaAw
gh 2 41 wafag @ 3a &1 aglaso
T & qg=7 gd araar @ fF ag gfaat
a1 9w @ & I fEw ogw g O
A 1| THF GIE-ATG A AFAT g & IATT
g dfC ¥ \ars @A g S oEE
FATF M A & FAR AT A@M ow
1 & 8l A e FAFT AT IAF AT G
g

gafen o faea & fF oF @ gana
& are ¥ fawre &1 gir g gw o fag-
#awiz glar g Iaer ot Q¥ 3 A
1T weafagt a3 # amw @ & T
gt aA e & amar g fagam o g
gl wifge & g1 AR wified afefadan
# | 719 oF FATNT G, R FAai
aATH AT A7Y § Ar9w § gy wvd @ Ay
& o miAar g aga ®femé da g
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AM & EbaA aA5T T wERwE A
Quaa marg 1w ofpfaesd 7 A
ard v w168 3w wegfan) & gz D
& 7dY T

feq fas o7 v swE dear wE
Tzar g #5ifE §1 gavz £ aa A8 2
FqT qHEAA Y I § IV AT 5 ¢ gy
SET AR & wFATd AwAT gigw
g g, Fwfaat 3 aa srg | saifray
Fat Hox [aga smen & ¢ fw
ZiIART F1 QU FfgwT ;T qeA Fg
fad 3ffa q¥ T wid amig  sdarfgi
&1 gtasT 7@ A1 Tfgm 1 g ¥y ww-
wifeat # feud & awal & g qzard
#0ifs  FA% A9A wT AW & AL 2
gaf=u a¥ #7619 39 F A §54-
Tfen &1 zia%7 a8t @ =[fgo | zaw
gig @1 & ama & famd gaaw Y aq ¢
agma AG g 1 aAY 34 fam @1 & oqm
HAGT AT E |

SHRI VIRENDRA AGARWAL
(Moradabad) : Mr Deputy-Speaker, we as a
party accept nationalisation as a  national
creed. But it must serve the national objective.
The Finance Minister, while defining the
objectives of nationalisation, has ossured us
that it will serve both the purposes of
growth and social justice. Bul as an economist
1 feel that nationalisation has not yet served
the purpose either (o hold the price line or 1o
create addutional employment potential. There
is & suspicion in the miods of the common
man in the couniry whether the present
economic  policies. will  really succeed in
eradicating the poverty or to reduce disparity.
Al times it looks as il it is entirely a  political
decimion which would never serve the economic
needs of the people. No government, whatever
majority it may have, can ever thrive merely
on slogans, unless it spelis ouf its policies in
terms of raising the economic lot of the poor.

The public sector, as we all nnow, has
come to stay, But, at thc moment, in common
parlance it is id:ntified with corruption and
inefficiency. The mismanagement of the public
sector has added to the inflationary pressure
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[Shri Virendra Agarwal!

by throwing more and more down the
bottomless pit. who does not know that the
i of 14 co ial banks has
had an adverse effect on prices 7 We also
know at the State Bank it takes more than 45
minutes to get a cheque cashed, The national-

nanor

ised banks have also failed 0 meet the
requirements of priority sectors,
We believe, at the moment, we have

reached a point when there must be a fuller
evaluation of all the nationalised industries
and find out exactly to what cxtent they have
served the economic objectives which the
Government has set before nself. We all know
that the personnel policy of the public sector
is also in shambles. There are 38 public sector
organisations which do not have Lop executives.
Sometimes, we are in search of committed
man irrespective of whether they are compe-
tent enough to deliver the doos. Owver-
centralisation and overt polticalisation have
marred the future of the public szctor, If we
see what the Soviet economists have begun to
analyse about Indian economy, they hold
the view that today further nationalisation
would hardly deliver the goods. Tiwcrefore, we
as planners and economists have also to go
into the question of nutionalisation, Nationali-
sation as such is not a bad word. It must be
pursued if it serves the national interest. But
at present we must consolidate the gains
because the nationalised sector has not been
able to deliver the goods.

We all know that the econcmy is sliding
back and we have reached a point of virtual
cconomic  stagnation, both in agriculture and
indusiry. We have been analysing, year afior
year, what would be the best system for us to
develop in the country. Lately, we have been
talking o great deal about the joint sector,
Ultimately, if we are really going to create
large employment potential, we have to create
some sort of medium technology.

The mnext guestion that we have been
debating here is  about the Constitution
(Twenty-fifth) Amendment. There is no doubt
that the market value concept is almsot gone.
It is no use talking about market value con-
cept. If we are really rationale about it, then
we must analyse whether the basis of compens-
ation worked out by the Government is clear
and rational, The Finance Minister practi-

AUGUST 28, 1972

(Nation disation) Bl 268

cally refused 10 oblige us in the Joint Committee
when we made a request to him 1o tell us the
formula, the basis, on which the compensation
Is being determined. But we  still do not know
exactly where we stand. At the moment, there
is an impression, not only among the Opposit-
ion groups but in the entire House and
there  is @ unanimous view, that the
compensation in the case of various companics
is entircly arbitrary  and  has completely
ignored the intrinsic worth of a company and
ol a share-holding represcnted by capital and
other reserves. This arbitrary decision of the
Government has, naturally, shaken the
confidence of the investor and the stock
matket, There is a demoralising effect on the
inestmient climate and we really do not know
whether we will ever succeed in reviving the
capital market which, according 1o me, is
absolutely cssential if we really want our
economy to grow at a laster rate, Therefore,
1 would suggest that the Finance Minister
must tell uws what are really the specific
guide-lines on the basis of which the compen-
sation will actually be paid to the shareholders,

There is a great deal of talk here about
discrimination, not only discrimination between
foreign and Indian companics, but discrimi-
nation between Indian and Indian companics.
At present, there is a consensus  that if
discrimination remains in determining the
compensalion 10 various companies, nafurally,
not on the question of market value but on
the g of discri the whole Bill
will be struck down by the Supreme Court,
Therefore, we should certainly go into it and
find out exactly whether we can have a
rational uniform basis for determining the
compensation (o both foreign and Indian
companies or not,

My view is that no forcign company
should be paid more than assets minus
liabilities which has been calculated at Rs. 7.5
crores, That isa rational basis. If the for-
cign companics are treated rarher favourably
as aguainst Indian companies, [ think, we
cannot expect Indian companies to grow and
revive investment climate lo grow.

Therefore, in any case, the foreign
coinpanies necd not be paid anything more than
Rs. 75 crores which is on the basis of
assets minus liabilities, while the Indian
companies, according 10 me, are to be paid
on the basis of capital plus free reseres and
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whatever the gains we have from the
foreign companies, I feel, should be redistri-
buted among the Indian companies. That
would be a fuir, rational basis for determining
the compensation lo both forcign and Indian

companics.,

This sort of ad fiocism which is pursued
by Government— because the 25th Constitu-
tional Amendment has made it possible
for the Government not to menlion the
formula or the basis— will not carry us
very far, We must have a very clear, straight
formula, a uniform formula, for determining
the compensa‘ion for both fureign and Indian
companies,

1 am also serious in suggesting that, in
respect of the structure of the nationalised
general  insurance companies, each State in
the country should have an  autonomous
corporation, Instead of having onc holding
company and four regional autonomous
corporations  that have been suggested by this
Bill. 1 would suggest that there should be 18
autonomous corporations, one for each State,
s0 that this concept of decentralisation,
competition  and  reasonable  profitability,
which more or less are essential virtues for any
business organisation, can be worked out for
general insurance companies,

15.27 hrs.
|SHRT K.N. TIWARY in the Chair)

One of the most important objectives of
generul insurance companies today is that we
should, somehow or other, extend the activi-
ties of general insurance 1o the farming
community. This is a wvery important aspect
of nationalisation. Not only caitle but crops
and farm machinery also need to be insured
s0 that the sense of uncertainty which now
prevails in the rural arcas, with the rural
people, could be removed. The entire country
should really feel that both urban and rural
propertics can be imwwred, and in that way
we could help in raising the agricultural
productivity.

Finally, I would say that the nationa-
Jisation of general insurance is almost like a
very powerful hammer to kill a very small
fis. Natioralisation is not the panacea for
all economic ailmenis, though it must be
emploved if it is iound necessary in national
interest, In any case, itis wvery true that
for the sake I ideological considerations if
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you go on nationalising, I do not think that
we will be able (> go wvery far in achieving
what we expect in terms of cradication of
poverty or reducing disparities.

&} viwx xars fag (savr) : wraas,
wirT g § gma az@ oy a3
T8 Y U (Far, 7o o st g 0}
AT AT g7 A fawix 77 §, M fagrs
gart ATAA g, M IIw gmT @A F, ;@A)
g aw ne @Y ;A g fwara an
Faar cardr #YC 9qud Al 7 gArd A
am @ 2 WM A i & fed ae
T &Y, wgad & fag 70w fas a%, 22
¥ fou uy fam i@, o€t N agF w0
ama waq fas, sy ag @ @1 fr A A7
WE e IR F T 7 &) Afew ga
2 fr s s v gu i em gw ww
1 adY a% war A FT 4% 2| A
7z & fr faed) ol qE-a® Al ® mew)
gt NwdAr 2, afwd) & Qe @, el
AmAY &, art stz airE) § Aaa @, Afea
ndEi & wiaEy o QoA qE 2 oad ®
Al 721 &, afzal & @AY At &, Agdr #@
Al AEY §, T ¥ @AY AGr B, Bfe 3T
ndlal s awewi & atei @ oo
feft awg afy 3 aml & gmw o ®
dg &3 ot gW AT JE W@ H ATA &1 AF

ga7 fres fadi = wifAwd wzw
314, £ 559 § g9 A #f nfagfas fog
for T 34! #9 § gud FA18 T &
umEIw 41 6 oF qgA w3 nfawifas
fadg fear 1 Bfwa 78 a7 Zwar @ f @aq
@1 az @0y & 3 gRd g7 Al w1 o
ara qgadr g faaey arnd wawr gw Ay
froir 5% & (98 @ga g famr s
arq Fgar 9gar § fs faan fed gw ag
®7 7 &, Az 3¢ ag =0 A4 fam arm
¢t e famar sfgd | go Al # fs
a{1at ¥1 217 g5 Fa1 93, gH WA § fe
TRIHATZ TA% AR 97 A A 7F, afex
gafeaa g1, ga wwa 2 fx am7az
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[ 4 siwzare fag)

FT a1 @ifeET & €% &) G ¥ JEw
w9 #t o 7 1@, afew ag A # famz
M | Ffw gard az @1z g0 AN aga
Ffoa &1

gRT Favardl Ied faar, gRA g%
1 wedtawaw fam, QydY &% 1 ogegEA
far &Y sndft gre @ f1fFT e 1 Undla-
T fFar 37 zwd I qanaar g fzam
affq g gaar gir fF gw s Y srETRer
AR F FIIAIT H gaad 3 Av @ § A%
faa gad 9t &0 vcawon Zaa fwar @
ITE gHET § FAT AT § 1 AHIEA W4T
1 77 Ig@A fFar v qrq@ s
Tt atel & w7 8 gaEar faar mar ar
T 39 Aray H g wafy @t wE ar fs
3T aiEi 1 A9 § A g1 F are 7y
T g T gw W I owgm@ ufm
g1 o1 fag &3 @ wEH aE @
fadia @=2i ® ez F1 w@E, wed fag
Hat &1 et gF drcdiaar Qgar g #
siam g f& w% faw & o404l & fag
g 8, & wAar g 5 ag W@ S 9w
dfy= aw oA ot qoa 2wy @ famar
AT agd fad ag® i A & gar a1 &
sigm & & vma € 9 Aigzr feafa 7 gn
AT-: AET XY qH €T Y ANE S | HAT
&9 A FT F AT MIT F9 F1 A9H I A
aEsar fas g

§ argm f§ od s 7 fvig fer @
fe 978 wgamaar fear wig ) s gEE
T YT ATF | IF T AT qZ AT
arfze fs e 2fEd fd @l o
gwren # faadt gaufo amfdr 398
3 fraar ara fear o foer &t & et
qat & sfuw g & foar &, & fadla o=
H owgity woar wigar fs 3 ge
gmam 7 frar @l @1 39 31 A G
w7 gaw Afus @a FgA 7 few g ar

(Nationalisation) Bill 272

T 378 €7 a<g ¥ a1 § §a71 & &7 ad
# afY aug aFar)

A A F g & gy FEAT FEW
fr ga ot Tefmreor A Afy somd 2
I gSAT ¥ ST AT E | FTIO AT §
fr @ar & go Far At Y g gw A
W1 EW 9EA & | WO a9E H g% RO 48 3
fe =it sfamdt 37 gfaaf o a3 @ & =
7% -3¢ qAefaqi g agrs fem o i
ag ¥ AN Aratadl & 3T A Flaa)
7 feem g s 37 & s =sffm
mg F gt & femr 70 ¥ 1 e
usagFw & qig w9 A fer gaEr &
fager fam @t g7 gfaai &t smemr o
I Fefea &7 41 zafed a0 &
i war wgm fr fae awg & amw
o wafagl &1 wamEar 2 @ § 99 avg
¥ g1 ufwfogi £1 o oF gea garen 2
& fFn a7 gfaa) ot Iaw 43 7 @A fa
AT | AWl @A ATY I § AW &) AEA

LA

a9 2y fFow s @t £ grew
arw w7 ogmA gt aqd , gawm
FIIT qgm &, &9 agrar 3, wfss
feafa ag & f s # Fazdt fat anadt
% &1 IHF AT FEAIOT FAA w1 AR
fom arar § 1 gEd DA G @, Fa g
¥ ncftaww ¥, S g1 8, Am A anfas
feafs st gf @ 70& A, magd A,
frar} & a7 a9@ & 99 95 41 ¥ =W
¥ asd § 1 ag fedt are ad 1 5 &)
t URmIO F @z ag gWA & @
0 3| wfed 7 AT 7 AT FEEAHIC AE
T asd f& agi W fafeszar &)1 gafeq
sz A A1gd & fmam & T Y qfF
fa w7 &1 3w @R sfewfal ¥
FEAT I AT AX S & @ g
FT gl § ag 97 9Fwar @, ag emw
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qrmEt g1t faad gaal § aetgar gy st
weTaE & wfa arear g

ik arg gt § ag W FgW Mgm
f& ol & @-o fgegod ) qu
garaan ¢ frar i 1 afea fam & F
for s 10 =@ & afes gmad w)
ufn fRuffra &1 & 37 97 ng @it fex
am famiz £ | w71 a® gR I g 57
Y Fafaai § fawg T 10enw & afas
qHEAT 27 ATIR R, A Emwwle &
e 9t & qg ot 77 w@r g 5 7 vafaai
ot & farg swmv oF w0 ¥ afos
qurawr &3 o W@ & gaw &0 ufw g
890 %o ZW w1y E A wa ¥ afaw
ufr ¥,20,37,678 =o& &3 w1 @ & few
¥ T OF FUL g1 W@ T3 A9 @ 2
o @iy mAdla faa wd gR a@ 9
faqrz &% 1 o I w1 @@, FUF
vy wya 1% & faa% il §, foere il
&, faasr faanfedd &, Foraa o i &,
&7 A o faaw g0 ® el R
FAZ w97 9z® T § W go & 1 v fead
ol safeh ¥ ag sTor 3 a@ ar @ @
faax qa @t & fon q=1 1 2w A0
21 aw FAE) AW oar @ faEw @@
GECIL IR GESR GIR e I |
g gant framt AT & s FAT
argm f& famt 73 gu i angA
5T |

ot T s - T 3 AT B
avgd & 7

st weT T@e fay o 3T ALY wmA d
gn SIEr 3 & e wgd §

g @1a 7 § afid e F aw
FnAre foa 10 7 AN D A9 AT ¥ w
§ ogarawr €, qagw@ A &1 gwaw
frgifea & ga0 am €8 am #1 enq
w39 fe ger dfaql 4 fags fral o ag
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frar o1 ot arma # fe At Aifan ag
sUA ar 1 § Ja¥ A1 9T 3z BA
wd 3a% fon srrama & &7 § ¥aq
10 sfama & a3 2ar arfg 1§ wrgm
fr gt avg & s zA AwS {9 1 fan
# awrg saF f& 97@ genin 0w 30T
ot OF @| F1 agEar nEga 2 ag may
& amfaal &1, femal &1, 81 emray
@rii 7Y fa® | &0 & F7 g7 @1t & Anraar
gt mfed st zza1 ¥ arg TaAAr A
¥ ATET & 1

K oF ara s =[gma oE A 9
FAIE EWILH TININT TF A E ¥
IAF HSTAT AT FIT FST-H7T FRAFOT
gz wy v ar REK s R ey
F]AT AFAT fF M eATT oF A qE,
I # A fagud A A enw ww
famr€ angh, qedt sy, Fqem £ qu
s 0 frawy wadt A feR ouw @
FTIORO FITT HA FB F317 F), AT AT
¥FT FTTRWA T 8T 47 &7 7 |

7MW & g § gy fasarw wae
st § ¥ A g fx faa gzaa ggea
F1 3 §T aidt Y 777 A 1 Fwr 1y,
FagTE @A faq garadl efeaw
1 ARA TP, FANA GUFA g4 3 fas
aaraadt dAifadi £1 mwa TmE g ST
TIiA F1 UcEiaFe fgar @, 37 sgw
1 "qEd A g At waefo gway v
a7 qr 2t 2 ag et o frafy § 399
7 g1 faadt e oo fadas & & 1 zam sie)
FAAT AT A€TA 2 WF A0AIT H, g}
9T AETAET TH A1 &) [°9f A 8 2 fw
T ganad F1 yAnfo €1 13 § zm7 349
zars 9% &, ®1 03 S 98 o 2 fasih
nEA IT @ TA ANKE Al §£7 fram @,
e ®YH ¥19 A1 73 W 72 4 305 afuw
qT AT ERY AIZE ) IH 9T A AITAT
o A anfzn
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e @t g@ frar 2 ag aurwEe &
wH F1 A7 az@ F o frar 3, gaa A
faorz fagr & add 1 gz w1, IFF
FREI Q1 FIAT YT wdE) & avay £
may wagn & agm fr @i Sfem
datgd frar s oz wedl & arg &
fam @1 ARGT FTE |

SHRI H. M. PATEL (Dhandhuka): |
find that this Bill is not a wery satisfactory
Bill and it is the more unsatisfactory in that
part of the Bill where the question of com-
pensation for the companies taken over is
dealt with only the amount is mentioned, and
no indication is given of the basis on which
that amount is arrived at. The Finance
Minister understandably refuses 1o give any
indication of this. But I hope he has
realised that even from his side of the House,
dissatisfaction has been expressed at  his
reluctance to explain the basis that he has
adopted, and that too is guite undersiand-
able.

SIIRI R. D. BHANDARE (Bombay
Central) ¢ Dissatisfaction  has been expressed
on this side so that the amount could be
reduced,

SHRI H. M. PATEL :  Whatever be the
reason for expressing their dissatisfaction  that
the broad basis has mot been indicted, the
fact remains that the basis ought to have
been indicated, and then and then and then
alone in this House we can consider whether
the amount fixed is a reasonable one, and a fair
one. When the Twenty-Fifth Amendment to the
Cuonstitution was discussed in this House, it was
clearly indicated that the object was not
exproprigtion,  that  private  property  still
remained and that although it would not be
justiciable, it would be the duty of this House
1o see that the amount given was fair and
reasonable.

How on earth can we just judge whether
the amount given is fair and reasonable, un-
less we are told the basis thereof 7 But it is
not possible 10 discuss this guestion further
except this point of view that this Bill pro-
pose to give amounts to foreign companies
on a basis, which is far more favourable to
the Torcign  companies than the basis that has
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been adopted or that appears to have been
adopted for the Indian insurance companies,
Why this discrimination in favour of the
foreign companics ? There was a time when
one objected to discrimination being exercised
by the foreigners against Indians. But here
our own Government chooses to discriminate
in favour of foreingners and against 1heir own
citizens. Why 7 Not only that, but this
process of discrimination is carried further
and is to be found as between Indian insu-
rance companies themselves, The additional
sum that was given [subsequently or that has
been proposed to be given does not in any
way remove that discrimination, On the
contrary, it deepens the mystery, for no clear
basis appears to have been adopted for giving
these additional amounts to the tune of Rs. §
crores odd to the various Indian insurance
companics.

I know that what I am saying falls cn
virtually deaf ears becouse there is no
intention whatsoever to remove this discrimina-
tion. I do necvertheless venture to hope
that the Finance Minister will indicate, will
endeavour to explain, why there is this dis-
crimination, or if he denies that there is any
discriminatlon, why that is so.

Having said this, | would make a few
observations in regard to the concept of the
General Insurance Corporation and the four
companie¢s which they propose to set up. The
Finance Minister has said in his speech that
the object was to instil a competitive element.
What particular type of competition does he
envisage 7 If he had indicated that, it might
have been po-sible to consider further how
this would be an advantage. What is the
kind of competition does he envisage or anti-
cipate that these four companies would indulge
in? Would they be allowed to quote different
tariff rates 7  Presumably, the Corporation
at the top has been set up in order to ensure
a certain measure of uniformity in regard 1o
tarifls and so on. If so, the object of com-
petition is very difficult to see. It is just not
clear how there can be any competition, unless
it is going to be compstition in the efliciency
of service 7 And how do you judge this effici-
ency of service T

I can foresee only one direction in which
perhaps there might be an  advaniage in
having four companies. You may be able 1o
try out experiments through these companies
in new arcas of insurance. You may try out
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in one area a crop insurance scheme, in an-
other a cattle insurance scheme and in a third
some other kind of insurance, arcas which
have not been covered hitherto and which it
is desirable should be covered. At the same
time, you may feel that the risk may be too
great 1o take it up over the entire couniry.
But I am afraid this is only my guessof a
possible idea that Government may have, but
it seems to me that on the wholc. the setting
up of four companies designed definitely 1o
compete, may well lead to difficulties in actual
practice,

1 do feel that this idea of setting up four
companies deserves to be given further con-
sideration. There is already the General
Insurance Corporation itself.  That Corpora-
tion could quite easily carry out any experi-
ments in limited arcas that they may desire,
You can ensure by various management

pendients petitiveness  in  efficiency
without having separate companies. Merely
to  have increased heavy overheads is not
necessarily going to be any advantage.
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holding corporation company and four
companies. In my humble opinion, all that
the Finance Minisier staied. while explaining
this point in answering the objection, was that
we have taken into consideration all the
various points raised by various Opposition
Members and we have come o this conclusion
that it will be better because it will give
healthy competition. If healthy competition is
the only point, let us examine what are the
people in general insurance going (0 compele
about.

Here, the premsum rates are fixed. This is
not a production industry or a concern where
four people are producing four goods of the
same type and salling them at dilTerent costs
so that there is an element of competition
involved, as to who does it more efliciently
and who produced things more efficiently,
What are you going to produce here ? You
have fixed the preminmn  rates and the people
who ore guing o insure arc going to insure
their house, factorics or other buildinge ut o
particular rate, and if there is a damage you
pay a particular compensation 1o those

You have before you the exp of the p . Tell me what is the competition
Life Insurance Corporation. Undoubtedly in this, The only competition that we knew
the type of insurance is different. Never- up till now in these wvarious compamies. in
theless, the LIC has functioned satisfactorily  respect of this we are going to have four - was

and efficiently without having to divide it into
separate companies although therc has been
pressure upon the Government to break up
the Life Insurance Corporation into several
corporations, it has been resisted, And to
my mind, the resistance has been wise, Why
then should we start in this case, ab initio.
with one corporation and four compnies ? |
know that there may be certain other difficul-

ties. It was suggesied by Shri Inderjit Gupta
that this was designed agninst  labour.
Certainly labour creates difficulries. But it
seems to me that there too it is time that

you faced up to labour friendly and squarcly,
and without doing so in roundabout manner.
If by having four companies, you imagine that
your ability to face up to labour will be greater,
I think that is & mistake assumption. 1 think it
would be far better 1o look into this gueition
solely from the point of view of efficient
management and I think from that standpoint
possibly one corporation and four companies
may well be a mistake.

SHRI VASANT SATHE (Akola): Mr.
Chairman, Sir, the first point that [ would like
to take is the point regarding this one

competition in underhand  dealings of giving
rebate.  Everyone would say, “*If you insure
with my company 1 will give vou 10 per cent™
and some others will say, I will give vou five
per cent.,” And another man may say the
maximum will be given. So, in both ways
there was corruption, Here also, if you
encourage competition in these four companies,
1 can understand if you can restrict them to
their own arcas and make them show their
efficiency. But you are going to allow them
to work in the entire country, That  will
mean there will be competition in corrup-
vion,  This is precisely what i will result in,

Another dangerous thing in  this is thai
you will create bad blood among the emplo-
yees, Supposing there are different profits n
diffcrent companics ; in  some companics,
because of the regions, being rich or having
some basic industries or bigger houses, better
profits may be earned. If they earn beller
profits, the employees n that company  will
say, “Give me a better wage, better salary
and a higher bonus and a share in your pro-
fits'" and so on. Once this is donc in
company, do you think you can stop thi

one
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in the case of any of the four companics
mercly on the ground that you have made a
lesser profit 7

Overheads will increase in cvery possible
manner that you can think of ; parochial
considerations will come in. Supposc a com-
pany having its head oflice in Hombay tries
to go and work in Calcutta and empiloys men
in Calcutta to compete. You can  imagine
the type of bad blood that will be created,
Therefore, 1 would beg of the Finance Minister
to consider this matter, T have seen not a
single Member who spoke for it in this House
except the Finance Minister, He has to stand
by whatever he said @ He is committed, for-
tunately or unfortunately, I am sure, left to
himself, if he was not a Minister but a Mem-
ber, probably he would agree with us because
the unanimous opinion here is : do not have
this competition in corruption ; please do
not encourage this.

SHRI YESHWANTRAO CHAVAN: 1
shall argue with you later on,

SHRI1 VASANT SATHE : We are  willing
10 argue. | wis wanting to see at least one
person. Even Mr. Patel—leave alone the
communists, you can say that they have
extreme views on the labour side —has said
that four companies should not be there and
one curporation would be more efficicnt. We
on this side are also of the humble view that
there should be one corporation.

Coming 10 the gquestion of compensation
may I submit that on one point 1 beg to
differ from some of our Triends who unwitting-
ly have asked the  Finance Minister to give
reasons and the formula and explain the
principles, You do not know what trap you
will fall in. Some people, some vested interests
precisely want the principles tn be  spelt out
s0 that they can later oo go to the Supreme
Court and say : look, this has not been done
in accordance with principles and therefore
legislation is bad and strke it down. Therefore,
although 1 have reservations as  far as  the
quantum and the whole principle of the fixa-
tion of the armount is concerned, 1 am one
with the Finance Minister on this : do not
spell out the principles or the formula, if
you want to save voursell within the frame-
work of the Constitution...(fnterruptions.)
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Otherwise, whatever goodness there may be,
even that will be frustrated and defeated in
the Supreme Court, What will you gain 7

After all, whatis the idea of compensa-
tion ? Whom do we compensate 7 It is a
fundamental question. In a socialist system
whom do we compensate ? 1 want to do social
justice cven to the capitalist. Capital formation
is there. 1 know how strongly and vehemently
critical is the Finance Minister of the un-
carned income, people who have accumulated
wealth, people who invested in this company
or industries like this, What do you do ? You
get premium from the people and utilise it
somewhere else and earn profits on that in-
vestment and carn here also in the form of
dividends. This is a fundamental question
and we will have 10 revicw and ask ourselves
what compensation are we going to pay and
to whom.

I would like to know from the hon,
Finance Minister what is the precentage of
middle-class shareholders in  various com-
panies, people who have invested less then
Rs. 5,000. Because, the idea prevalent in my
mind at least is that it is only the big houses
who have the maximum investment, But il
the majority of shareholders in these com-
panies are having sharcholdings less then
Rs. 5,000, if the compensation to be given by
you is going directly to those sharcholders,
then I would submit that there is an element
of social justice in that. But [ would like 1o
know what 13 the shareholding of the big
people and what is the shareholding of the
small or mediumn people.

1600 hrs,

PROF. MADHU DANDAVATE (Rajapur):
Sir, in this debate, criticism has been levelled
against the Bill fiom various angles, For a
person like me, it is very necessary that
I must identify my area of criticism Other-
wise, it would get mixed up with that eriti-
cism which is very critical of the very fact
of nationalisation of general insurance and
other credit institutions. 1 am one of those
who believe that even to a socialist, nationali-
sation might not be a panacea for all eccno-
mic evils of the society, AfMuent societies
can take a different attitude to nationalisation,
but developing countrics like India have 1o
take an altogerher different attitude, For
developing countries like India, who have to
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rely more on the concept of self-reliance,
nativnalisation of financial and credit institu-
tions which guide the direction of develop-
ment of this country, is a must. Therefore,
1 welcome the step of nationalising gencral
insurance as a correct step. Very ofien in
vague generalisations, our attitude and
direction is correct, But when it comes to
spelling out  details, we [(alter and fumble. |
think that is what has happened here.

1 do concede that quite a good number of
suggestions made in the Seclect Committee
have already been accepited, but quite a good
number remain yet to be accepted. 1 hope the
Finance Minister will adopt a flexible posture
and will not take it for granted that every
amendment moved in this House is to be re-
jected. If some amendments are accepled, they
will add more strength to the Bill and to that
extent the Bill become a powerful instrument
in accomplishing the social objective and
economic policies for which it is designed.

1 believe in decentralisation, But decentra-
lisation and what is being proposed here, I do
not think are co-terminous. Decentralisation
is always intended to add to efficiency and
to sec that ihe concentration of cconomic
wealth and power is avoided. My mind is
quite open io this experiment  of four com-
panies. If we really find that as a resalt of
four units cfficiency can be stepped wp and
we can bring about the end of greater and
greater concentration of cconomic wealth, in
that case, my mind is quite open. But I have
my own doubts, Since the tarill rate and
premium rate arc going to be identical, |
feel ihal the very pious ohjective with which
the Finance Minister tries to approach this
experiment of four unils 1s not going to be
fulfilled. If the taril and premium rates are
going to remain the same, splitting corpora-
tion into four units will mean, of course,
competition, but will it be healthy competition
in which the efficiency of the business will go up
or will it be a competition in which really
the Ip ives will be enh d manifold ?
There 1 fully agree with Mr. Sathe that if
this cxperiment is taken up with the rest of

the consid < the same,
efficiency which is supposcd to be associated
with the experi tof d lisation, is not

going to be achieved. I feel that the cxisting
malpractices will multiply manifold. You are
aware of the fact that there is a system of
fictitious agents. One does not know where
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they are and who they are. Rig house re-
presentatives say, these are the agents and
payment should be made to them,

So many fictitious agents are there and
through them a lot of malpractices in busi-
ness are going on. | do  not  think  these
malpractices will be put an end to. On the
other hand, 1 feel these mwalpractives  will
grow. Therefore, some sort  of centralised
direction has to be given and the loopholes
and malpractices removed.

While dealing with this problem the repre
sentatives of employees used a wrong  term
in their memorandum. They wanted 10 have
4 ‘muenolithic corporation® ; in fact, that term
has got a bad odowr We can have “'a  single
autonomous corporation”. Then probably some
of the difficulties can be eliminated.

There is another important aspect. If
we arc going to have four unils as proposed
in this Bill, apart from the malpractices the
overhead expenses will be wvery  large, the
cstablishment charges will be very heavy as o
result of which profitability will go  down.
It is not only & private entreprencur  but
even the public scctor indusiry has to  think
of profitability. If the overivead charges go
up 1o a very great extent, that will decrease
the profitability. That aspect has 10 be 1aken
inlo account.

Thzn there is another  aspect which s
very imporiant from the point of  view  of
employces. If there are four unns Tunction.
ing, with the best of efforts it will not be
possible 1o ensure uniformity of emoluments,
standardisation of wages, security of jobs
ctc. Since the profitability of diferent  units
wuuld be dilferent, with the best of intentions to
maintain the uniformity of wage structure,
economic benefits and social security, you
will find that there is a definite disincentive
o raising the efliciency of this business due
to ununiformity of wages. So, wc  should
view this from that angle also,

Coming to compensation, though the word
“eompensation™ nowhcre is there and il is
only an amount to be paid for whalever we
scquired, even though we have discarded
that word in the Constitution, everybody is
using that term. llere | feel that some
principle has to be evolved | do not agree
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with Shri Sathe that if we try to cvolve a
principle then we will get stuck, 1 feel some
principles have to be cvolved so that the
social aspect will be attended to. It is not
only the vested interests that are interested
in sceing that concrete principles arc evolved ;
the middle class shareholders would also like
io see that some concreie principles are
evolved for working out the amount to be
paid.

1 am sorry to say that soms of the con-
crete proposals placed  before  the Select
Committee were not accepted in the final
report, In  fact, two principles were
enunciated One principle was that five
times the average of the net profits of
the years 1967, 1968 and 1969 be given as the
amount for the business acquired. But a
more concrete  formulation was suggested,
which meets with social justice aspect. My
hon. friend said that we have accepted private
property and expropriation is not to be
indulged in. I am not one of those who
adopt a doctrinnaire view on property. So
long as property does not outlive its social
obligations, it functions within the framework
of social welfare, such property need not be
touched, It is only when property outlives
its social utility and becomes a challenge that
certain restrictions have to be put on it.

SHRI K. P. UNNIKRISHNAN
(Badagara) : Should property be limized 7

PROF. MADHU DANDAVATE : 1 am
making & distinction between two types of
property, In this sense, I feel, it is not
merely the question whether private property
being expropriated or not. Some form of

expropriation is there, Hut when we are
going to pay a certain amount, is it not
possible for us to accept a principle 7 What-

ever 15 the "paid-up capital”, we should
accept that as the basis for payment of what
you call as compensation or the amount to
be puid as a legitimate amoun'. 1 think. Wf
that is accepted, the social justice aspect will
be served. I we take concrete statistics into
account, it is & fact that, as far as many
share-holders are concerned, they have
actunlly derived such fat dividends that so far
as the face value is concerned, it is completely
surpassed and, this being a situation even on
the basis of statistics, I think, it will be
possible for us to ensure that as a legitimate
basis, the paid-up capital is accepled as the

AUGUST 28, 1972

(Nationalis.tiony Bill 284
amount to be paid for business acquired.
That will be a fair basis for the payment of
compensation,

When  the  Twentv-filth  Constitution
Amendment was aceepted—many of us had
supported the Twenty-fifth Amendment  just
as we supporied the Twenty-fourth Amend.-
ment—we always said that these are the
cnabling Bills.  Ultimately, the fest of the
Bills will be how these Bills are harncssed and
utilised,

Sir, 1 have little time at my disposal,
I would like to take only a minute more to
stress one more aspect which is very impor-
tant from the point of visw of employees
also. Security of job, stundardisation of
wages and the problem of bonus are all
related problems, As far as bonus is con-
cerned, the gencral policy cannot be included
here because it is the Bonus Act in the
amended form that will have to give the
direction,  As far as uniformity of wages and
emoluments are concerned, and also the
assurance of job  security, 1 think, the
conditions that are absolutely essential will
not be fulfilled by the present form of Bill,
Therefore, 1 fecl that certain provisions which
are there will have to be radically altered,

Sir, some of us have given amendments,
While concluding, | must say, that adequale
lime was not available for us to submit
amendments to the Bill. Wc have already
submitted some amendments, 1 hope, if a
few minutes’ delay is there, probably a rigid
attitude will not be taken and those amend-
ments will be admiued. On the basis of
those amendments, we have concretised the
proposals as t0 how lacunae can be filled.
I would very much like the Finance Minister
to go carefully through the amendments.
Generally, our experience unfortunately in
this House has becn that amendments are
Just put to vote—they are circulated earlier—
and only the Amendment No. so and so is
put to vole and, generally, it is taken for
granted that the amendments moved by the
Opposition are to be rejected. 1 hope, that
will not be done here.  Very often, it happens
50, As far as [ am concerned, my ultitude
in this House has always been issue-oriented.
If we find any progressive measure of some
issue coming from the Treasury Benclbes as
having an  lement of radicality, we have
supported that measure. | am not a blind
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Oppositionist, 1 am only opposed to politics
of vested interest, not opposed to everything
that comes from the Treasury Benches
Therefore, here, 1 would say in the end that
the Finance Minister should carcfully scan
all the amendments that have been submitted.
Some of the amendments are bound to
strengthen the Bill which he has already
moved for consideration.  If those amend-
ments are accepled, many lacunae in the Bill
will be completely eliminated and some of the
difficulties as a result of lacunae in the Bill
will be completely removed and the efficiency
of this field of industry will he stepped up.

1 support many of the provisions of the
Bill, of course, with the hope that some of
the amendments moved by the Opposition will
be accepted 1o sirengthen the Bill,

SHRI D. D. DESAl (Kaira) : Mr,
Chairman, Sir, | rise to support the Bill. 1
understand the Bill has been undertaken for
the benefit of the Indian people. Analysing
the various measures under the Bill, one can
easily say that the controversy which has becn
created is not necessary, There has been
some mention about the quantum of compen-
sation. Some Members have been rather
sceplical about the way in which ‘he com-
pensation has been worked out. But anyone
who is aware as to how the capital, reserves
and dividends are paid or made, he would
casily be able to judge the reasons for pro-
viding the compensation which has been stated
therein.

There is the capital which was subscribed
probably several years back. The Finance
Minister said that the rupee today is 042 p.
worth and, to that extent, nearly 2} times the
amount is, in any case, due for the invesi-
ment made some 20 to 30 years back. The
reserves are made after payment of the taxes.
Taxes are paid according to the laws enacted
by parliament. In other words, ncither the
capital nor the reserves are illegal amounts
earned by the sharcholders. The Gowernment
of India is a party to their providing these
items.

Then there is the question of dividend.
We all know that therc have been certain
dividend resirictions. There has also been
a certain tendency to  build up reserves
restricting dividends. To  this  extent, if
dividend alone is the justifying mecasure, i
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cannot be accepted as the basis for com-
pensation,

Then there is the question of capital and
reserves and the compuiation of share value
in relation 1o the wealth tax  assessment  that
the Income tax Department of the Minisiry
makes. The same people are asked what is
the hreak-up wvalue of a particular share.
Therc are criteria laid down in the laws, I
those laws were applied, the compensation
which would have been payable would hawve
been far more.  Therefore, what we are
paying under the present circumstances is &
reasonable price and not something which is
unrelated to the realities, In fact, if we had
felt that the amounts which we werec paying
were rather on the high side, then we would
not have thought of taking over the shares
at the present rates. Then there have been
stock-holdings by small people, But, 1 be-
lieve, the principal holders are LIC and public
institutions.  Therefore, the greater amount
of benefit is likcly to go to the Government's
own Organisations.

There is also  another item in the Bill
relating to the scope of business or siruciural
matter. | would request the Finance Minister
to let the Stares do their part of the insurance
job, This is a service-oriented industry
wherein a certain amount of diréeiness, a
certain amount of work relating 10 paymenits
of ¢laims and so on, is involved ; in some
cases the asscssments are (o be done on the
spot and calculations regarding the rates are
to be worked out immediately, The States
already underiaking certain additional func-

tions not stated under section 35— since
revised to 36 In this category, | have not
seen  items  covering cooperative socicties,

State Bourds, panchayats and those sorts of
local organisations. Whatever the areas,
where the States are functioning already, they
may be permitted because it forms a subs-
tantial part of the revenue of the States and
the States arc principally responsible for
providing at times the capital,

Then there has been some mention regard-
ing the four divisions in the set-up, There
have been some complaints thal, if four bodies
or companies are cstablished, there will be
loss, there will be certain under-hand practices
and increase in costs. | do mot believe in
this because this is basically a service indusiry
and we all know that where we have today
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monopoly, whether State or private, the
monopoly itsell is creating certain  difficulties
for the public.  We have 1o judge everything
from public point of view just as we talk
about the public point of wiew in regard 10
natiomalisation.

Our  Communist friends have world
reputation for paying cxcellent compensations
when deals by Communist countries are done.
They want that their credit worthiness and
reputation should be kept high. When it
comes to India, 1 do not know why those
people feel sorc about maintaining certain
ethical standards. After all, India is a part
of the world and if we expropriate things,
then we are not likely to attract much admi=
ration and faith from other countries of the
world.

Therefore, we have to behave in a manner
which would be in line or in consonance with
the gencral standards or ethical standards all
the world over and to that extent, even if we
temporarily feel that some amounts or
certain figures are not determined on axaction
basis and act wrongly, we feel that such things
are not likely to create our image or credit
worthiness in the international field.

Lastly,
employees,

there has  been & question of
I believe that there should bea

reward and penalty. [If anybody works
better, he should be rewarded,  On the other
hand, if anybody dors not work, then,
naturally, he must be penalised 10 that
exient.  Even out payments just for the sake
of giving benefit of uniformity is likely to
result  in  inelliciencies. Thercfore, the

Ministry should be congratulated for haviog
provided for four scparate competing divi-
sions, that is, four separale companies.

In these companies the service conditions
could be dependent on the revenues and the
revenues would be dependent on the service
these people offer and give 1o the customers.
In any part of the world, the customer is just
not a king but the emperor and if the ladian
people are to be treated by the Gowvernment
diflferently, say, like beggars, then these
organisations are not linely to attract much
admiration, but if we have competitive bodies,
competing organisations, then we might stand
a better chance of fulfilling what we  have
promised o the people.
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SHRI P. M. MEHTA (Bhavnagar) : Sir,
I welcome this measure. This measure is
a step forward in the right direction and such
like measures will ultimately fulfil the socio-
economic objectives of this country.

But, Sir, it is very strange that the Govern-
ment have not given any consideration 1o the
useful suggestions made by some members of
the Selcct Committee.  In this House also, to-
day, almost all members except Shri Chavan
and the last speaker, Shri D, D. Desai, all
opposed the idea, of formation of four com-
panies. I need not repeat the points or elaborate
the points because my friend, Prof Madhu
Dandavate, has eclaborately dealt with the
point.

The formation of four companies will
ultimately result in top-heavy administration
and all the corrupt and malpractices which are
prevailing to-day in the general insurance
business will continue 10 fiourish. Therefore,
1 would appeal to Shri Chavan that we should
reconsider this point and I think he will come
out with the eppropriate amendments to form
one corporation,

My second point is about compensation.
I we go through the report of the Joint
Commitice, it appears that the Government, at
the last minute d t to the schedule of
the Bill, have surrerdered to the pressure of
the big houses and they have not given any
formula or any principle or aoy basis for
calculation of this compensation ..

PROF. MADHU DANDAVATE
should surrender to this big House.

: They

SHRI P, M. MEHTA : They are in the
habit of surrendering to the big business houses,
you know. 1 had mentioned only the other
day that they are talking of curbing th: mono-
poly but they have given licences to Birlas in
the last year fourteen licences for new projects
and 13 licences to the Tatas for the expansion
of their companies. So, this is nothing new
which we see from the report.

The other thing is : They have favo-
ured the forcign dominated companies.
Regarding the amounts to be paid to the
Indian and foreign insurance companies for
the transfer of shares of each Indian insurance
company and in the case of forcign  insurance
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companies for the transfer and vesting in the
Central Government of each such undertaking,
no clarification was given io the members
of the Joint Commiltee by the Govern-
ment of the basis of or the principles
underlying the determination of the amounts,
There is discrimination also between the for-
cign companies and the Indian companies and
while they have said morc amounts to the
foreign companies, the reasons are no known

to us. The reasons are best known to the
Government only. I hope Mr. Chavan will
clarify it.

This Bill provides power to transfer the
employees of one company to another company
an it vests the power in the Central Govern-
ment, This is highly objectionable. After all,
you are nationalising the insurance companies
and you arc forming a corporation. How is
it that you are asking the power to transfer
the employees of ome company to the other
company or from one corner of the country to
another corner of the country ? This measurc
will be grossly misused by the Government,
My fear is, it will create viclimisalion and
ultimately this transfer power of the Govern-
ment will create hardships to the employees.
So, 1 hope Government will consider this point
also and delete the proviso from the Bill.

Regarding the question of corruption, you
arc well aware of the fact that there is a lot of
corruption today in this particular line of
business.  Fictitious agencies of the big houses
collect rebates not allowable under the Aet.
These things are going on. If this idea of
having four companies continues, this sorl of
corruption is not going to end. It will only
increase.

These arc the three or four points that |
wanted 1o mention. I hope that Government
will give due consideration 1o these points
submitted by all the Members., Thank you,

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : Sir, 1 must

say, the discussion was certaioly very
interesting and useful...
* PROF. MADHU DANDAVATE : And

also acceptable.

SHRI YESHWANTRAO CHAVAN
Whatever is reasonable is always acceptable.
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What is acceptable has alrcady been accepted,
The hon. Member, Shri Dandavate staried
with a compliment to the Government that
they have been very flexible in the Selegt
Committee.  In the Scleet Commitiee stage
when we considered these matters. | agreed 1o
accept as many amendments, I thought 1 could
avcept as being reasonable.  Well, I do my
wani to anticipate the discussion on  1he
amendments now. When we come to the
discussion of the amendments on merits we
can consider whether there is any acceptable
amendment, But, any amendment which is
going to change the character of the Act
itself mow at this stage is unthinkable.

The debate generally concentrated on three
or four important points, One is about com-
pensation. I dealt with this question in my
introductory speech, and ! gave ithe tvpes of
arguments that were advanced at the time of
discussion of the question of compensation in
the Select Committee level, It is not compensa-
tion, but it is ‘amount’ that we are paving
according to the Constitution.  But, il the idea
is that nothing should be given, certainly
Government cannot accept that position.

Some people merely merely think in terms
of crores and they say *How big an amount
is being paid®, There are ncarly 107 insurance
companics including foreign insurance com-
panics which are involved in this, and this
compensation is to be paid to the sharcholders,
Some Members did try to compare, particularly
Shri Indrajit Gupta compared, the compensa-
tion paid in the case of ihe hie insurance
companics with that in the case of the general
insurance companies, But they forgm the
fundamental differcnce between life insurance
business and the general insurance business.
The profit or benefit in the case of life in-
surance goes to the policyholders, In the case
of gencral insurance, really speaking, the owner-
ship vests in the shareholders. So, naturally,
the compensation has to be paid to the share-
holders.  Therefore, the amount which we are
thinking in the case of general insurance is
bigger because the ownership is scattered.

16.32 hry,
IMR. DLPUTY-SPLAKER in the Chair)
Shri Vasant Sathe wanted me to tell him

the exact number of people involved in the
insurance companies. | have not got figures



291  General Insurance Business

{Shri Yeshwantrao Chavan]

for all the insurance companies, but 1 have got
seome sample fgures which T would like 1o give
te the hon. Member; Shri Indrajit Gupta had
also raised the same point, Therclfore, [ have
tricd 1o get some information, and 1 shall
give the information about six or scven typical
insurance companies,

In the case of British India General, the
number of sharcholders who have shares less
than Ks, 5000 is 2480, and they form 98.3 per
cent of the total number of shareholders. In
the case of Concord of India, the number of
sharcholders in 302, and they forma percentage
to the total, which is 90.7 per cent. In the
case of Hindusthan General the number of
shareholders is 220, while their percentage to
the total is 86,3 per cent  In the case of New
Great, the number of shareholders is 1468,
and their percentage to the total is 96 per
cent,  In the case of MNew India, which is
one of the largest companies, and which is an
important and well run company, the number
of shareholders having less than Rs, 5000
shares is 19468, and their percentage to the
total is 96 per cent.  In the case of Ruby, the
number of sharcholders having less than
Rs, 5000 shares is 903, while their percentage
1o the total is 81 per cent. So, from these
figures, hon.  Members may realise what the
pasition is.  Whether these people who have
shares of Rs. 5000 or less are rich or over-
rich is something on which [ cannot say any-
thing, but their interest in the company
certuinly is less than Rs. 5000. It may be
that most of them are likely to be middle
class people. So, if we arc paying some reasona-
ble amount to them [ am not using the word
seompensation’, but ‘reasonable amount” there
is nothing wrong about it.

SHRI1 5. M. BANERIJEL : Are they not
holding shares clsewhere, or are they holding
shares only in the gencral  insurance com-
panies 7

SHREI YESHWANTRAO CHAYAN : | do
not know; so, | cannot say that. It will be
very difficult to make that kind of statement.
Possibly, they may be holding sharcs some-
where ¢lso also, 1t is quite possible that there
may be some people who are holding some
shares only in the insurance companies.

SHRI SOMNATH CHATTERIJEE : Will
those who hold shares up to Rs, 5000 be  paid
in full ?
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SHRI YESHWANTRAOQ CHAVYAN : No,
not in full it will be in proportion to the
amount that is paid to the entire company.
My point is that some hon, Members, had
said that we should not make any payment
at all. My answer to that argument is
that we just cannot take that position.
That was one line of argument which was
made about it.

As regards ths formula, some hon. Mem-
bers repeated the same point and asked what
the principle was and what the principle was
not. 1 think Shri Vasant Sathe has replied io
that question very ably, and I do not think
that I need go ioto it  But certainly the
questions of dividend, the questions of assels
minus liabilities, questions of profiability, all
these factors had to be taken into account,
while fixing a certain amount, These were
eertainly taken into account while even changing
the schedule at the Joint Committee level,

When the Joint Committee accepted this,
they accepted it aflier full consideration of
the problem. Some members did not agree so
that, But the Joint Committee is a body of
Parliament which has approved these amend-
ments. Therefore, I cannot say that Parliament
has not applied its mind. The Joint Committee
is certainly a judicial committee in this matter
and they have 10 take a judicious view of the
thing. The Joint Commilttee have taken a
judicious view and come to these conclusions,
I do not think 1 need add anything to this
point agaio.

PROF. MADHU DANDAVATE: He
said that he would refer 1o the amendments
alter looking into them afterwards. 1 just
wanl to point out that in the morning the
Speaker had said—of course, there was a lot
of trouble at that time going on in the House—
that amendments would be accepted till 3 P.M,
and a little delay does not matter. This is on
record, All my amendments have come by
3.15. In view of this, Deputy Speaker’s
statement that my amendmenis cannol be
accepted is very unfair,

SHR1 YESHWANTRAO CHAVAN: |
kave no objection. The Chair can decide.

MR. DEPUTY-SPEAKER : 1 also did
not intend to be rigid (/nterruption). Order,
please. You do not allow the Chair to say
anything in peace. At this moment, there
are quite a number of amendments,
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PROF. MADHU DANDAVATE : There
are 8.

MR. DEPUTY-SPEAKER : The hand-
writing is so difficult that we have not been
able to decipher it. All the amendments that
were given upto 3 P.M. have been cyclostyled
and circulated. Your amendments have not
been circulated so that at the time you move
them, they will have to be read out to the
House. My difficulty is that they are not
just one or two; they arc many and the hand-
writing is difficult 1o decipher, [ do not know.
We will see about that,

PROF. MADHU DANDAVATE: We
told the Speaker that it is not poscible...
MR. DEPUTY-SPEAKER : We shall

see when the amendment slage comes. Perhaps
if you had only written in more legible hand-
writing, it would not have been difficult.

PROF. MADHU DANDAVATE: My
handwriting is better than so many others'.

MR. DEPUTY-SPEAKER : That is the
difficulty with the handwriting of all professors.

SHRI YESHWANTRAO CHAVAN : |
said we can certainly consider the amendments
on merits when we reach that stage. That does
not mean that I am not going to accept amend-
ments. | also said that any amendment which,
is going to change the character of the legis-
lation at this stage_is wvery difficult for me to
accept.

PROF, MADHU DANDAVATE : Merit
should not be ignored.

SHRI YESHWANTRAO CHAYAN : No.
In principle, | agree with that
The next point is about the proposal to
have four companies. | know that it is not a
very fundamental problem for me also. This
is not an issuc on which we can say that we
have goi fundamenial differences. It is a
question of making a new approach to the
problem, when you are (rying to judge
the performance and the field of com-
petition, 1 am afraid people are still prisoners
of the past. They only think in terms of
premium cutling, corruption and other things.
Even in a y, in &
socicty, there can be a competition in giving
betier service to the customer. 1 do not under-
stand why there is & misgiving on this. There
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is no question here of cutting premium  ele ;
but certainly it Is a qusstion of the Corpora-
tion giving better service 1o the poople,  Mere
nationalisation does not mean improvement
in the service lo the customer. Even today
I hear complaints about the nativnalised banks
hecause 1he standard of service to the custo-
mers is somewhat deficient,  So when 1 say
there would be competition, T certainly mean,
let us try and look to the future. The com-
petition will be in giving better service 1w the
people,  We are not going to conline our
activities merely to the field in which the
present general insurance is operating. We
will have to go to somenew areas, As | had
said whilc moving the Motion in connection
with the previous Bill, in days to come we
will have to go into new arcas of social
service. In the case of agriculture, possibly
we will have to do something, not immedia-
tely perhaps. But certainly these ure the areas
to be tapped. You arc creating a new instru-
ment to approach the new problem of general
insurance in a new manner. Therefore, it is
much essential that we have the idea of
competition as fur as service to the customers
is concerned. We merely look 1o the past,
how one company tricd to compete with the
other by :ulting premium, Irying o corrupt
and bribe peaple 1o be their customers -as if
this is going to be continued  You are  forget-
ting that you arc nationalising the industry.

When you arc nationalising an indusiry,
you are making a qualitative change in i,
and when you are making a qualitative change
in it, certainly you expect certain new
functions and standards from  them. When |
say there is an clement of compelition, 11 is
nol a competition in premia. This, really
speaking, will be a compelition in  positive
service to the customers and attracting custo-
mers on the basis of efficicncy and service to
them. Many hon. Mcmbers have asked me,
Which is the field you are thinking in fcrms

of competition ? This is the most important
ficld in which I am thinking in term- of
competition.

But, at the same time, as | said, this is
not something very fundamental. After the
working of the corporation, if onc agun
comes back to the feeling that it is not
working in the way it should work, Parlia-
ment can always conuder it. 1 am not
standing on any gquestion of prestige Bui, at
the present moment, | am certainly committed
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to it, that it is necessary to make a goat
this idea and see how we can make compe-
tition in giving qualitative service to the
customers, in the general insurance field.
That is the next point.

Some hon. Members made  certain
suggestions, One comment was about trans-
ferning people from one corporation or one
company to the other.

SHRI SOMNATH CHATTERIJEE : You
have accepted the amendment.

SHRI YESHWANTRAO CHAVAN: 1
have accepted it.  There is unnecessary misun-
derstanding.  As a matter of fact, the idea
was that it can only be donc at the wvery ini-
tial swmge, when tbe corporation is formed
and when, at the higher level, certain talents
are to be distributed in different companies,
and if somebody refuses to come, the Govern-
ment will also have that power, We do not
want anybody 1o feel that the Government
is superimposing itself on the corporation, and
I accepted that criticism, and 1 have myself
brought the amendment to the effect that in
the place of the Central Government there
will be the corpuration. S0, Mr. Dandavate,
you can sec that I am reasonable wherever a
criticism is acceptable on merits.

SHRI S. M. BANERJEE : After 3 O'
clock.
SHRI YESHWANTRAO  CHAVAN :

When 1 saw that such an amendment has not
been moved, | moved onc.  (/nterruption)
If you had moved that amendment, [ would

accept it. 1 will not move again ; I am not
bothered. But 1 &id try 1o see if anybody
has moved that amendment to that effect.

When 1 saw that nobody has moved, 1 thought
it better to move it.

SHRI P, M. MEHTA : My amendment
was to delete clause 2! and re-number the
subsequent clauses.

SHRI  YESHWANTRAO CHAVAN :
You are trying to deleie the entire clause. [
am not deleting the entire clause. 1 am sub-
stitu ing, in the place of Government, the
corporation,
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These are the two or three important points
which I wanted to make. I do not think
it needs a very claborate answer as far as
compensation is concerned...

SHRI VASANT SATHE : Now that we
arc going to have lour companies to compete
healthily, I hope there will be no competition
in terms of their emoluments and wages, otc.
Will they be clarified 7

SHRI YESHWANTRAO CHAVAN :
There should not be any competition. I wish
on the workers® side —you are a trade union
leader—you had betier assure me that there
will not be any competition.

PROF. MADHU DANDAVATE : I
You pay less wages, we will demand more.
(Interruption)

MR. DEPUTY-SPEAKER : The ques-

tion is :
*“That the Bill to provide for the acquisi-
tion and transfer of shares of Indian
insurance companies and undertakings
of other existing insurers in order to serve
better the meeds of the economy by secur-
ing the development of general insurance
business in the best interests of the com-
munity and to cnaure that the operation
of the economic system does not result in
concentration of wealth to the common
detriment, for the regulation and control
of such business and fof matters conoect-
ed therewith or incidental thereto, as
reporied by  the Joint Committee, be
taken into consideration.™

The motion was adopted.

MR. DEPUTY-SPEAKER : As I said,
I do not want 10 be rigid. We will accept
Mr. Dandavate’s ameadment although receiv-
ed late. You bring them up here please. If
I can read and decipher them, well and good.
If 1 cannot, 1 will just put them to the
House.

Now, there are no amendments to clause
210 6. The question is :

“That clauses 2 to 6 stand part of the
Bill."

The motion was adopred.
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Clauses 2 to 6 were added to the Bill.

Clause T—(Transfer of Service of
existing employees in certain cascs)

MR. DEPUTY-SPEAKER : There are
amendments given notice of by Shri Somnath
Chatterjee and Shri S.M. Banerjee. Arc you
moving them 7  They have been circulated,

SHRI SOMNATH CHATTERJEE : 1
move :

Page 5, line 15—
add at the end —

“but such alteration shall not be
less advantageous to such officer or
employee’ (1)

SHRI S. M. BANERIJEE : | move :

Page 5—
omif lines 31 to 36. (8)

MR. DEPUTY-SPEAKER : Mr. Danda-
vate's amendment is not before me. That is
the difficulty. Why don’t you bring them
up ? We are held up because one amend-
ment is not here. Well, [ think it is better
we adjourn the House for some time until all
the amendments are ready.

Why don't you bring them back ?

SHR1 S. M. BANERJEE : | have moved
my amendment No. 8.  You are not allowing
them to go to a court of law,

MR. DEPUTY-SPEAKER : Shall we
edjourn the proceedipgs for  sometim: until
Mr. Dandavate’s amendment comes? It
creates difficulties for the Chair. Members
have lo give notice before 3; they should
send them in time so that they could be
circulated, They do not give them in time.
These are the difficulties. [ do not kmow
what the number of Mr. Dandsvate's amend-
ment is.  Shall 1 put...

*SHRI 5. M. BANERJEE : My amend-
ment No. 8—1 have moved. That sub-clause
of clause 7 does not actually preclude him
from going to a court of law. But I request
the hon. Minister to kindly let us know why
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there is this provisien, The clause reads :
“‘Notwithstanding anything contained in
the Indusirial Disputes Act, 1947 or in
any other law for the time being in  foree,
the transfer of the services of any oflicer
or other employce... shall not entitle any
such officer or other cmplovee 1o any
compensation .. and no such claim  shall
be entertained by any court, tribunal or
other authority ™

My submission is that an employee s
denied his right under article 311 or the right
of natural justice under article 226, by which
an employee is authorised even to go before
the Supreme Court. By this cluuse we say
that employees of the general insurance cor-
poration could not possibly approach any
court of law. 1 request the hon, Minister to
reconsider this matter, and think de move and
take legal opinion whether this will bhe an
infringement of the fundamental right, whether
this is not in consonance with our ueclured
policy on fundamental rights guaranteed
under the Constitution. Therefore, | have
maoved this amendment.

SHRI SOMNATH CHATTERIJEL : 1
have moved my amendment No. |

As | said, my amendment is for the
addivon of a few words at the end of sub.
clause 1. Clause 7 says that after the trans-
fer of tne existing cmployeces in certain cases
they will be governed by the same terms and
conditions but that their terms and conditions
can be altered. What we want o provide
here is that such alterations shall not be  less
advantageous 1o such  officers o employeos.
It may be said that there may  be  highly paid
officers and it may not be necessary o conti-
nue then. But there is & provision 10 put
an cod to onerous contracts and under that
the corporation can get rid of those employees
or suitably alter their terms and conditions. The
ordinary employees «hould be given the statu-
tory assurance that their terms and conditions
and remuneration would not be altered in a
manner less advantageous to them, Al lcast
1 should like to have an assurance from the
hon, Minister on that. At least that part,
s0 far as ordinary workmen and cmployees
are concerned, should be accepted.

PROF. MADHU DANDAVATE : 1beg
to move :
“Clause No 7(3) should be delcted.” (36)
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SHRI YESHWANTRAO CHAYAN
The purposc of this clause is very obvious.
As we have to re-structure the present in-
surance companics we have got at the present
moment 107 insurance companies which we
have to convert into one corporation and four
companies-naturally it would be necessary 1o
trar:sfer  people.  Therefore, what we have
done is, in such cases, people should not go to
the court and delay the whole process of re-
structuring and integration. Therefore, we have
said that they will not be able 10 go to a court
or tribunal.

SHRI S. M. BANERIJEE : But nobody
can be stopped from going to court under
article 226.

SHRI YESHWANTRAO CHAVAN : 1
cannot take away that right. That is a different
mazter.

About the other point, this question was
raised at the the Select Committee level. [ had
given an assurance there and 1 certainly would
like to repeat it here that at least in the case
of Class 11l and Class IV employees, their
interests, i. e. their existing saluries, will be
protected, In view of what | have said, 1
cannol accept the amendmenis.

MR. DEPUTY-SPEAKER : | will put
these amendments Mos. | and 8 and 36 of
Prof, Madhu Dandavate to clause 7.

Amendments No. 1,8 and 36 were put and
negatived.

MR. DEPUTY-SPEAKER : The question
iS...

SHRI S. M. BANERIJEE : You have
mentioned the name only of Prof. Dandavate.
You have not mentioned my name.

MR. DEPUTY-SPEAKER : Suddenly you
wake up and say that you heard only Prof.
Dandavate’s name. If an alert member like
Mr. Banerjee day-dreams, then | think there is
something very wrong with us,

The question is :

“That clause 7 stand part of the Bill."
The motion was adopied.
Cluuse 7 was added to the Bill.
Clauses 8 10 10 were added to the Bill.
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Clause 11 -(Amcunts to be paid for
transfer and vesting of shares or
underiakings)

MR. DEPUTY-SPEAKER : There are a
number of amendments,  Mr, Chatterjee, are
you moving all the three of your amendments 7

SHRI SOMNATH CHATTERJEE : Yus,
Sir.

MR. DEPUTY-SPEAKER : Mr. Naik is
not there. 1 do not think there is any amend-
ment by Prof. Dandavate lo this clause.

SHRI SOMNATH CHATTERJEE : 1 beg
o move :

Page 6,—
Sor lines 40 10 45, substitute—

“11, (1) for the transfer of the shares
of each Indian insurance company to,
and westing in, the Central Govern-
ment, under Section 4, there shall
be¢ paid by the Central Gowvernment
to the Corporation such amount as
will be required to pay o the mem-
bers of such company whose total
share holding does not exceed twenty
five thousand rupees in value to the
extent of their respective share hold-
ing nat exceeding such value.” (2)

Page 6 and 7,—

for lines 46 to 49 and lines 1 and 2 respec-
tively,~ substitute —

“{2) For the transfer to, and vesting
in, the Central Government, under
Section 5, of the undertaking of
each existing insurer, who is not an
Indian insurance company, there shall
be paid by the Central Government
to the Corporation, for payment to
such existing insurers, suhject 1o sub-
section (1) of this section, one thou-
sand rupees for each such such in-

surer.” (3)

Page 7,—

afier line 2, insert--
"“(3) For the transfer  to,
and  vesting in, the Central



301 General Insurance

Business

Government, under Section §, of the
undertaking of Life Insurance Cor-
poration in so far as it relates 10 the
general insu.ance business carried on
by it and of an existing insurer who
is a Co-operative Society and of an
existing insurer not falling within any
of the foregoing provisions in this
section, there shall be paid by the
Central Government o the Corpora-
tion, for payment to the Life In.
surance Corporation and to an
existing insurer covered by this sub-
Section, the amount specified against
such insurer in the corresponding
entry under column 3 of Part A of the
Schedule™ (4)

Clause 11 deals with the amounts to be
paid for wransfer and vesting of shares or onder-
takings, There are two sub-clauses, the first deal-
ing with Indian insurance companies and the se-
cond dealing with the foreign insurance compa-
nies cooperative societies, etc, We did not have
the detailed break-up of the shareholdings
the percentage of small  sharcholders eic.
Only now the minister gave us some sample
figures. We have provided in clause 11 that
only certain (ypes of shareholders will be
paid compensation and only fur payment to
them monies will be provided, and not huge
amounts as have boen mentioned in Part A
of the Schedule,  So far as foreign insurance
companics are concerned, [ do not remember
hearing the hon, Minister giving any reply as to
on what basis the amount in Schedule B has
buen fixed as their shares are not being taken up.
The only reply which the hon, Ministér gave
was with regard 10 the shareholders’ right being
taken up.  So far a&s foreign insurance com-
panies arc concerned, that explanation cannot
apply ; that answer does not deal with the
question as to what has becen taken over by
the foreign insurance companies, what was
the value of their undertakings, how much
money they have realised in the past and how
much money they have repatriated 1o their
respective countrics. As these figures are not
available, we have provided a token payment
of Rs. 1,000 in respect of foreign companies,
and that is item No. 3 of the amendmeat:

" 1 have sugg a q ial amend-
ment initem No. 4 to preserve the right of
LIC in relation 1o its genecral insurance
business, co-operative societics and other typas

of societics that we have mentioned in Part
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B of the Schedule. That is
pressing this amendment.  We say that there
is no rational basis which has been disclosed
here nor has the hon. Minister in his reply
come out with the real basis of compensation
So, we press these amendments.

why we are

SHR1 S. M. BANERJEE : Sir, thinking
that these amendments will serve the cause
for which we are fighting, we have also decided
to support the amendment, Even in the Select
Commitiee 1 was unablec to understand the
basis on which the compensation was arrived
at, whether you call it amount or compensa-
tion, Even the arguments advanced by the
companics, which was spcarheaded by an
eminent lawyer like Shri Palkhiwala, mentioned
that the market value would be Rs. 138 crores
and they demanded Rs. B7 crores.  Ultimately
it was fized at Rs. 33 crores. Then, suddently
for reasons better known to the government,
one explanation is that it is to remove the
disparity between the Indian and forcign
insurance companies, another sum of Rs. §
crores and odd was added and that is how
the total comoensation amount became Rs. 38
crores odd.

The hon, Minister just now said that %4
or 95 per cent of the shares in some companics
were held by people whoe own shares worth
Rs. 5000 or less. We put this guestion al
the Select Commitice We wanted to have a
list of a few people, let it be 4,000 or 400 or
even 40, who are solely dependent on their
dividends. We were not given that informa-
tion. Mot even Shri Palkhiwala, who was so
cloquently championing the cause of the
poor people, or Shri J, R. D, Tata who shed
s0 much tears for the poor people, could
provide us a list of that.

Then | say that those people who have
gol shares to the tune of Rs. 4,000 or 5000
in insurance companies arc not middle class
people, though they originally belonged to the
middle class. 1 come from a middle class
family and I was a government emplayee. Out
of 38 lakh government cmployees there may
he about 100 people who have got shares in
the insurance companies. If | have gol some
moncy | will invest it in the national savings
certificate or cash certificates, So, if a correct
analysis »s made of thosc persons who have
ROt shares in insurance companies, it wiil be
found that they have shares worth Rs, 5,000
in one company, Rs. 5,000 in some other
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company and so on, and they arc not solely
depending on thal. We oppose this clause
and we say that the compensation should not
be increased.

SHRI  YESHWANTRAO CHAVAN :
The hon, Member, Shri Somnath  Chatlerjee,
has moved three amendments, namely, amend-
ment Nos, 2, 3 and 4. In the first amendment
he says that shareholders with a paid-up
capital of less than Rs. 25,000 shall get only
the paid-up capital and those who have got
above that shall get nothing, That is what he
wanis to say, in the case of foreign company.

SHRI SOMNATH CHATTERIEE : |
suggested that for lack of material, You have
not given us any material, That is the diffi-
culty, You are keeping the House in the
dark.

17.00 hrs.

SHRI YESHWANTRAO CHAVAN
Now, in case of undertakings, he says, only
because there are no share-holdings there, we
arc taking over undertakings and, therefore,
he has generusly agreed to give them Rs,
1000 each. This will be not in consonance
with our approach in this matter...

SHRI SOMNATH CHATTERJEE : Why
not ?

SHRI YESHWANTRAO CHAVAN
Maturally. There is an understanding that if
at all we take over, we pay them a fair
amount and also prompt payment. Thereflore,
1o accept this amendment would be comple-
tely going back on our own policy. Once we
don't agree to accept amendment No. 3,
amendment No. 4 automatically goes.

MR. DEPUTY-SPEAKER : Now, 1 put
amendment Nos. 2, 3 and 4 to clause 11
moved by Shri Somnath Chatterjee 10 the
vote of the House.

Amendments Nos. 2 to 4 were put
and negarived.

MR. DEPUTY-SPEAKER : I then put
clause 11 to the vote of the House. The ques-
tion is :

“That clause 11 stand part of the Bill".

Division No. 7] AYES

The Lok Sabha divided :

*Ambesh, Shri

Austin_ Dr. Henry
Babunath Singh, Shri
Banamali Babu, Shri
Barupal, Shri Panna Lal
Bhandare, Shri R. D.
Bhattacharyyia, Shri Chapalendu
Bhuvarahan, Shri G.

Bist, Shri Narendra Singh
Chakleshwar Singh, Shri
Chaturvedi, Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chavan, Shri Yeswantrao
Chawla, Shri Amar Nath
Daga, Shri M. C.

Dalbir Singh, Shri

Dalip Singh, Shri

Das, Shri Anadi Charan
Dixit, Shri, G. C.

Doda, Shri Hiralal
Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gautam, Shri C. D.
Godara, Shri Mani Ram
Gohain, Shri C. C.
Gotkhinde, Shri Annasaheb
Hari Kishore Singh, Shri
Jadeja, Shri D. P,
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Joshi, Shri Popatlal M.
Kadannappalli, Shri Ramachandran
Kader, Shri §. A.

Kailas, Dr.

Kukodar, Shri Purushottam
Kakoti, Shri Robin

Kale, Shri

Kamala Prasad, Shri
Kavde, Shri B. R.
Khadilkar, Shri R, K.
Kulkarni, Shri Raja
Kureel, Shri B. N,
Lakkappa, Shri K.

Laskar, Shri Nihar
Mahishi, Dr. Sarojini
Malaviya, Shri K, D,
Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Mehia, Dr. Mahipatray
Mishra, Shri Bibhuti
Mishra, Shri G. S.

Mishra, Shri Jagannath

_;‘i-lc volcd hy.ﬁ\isrﬁ.kc?t;.rn 1 wmng scat and later informed the Spul:er.;;mrdingly.
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Misra, Shri S, N,
Modi, Shri Shrikishan

Mohsin, Shri F. H.

Megi, Shri Pratap Singh
Oraon, Shri Tuna

Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shri Tarkeshwar
Pratap Singh, Shri
Parthasarathy, Shri P.
Peje, Shri S, L.

Qureshi, Shri Mohd. Shafi
Rai, Shrimati Sahodrabai
Raj, Bahadur, Shri

Rajdeo Singh, Shri

Ram, Shri Tulmohan

Ram Dhan. Shri

Ram Surat Prasad, Shri
Rana, Shri M, B.

Rao, Shri Jagannath

Rao, Shri K. Narayana
Rao, Shri Nageswara

Rao, Shri P, Ankineedu Prasada
Raut, Shri Bhola

Reddy, Shri P. Ganga
Reddy, Shri P. Narasimha
Reddy. Shri P. V.
Richhariya, Dr. Govind Das
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhh Ram, Shri

Salve, Shri N, K. P,
Samanta, Shri 5. C.

Sathe, Shri Vasant

Satish Chandra, Shri

Sethi, Shri Arjun
Shankaranand, Shri B.
Sharma, Shri A. P.

Sharma, Dr. H. P.

Sharma, Shri Madhoram
Sharma, Shri Nawal Kishore
Shiva Candika, Shri

Shukla, Shri B. R.

Singh, Shri Vishwanath Pratap
Sohan Lal, Shri T.

Stephen, Shri C. M.
Subramaniam, Shri C.
Suryanarayana, Shri K.
Swaminathan, Shri R. V.
Tarodekar, Shri V. D.

- Tayyab Hussain, Shri
Tiwary, Shri K. N.
Unnikrishnan, Shri K. P.
Vekaria, Shri

BHADRA 6, 1894 (SAKA)  (Nationalisation) Bill 306

Venkatswamy, Shri G.
Vidyalankar, Shri Amarnath
Virbhadra Singh, Shri
Yadav, Shri R I'.

NOFS

Bade, Shri R. V.

Banerjee, Shri 5. M.
Bhagirath Bhanwar, Shri
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S, P,
Bosu, Shri Jyotirmoy
Chandra Shekhar Singh, Shri
Chatterjee, Shri Somnath
Chowhan, Shri Bharat Singh
Dandavate, Prof. Madhu
Dutta, Shri Biren

Haldar, Shri Krishna Chandra
Mchta, Shri I'. M.

Mody, Shri Piloo
Mohammad Ismail, Shri
Mukerjee, Shri H. N,
Mukherjee, Shri Samar
Patel, Shri H. M,
Ramkanwar, Shri

Roy, Dr. Saradish

Saha, Shri Gadadhar
Sambhali, Shri Ishaque
Singh, Shri . N.

Sokhi, Shri Swaran Singh

MR. DEPUTY-SPEAKER : The resull®
of the Division is :
Ayes 113,
Noes 24,

The motion was adopted.

MR. DEPUTY-SPEAKER Clause 11
stands part of the Bill,

Clause 11 was added to the Rill.
Clause 12—(Dishursement of amounts by
Corporation)

SHRISOMNATH CHATTERJEL : 1 beg
o move

Page 7, lines 7 to 10,—

far *{2) The Corporation shall distri-
bute the amount paid to it under
section 11, to the sharcholders of

®The followi bers also ded their votes for AYES i—

Sarvashri Kartik Oraon, Paripoornanand Painuli, Shyam Sunder Mohapatra and lLalp Hhai,
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cach Indian insurance company and
to cach existing insurer, who is not

an Indian insurance company, in
accordance with their rights and
interesis™

substitute—

“{2) The Corporation shall distribute
the amount paid to it under section
11, to the shareholders of each
Indian insurance company whose
sharcholding does not exceed in
aggregate twenty-five thousand rupees
in value to the extent of their res-
pective sharcholding and to each
existing insurer, the amount men-
tioned in sub-section (2) of section
11" (5)

Page 7, —

after line 14, inseri—

“Explanation.—The value of shares
mentioned in scction 11 and in  this
section shall mean the value actually
paid for the alintment of shares.”
(6)

MR. DEPUTY-SPFAKER : 1 shall now
put amendments Nos, 5and & (0 Clause 12
by Shri Somnath Chatterjee to the vote of the
Touse.

" Amendments Nos 5 and 6 were put and
negarived.

MR, DEPUTY-SPEKER : The question,

“That Clause 12 stand part of the Bill.”
The motion was adopted.

Clause 12 was added to the Bill.

Clause 13—(Mode of payment)

SHRI SOMNATH CHATTERJEE : I beg
o move

Page 7, lines 21 to 25, —

omir”, and where it cxceeds twenty-
five thousand rupees, each such member
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shall be paid twenty-five thousand
rupees and the balance of the amount
due 1o such member shall be
paid to him in  three equal
annual instalments, the first of which
shall fall due on the appointed day™ (7)

Page 8,—

omit lines 6 to 9. (10)

So far as payment of amount is concerned,
Clause 13, as it stands, provides that, where
the amount exceeds twenty-five thousand
rupees, each such member shall be paid
twenty-five thousand rupees and the balance
of the arount due shall be paid to him in
threc equal anpual instalments. I want this
part to be deleted.

Then a provision has been made for pay-
ment of interest at the rate of four per cent
per annum. The hon. Minister has made
certain observations about the rate of interest,
I submit that sufficient amount is already
being provided to them and there is no
Jjustification for payment of further amount
by way of interest to the big business houses,

Therefore, I request that my amendments
may be accepted.

SHRI YESHWANTRAO CHAVAN : |
am not accepting them

MR. DEPUTY SPEAKER : I shall now
put amendments Nos. 7 and 10 moved by Shri
Somnath Chatterjee to clause 13 to the vote of
the House.

Amendments Nos. 7 and 10 were put and
negatived.

MR. DEPUTY-SPEAKER : 1 shall put
clauses 13, 14, and 15 together to the vote of
the House.

The question is :

“That Clauses 13, 14 and 15 stand part of
the Bill.”

The motion was adopted.

Clauses 13 to 15 were added to the Bill.

Clause 16 —(Schemes for mergers of com-
panics efc.)

SHRI SOMNATH CHATTERIJEE : [ beg
to move :
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Page 8§,—
Sor lines 40 to 42, substitute—
*“(a) the macsger in the Corporation
of any Indian insurance company'’
(1.
Page B, line 43—
for “acquiring company"* suhsfite—
*Corporation™ (12)
Page 8,—
omit lines 47 to 49, (13)
Page 9,—
omit lines 1 to 5, (14)
Page 9, line 6,—
for “acquiring company” substitute—
“Corporation” (15)
Page 9, line 14,—
add at the end —

“but not in a manner which will be
less advantageous compared to the
existing pay scales and other terms
and conditions™ (18)
Prge 9, line 15,—
for *acquiring company™ substitute
“*Corporation™ (19)
Page 9, line 19,—
Sor *‘acquiring company™ subsititute
““Corporation™ (20)
Page 9,—
omil lines 26 to 44, (21)
Page 10, line 1,—
for “'acquiring company™ substitute
**Corporation™ (22)
SHRI S. M. BANERJEE : | beg to move:
Page 9,—
omif lines 26 to 30. (16)
Page 9 and 10,—
omit lines 45 to 47 and 1 to 4 respect-
ively, (17)
PROF, MADHU DANDAVATE :
to move :

Substitute Clause No. 16(1)g by the
following :

I beg
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“(gi the introduction of uniform pay
scales at a level higher than the
highest exisiing  and other service
conditions of such officers and  other
employees, wherever  necessary  in
consultation with the employees’
representatives.”  {37)

16(2), the

For substiture

following :
“In framing schemes under sub-
scction (1), the object of the Central
Government shall be to ensure that
there is only a single autonomous
corporation  in existence with
uniform standardised wages for its
employees.”  (38)

Clause No. 16 (4) should be deleted. (39)

Clause

Clause No. 16 (5) should be deleted. (40)

SHRI S. M, BANERJEE : 1 would like
to confine myself to Clause 16, i.e., scheme
for reorganisation of general insurance busi-

ness.  During the course of the debate, my
hon. friends, Shri Indrajit Gupa, Shri
Somnath Chatterjec and the others who

spoke, with the exception of one or iwo,
supported the idea of having one corporation.
We have been pleading not because of the
empluyees, not  because the  employees”
organisations have suggested they should be
brought under group, one autonomous cor-
poration and not four companies, but because
of the observations made during the debale
during discussions in the Joint Scleet Com-
mittee also, Having given a serious thought,
we came to the conclusion that if we have
four companies, it will be a rctrograde sicp.
1 follow the observations made by this
Government, by the Treasury Benches or by
hon, Members several times in this House
about public sector units. 1 find that they
want that there should be more centralisation
and less bureaucratisation. Four companies
—what does it mean 7 One Corporation
with four companics would mean that there
will be five companies, one being the corpo-
ration itself, and the bureaucracy will have a
field day and their number will grow more
and more, If your idea is to reduce the
overhead charges on the top-heavy adminis-
tration, either on the basis of the ARC report
or any other report —Mr. Hanumanthaiya
is here—then, there should not be four
companies, This idea has been mooted
primarily by the private sector who were
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owning these insurance companies and
sccondly, by the bureaucrats who wish to have
a good day all the time and by forming this
corporation this way, I still fec] that the time
is not far when the bad results of this will

be rcalised by the Government. But that
will be too late. Am I to understand that
becawse in the Life Insurance Corporation

there is only one Corporation with Zonal
Offices, Divisional Offices and District Offices
which are not functioning efficiently, 1 should
take it that this is a wrong conception and
this should be divided also inte four
companies 7 If the Life Insurance Corpo-
ration is fuactioning correctly and if we do
not want to add to the overhead charges and
top-heavy administration and  bureaucrati-
sation, this suggestion should be accepted and
there should be only one autonomous corpo-
ration,

SHRI SOMNATH CHATTERJEE : So
far as these four companies being brought
into existence ; the explanation given by the
hon. Minister is that there should be com-
petition.  What will happen ?  There will be
top-heavy administration in  five different
undertakings doing similar type of work. So
far as the competition is concerned, will there
be competition in making profits, more and
more profits 7 How can they stop the
internecine—1 do not  know — competition ?
How will you increase the efficiency as such
by having four companies ? What is the
magical formula that will be applied by having
four or five companics in different citics doiog
similar business 7 I could have understood
if these different iypes of companies were
allotted different types of insurance work. |
have raised that question, The hon. Minister
has not replied to that. Therefore, all these
companies will be doing similar or identical
type of businzss. There will be five sets of
officers from the top to the bottom, from the
Chairman of the companics or concerns,
Board of Directors, the Board of management
wnd everything for all these companies and all
the top-heavy administration we shall be
having. This will ceriainly pot result in
greater efficiency in seérvice 1o the customers.

PROF. MADHU DANDAVATE : In
addition to the amendment proposing a single
sutonomnus corporation, 1 have two addi-
tional amendments to clause 16, One is:
16(1)g) to be substituted by :
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*“(g) the introduction of uniform pay
scales at a level higher than the
highest existing and other service
conditions of swch officers and
other employees, wherever necessary
in consultation with the cmployees'
represcntatives.”

This is only to ensure uniformity and also
consultation with the representatives of the
employees.

Then, there is also another amendment in
clause 16(4). It is proposed in the iginal
clause for three months’ remuneration as
compensation when he is not satisfied with the
rationalisation or revision of pay scales and
other terms and conditions of service. |

suggest that this clause be deleted.

The third clause is 16(5). Of course,
7(3) was deliberated and it was defcated.
This is only a consequential clause.

SHRI YESHWANTRAO CHAVAN: 1
oppose all the amendments.

SHRI S. M. BANERIJLE : [ request
that my amendment No. 16 may be put to
the vote of the House separately, We do not
want four companies.

MR. DEPUTY-SPEAKER : Apart from
that all the other amendments cam be put
together, :

PROF. MADHU DANDAVATE: |
want to konow from the Finance Minister
whether he is opposed to evolve some
machinery to sec that uniformity of wages and
emoluments are ensured

SHRI YESHWANTRAO CHAVAN : It
is not necestary to have any legislation (or
that. There are certain matters which can be
dealt with without legislation,

MR. DEPUTY-SPEAKER : [ will now
put Mr. Banerjee's amendment No. 16 to the
vote of the House. Then I will put all the
other amendments together.

Now, the questions is :

‘Page 9,—

“omil lines 26 to 30.”" * (16)

The Lok Subha divided :
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Bade, Shri R. V.,

Bancrjec, Shri S, M.
Bhagirath Bhanwar, Shri
Bhattacharyya. Shri Jagadish
Bhattacharyya, Shri 5. P.
Bosu, Shri Jyotirmoy
Chandra Shckhar Singh, Shri
Chatterjee, Shri Somnath
Dandavate, Prof, Madhu
Dutta, Shri Biren

Halder, Shri Krishna Chandra
Kachwai, Shri Hukam Chand
Lalji Bhai, Shri

Manjhi Shri, Bhola

Mehta, Shri P. M.

Mukerjee, Shri H. N.
Mukherjee, Shri Samar

Roy, Dr. Saradish

Shah, Shri Gadadhar
Sambhali, Shri Ishague
Shakya, Shri Maha Deepak Singh

NOLS

Ambesh, Shri

Austin, Dr. Henry
Babunath Singh, Shri
Banamali Babu, Shri
Barua, Shri Bedabrata
Barupal, Shri Panna Lal
Basappa, Shri K.
Basumatari, Shri D,
Bhandare, Shri R, D,
Bhuvarahan, Shri G.

Bist, Shri Narendra Singh
Buta Singh, Shri
Chakieshwar Singh, Shri
Chandra Gowda, Shri D. B.
Chaturvedi, Shri Rohan Lal
Chaudhay, Shri Nitiraj Singh
Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath
Daga, Shri M. C,

Dalip Singh, Shri

Das, Shri Anadi Charan
Desai, Shri D. D.

Dixit, Shri G. C.

Doda, Shri Hiralal
Dwivedi, Shri Nageshwar
Ganesh, Shri K. R
Gangadeb, Shri P.

Gautam, Shri C. D,
Godara, Shri Mani Ram
Gokhale, Shri H. R.
Gotkhinde. Shri Anoasaheb
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Gowda, Shri Pampan
Hunumanthaiva, Shri K.
Hari Kishore Singh, Shri
Hari Singh, Shri

Jadeja. Shri D, P,
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Joshi, Shri Popatlal M.
Kadannappalli, Shri Ramchandran
Kedar Shri S. A.

Kailash, Dr.

Kakodkar. Shr Purushotiam
Kakoti. Shri Robin
Kalingarayar, Shri Mohanraj
Kamala Prasad, Shri

Kamble, Shri T. D.

Kedar Nath Singh, Shri
Kotrashetii, Shri A. K.
Kumaramangalam, Shri $. Mohan
Kureel, Shri B. N,

Lakkappa, Shri K.

Laskar, Shri Nihar

Mahishi, Dr. Sarojini
Malviya, Shri K. D.
Mallanna, Shri K,

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Maurya, Shri B. P,

Mechta, Dr. Muhipatray
Mishra, Shri Bibhuti

Mishra, Shri G, 8.

Mishra, Shri Jagannath
Mishra Shri §. N,

Modi, Shri Shrikishan

Mody, Shri Piloo

Mohapaira, Shri Shyam Sunder
Mohsin, Shri F. H.

Maik, Shri H. ¥,

Negi, Shri Pratap Singh
Oraon, Shri Tuna

Painuli, Shri Paripoornanand
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey. Shri Tarkeshwar
Paokai Haokip, Shri

Partap Singh, Shri
Parthasarathy, Shri P,

Patel, Shri H. M.

Patel, Shri Prabhudas

Patil, Shri S, B.

Peje, Shri 5. L.

Qureshi, Shri Mohd Shafi
Rai, Shrimati Sahodrabai
Raj Bahadur, Shii

Rajdeo Singh, Shri

Ram Dhan, Shri

Ram Surat Prasad, Shri
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Ramkanwar, Shri

Rana, Shri M. B.

Rao. Shri Jagannath

Rao, Shri K. Narayana
Rao, Shri Nageswara
Rao, Shri P. Ankineedu Prasada
Rathia, Shri Umed Singh
Raut, Shri Bhola

Reddy, Shri P. Ganga
Reddy, Shri P. Narasimha
Reddy, Shri P, V.
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saini, Shri Mulki Raj
Salve, Shri N. K, P,
Samanta, Shri S, C.
Sethe, Shri Vasant

Satish Chandra, Shri
Sethi, Shri Arjun
Shambhu MNath, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Shri Madhoram
Sharma, Shri Nawal Kishore
Shenoy, Shri P. R.
Shetty, Shri K, K,

Shiva Candika, Shri
Shukla, Shri B, R.

Singh, Shri Vishwanath Pratap
Stephen, Shri C. M.
Sudarsanam, Shri M.
Suryanarayana, Shri K.
Swaminathan, Shri R, V.
Swami Shri Sidrameshwar
Tayyab Hussain, Shri
Tiwari, Shri R G.
Tiwary Shri K. N.
Unnikrishonan, Shri K. P.
Vekaria, Shri
Venkatswamy, Shri G.
Vidyalankar, Shri Amarnath
Vikal, Shri Ram Chandra
Yirbhadra Singh, Shri
Viswanathan, Shri G.
Yadav, Shri R. P.

MR, DEPUTY-SPEAKER : The result™ of

division is :
Ayes: 21 Noes : 136

The motion was negatived.
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MR. DEPUTY-SPEAKER : 1 shall now

put the rest of the amendments lo clause 16 to
vole,

Amendmenis Nos. 11 to 15,17 to 22
and 37 1o 40 were put and
negatived.

MR. DEPUTY-SPEAKER : The question

“That clause 16 stand part of the Bill"".

The motion was adopied.
Clause 16 was added to the Bill.
Clause 17 was added 1o the Bill.

Clause 18— (Functions of Corporation)

SHRI SOMNATH CHATTERIJEE: |
beg to move :

Page 10,—
Jor clausc 18, substitute—
*“18. The functions of the Corpora-
tion shall be the carrying on of the
general insurance business in  a
manner as  will securc that such

business is developed to the best
advantage of the community.™, (23)

MR. DEPUTY-SPEAKER : 1 shall now
put this amendment to the vote of the House,

Amendment No 23 was jur and
negatived.

MR. DEPUTY-SPEAKER : There is no
amendment to clause 19.  So, 1 shall pur
clauses 18 and 19 together to vote.

The question is :

“‘That clauses I8 and 19 stand part of the
Bill*",

The motion was adopted.

Clauses 18 and 19 were added to the Bill.

®Shri Ram Bhagat Paswan also recorded his vote for NOES,
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Clause 20—(Balance of profit how
to be wtilised)

SHR1 SOMNATH CHATTERIJEE : 1 beg
to move :

Page 11,—
(i) omit lines 6 to 11,
(ii) line 12, for (20" substiture ‘20",
(24

I shall now
the

MR, DEPUTY-SPEAKER :
put this amendment to the vole of
House.

Amendment No. 24 was put and
negatived.

MR. DEPUTY-SPEAKER : There is no
amendment to clause 21. 1 shall therefore,
put both clausc 20 and clause 21 together to
vile,

The guestion is :

“That clauses 20 and 21 stand part of the
Bill.”"

The motion was adopred.

Clauses 20 and 21 were added to the Bill.
Cluuse 22— Acquiring companics 10
have the exclusive privilege of carry-
ing on general insurance

business)

Amendment made

Page 11, line 38—
Sfar “*Central Government™ substitute—
“Corporation™.  (35)

(Shri Yeshwantrao Chavan)
MR. DEPUTY-SPEAKER : The question
*That clause 22, as amended, stand part
of the Bill,"”

The motion was adopted.

Clause 22, as amended, was added to the
Bill.

MR. DEPUTY-SPEAKER : Now, we
ecome 1o clause 23. s Shri Somnath Chat-
terjec moving his amendment ?
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SHRI SOMNATH CHATTERJEE : 1 am
not moving any of my amendments up to
clause 31,

MR, DEPUTY-SPEAKER : That makes
things easy.

The question is :

“That clauses 23 to 31 stand part of the

Bill."

The motion was adupted.
Clauses 23 to 31 were added to the Bill.
Clauses 32 to 40 were added to the Bl

The Schedule

SHR1 SOMNATH CHATTERJEE : 1 beg
to move :

Page 18—

omir lines 1 to 49, (14)

MR. DEPUTY-SPEAKER : He is moving
only this amendment 7 He is not moving the
other two amendmenis, namely amendments
Nos. 32 and 33 7

SHRI SOMNATH CHATTERJEE : No,

Sir. I have moved only amendment No. 14,

MR. DEPUTY-SPEAKER : 1 shall now
pul amendment No. 34 10 the vole of the
House.

Amendment No. 34 was put and negatived.

MR. DEPUTY-SPEAKER : There are no
other amendments to the rest of the Bill.

The question is :

“That the Schedule, clause 1, the Enacting
Formula and the Title stand part of the
Bill."

The motion was adopted.

The Schedule, clause 1, the Enacting
Formula and the Title were added
to the Bill.

SHRI YESHWANTRAO CHAVAN :1
move :

“That the Hill, as amended, be passed.”
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SHRI H. N. MUKERJEE (Calcutta-North
East) : Ona point of order. Rule 93(2) says
that when a Bill has wundergone amendments,
the motion that the Bill, as amended, be
passed shall not be moved on the same day
on which the consideration of the Bill is con-
cluded, unless the Speaker allows the motion
to be made. It means, thercfore, that the
Speaker, in his special dispensation, gives a
decree to that cflect and on this occasion, all
that we have been vouchsafed is that Govern-
ment wishes to have this Bill rushed through
this House.

We have been told also that the Govern-
ment has got a very benevolent intention of
getting this Bill passed as quickly as possible
through the Rajya Sabha. But I feel that this
kind of reference to the Rajya Sabha in order
to bamboozle the Lok Sabha is entircly anta-
gonistic to the tradition of the British House
of Commons which we wish to follow, In
Britain, in any reference to the other House,—
they sometimes call it the ‘other place’ because
it 1s not recognised even as the other House
as compared to the Lower House—would be
treated as absolutely improper.  Bul here we
are told we have got to get this Bill through
the Rajya Sabha and therefore we should rush
ahead with it.  This kind of thing goes on
repeatedly. When a measure of this description
is before the House the Third Reading discus-
sicn is an important aspect of the deliberations.
Therefore, from the point of view of principle
and also from the point of view of procedure,
1 submit it cannot be done, We are already
at 5.28 or so, Therelore, it should wait till
tomorrow. If necessary, Government can go
1o the Rajya Sabha and tell them to sit
another day. Therc is no harm in that. This
House also can sit for another day, if it
becomes necessary.  If the Speaker is absent,
you should take the Chair and conduct the
proceedings. There is nothing on earth 1o
prevent that from being done. If this kind of
measure is rushed through this House in this
way, a measure which was brougbt forth
reprobation as a symptom of Government's
hesitation, indecision and mischi s, |
for one refuse 1o be a party to it. This is
what 1 want to place before you in my point
of order, that it cannot be done loday.

SHRI1 JYOTIRMOY BOSU (Diamond
Harbour) : From the very beginning, we have
experienced similar treatment, It was there
during the last session also, We  want (o
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know : did you have a motion before you
tabled by any member from the Treasury
Benches, the ruling party, seeking suspension
of rule 90(2) ? If so, did you give consent to
it 7 It should not be said that as an after-
thought that hitherto it is being done. This
should not be done in a haphazard way. We
want a clear and categorical answer : did you
have any motion before this was moved 7 If
50, what was your ruling 7 Have you suspended
rule 90(2) 7 If you have, I am afraid I have
to point out, with due respect to the Chair,
that you are incompetent to do it.

MR.
please .

SHRI PILOO MODY (Godhra) : I sup-
port both the hon. Members.

DEPUTY-SPEAKER Order,

MR. DEPUTY-SPEAKER : [ have no
motion...

SHRI R. D. BHANDARE : What was
the last word he used ?

MR. DEPUTY-SPEAKER Order
please,

I have no such motion before me. 1 do
not require any such motion before me. It
has been the practice in this House many
times, umpteen times, that Bills, to which
amendments have been accepted, have been
passed on the same day.

MNow, | see no special gain in holding it
over till lomorrow.
SHRI H. N. MUKERJEE Are  you

depriving us of the right that we have to
express ourselves on this ozcasion ? It is about
5.30 now and we have 10 take up a half hour
discussion. It is a matter of principle. I do
not usually raise points of order in this
House because 1 know the limitations of this
House ; at the same time, there are certain
matters of principle, 1 do not wish 10 be
bamboozled in this House—the way in which
Government tries to do it. 1 cannot under-
stand the manner in which we have to
function these days. If they want the presiden-
tial system of government, let them go ahead
with it. I do not care,

MR. DEPUTY-SPEAKER : The point is,
practice. This is what we have been practising.
Unless there - (Imterrupti ns)
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SHRI JYOTIRMOY BOSU : On a point

of order.

ki)

MR. DEPUTY-SPEAKER : You read the
rule book only now. But there have been
‘many, many Bills in which this practice was
followed. I have said that unless there is some
very special reason, | see no gain in it. In
any case, we are in the third reading of the
Bill.

SHRI PILOO MODY : I want to say a
few words.

MR. DEPUTY-SPEAKER : On this
ruling ? (/mterruption) As far as this point
is concerned, 1 have given the ruling.

SHRI H. N. MUKERIJEE : In the third
Lok Sabha, this rule has come up on many
occasions. | do not understand why it should
not be followed now, In the third Lok Sabha,
1 remember this especially. I brought up this
rule because I recollect it very clearly, What
happened in the third Lok Sabha on many
occasions was this, [ do pot, of course,
exactly remember the particular Bill and so
on. (Interruption)

MR. DEPUTY-SPEAKER : In any case,
we are reaching— (/nrerruption)

AN HON. MEMBER : On: word—

MR. DEPUTY-SPEAKER : On this
point ? I have given my ruling.

SHRI R, ¥, BADE (Khargone) : Sir—

MR, DEPUTY-SPEAKER : On this, 1

have given my ruling. If it is something else,
you can speak.

SHRI R. V. BADE : In practice. nobody

has raised any objection. Now, the hon.
Mcmber, Shri Mukerjee, has raised an
objection. Let the Speaker take note of it
(Interrupiion)

AN HON. MEMBER : He is not here.

MR, DEPUTY-SPEAKER : S0 what 7
(Intetruption)

SHRI PILOC MODY : That is the
samc point that | wanted 10 make. If nobody
takes objection, it is all right.  But if we have
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a rule in the book, it has to be observed even
if one Member challenges it.

MR. DEPUTY-SPEAKER : Shall | put
it to the House 7
SHRI H. N. MUKERJEE : I wamt your

ruling. I wanted to know il the Speaker had
by prior act allowed the motion to be moved.
1 ber o when you have

referred to the Speaker having done or not
having done something. You have said, *I
shall await the decision of the Speaker.”  The
Speaker is not here.

MR DEPUTY-SPEAKER : [ am the
Speaker now,

SHRI H. N. MUKERJEE : You have

on umpteen occasions referred buck the whole
matter. This is a matter of principle which
is why I press it,

MR. DEPUTY-SPEAKER : For two
reasons : | have said that we have been
following this principal in almost all the Bills,
and because I see... ([nterruption)... Order
please.  You might have raised it in another
case. We have been following this principle.
Because | sec no special gain that it should
be held back to tomorrow, 1 have allowed it,
If one wants 10 speak, onc has the right, but
I have allowed the motion 10 be moved. This
is over,

SHRI JYOTIRMOY BOSU: Half-an-
hour discussion is there.

MR. DEPUTY-SPEAKER : That s
another issue.

SHRI1 JYOTIRMOY BOSU @ You break
the rule on that one also,

MR. DEPUTY-SPEAKER : Pleasc sit

down, | kpow that we have crossed 5,30

SHRI JYOTIRMOY BOSU :
satisfied with the explanation.

I am not

MR. DEPUTY-SPEAKER : You have
raised another issue.  That is another issue,
that we have crossed 5.30. (Inferruption)
Order, order. Why dont you leave the.
House to me 7 He has raised another  issue,
that at 5.30 we arc 10 take up another item
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[Mr Deputy-Speaker]

That is very correct.  (Interruption) Order,
please,  But very often, in regulating the
business of the House, we all become & little
flexible in these matters, and adjust five minu-
s or 10 minutes this side and that side.
Therefore, [ do not think it is very important.
I will put the motion to the House,

SHRI JYOTIRMOY BOSU :
make a submission. You have tried to
evade our guestion. 1 am sorry to say. |
asked you categorically, and it is within my
rights 1o ask you and get a clear and categori-
cal reply. 1 asked you. “'1Jid the Government
bring a motion before you  that rule 93 be
suspended T You have said “No."

1 want to

MR. DEPUTY-SPEAKER : 1 did not
say no.
SHRI JYOTIRMOY BOSU Secondly,

the proceedings of the House, the behaviour
of the Chair and ourselves in this House
should not be more known through failure to
follow the rules than by following them.

MR. DEPUTY-SPEAKER : 1
acvept that.

do not

SHRI JYOTIRMOY RBOSU: 1 have
not finished, Sir,  Rule 93 is on  the statute.
itis a rule.  You cannot avoid it because
sonmichody has not done it in the past,  There
was severe eriticism on our side.  When the
Aligarh Muslim University Bill was passed in
a hurry, we were severely  eriticised on our
side by the people.  (Imterruption) We want
a fyir judgment from you,

MR, DEPUTY-SPEAKER :
it Plewse  sit down.  (Iterruption)  In
the first plce, it is not  necessary, and when
the Minister has stood up and bas said, *'1
move that the Bill, as amended, be passed,”
the motion is hefore me, The second point
is, whether T allow it or not. 1 have said,
for the reasens that | have mentioned to you,

1 am giving

I have allowed the motion to be moved
Therefore 1 will put it to the House, The
yuestion is @

“That the Bill, as amended, be passed.”

SHELD JYOTIRMOY BOSU:  Sir, at
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the third reading stage, we want to speak.

MR. DEPUTY-SPEAKER : It s the
right of Members to make submissions at the
third reading. In that case I would like 1o
have the consensus. What do we do 7 We
have already crossed the deadline of 5.30. If

they want to make submissions in the third
reading I cannot shut them out,

SHRI RAJ BAHADUR : You have
already put it to vote,

MR. DEPUTY-SPEAKER : 1 had just
started ; then they stopped me.

SHRI RAJ BAHADUR : We shall sit
till 7 O'clock or 8 O'clock.

MR. DEPUTY-SPEAKER : [ am in the

hands of the House. Once the Order Paper
is made it should no: ordinarily be varied
during the day, Butl when special circumstances
arise the Order Paper also may be varied in
the sense that time may be adjusted. [ am
in the hands of the House, What should we
do about this 7 The question is whether the
House would extend the sitting today and
finish up the Bill today upto the third read-
ing and take up other items of business later
on... (Some Hon, Members Yes)... or adjourn
this discussion until tomorrow and take up
some other discussion.

SOME HON. MEMBERS : No.

MR. DEPUTY-SPEAKER :
clarifying the position before the House.
1 am in the hands of the House as
1 said, 1 would like to be guided by the sensc
of the House. What is the desirc of the
House ?

I am just

SHRI JYOTIRMOY BOSU : You can-
not over-ride the rules of the House.

MR. DEPUTY-SPEAKER : It is not
a question of over-riding the rules.
SHRI H. N. MUKERJEE : The third

reading discussion is a right which particularly
the Opposition cherishes, Therefore, to secure
the consensus of the House, when the Minis-
ter expresses himsell in a particular fashion
and Members appear to respond—would be
cotirely unfair to the Opposition.
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MR DEPUTY-SPEAKER : | am saying

that it appears 1o be consensus of the House
that we shall proceed with this Bill and have
the third reading and pass the Bill. The
rest of the business will be taken later on,

On a point of
manner the
Is it

SHRI PILOO MODY :
order, May | know in  what
consensus of the House is being taken 7
a maiter of majority decision ?

MR. DEPUTY-SPEAKER : It is my
decision., Il you challenge it, you can chal-
lenge it. It is my impression that it is the
consensus of the House. You can challenge
it if you want. Would you like to challenge
it, Mr. Mody 7 I am asking you a strai-
ght question if you challenge my opinion
about the consensus of the House. You can
challenge it.

SHRI PILOO MODY: [ am not in
the habit of challenging the Chair.

MR. DEPUTY-SPEAKER : Thank you

very much.

SHRI PILOO MODY : Norisitup to
the Chair to lay bets in this fashion.

1 want to know what the word ‘conscn-
sus’ means (rom the Chair, because if it is a
question of majority from the way 1 have seen
the consensus of the House, you have heard
seven parlics against, and onc party for...
(Interruptions.) The consensus of the
House is not a matter of majority decision ;
therefore if you insist I will challenge it.

SHRI SOMNATH CHATTERIJEE : Sir,
Ttem 17 in today's Order Paper is half.-an-hour
discussion which was to be taken up at 5.30
p.m. or as soon as the preceding items of
business are disposed of, whichever is earlier.
Therefore by 5.30 at the latest it will have to
be taken up. Under rule 55 the Spcaker
may ailot balf an hour on three sittings in a
week for raising discussions on matters of
sufficient public importance which had been
the subject of recent question, etc. Therefore,
allptment has already been made as indicated
in the Order Paper Under what procedure
i this Order Paper being altered 7

MR, DEPUTY-SPEAKER : You are an
emipent lawyer. Your hall-hour discussion
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Only the timing is being
varied in view of the special circumstances
obtaining in the House.  IT the members do
not make their submission in the third reading,
1 will put the question to the House.

is not taken away,

SHRIJYOTIRMOY BOSU : On a point
of order, Sir. Are you aware ol the faet that
we are sitting one extra  hour today and you
want us (o sit longer 7 You have taken the
sense of the House on this point 7

MR. DEPUTY-SPEAKER : 1 have taken
the sense of the whole House,

SHRI JYOTIRMOY BOSU : We shall
never be able to match them in the present
House as far as taking the sense is con-
cerned ...

MR. DEPUTY-SPEAKER : That is
my fault.

not

SHRI JYOTIRMOY BOSU : You were
one of us once upon a time,

MR. DEPUTY-SPEAKER : 1 amsiill a
member of the House,

SHRI1 JYOTIRMOY BOSU : The Depuly-
Speaker is chosen from amongst the opposi-
tion.

MR. DEPUTY-SPEAKER :
1o the whole House,

He belongs

SHRIJYOTIRMOY BOSU : Don't cast

aspersions on yourself,

SHRI H, N. MUKERJER ; 1 was trying
to indicate that this unconscionable  insisienee
on today being the last day for the compizion
of the discussion on this Bl is due to the
preoccupation of Government with the Ruyjya
Sabha, which you have alrcady mentioned,
It is completely unparliam=ntary, sonzthing
that goes against the grain of parlianentiry
democracy. Is that to be foisted upon us ?
What happens if at 5.30 whatever is there on
the Order Paper is taken wp and this Wil s
passed tomorrow, I they want to ..scrt their
weight of pumbers, 1 would not like to speak
in that sort of circumstance. | have  lors of
things 1o say, but [ would not Tike ty siy thea
if Government behaves in this fashion,
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(MR, SHYAMNANDAN MISHRA :
“Adjustment™, *“variation in time' etc. are
nice-sounding words, but when the adjustment
has to be made to suit the convenience of the
Opposition, it is never the pleasure of the
Chair to grant it, When we are to sit for
an extra hour, you ask us to do so, in
spite of the strains we are undergoing from the
morning. But you do not take up the item that
i5 fixed at 5,30 according to the schedule, We
are really not able to understand it. 1 would
reguest you to stick to the schedule and not
vary it,

SHRI 5. M. BANERJEE : On a poiot of
order, Sir.  This Bill has undergone a grod
amendment, which has been moved by the
Finance Minister himsell and passed by this
House.

MR, DEPUTY-SPEAKER You are
making the same point, no new point.

SHRI S. M. BANERIJEE : That is because
great men think alike. Another important
issue is, we are having another discussion at
6 I*. M. Nothing is going to be lost ; after all,
Rajya Sabha is not silting now waiting for
this Hill to be passed. They have already

gone. Let us send the Bill to Rajya Sabha
tomorrow,
SHRI G. VISWANATHAN (Wandi-

wash) : We agree in the Business Advisory
Committee (o sit till 7 o'clock purposely to
discuss the light railways under Rule 193 and
also 1o have the half-an-hour discussion. I
we do not take up the hall-hour discussion
at 5.30, the other discussion will be scuttled.

MR. DEPUTY-S5PEAKER :
will sit late.

Why ? We

SHRI G. YVISWANATHAN :
had no lunch hour. This
accommodation we can give. This is wvery
unreasonable You will have to take up the
item on the agenda.

We have
is the maximum
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SHRI PILOO MODY : The only way
that the Government can have its way is lo
take up the business from the agenda at the
time at which it is stated and then, il they
want, they can meet thereafter., If they are
very anxious to pass the Bill, let them incon-
venience themselves, Let them wait till the
other business is over. Thisis something
which | have been suggesting over and over
again in the past also.  First of all, Govern-
ment allow too  little time for these things.
Threy are anxious to see that the discussion is
cut, the session is cut so that they can all go
on their European trips, and yet when it
comes 10 inconvenience of an hour or two,
they are not prepared to put up with it.
Why should the opposition be inconvenicnced 7
We have certain rights which you should
protect, Therefore, the half an hour discus-
sion should be taken up at 530 p.m,, the
other discussion at 6 p.m, and, thereafier,
they can meet till midnight or whatever time
they want...... (Interruptions).

MR. DEPUTY-SPEAKER : | have listened
1o everybody. | am again saying that | am
in the hands of the House. I have said
before...(Interruptions) 1 will lcarn the rules
from you when | am outside. Then you can
please leach me what the rules are...(infer-
ruptions) To me the sense of the House is
to finish the consideration of the Bill first and
then take up the rest of the items later on. |
will put it to the House......({nterruptions).

SHRI PILOO MODY : In this House we
will not allow ouiselves 10 be pushed around
io this way. 1 am sorry, 1 am not prepared
to be pushed mround by members, no matter



1% General Insurance
Business
what their number may be.. (Imicrruptions)

SHRI K. S. CHAVDA : Sir, it is for the
Chair to protect the private members.

SHRI RAJ BAHADUR : Sir, may 1
assure you and our friends that it is not our
desire to embarrass them and it is noue of
our desire to make them sit heie longer than
necessary. Were it not for the very simple
reason that Rajya Sabha and Lok Sabha are
committed to sit up to & particular date, we
would not have insisted on this. [ have just
now received a long letter signed by about
all the members of the oppasition and some
members from this side also that the 1CS
officers Abolition of Privileges Bill should
also be passed this session. Ther we have
got the Delhi University Bill, the Report of
the Commissioner for Scheduled Castes and
Scheduled Tiibes and so on.  All these items
have to be finished by the 2nd September.

SHRI PILOO MODY : Why not extend
the session 7 .

SHRI RAJ BAHADUR : It is not in my
hands, BAC has decided that, und only the
BAC can change its recommendations, Shri
Piloo Mody has suggested that the business
scheduled for 5.30 and 6,00 p.m should be
taken up first and then this Bill may be taken
up afterwards. We are agreeable to that. We do
not mind this Bill being taken up at 7 O'Clock
and we are prepared to sit as long as necessary,
We want 1o accommodate Shri Piloo Mody.

We are accepling his suggestion, we are
accepting that.
SHRI SHYAMNANDAN  MISHRA :

My submission is that the hon, Minister had
himsell asked us to sit for an extra day on
the 2nd —that was circulated amongst us, the
members of the Business Advisory Committee
—when they wanted to take up the Twenty-
ninth Constitution Amendment Bill, Now,
il the business of the House goes on  accumu-
lating like that and, even after sitting for
extra, 2 hours, we are not able to finish
the business, then the only ieasonable
oourse is to extend the session by a day. And
he did want to sit on the 2nd, That is the
only reasooable course.

May 1 submit to you that | had made a
romplaint in the beginning of the session that

BHADRA 6, 1894 (SAK A)

(Nutionalis ation) Bill 10
every session is  being  shortened *  This
session has been shortened by a week. Is it
the way to run parbamentary democracy in

this  country 7  Every  session s being
shortened, The last sessiva was shoriened by
10 days. The hon Minister asks us 1o go
by the advice of Mr. Piloo Mody.  Although
he happens to be a good [riend of ours, we
are oot going to conform 10 his adviee
in this particular m-tter because we do not
want to sit for more than 2 hours extra.
SHRI JYOTIRMOY HOSU : Mr. Raj

Bahadur was not present in the last meeting
of the Business Advisory Committee. |
represented my party in the last mecting of
the Business Advisory Committee, There,
we had agreed and bound oursclves (o sit
upto 7 O°Clock and not beyond that  We
had agreed 10 forgo luiach hour ; we had
agreed to =it on Saturdays  MNow, how much
do you wish to stretech uws 7 Let us know
here and now so that we can take recourse to
the Faztories Act for working extra hours

st qmo qRo al : frd) eflgT AR,
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SHRI H. N. MUKERJEE :© | have been
shouting in vain in order to press some of the
norms of parliamentary democracy. 1 do
not think you have ever heard or read that a
substantial  discussion in  the House of
Commons was  sought to be throttled by
reference o the lack of rime because the
House of Lords had 1o be approached. [ am
sure between the two Houses here, in this
country, there is no such sense of antogenism
which there was in England, Bui, any how,
let not any reference to the Rajva Sabha be
ever made an excuse for throttling or shorten-
ing discussion in  the Lok Sabha. The
Ministers are responsible o the Lok Sabha
and to nowhere else. Therefore, il they want
this thing to be passed, they can get the
Rajya Sabha sitting extended by another day.
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If they do mot want to sit another day, |
don't care.  Quite apart from the substance
of the matter, what we say on the third
reading of the Bill is not so haportant because
1 know they will throw over-board whatever
suggestions are made. From the point of
view of parliamentary democracy, 1 wish, you,
Sir, put your foot down to any rcference being
made, that is, to this matter having to be
taken to the Rajya Subha and, thercfore, no
lime being given in this House in order w
enable the legislation to go through.

=t arte dto &¥ : AU N ad) wEAT
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MR. DEPUTY-SPEAKER : The point
raised by Mr, H. N, Mukerjee is very valid.
{t is very unforturate that refercnce should be
made to the business of the Rajya Sabha,
This Houase cannot be influenced by what goes
on in Rajya Sabha just as we do not except
Rajya Sabha to be influenced by what goes on in
this House. This is an accepted Parliamentary
code. But there las been no basic change
to the basic question, The only changeis a
very marginal change-—a suggestion has been
made by the Minister of Parliamentary Affairs
tnat, il the members are keen about taking up
the other two items, those items can be taken
up now and then discussion on this Bill can be
resumed ... (Interruptions).

SHRI B. P. MAURYA (Hapur) : We
have already wasted half an hour in this,
(Interruption).

MR. DEPUTY-SPEAKER : You are not
helping in any way. This is the situation. |
would like 10 say again that I am in the hands
of the House, whatever the House wanis to do,
Do you want to continue with the Third
Reading now and finish with this Bill or do
you want 10 take up the other two itcm;: now
and then resume the discussion on this Bill
later ?

AUGUST 24, 1072

Construciiom of Ply. Bridee 332
at Safdarjung
SOME HON MEMBERS : No, no.

MR. DEPUTY-SPEAKER : No about
what " (Inrerruption) There are only  two
questions.  Would you like to reiume the
discussion on this Bill later, after those two
items have been disposed of or would you
like to take up the Third Reading of the
Bill now ?

SOME HON. MEMBERS : No, no.
MR. DEPUTY-SPEAKER :

ozither, 1 will put the motion
the House.

If you want
to the voie of

SOME HON. MEMBERS : Nu, no.

- MR. DEPUTY-SPEAKER : The question
is :

“That the Bill, as amended, be passed.”
The motion was adupted.

MR, DEPUTY-SPEAKER : Now we take
up the hall-an-hour discussion,

Mr. N. K. P. Salve

17 59 hrs.
[StRry K. N. TIWARY in tae Chair)

HALF-AN-HOUR DISCUSSION RE,

CONSTRUCTION OF RAILWAY

OVERBRIDGE AT SAFDARJANG

AERODROME
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FTar § | et feme war A A1 D aw
H ool & @Y T H AT A@FACE )
oF #@igr gea o7 5 awgeaEn gari agE
7 fast 7= 73771

“Whether the construction work on the
railway overbridge near Safdarjang Aero-
drome, New Delhi, is progressing according
to schedule.”

Now, which schedule, Mr. Chawla did not
specify,  Therefore, the Ruailway Minister
summarily said *Yes'.

18.00 hrs.

T At fogge @, ga maw afr g
afea gmor @t gAT & ag & A
311 WA AUF §

**The hridge proper to be constructed by
the Railway is likely 1o be completed by
1973,  The Bridge will be open to road
tiaflic thereafter as soon as the work on
the upproach road is completed by the
Mew Delhi Municipal Commitiee,"

qaq 8 T4 ;A 2 05 9% 3 330 A
9 W I AAEEA qE G ) @
IaRay N &2 g ¥ I qadm afaa
snwd ST wEe &8 sm ®aAT E fE
ag gAdT dar g S &7 T FqamT
f5 &t 1 Y 32t swAT qEar B, ag A
a=z #ar o & o) 547 @1 92f AT agi 9T
@ faw1z ®A ® ;A ¢ AT A AIT v
Z e Hamg RIS At E T w o§
dafs agr Y waadta @, cafen & cae)
uzi %2 AR AFar g | AfFT w7 48 andy
# g A & A9y g g afen ®
fer oot & FuToF Iz WAT AR &
fom @t Tzr ar ) odftud Y 7Y 3ng df
g3t T EEs T= ar | &f faAEi § am
syet A A wiE v spr e 43 mafy H
T T T2 BN ATHT TN AV 9AT FATST
fe mrrai gy s 12K ers &

1894 (SAKA) Rly. Bridge at 334
Safdarjung

F0a qgar ait AFRT A aw A D
A7 g=r &Y var 9= ff ag ow 9 AT A
FHALN R 1 gT wA AT 3BT T ATA WTRY
@ Adt ¥ &w gl aumw Al i@ gay
A avd amgwy falt armz A oww ad
anAd | A v & qur fr wes @
adar ? fag azg ¥ ¥w A qaw 2
3T qig & 347 Famr fr ww @ gEAr
fawd, as @ 83 37 398 qo fa
T g4 va faalt ot 383 ¥ s
7 A A ¥ A1g TAr AR eNET mEa
FftFt 2@y 3 v s 2 2 fw
feaueigz 12z Fa @ § =% woamm
Adadt At & qur f & @ 2, wEE A
A @7 @ § A A3 g7 foor fF g
At %@ g ¥ o gR ag wema 2
fF awfix w4 yrA7 J129, o ART quw
AW 4a® Wz qfezwr aq faddy qv o
TZF FTC Y Aoy | Ky @ frraAs iy,
argt wf IEE A™ I TIC ga |

marafa vt ot St Ty @ 433 §,
W ITH FrIATHTT F ¥ AT v wIA A A
afra faasr 3% awe & g 1f Ay
gl g o A wa) afe & mA a4 wgn
& I T w7 A% qrwrA w14 ? & qrwn
qAEAI g fE Az @ Fw Aaw Fw w7 duin
& A oy mara & e g mgan

it dFaw i faeslt & gt
AnEt 97 & 1 3A% fen a4 ax Ao
¥AATC AT FEAR TEN 7 owwwaedt
#T Azt 97 dAwY) z¥m @E § w2
AT FrZF aZ A A | QAT Bwa 31
25, 30 a1 40 s Ay g A @ Aw
MR FET 1 3% §T B R @)
A wETaElt § ¥ aft wimar § 9
) ot F o A za FamTa Tzm
faet afga, gzeiar faomr wifer ) Aa
ANE § 7w oAw aqm ATT, A7 K aqA
AT Far 3 @ T A o A
fam &7 T 93t 7y M )
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| # a%z g7 A1Ed |

A H AT £ 0F [ AFT AH
F7 g0 | A mgrzn A7 AR wwr R oaga
#ifaws 2, gneq 3 & s FT § fE
9% A § a7 T AN JT AAA §
f& 7w § 417 e 87 go fzAl & aq
F7 dAT g wr ar) snw favafaema
gt pmit ara 2 7 57 A feAT &
HTT Y AT 9F FAFC FATC & AFA &

@ woey § guwet (s gEeRe W
wE) W ST AL B

sft Wt gwIT AFY ; @os TIST
Zinr a1 &7 W UST g 1 g TAAIT A
afgqt #1 4 s &@ew #30

qAS A1 AT gAFL { @ew w7 A
g

AR | § a3a%

@ I 47 g g fEar

=3 Al & A1 § o) AgEm o
waraa qgar g fr afan e & owh
are qrafEt 1 AY aser awels # 1@h
97 a1 @ & 4 st O gag mw s
TgT N AFHE g #, o feadt g
FFFNE F1 ATHAT FTA0 GEAT | g HWT AV
Tt FAF @A | & e an ga wIm
& fou ggr @13 2 3feq gasy gx 9w A
qumA gt & a7 3% fag w oA faAw
354 &, A FAC AT 9FkTAT E, FAR K
o5 A8 9% g | 94} ARNET T4 AL F §9
a xo Afafes niia 2 sz g W=EF
rft Fgh & Far A &, faq § FE A
aft

wt gEFAT wED W AME @,
HFEAATRA A OF a9 g-HAT A4 A
71, sfFd wmz IAF7 TIFGT KT TR
agy g

it @o AR (F® am)
gamfa w@taT, s #m f=dt Ty of

AUGUST 28, 1972
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HYA aFHIE F A1 F a@r €, &t =\ vl
MEY q1gT A A ow qH F A F f q@w
28 Dgaw ATk Ak § amar Tgan

g1

awrfr wgtew @ fag aradts gz
I a® § A7 A H1Av &, IART TIAT
AEY & a1 AaFar 21

! HEEHT MY W7 : qraAly greq A
9T AFOT F Az § g aEAE
A FIAT ARAT g\ AgOS AT 9T
asswn-fasgdta #ama 77, F13 wfaw
F IOt S gF @A W @ #, IAE
gafees qe-qe # 7o gfwea 471 ag
Wt Far g% aq @ P, IEF W g
aFzeAT gard vy ¥ W Ay W fafaw
ofadm? & wgFw & g go AF aF @
dig @A @ ¥ A I § fe gard
/T T agi ¥ gzrar WA 1 AfEwFR 3
w3at Ft ag wAeT & fear o froaar
9T 4% qF FAMT FIAI | IAE 1% AT
argam af faeat rafafaes &% & agf oo
@, A f5 maT ugdw Gy ) g
T4 41 wh1aSt 7 a9z § 4@ FW A=A A
A wFr AT ¥ ) wwEE g nd @
T gz F19 TF SkErT A1 2 frar w2
oAt T IE N AT & 3EWim
£} qzdt 9T gy § A o dEm awd
1§17 3Fe CofE -39 qms §
% faeel) wyfafaoe #RO N —FAT 31

e fawfad & 1f ara fond a8 af
2 ¥ g A gwA feear wmgar § fw
amré, 1973 A% a7 0 swAE-Tea ¥ e
ge ) F gz @F gz omar g #a
2@l & e g &R oadte QEw w1 EW
faggs & guifas = @) aawr A
ardt & fs g=ng, 1973 as ag w17 gFeAs
g s

arAdT Azer ¥ AT avHrs & fa%
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frar & f6 ag st srgafom #) am
BFT W W N AT ITE UEA F AT
9% | g% 39 & guadf &1 Bfaw @i @
IAF) F7 &1 W T4 Y A7 T w0fze
fe 33 T agewr A e oY fear f
ag y94l Wgafar F sig oF gz @
qard | SuvEr gw at ag aifeardiz #
AT &, ar arilaret & foesdaedy §
FNT IAW GFSY gF oAT WYE faE, &Y
IR garu e s FwAn g, A
& grd mas g wifze

d aft amma § & ww ¥ ate wrg
ara g nf & | AT WTAAG AEEm WA F,
at & aar gean g fr o @€ &1 aedha
aftrg Fq1 § 1 IAEY A AEE@ A R A
aftA fetar g fr qard, 1973 aF @z
9= 3feT & feg ga s

LT L) |
_C_n..u ol e 5’ ;J.a 0 tJ.Jl.
r-u [ R TR

-,-' LT l'z'.gu-u-.v Ve
L ._f Sdx .
2l dle,

- l—_ AG 3
2 biwhe g rJ.d;A"; o
LY - (TER SR + 1) %) :fr,/nf;
& U gl }I.-/m&: -i.;JJG'L..*UMfu‘{P{'
L-:f.«i:"-.f(*fu'uﬁp"ffu Pt

u;&_;‘_-i o' J/. .;u_f._g,,f-.)..g:

-:_dbur r.'f :_.b.,ruw&,b» rVeing
f—b;tuﬂ.ﬁur dltf
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Sz o de B ravm 0 i S
Lo e L.Vfﬂ,.....é"_ P J’c.lr.;'uhi.f-riw
AR s B AR el s
S Bl Sonjp gt g flp a2
Eblypule gt

P .;ff,.. Gy Taglu prar
iz, 8 T d o detui st
['.;c{p FLL e (3 fOr P s

BHADRA ¢, 1894 (SAKA)

3

18.09 brs.

DISCUSSION ON RE-OPENING OF 5. 8,
LIGHT RAILWAY FROM SHAHDARA
TO SAHARANPUR

o) awwer faws (amma) o oaanefa
W™, MEATU-IAAATT AT T T awa
g & wgTw S AR & &9 A,
A1 A dla FEAr TETE0 IAT AU L,
¥\ qx frare 77 & fan arw wifmz §
ang famr 2yt az qaun @ agy ¥R
aga & wiAdlg qeg TF 9T A@AT G |

wuafa agRy ;g8 0w 92 &1 fzaana
21 gafen sy S & fAgga @ fs aiz-
g7 # a9t @ W T

Wt uawr fawwm 0 d aga dav A
§9 Teq @ A% @A Fig'm fs ga od
A ¥ TT A 4 e el TA TR
¥ q19 51 sarg faar aar g

gy Agteg, & 9% g 97 Jed)
Wt asl & qg= WAty ¥® mEr e
eArA AIAAIG wR) A gru A §@ma TEE
A featz 22 wi ) oAt agT § gegd £
7f gast ave faArm angAr § Yt @
fatraw? 3@ @ wigar %1 f@ Io &
93 30 31T 36 T 37 FAW AT 51 |
§ 1% ¥ A9 @A TA ave iy frerm
aigar g fs 13-872 37 ¥z ddl ot 71
FF |WT & 40 mAANT qEEAT A0 O
wfa-qa fzar n@, 325 W 7 W7 @A
¥ 752 {14 8 €9 1908 A1 AGA  FEIATH]
% 397 oF farqa A1z fzar mar 3 g=ad
% W & Fawm e fammAr aigm fe
3I9€T TR qAT T fEAar g oar adf
At atw ¥ WMT IANT A 93 W T
LT | § 397 940 & 3 WA S & 37 947
gt A7F W AEAG §F) A 1 e fawiar
Srgan g o TR o6k a7 3w am ¥ fan
fosd fa gumer aga ag1 o g ¥7 @k mTEA
T I AN TACIE AT IAT 9EW
T AIFIT TH 139 aTEA & AT AFAT 7
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[#r ez faFe |

ndla 17 ¥ fen darz ) ag 9eEA %€
T T St IAF FmAr g Nz fefa
W fzar 2 f+ 39 93w &1 §FT I
WA 1gA F A% AT § qdF DA F
fan darz 2, 7oz g0 @7 fvar s

T & ardl Y a5 e frend go
d @ "d) Agizg & wgA §8 IA qw)
F1 1@ AFAT F A A IFA WA F AR
217 F A9y W oF A% aIwrT F) AW ¥
g 74 # 1 ag war om fF ag Wy e
Wi & oY gafen a7 7 34 98 | § q49
" gaaAr Jgar g fs wwa awr g
IaE @A A oA 75 WY ST A
a® 912 § 17 @) & faq% § qi=9-w & 9w
# I FFAT | AT F TIET Ay A 98T
T ZAT | AG 1WA BEA §—AgA—- 0T,
I5TA—ANT, FZA—Ffzar, arfAfer—
fenten @neyr fadl—aindz, awer—
I@AIT, BT ATHAT | T § WY AT
¢ forg arma T 9@ @ anywmE
H 2 ) wl WY s fear am wafw
gL TEIF F) oA IW4 ;157 1 2 fom
qar ? f 37 @ gl & MA@ gea
FE AT S FIAr grar |9end WAy @ §
AT @ Howr 97 @ oatw @ ame
qI7A  ATRIT IA AN FEEAT FET AT
@ 21 oY A ol WY qe FE A W
2 foasr wasy wIig aFIc T ggu R
AN s a1 2, faan g gEwar
F7 78! @ gA% qiq # fagg &7 & @
qAEa g 9igE - famae  (amEm),
FIDIGIS - FIF AFT (nATH), SEEE-
qr— Fzar  (dm®),  aiEI— amiEe
(am=), SETE—aATd  (RETUE),
nfaaqr—dma® (Rgrmez) 1 7 & =
#izd # forAs gavg soF17 g9 H § AT
FOAT A E AR AR § Im A@ oA
HIFIT I 5381 3% 2% foqr @9 e gomt
=1 ) 15 AT S wE A aE aqv w7

AUGUST 28, 1972
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awx & fzar | & &) IZg a1 =g

g1 Y =T faaet enifaee @ gam
FrOAY ¥ g Har, M2 F T ) A

HITA TIFIT FARY AFEAT K@) @), [
gTwr wefgww 51 fear @- wgarn
gemqe (fagr) @R warm—s e
(@a19), 7  mrzd 2 P & aage
AIFT Agiar s3dr W@ ¢, gAE1 enfwe
Y waen weafadl & gra § a1 o\ 9@ 3o
faat & gasr udhasw & foar 1 &
Zurd t9d S1EA A1 g A Ad ft 7 g
=1 & fou oot aY ey fear T aw
A &% grzdz seafat § g7 foe &= fzar
e 3a%) g=rA faar sm ot g9 WA@Y
=13 faar mar 1 27 9z @1 w0 qrar @
gy mr oo

aft grs Husr aw & a3 g
wfeq ad wwadt & @ W oA g
AT A T FWAAA HeAl WG 7 fam
g faa%w am § graw.aEma A ziEer-
wasr | A ag wieg 2 W fFoew
i FY @A wiEdl a1 W SR v
AreATad sy ;W1 A faar @ g 0 Ay @
uF.oq @IE YSd SIEA & ik & @y
A #ar o qr fear @ 5 3as) avs adr
aT 1@ WAl WEET T oemrA A# war
A1 9dl & 379 & @ FAr Fgar
g1 & ag st amrm wgar g fe 196768
7 auET W A W@ o668 H afy
A 1% ;EA § 03] 519 Wy 57 w9
g4t w1, ¥fwT mzn @ar 73 = A
#1 a= &< fzar mar) 1969-70 ¥ grer
gt m AL fred awi d e gan,
& Smar wigar g 39 4R & £t &
ate wal A g e AR W owow At &
qwq @M A AT F1 @A ¥ erfaw
FET | 3 it Ad A ;fegh @, 3w
A& AT AFAI AT AT T W@l A& a1y

oF aiId Rag & gror =¥ A5 h A
¥ ®gar wigar §—wifeq ad wwAr g
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WT Naw FF Jogy wf T AT
FIHIT § FI9g T AN 4 fr gwan mogeh
ferrm agi fear sg oy ®aw fag 2
9T g @y ozl 91 faar @A @, 9w
tz 97 ga %) W faar ara, afz g8 gad
gfamr z &y @ A g I WA A N
s=r &7, afeT 379 g7 AmE |/ nd
w1 ot et @) Frar mar) miEw A
ot @Y § fEuy gzl ¢, afe 37 71t
7¢ gfaun faw wdr &7 waer § gz fa=
Frdr at ag Yo IwAr @A, A awe
F gad) FErean ot T8 fzad

arr St gt ar, a7 = w1 dAT
qFA A AIE ¥ AT 91 1 1967-08 H w=@%
& Faq 97 26.64 w1 w9gr &F g1, afsq
1969-70 & ag 29.3 =ra %qgr g1 W,
Ffsa az A1 qQiEr AT G20 w21 w1 FAT
qgA & gH1 AT Flad ) FH A A9G A
g1, ag %A azr wiEr AY 91 fAasr
ofs adf &) &\Fdl 91 Ew ATEC I
157 & 800 wyErdt wHSfuEt a7 3 @
sTAT WY FTA AT, AT W & w7 F £
FHaifg} £ &0 ¢, 37 3y ST K=k
T aY wrer dtF wra @ Ag gar | -
17 arIe-aAfmal aTETC & DU A Wl
Tq W4 ¥ a¥ |}A] 9T G=4dt § ag or
gIFT ¥ fod wmizr ¢ w2A% w1 fgma
# aff ammr dfsa & zaar qavg wgar
argar g fF gt & A g 9 Al
g} man

(N EImAF T FTIR G A
wrEAz &FafAa) 7 g A1 fowr ) & ag
WY @ g fF aq ag @ e 7 A
& nf @ gwoama wat N F A3, 3w
™ & & 370 fod @ 34 Ay g
U /AT A A FgT qT—amT £ AL,
afeaad & Fo@ g9 OE w1 €
F@Er St d A1 smed . gEA I
®ifw M—or FEAT A famw §1 oA
vt fas" &, 3= avr md femex

BHADRA 6, 1894 (SAKA)
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yurT q4t A A, 17 At A A ger
WAl 3IFT 97 &1 qAl, AT ITH A
T gag g W Adf Nyt fw g3 fea
mal 97 awid & fod dmc ¥ oHa § faq
Y Iared ¥ feq gifza-ad sogA § I
fear-- @re famewz qare - 387 w1 f
& ) 9@ & for i g, afed gavr
AT 7 A0 qur 3w 8 &Y i@ md
€ a1 aYq | Ay wF ¢ w9 @ A0y
wF 2, 398 @ & A 1 a1 57 wEqA)
7w 9F miza 1) IwMA & 51 €0 =g
®IT FT RO WITT 9T | §H gFary 7 ¥z
in & sAN gF (9% 7, 3997 wzAr A7
ff 39T 9% A "IFT A1 E AT
T4 WA a dREAA 2 E A1 im SFE T
fod & fwd) o qrgdz gy £ vqar 23
% foy &mr 2 &x dF g gl
qifemdz &z § ¢, I7% T FA9T A w20
f& a1 awng & == 7 ewa AR,
afwa £1¢ naditz 399 IuAA ¥, #W feaft
ot FrgAY &7 wAf 23 & fay v @ ow
foy Xgmasgaragar g fRegama &
a1g Hr oF ¢ F S0 ¥ Arg a0 an
ry AEY fwar am

wa & & arm WA g sty g @
Tzar g fe o wedi § e 9w g
HEIZY I— WA ATETT A1 W) A7 wer
gift ae 351 & mg 8, 4t Aifq gardr
B4 @d &AM ai aw ¥ ad 3w
af ? gat - fam ST meA &t fras
fazen # wita ;vw @77 6 weafaai a)
afagfa # witw gt ¥, oo A1q o) Ay
sTagrT a4t Agt frar aar ? wiva muwne
e ara € g7 Arw W A4 wA) e
uFe THo WEZ BT A ¥B AT 94 AW
0, ®T g M 7§ wewA 5 iz
A TEOA & AT F1 fFAAT @A e
ge FITZ A4 9T q3w 1A 2, fAaw
T IHET AT A F1AT 970 7

miiza ad v & qarg A qEAk
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[ raaez fasw )| .
qIaF ATHRIT A fFar 41, I €0vr 14 7
wiva grE ) oz afuwi E fs &% a0
fafess #maw & gqd ot amra fwar ar
BFEAT B, WA ATHEIT AT A1 TATT T
aFA £ 1969 # w7 @@ Aw & feg
=3 Ft wafy azrf 7 a1 1970 9% 38 99
aFAr 41, #fET gAY 7 fagme, 1970 ®
T (A A1 AR & fgAr, I ARG 1976
a% S=id & for g7 3 el 3y ane
741 agf fgar, 37 @37 g w4t € wma
Fii adf a@—oF A A g@ A QAT
2 % ¥=§ &€ T F79AT 7 fAagT AaAm
T 97 A w@ad %1 as gn far ek
duifam  zfrzaior #8Y stqar war 1 &1l
F ftexftems § @ a§g Ot A @d 4F
% 1 37 9T vaiA Ag) fzar mar | &Al
F1 7g7 aweardt & forigns & @d faar,
ag o W AIRIT AV OF  IIETAT ]
ar f&7 Freadl & w7 awar gooard
aTaT 3% amF aug fRa feq anEi @
gt wTAr 2 et IT @il 91 ¥F i@d
=137 & wrasg ® #9798 em fzaragr 7
w7 Taw w1 70 7 76 ¥ 92% gweq far
mar & o faad WA osigEl F R
gara ge & wsr fRfeag qana & sgar

g

o IE &) FfzAreal & aramg #§ of
A ggama agar g 1@ dY A &
% § B AT 39 9w gieat § sanare
F, d gz ezt & amrAqe, waree
T ammad § T A€ Gar w3wA Ag) @
fagme gzt o7 fsu) S99 78 28
wag foft § amg @9 ® =g &
TIETY, RE-FIFD AN, F0 AT, A
arw W fema aagal av fzedt sl M
# faadt st gf & 3awr fema =
BMAr At /FAT | TG 907 F 717 7T
a7 § 7 T2 41 7 0@ I 1 arsd
Fg A At av an & T4 5 5% A fE

AUGLUIST 28, 1972

S. 8. Liglht Rly. 34
WE FORA TG A7 @ graw
@ F A At AEg R, T A oy
gl 2 fram IwFT dm AMfac fs g
©Aq 97 T9 Wa @eT & a7 Ay
fras & aw1T g 3, S qur Ffoaizai
g s anw a1z awr Afwg qa 9§
A #ar afes fed & efwe @ fan
q @ Wl Sl A, A I3 g9 o A e
I FT #) #e F IAT BT IEEH WI
5% faltaw #1 7 | 597 79 § apqar
§ HA%T aww q9w qEy SEqT Far ) §
#99 U@ ATIAT 2 T 137 WA 9 g
VI #YFIT &% q9IC, 91g IAT gIW
T F ARAT X =qw, q® AAmifey
AWEE AT Tmg A W Arede
I 9w i 92 55 w8 Ata
AT fam F1 ogae 3wy fzg )
¥ gUF g H I ey # qm im
AT TFTH A T WL |

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, this Shahdara-Sahranpur Light
Railway, one of Martin Burns, creatures, was
closed on the Ist September, 1970, I cannot
understand why the Government could not take
over the railways. Because the poor, common
men have no vested interests’ lobby function-
ing in Delhi, and that is why we see today
that Government is so very anxious to take
over Balmer Lawric at double the cost to
benefit somebody, and that is very good to
them,

The length of this railway line is 172.7
km., and this railwar ran on an average 22
daily passenger trains, and it carried on an
average 12,000 passengers. This did not include
the goods trains. That shows that the busi-
ness was very brisk and it was fully supporied
and patronised snd it was really essential for
the people in that area. They had 1.400
employees. If we calculate that way. that is,
taking five dependents for one empleyee, this
1ailway provided living bread and butter—for
7,000 people in the country. Sir, these employe=s
received very low wages. The total wage of
an cmployee came to as low as even Rs. 100,

There was a survey committee instituted
by the Government of India, and it says—I1
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am quoting an extract :—

*+ Although the services provided by the
light railway companies generally Jeawve
much to be desired, some of them are
serving a very useful purpose and in their
case, at any rate, if they are to suspend
operation, the road services will not, it
is felt, be able to cater for the entire
volume of traflic offiered. Accordingly,
it is necessary (o cnsure that these
ruilwayvs continue 1o operate and strive
o improve the services to standards
comparabla with those of other railway
systems including broad gauge and metre
gauge.”

They have a pious Industrial Policy Re-
solution which clearly indicates that Railways
must be in the public scctor. They drafi a
Bible for themselves and then they would be
more identified for its violation than to its
adherence; that is the strongest thing.

I know they have no transport economist.
The huge railways system involving Rs 4,000
crores, Indiin money, the largest public sector
cnterprise has not got a proper, mature,
g;p:ricnpcd, academiclly educuted transport
economist. That is why you always catch the
wrong end of the stick. This is one of the
cheapest frames of transport, the railways,
water transport cheapest. Road transport comes
last, | give the example of Howrah-Anta
light and Howrah Sheakhala light railway.
For a monthly ticket, the small irader and
the small clerk who came to the city for
woiking, they paid Rs 17. When it was stopped,
they had to pay Rs 65 for the same journey.
As a result he stopped coming to the city
and lost his source of income or he came and
crowded the slums of Calcutta, to avoid paying
the railways fares, Traction by railways could
be done at a fraction of the cost of running
the road transport, It is unfortunaie that
even after 25 years they do not have an
integrated national transport policy. Am 1
not throwing pearls before swines T 1 had
been writing to them for the last five years,
to various Ministries and the Prime Minister
that unless you have an integrated national
transport  policy, you cannot really take
ctrrect decisions. So far they have been unable
1o do it. The ones that we had near Caleutta
which had been closed down were serving the
poorer sections in the hinterland and the
interior, particu'arly people from the low
income group.

BHADRA o,

1894 (SAKA) SN Fight Ry, Mo

But the trouble is that in the Planning
Commission and in the Government, there is
a very powerful road transport lobby  which
caters to the needs of the foreign  mvestment
oriented road transport although oad  trans-
port costs may be 4.5 times. In spite of that it
is being forced upon the commoen working
man in the country. Howrah-Ania and Howrah-
Sheakhala  employed 1600 persons,  Arrah
Sesaram and  Putwal  Islampur  had 900
emplovees, Sahdra-Saharanpur, 1400 und In
the head oflice it had 30+ perwons, The track
length covered by Howiah-Anta was Ko km
ond that of Mowrah-Sheakhala was 31 kv :
Arrah-Sesaram covered 114 km and Fuiwal-
Islampur, 47 km  while Sahdra-Saharanpur
covered 172 kmy,

As for the number of trains, Howrah-
Anta and Howrah-Sheakhala ran B4 trains
carrying 30,000 passengers;  Arrah-Sasaram

ran IR trains carrying K000 passengers. Fuiwal-
Islampur ran [4 trains and carried 6,000
passcngers while Sahdra-Saharanpur ran 22
trains carrying 12,000 persons.

All that | wanted to say is : have they
understood the  business 7 What do they
believe in ? In over capitatisation ? These
light railways are very old and the intrinsic
value o buok value of the assers have become
next to naothing  In spite of that they are
rendering a greal service, a beneficial service to
your economy. Ycu arc runnming @ great social
service and serving people ai  practically no
cust. Suppose you want to replace these light
railways by buses, how much muney would be
required 7 About twenty tLimes  the money
involved in the light railways. You do noi
care for them because you do not understand
transport economics, the value ol over-capi-
talisation or under-capitalisation,

As far as Howrah-Amta and Howrah-
Sheakhala arc concerned, | regret to say that
a particular political party had been playing
politics and had  been  dilly-dallying  For
year people suflered. Although the Prime
Minister in her elecuon mectings had  given an
assurance in 1971, it was delayed till such a
long time, Now we read about it but we have
to sec what actually happens.

We are struggling for reopening these two
railways since December, 1970, but now they
want to reap a political dividend. Therclore,
they are talking about reopening it I want
1o urge on the Minister through you that
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the cmployees of all these light railways should
be brought under the rules and regulations of
the indian standard railways and whatever
those employces get, the employees of light
railways also should get. 1 also urge that the
light railways should be taken over, improved
and brought to a standard and not abolished.

Finally, 1 urge on the minister (o spell out
clearly and truthicily here what the Govirn-
ment"s decision is with regard to Sahdara-
Saharanpur light railways and also other light
railways that are doing a great service 1o the
people of this country.
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'3 gy w47 1 A14M, mAdT gy .-
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naddie ¥ @ G T WE I W
rara A fagr FTdmm 1

wmihe e = g Giar i i 2564 64
ébua._.-r.i;d’; q:_-',¢-bl?$ vrdd, e ._; sy
/% V‘-{:!:f.ﬂ'- < Sl oo J vé o -
J:;.-J'J l’fuf; ({ R [ W e ._,r.jJ'J;(p o
e QU AL M
~lhrass 2t f ket .ja}:(;;,};f.q @
g 7 A _5 - E;J-,r'_', sy ra {.f...r_‘-'f.:ﬂ;(iﬁ g

Printed at Shahdara Printing Press, K-18, Navio Shabdara, Delb-32. 28-8-1972

AUGUST 28, 1972

S. S. Light Rly. 36

4, fut-‘r_fr'f.}:‘—.ﬂ{(:m{ L PN o
f@# bl E e e A L s
Dol gbuponsil o e Lo o S
e T RIS NI P PR A
Vidr e ETpe o L. g ipqi b = i}
J!é-:.r..-,‘ﬁ[i usy l,é-!;{u;uﬁﬂ,"ﬁlﬁﬁ};.‘;-
[LE L3 u'?- E:n;_,&'_ff.ﬁm 4?_-'.jl:"|._‘-u~ FTET
Fd i g Bdves e husdonii oo
Gl ol open L dn S . -
= ot R lugitongiticopefnd
nl'l-‘utl-hf'q{w}; reaim as Lq.yl.—-‘-:' L l»;,,ﬁa f..,[:n e
.amf"dl‘fr-':il;{;fa@ﬁéi N R SO AFT P
J-",-;-?Eyc-,;f'_ LALeite. /‘[.«';_,9_"1'}._'.?,1*,-’3.}?; -
S Gy SNy AF IS S S el
SN Bl N FES st s b S A s
Er gl pr1s e 5 i A OV
uéqﬁé!.n,ﬂpl‘mﬁ'ﬂa whe .;‘: bg i, QJJL-J-’ i
1 Lo o0l e i s g0
by
PR A AT LT LR O
SN TVina U Bl o P
Virade gl r‘.ﬁf&ua—,&q b I.;_[;uu::._—rfwf.
LR P L I et A,
e E N b S 0SS D e b

S Son b Kot i i FelimFney w Lot
Lo e dar e Ve 2
TN P SN RNy S P
Sk g R L e Sy g eV et on
P Tl G f i Sorh 0 £
Gl v sz v i e dditrive o E.
Vo P f W2 S e oy Ve pon it
Lo frearisie s A b e hfa e gt
il'aupg’c..,u_- fur' .-r‘ 'd.d:_'!:a_":{rf_‘-i"-:’.im‘ .
A _,,Jf_‘a_ﬂ.-,._(,r__j [T S
e b Bl e 5 2y, PRI
CALLop o o 2\ rdinf g e
J‘Lf(':‘-'e)n'ﬂ—élr'.-é,dl(_g- d_'_‘-fl_fl;ldf..“,:y'r yaker
S i A e & b i A
unbled oy r‘?;f-krﬁ-- Lf-'ﬁ-lf!'w;r.v_.-.«.;‘_ ;.'u'\;-f
FETVRNSEN o SAPSOLY B W PRy
[ vilivnin

19.00 brs, '

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
Augusr 29, 1972(Bhadra 7,

1894 (Saka)




